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. LOK SABHA " the 27th & 28th Septeinber, 1074. The

' | — principle of - aid to workers was
acceptable 1o all and it was decided to
mli, April % ll?l;fc'huitrc 18. 1891 ftute & small ittee

to consider varioug issues relating to
BLRY the subject and to work out details.
4 'Hn _t..ok h_bha met at Eleven of the The Committee is being constituted by

. Clock. the Ministry of Labour and would start
functwninsnmasmamm

————

“ " [Ma, SpRaxER in the Chair).
' ORAL ANSWERS TO QUESTIONS

wfudt war frdr oot &t firapes
ol agrent swr qeeet
+
*544. W wew fagr® waddt :
st W T ael

s fuf, s ot wolt ok
Ay Ig WU WY oy e fr
_ (*) s gamy gra fFge os
fake foduw +fifr & gy fewfor
# § fs wfoei awr e &P &)
. tweew arph wgvowmr awr qoEw
Wk ot ¥ afefes svrw g
wiE ;

(%) wrwre w1 gy sfadea fom
AT WY A FOT AAT IA LA
- & AW W § gl & 39w I A
frarmyer g ;

(@) ¥ & ¥ sm dwmam @
A A W W oen § Wi
(%) v wawm # fafuw w
\'trwz’fnmmnfafwmt‘*
THE MINISTER OF STATE IN THE
IUNISTRY OF LAW, JUSTICE AND

COMPANY AFFAIRS (DR. SAROJINI
mm: (u) Yes, Sir.

E thlmmm 1973. “The recom-
tmaﬂucmﬁ@m.ﬁn
mm

lu, ﬂ} m ‘question of Legal

ments etc. nominate their fepuunh-
tives thereon

oft wew fagrdt sl - worw
agrey, i} W, fedoe wagdi A,
W agraw ¥ e we ot ael
¥ goeTT & faesrod &1 g fedaw
afafy 1973 & Frgw gt &1 ww
for or widt frger w7 W TTC
wn st At ¥ oW wwer
wifrat qr Tmx w1 fawrr @,
97 ST AWE ¥ 70@ el
g 3% & @ ® w¢ fAow 8%
wwe?

o wOfenlt wfgdt : ﬂfw‘fwt
T o1 e aff R A ¥
a{raY #Y g w3 w7 AT 9 ey
1 o areim gem A W@ F@
fe 1973 & w%& fager o o,
T gEAT A ¥ WA 1072 A
Prgwr € o, 1973 ¥ 37 Feid
TH A F AW AR
feird fre g€ 1 gt of o wrfsfiroer
w3y frger 1 of o Iy o fod
L '

it vew fagrd wedeht : g WY,
s s ¥ IUT WY AR @
fafr sixgmr st & & B8 W@
o7 w2 W 1973 T TEA W
fr 1072 # w, vy fewfow
1973 ¥ qrdy wt ax 1974 ¥ WMy

o 1975 8 O WR XA W ot
Ql T owd e ¥ oash Ay

-mmamm&m uﬁ

ummz ?

B .
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o wdfwlt wiht : B wyr e
wiafte weer & are ot g o wg
Ty o xafel S gar Wy O
fear | ag @ arerfer feafer § f
1972 ¥ w¥& ¥t Y, 1973 ¥ WA
feat® €Y Wit 1974 a% Tt fiafem
g€ & st o v ¥ o wifefomw
& foprr By ok 4 IHF W o
z € 1 ag § o fafred) ¥ s o
Afier oo N} frwrx § g fae et
® wwtw § 1 e feare Raw
DfaRe §, T o SR 3
TR ot Ew @ wEw At ¥, e
3z TaiE ¥ aw forRfesy Afw-
A2 W@ qw ok At { fw
forit o® § AW |

ot Wy o W wsgw
AEET, Ug M AHA FT AAOF wT4T I
wr§ gt a7 A &1 ww faATw W
& wow &3 ¥ fAq wfry w00
*r foiie & fR¥ &y 7 97 &1 TAF
Wt Wy o gf s frodA &)

A
17.7%

o aOfuAt wfgedt : o amum
gy e § wWife 2z rwiega
w afyfear urdy sfgly | sehifsd ow
Rz ARz A 1 WY B ma
gac ot 7 g1 ool 3 faw ol A
qHT 3, 20, 23, 24, 26 WAKE
feez Y W¥7 77, 78 g fae
Tomm A FT AT AR E L
Fr A W A yw 7§ IW frm
¥ ¥EW ITTD wn )

SHRI H K. L BHAGAT: The matter

is very important snd I must say that
the reply ia highly unsatisfactory. I
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ference and if yo when such a confe-
rence will take place?

oo wOfenlt afglt : ot frow
warx ¥ &% wyr @ e Qefafrdwy o
wferw @z gweiwe § 9 & grey gawy
s g § Wi IWW AIY-ay &
aetifzy & waw & fEd o s
woiT qut 3

oft que &0 QW0 Wmy AN
AT F FAGE F1f97 )

o wifoh wfglt - &3 o1 I
I qEwe wifor oy oy §
Wit qg N few e f e Wy
aww w § fr

1t is one of the somal secunty
measures, social service  onented

programme
g g i wirgn W & 817
o ¥w & ofy 5 an # fawe fem
w1 M afew & Amey
HFE oW WA 77 N R, Hiwe
i §, g ofewm ) fgm T
1w ¥ W SR TAE Ay
fray @ £ AT 3@ A
wifrgege g & Wk ww w2
®1 WY ¥ W 4S9 qear ¥

SHRI H K, L. BHAGAT My ques-
tion has not been answered, they
should eall for a conference and dis-

cuss it

DR SAROQJINI MAHISHI 1 have
answered it in so many words, 1 sa.d
it is going 1o be done shortly 1 have

sad so.

Oral Awmapers 6

i s go A A T g E
W AT §) 2 ¥ @ w1 fr e
R U ¥ oW TIWIL, WE AT
Wit fafy werag & wwr § 9T *X
Y famm T i, faam &
T g g % e afcfeafeat
1 ¥ gt R W AW A gy
fe waet aesivgan, w0 wravEEAr
® Wi W wpgA s §, e T
% w7 TR s £<9 % w1 oW
faarr & 7

wo wifwrl wfgedt :fafie auy
T AT W AnE R ¢ wife
w7 Arom sfaw wiFg=e s g,
#fe o a7 i a7 w=T *w WA §
fr wifzw afen w7 gfrsmt & fam
apfa wit ot @ w7 g7 &2 e
Aoy e adnmnd

ot gudn yary i - v S
oz a7 97 T et @ o e
¥ 9 TAT AT fen fF 79T 97 gAE
e oz w1 7 faad @ oaoife o
T F wAT AT P

o wOfwA wfedt . T 5T 4
Ll

-ﬂmw«wiu:m‘wﬁwmm
LafE o i

WETW WPITT © §H ARG ST AT
goT AE ISAT

W got ;TR A AR
T g (s, X} .

o wOfwe wfget - @ &7 &t aA
g e or & fon go ow @ A
pagosam g s A
o8 frman Y aa gt 8, fwad Satfnfor
Oy & FEE ogeT § W R A9
wergm goagd g am
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 qow ¥ & qp v wght § fe
R whize ¥ vy qv ¥ fag
¥% for T wr Siwr wwre whvw
x P ¥ wrow wg qU ok A gar
¥ et Qv # ager o v o
vt € ¥y 3w w1 ot ar ¥ T
wff guT 1 Aoviry geer X oY oF war
fr a7 9T e At feacht §, & wqw
woft § Fr aw wesre 7 frefrg) Afwr
Wy oy ft g ot § fe gy
wE e wrewe ok fag @ Afer
wiradnfrger  wve & o
oA et g fe e
¥ 11 &y o v feet § 98 w@d
qeedia dram A oA § 121 A
w0 ey faeft, 3@ & 924 Anir WY
o gfeamom i 487 Wiy w w1 faal
& ¥ aryw g & e vawr ware
g &

oft wx afs : IETAiW, WA,
fgr i wmodiwa § ?

off gea v wuEm : we7 gAw §
famit ® faefy § 7

WO WPWg : W qET G FIAC
atogwc s fe

ot wey ofd : qewn W, 3y T
wge v ko

WS WAy ¢ AT T &7 IATE,

Ik oY g FY FAT A A AT,

wagirf v swggdqn ahfe
Twrem § ferm gur, wow o §
fgerar gon wre gudt ang fer g,
AT T qvT & wea Gy £

ot e Fag wik : dtnq, wind o
ot aw qurer §, ok efeme 0w
w Wt weanite e oo Hvagd
wr e wgerr ¥ W grewed

APRIL 8, 1978

Oral Amewery ]

v xfigaw freaze ow # o qfeer
e A oar wwft § 2

we wifiol wfght : afeew
FOAT AT M wY o, 3@ A peferew
wWd ¥ waw ¥ & fag e s ¥ oy
% art % Fewdww & § 1 3w et
w! der § fir gw fom avg & 7AW
wtfar sz asY b I W & e gy
oft Arefewre vy wr § o o@
3w % fagq & o arvwr oft ¢ F
fexfex ®mi w g gfear fraqt
wifeg wic frr s & Pt wifye )
¥ 8 X w5 ¥ wON qwe fed
Tr; falziwn o, W o oy
fraer w77 Wi sRAfRRT s diy
ey ® gfewr feedt wfen wifx
e frediwem # | dwr fefe iy
TEGRARN WA R TR QT T
wgr p o xowr fro vt At o
A |

ot wy fmi : wIG W we
agrea ff qwre X A o AED 4o
oF A1 78 § fr 379 afT arfy
Afwar fr amg o gan ox f fe frar
AT M 9IT qAvg & AR WAT
Ty M fe YA v wny W
wagam) NE N YWNE
f¥ var ®opt warwg woer & fafaw
Faroret 1 aw wamy ¥ e Frr w3 s
qag<t & Arew §, 7wl e faa
qow ¢ fafeiar 3 & arwe 21 MOW
w warar arq | & awwn f e g maq

aft wopAY wgraA g o

oo wifenlt ofglh :  wFT
gomae A wel foord & st @7
g e §, e @ v a N
vt womay & fis ofiwe freeT ©T°L
% ok ¥ qw § qreEwr Frdre
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wren f, © 9ok feww awTe W
wdry % ff o wrfg o

off coreTe sl I M Ty
t Wy darea wwph & fawrs

e Ofwit afpdt : 4y a7 a3
w1 § v ag frarandm &4 wv ¥ o
5 ot qov faota ol Foran an
(wwar)

oft g witeia AgATH
efpFT Age, W 4 wfva § FEAem
qaty wifg 1 ® ow arw WA
iR S Sl B
¥an faw g7 fefiziz g Coglugle
qgngn’ftﬁ!ﬁn Fﬂi.‘hﬁqr&ﬁe Yo
g% & v e ¥Aw wrq & fam
T W ATE & yrgatwa fzar
wiad 1 oYe ffraw day 5 A1 fowe
gwom grn § wfer fafawr 2w
§T & (WA 97 I &1 Ggwoee fam
arar § 1 W & ag e wrew ¢ fw
wr vi & fn owapd ¥ fae
gfoa & fag ot wfenfad & wo
e et o et M aTw R
&t w gwt § fe & sior g whan ®
wAX WY wE 57 7

we wofolt «=fgdt . fofimw
wrfrax ¥re ¥ o fag gfem § W
afrze wrw fr % § wvee W e
mowdt & fo sy @ aF wfeg,
a1 ¥ § wfew fufiy qze ¥ @ Ay
W sy W w1 oy ik wEEw
W 1wl A fafam ST W
gAY v % fag e de
vt 4y gk}, ay wk a7 W
Ufrda wher v oft § Wi e o
Wk ¥ fewrcfend v b o
Wl oo qeitem o d s
S %I 7% WY O ARE ¥T BT XA KT
¥rrw qu & Wk § 1 v oy @ A

Jral Amavers I

Qe w1 Sriray § dfer vy v o
o o <y &, g% @ quw A w
w1 Pefaam ST ®e i wAEr
feat 1w § W fafes SR ¥
&t § @ fog frtw evpr o
R A wEE A diEv
Hev & g ey ow 23 Y Y W G,
ag A vw wgn v g s
ot art ® fawre s i g

SHRI KRISHNA CHANDRA HAL-
DER: You know that thousands of
share-croppers have been evicted from
their lands in the different States and
they are not getting any legal us.s-
tance from the State Governmerts.
I would lke to know what steps
Government 15 going to take {o protect
them.

o wdfelt wfgelt : =% fan
A N T & Ty O¢ ¥ i
TR TR METm T W @ g,
wg T% sy onw § Wit yomay
w240 freriwew Y §, fomrk
framfer @) T e ndfe
fom g & ferl fosttam= w oo-
¥z w7 gwa § oiv s oufafer mr @
OATHT FIF IAET TR ¥ q¥QX
&1 dwo wmg st f feade
H7 W q¥ | 3@ ¢ fredeww
4t g1 TE § Afe o aE g
i ot Y e g e Efe
g R joi R @
fFrwm @ 1059 w wwr U@

iy wfews g€ 1 qer W aE g A

o agrwN  wTET 7§
wiry A & wA f F o3 wdE
¥ 39T ATAYY A g7 gewfval @
fam %t g5 wwit X g w2 fre §
ot wafae fed § s 1 e < &
o &% § & far o yfe o &
Wiy 7 ot doft e ol
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o v oy § ¥ ¥ e gw ¥
Wi+ § wree g f e o
Q& it Tl T A
2?

werw ww : gt ¥ v W
w1 £

ot €10 aigwenw : A F ar o
il HaT m! | ITET T L
i ¥ &1 & vl fes war aen
g f5 o wimr ov awde wan
7 ¥ ¥ ¥7 fav Ik § ot vy femr
ar & fr o7 W gforr At Agt g
T R wEr 3 gy wwd § e
¥ avw dar A & ) T 9y FRTX
¥ g 7 § fe o 9 we R, Tl
Wt s v

o wofwh afydy : F wwr
m«mﬁ&mh T We
qrwe A ¢ ay w2 qwkiiz W i
gt i T AW i A
W IEd Wt ¥T u¥F, IWET w0
ey fam o, I¥ w2 awige
W em { | wN TN QY g At
wrafferr mft g€ # 1 91 gfew ¢
ot ure 9t o, ot & & o ovREw
Twe ¥ A &1 A whugfie d g
ofm § wg wrx o B

W WENT ¢ WY A T ek §
wer Wy AN W AR AR Wt @t
w § 1 fow Wy w1 o e g
ot o fewr w61 oA W
mﬂimm!immﬁﬂ'(ﬂr

g

oft wex ot : 7 ErIW W WA
o gfefeed oy rdw et &
wafey 7g 77 § | N A g
feur war § Ta¥ fedt ® grw ff

LA i prd ) ag & ad

APRIL 8, 1975

Oral Anterg 1,

AT et i i vl ofve o o
ok wew var aft § arfie wlat o =
frer &% 7 weqrdt d a¢ W 0
wilark wor wr e § ?

o wOifwnh wfiplt : i w
m frw @ caw forg oRTe gx oy
¥ wifere wT ot § 1 o wpfirad ot
T qwrdr At ax widz son §
T EEA N Ay A § Ay AT
WA AX Jgw Fraifew wO F Y
w AW @"ﬂ' 1

o qw W wvm : AR fafira oz
7 1 um T g W e
T T § 1 & v wgen f fr gfr
TR AW AW waft war  fe
feesht ot fx gfirer et & 3w &
Wiy wn e § 7

s T : FRA ety 9w
LR ud iR AR K

This Innocent question has taken to
much time.

Hindustan Astibioties Limited

*545. SHRI ANANTRAO PATEL
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the Hindustan Antiblo-
tics Limited, Pimpri Is rumning m
heavy loss due to the fall in produc-
tion;

(b) if €0, who is responsible for the
fall in produsction, bad managemcnt
labour trouble or inadequate supply
of raw materials; and

(¢) what has happened to the pio-
duction of vitmnin 'C’ tablety and
:;:‘ is the future of proposed expan-

4
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K R. GANESH),
{a) to (c) A gtatemeng is laid on the
Table of the House,

STATEMENT

{a) and (b) There has been g fall in
production and profitability of Hindus-
tan Antibiotics Limited over the years,
The company’s sales, profits during the
last five years were as follows.—

p— — - - - - -

Sales Profit

roover atter

taxes

T TP
1969-70 7235 441
197271 1y 93 12 47
1971-72 738 31 17 7t
1973-73; ™9 29 3 b3
197374 785 30— 134 2t
PSS RO A

The production of two of the main

items of Hindustan Anfibiotics Lamut-
ed. pamely, Penicilin and Streptom; -
cin has also ghown a downward trend
Production of Penicilin  whicl, was
81.87 mmu duning 1972-73 declined 110
75.12 mmu in 1973-74 and 63 02 mmu
in 1974-75. Samularly, production of
Streptomycin fell from 72 tonnes in
1972-73 to 64 tommes in 1973-74 ang to
63 tonnes in 1874-75

Taking note of the declining (rend ot
production and profitability the Board
of Directors of the company appruniea
a Commuittee with the folluwing terms
of reference: —

“To investigate into the wockiug
of the production e¢nginerning  wha
material management depatiaients,
with particular reference to the pet-
formance of the personncl and fix
respongibibities for shortfaus  The
Committee shall meet as ~oun a8
possible and finalise its report with-
in about 80 days ang the Manuging
Director ghall place it before the
Board, i necessary DLy convening

CHAITRA 18, 1897 (SAKA)

Oral Ancwers 14

an emergency meeting at
Delhi.’

The findings of the Commauttee,
mter qliu, include the following .—

(1) Whereas the production and
Engineering Services Chiefs
are found wanting in ghoulde-
ring and discharging their res-
ponsibilities the Committee is
also gware that the fallures of
these officers alone cannot ac-
count for the nadequate per-
formance of the Company's
technical operations.

(2) Discipline needs to be streng-
thened at all levels and guilty
and shirking officerg and ope.
ratorg and other workers need
to be punished promptly,

(3) A Technological Cel] needs to
be established immediately for
establishing (a) protocols for
optimum capacity utilisation,
(b) monitoring performance,
(c) goals of efficiency achiev-
sble and targetted, (d) flow
sheets, data gheets for mate-
ria]l balances and batch opera.
tions, equipment specifications
and their duties, (¢) Recom-
mendations for remedial ae-
ton

t4} The Task Force which went
into the Penicillin operations
has demonstrated that opti-
mum targets of efficiency are
wndeed achievable in the plang
even under existing conditions
hy rigid adherence {o produe-
tion procesg parameters as laid
down in the protocols. How-
ever, since produchion depart-
ment has not been able to
maintain these optimal targets
of efhciencies, the commuttese
attributes responsibility lor
such failurcs 1o the production
persornel and particularly to

New

Superintendent Production
who i in overall charge of the
department

The Commiitee appointed by the
Board of Directors, therefore, attribut-
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ed the fall in production and profite-
bility fo several factors including bad
management, iack of discipline, and
problems connected with efficient
operation of the plant.

On tire basis of the recommendations
of the Committee, which were retified
by the Board of Directors, services of
two officialy were dispensed with.
Other recommendationg of the Com-
mittee are under implementation. It
has also been decided to replace the
present Managing Director and neces-
#ary action thereof has been jnitiated

The Government have decided to set
tp a Task Force consisting of repre~
sentatives of DGTD, Planning Com-
mizsion, Depariment of Science and
Technology and Haffkine Institule to
go into the various problems of HAL
with regard to their manufscture of
Vitamin C. The Task Force wil] have
the following terms of reference:

(I) To examine the production
capacity of Vitamin C Plant of
‘Hindustan Antibiotics Limit-
od,

(it) To enguire into the working
of the Plant and to identily
the problems connectegd with
commencement and stablisa-
tion of its commercial produc-
tion,

(i) To examine adequacy of swpy
taken so far by the manage-
mt 1o rectify the defects,

(iv) To recommend suitable reme-
disl mesurea.

{¢) Vitamin C Plant of Hindustan
Antfbioties Limited was completed in
March, 1978. However, the production
of Vitamin C hay just commenced,
though it is stil] o stahilise for com-
mercial production. The Company
have recently started marketing of
Yitamin C tablets. The problems con-
cerning manufacture of bulk Vitamin
C wif] be looked into by the Task
Foree peferred to in parts (a) & (b)
of the

APRIL 8, 1078
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increass their capacity for manufsc-
turing Vitamin C (bulk) 1o 950 tonnes

SHRI ANATRAO PATEL: In the
statement the Minister hag agresd that
there has been a fall in production angd
profitability of Hindustan Antibiotics
Limited over the years. In 1868-70 the
profit of the Company was Ra, 44
lakhs but in 1873-74 there was a lozs
of Rs. 14821 lakbs. So, during the lost
five years, there i3 a considerable and
consistent downward trend in the pro.
duction as well as in the profitability.
The Minmster said, a committee wos
appointed to find out the reasons, He
says. it 13 due to bad management, lack
of dicip’ine and problems connected
with efficient operation, of the plant
Sir, HAL was one of the best public
sector undertakings and an example o
others till a few years ago. But dur-
ing the last 4 or § years, there is con-
sistent deterioration and Member; of
Parliament from that aiea as well as
the Labour Unton have been represent.
ing to the Government that there
should be improvement in the manage.-
ment. Some of the reasona given in
the statement gre the cost of produc-
tion of penicillin and streptomycin in
the private gector vis-a-vis HAL and
also avallabvitty of raw materigls The
Mijnister bas said he is going to have
another Managing Direvior. May 1
know when that will take placet

SHRI K. R. GANESH: It is a fact
that profitability of HAL has declined
over the years Apart !rom the prob-
lemy of managerial incompetence, the
heady of certain departmenty like pro-
duction and engineering not paying
sufficint attention to the parameters
laid down, etc.. there is one basic &0~
nomic resson for the fall in profitabi-
lity. The price of peniclllin and
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it. This ia one of the major reasons.
The sales turnover has shown an in-
cresse, but profitability declined due
10 the various reasons I have indicat-
ed, 1 have also indicated some gction
that has been taken after the report of
the Enquiry Committee was received.
The Board of Directois  themselves
have taken action ggamnst two execu-
tives. A new Munaging Director
is golng to be appuinled Various
other technical problems identified
by the ctomnuttee are being louk-
ed it Capacity utihsation 15 as
high as 85 to 90 per cent even
now With the better gtrains of
penicilin  and  streptomycin  which
HAL hag got fiom gifferent sources,
it is now envisaged that there will be
greater yield in 1978 and 1977, when
HAL will turn the corner and make a
profit,

SHR] ANANTRAO PATIL Abount
pert (¢) relating 1 production of
Vitamin C, this plent was conrpleted
in Msarch 1873 but production has
commenced just & few month:s back
For 1] years 1t was not in product or
The workers are very cooperative and
} ym proud there has been no japour
trouble in thiz plant for 10 years be-
cause of the union The Minister has
said that the manufacturing of Vitamin
C has just commenced. 1 would hke
to know whether because of the bad
management, they are going to put off
the proposed expansion of this factory
which g very essentiai o1 wnether
they are geing to put it into action
It is going to five employment to
5000 workers.

SHRI K. R. GANESH There are tWo
parts of the Question which the hen
Member has asked, About witamin C,
I have alresdy explained i, the state-
ment itself that there were quite a
lot of technological problems and va-
Tious other problems connected with it
and, therefore, it has taken lLime to
stablise production, So far, Hindustan
Antibloties Ltd. have produced bout
one tonne of Vitamin C Thev have,
however, been producing Sorbitol, an
mmmu product, since 1973-T4

oduction during 197874 and 1974~
T'-‘ of this product was 67 and 123
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ionnes respectively. During the 5th
Plan period. H A.L. propose to increase
their capacity for manufacturing Vita-
min C to 250 tonnes.

The expanaion of Hindustan Antibio-
tics Ltd, for providing more employ~
ment gpportunities has already been
approved by the Planning Comuitssion
Rs 30 crores have been provided for
expansion ot penicillin plant frum 84 to
160 MMU per annum, streptomycin
piant from 83 tonne> to 160 tonnes per
annum, semi-synthetic perucil'tin plant
from § tonnes to 35 tonnes per annum
and Vitamin C from 125 tonnes to 250
tonties per annum  Most of these have
already been provided for gnd what-
ever management deficiencis might be
there, for which other steps are bemng
taken, expansion will take place.

SHRI RAGHUNANDAN LAL BHA-
TIA The Minster has admitted that
there has been fall in production and
fa’} 1p the profitabiity May 1 know
fiom the hon Mimister that in certamn
areas wneére we have the necessary
technical knowhow ad capacity for
manufecturing certain medicines, why
the Government of India have been
allowing foreign drug compsnies 1o
come in” The foreign compames are
competing with gur public gector com-
panies Will the Mimster look into
the matter and see that in those arcus
where we have technical Anowhow and
capacities, the foreign drug companies
wiil not be allowed to function n thase
areas?

SHRI K R GANESH The hon
Member has asked a wvery genefal
qQuestion about technice] knowhow «nd
capecities available in the Indian sec-
tor and public gector The Hathi Com-
mittee report has been givep only 1wo
dagys ago and the Government will
take an integrated view of the whole
matter It 1¢ @ policy of the Gov-
ernment to encourage the public 3ec-
tor a. well as the Indian sector and
this pohicy is being implemented

SHRI N K P SALVE Is the Mins-
ter aware that %o far ag Vitamm C
produced by Hindustan Antibiotics
Ltd 1s concerned, one of the monopoly
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houseg wag gtanding in the way of fixa.
tion of fair price of Vitamfh C? Diffe.
rential prices have now been fixed for
Vitamin C. May [ know from the
Minister, whether Government has
taken into consideration the real cost
of production including interest,
depreciation etc, while fxing the
price of Vitamin C for the Hindustan
Antibjotics Ltd.? If it has not becn
done, and the realistic prices have
not been fixed. Would the Govern-
ment be subsidsing the losses of
Hindustan Antibiotics Ltd.?

SHRI K. R, GANESH: As far as
Hindustan Antibiotics Lid. are ecorn-
cerned, I have already indicated that
they have just started production and
just gone on stream, and some quan=
4ity has been marketed. The hon.
Member himself hag mentioned that
differentia} prices have been fixed. And
this has been done for all the units
that have gone into production from
19073 onwards and that would also
apply to HAL The other point was
about depreciation etc. At the moment
the prices have been fixed hy BI.C.P.
on empirical bgsis. As the unjt goes
into production, all these factors will
be taken into consideration

SHRI 8. M. BANERJEE: May 1
know whether his attention has been
drawn to a series of articles in the
Blitz about the working of the HAL
ang its loss to the tune of Rs, 3 crores?
1 would like to know whether some
persons with responsibility, the
Managing Director, Chalrmap or any-
hdymxh-up.hubemukmtomk
for criminal negligence because of
which HAL has suffered a loss?

SHRI K. R. GANESH: In my origl-
nal reply I have already indicated that
two officers have been removed. They
were in charge of production and engi-
neering. Government has taken p deci-
sion to appoint a new Managing Direc-
tot for which the Public Enterprises
Sclection Board has been approached.

oft ovefiem areraw atd: war weie
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SHRI K, R. GANESH; As | indicated
earlier, apart from the managerial pro-
blem, deficiencies and various other
factors, one of the basic economic rea-
soongs hag been that the price of antibio
tics in HAL has been fixed on the basis
of the 1058 costing. That is why there
has been 5 loss In gpite of the capacity
utilisation being 80 to 90 per cent. An
interim price increase has been given
and the whole price complex s keing
looked after by the BICP. The Hath
Committee Report, which i1s now gvauil
able, has gone into the question of
pricing. Government will have to con-
sider at what price the gntibiotics
should be so0ld and then take an integ.
rated view,

Survey for Oll in Part of Arabian Se2
touching India

*546, SHR] P, H. SHENOY: Wil
¢he Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether some parts of the
Arabian Seg touching the country are
not yet surveyed to see whethe!
petroleum is available in these parts,

(b) if so, the parts which have not
yet been surveyed: and
" {¢) the reasons for not conducting
the survey?

THE MINISTER C}l't pmogﬂb
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MALAVIYA): (a) and (b). Except
for certain regional seismic profiles,
the continental shelf areas off the coast
of Saurashtra, South Maharashtra,
Karnataka, Xerala as well as
Lakshadeep Islands have not been
surveyed in deai].

(¢) ONGC's own geismic survey
wvessel 33 expected to grrive in Indian
waters in the next {Wo or three months
and this would help expedite the con-
duct of seismic survey operationg in
all offshore areas. Seismic gurveys of
the areas mentioned above would also
be undertaken in the coming years ac.
cording to the priority assigned to the
diﬂ_erem basins, on geological conside-
rations,

SHRI P. R. SHENOY: There is every
possibility of getting oil, not only at
Bombay High and one or two other
isolated places, but 1n the entire Conti-
nental Shelf of the Arabian Sea, In
view of this, I would like to know
when the O&NGC surve vessel would
be ready to conduct the necessary sur.
vey and whether any plan has been
prepared and priorities fixed to con-
duct the survey in various places men-
tioned in the reply?

SHRI K. D. MALAVIYA: Yes, Sir.
I share the optimistic view of the hon
Member, A detailed programme for
the gelsmic survey has been prepaored
ang it is before us I suppose within
the next two monthy our pew geismic
survey ship known as Anweshak
would be arriving here, when we shall
start seismic survey of the arrag which
have been suggested by the hon
Member.

SHR] P, R. SHENOY: I would like
to know whether any preliminary
action has been taken to conduct the
turvey ‘especially in port towns like
Cochin, Mangalore, Goa and other
minor port towns?

SHRI E, D, MALAVIYA: I cannol
fpecifically give any assessment ghout
the possibility in the area mentioned
by my hon. friend. But I am taking
entire western coast of our vountry in
view, gnd 1 pave mentioned that cur

© ship a# soon as it arrives, will
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start a detailed gurvey of the area
which has been indicated by our Geo=-
logists.

SHRI INDRAJIT GUPTA: Fustly,
I would like to know from where this
seismic vessel of the ONGC is being
acquired? Have you given g contract
for constructing it ubroad or ig it a
rceady-made vessel being purchased by
us? What ig the expenditure involved
in ijt7 Secondly, how does the Govern-
ment propose to toordinate the survey
work to be done by this sexsmic vessel
with the work which has already been
contracted out for the western coast
to an Americal Co., which is being
given g contract for 25 years, ¢o come
and do survey work®? What is going
to be the relation between the work of
that American Co. and the work pro-
posed to be done by ONGC's seismic
vessels? Are you trying to bring tem-
porarily some vessels which are gt
present being used by Sri Lanka. us is
reported in the Press? There are some
seismic vesselg which apparently our
Government 1s trying to get for tempo-
rary use.

SHRI K. D. MALAVIYA: Firstly,
there 1s ng American seismic vessel
investigating our shores on the western
:ﬁ:st. and there iz no programme like

t

SHRI INDRAJIT GUPTA: Has the
House been misinformed about this?
Two contracts have been given—one
one the eastern coast and the other
on the western coast

SHRI K. D, MALAVIYA: That is a
contractual wortk op the Kutch area.
As far ag the eastern coast is concern-
ed, it Las nothing to do with the re-
levance of this question which is be-
fore this House The seismic work is
being conducted Thuse two contracis
which have been given in the Kutch
arca und the West Bengal arca  are
on coniractual bams not only for
siesmie investigation but for the entire
dr.lling operstions, If seismic result:
give any positive indication. Seo
thoge are from the entire programme
of <efsmic investiations by Anveshak
This is oty own ship which we have

:
1
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purchased from they American sources.
ang which is now being equipped by
our own equipments and apparaneily
by the equipments purdhased from
ntn-ud.

S8HRI INDRAJIT GUPTA: Is it a
second.hangd ship?

SHRI K, D. MALAVIYA: ‘This |s
enlirely a new ship, and this ship wili
be our property. As soon gg it arrives
within the pext two months—it was
expected to arirve earlier, but there
had been some unavoidable delay we
will start our seismic survey right
from Lakshadweep up to Saurashstra
ocoust excluding Kutch

SHRI INDRAJIT GUPTA: What is
the cost of this ghip? | want to know
whether they are going to get another
ship temporarily which 1s being used,
4t present, by Sri Lanka.

SHRI K D MALAVIYA: On the
first question, 1 require a notice, on
the second question, I have got ne in-
formation,

DR, RENRY AUSTIN: While thank-
ing the Minister for the satisfying ans-
wer taht scientific survey with seismic
tilh will be carried on the continental
shelf on the Arabian coast within the
mext three months, may 1 draw his
attention to the fart that two sur-

have already been carried on along
the Xerala coast. It appears that these
surveys have given sufficfént indica-

Tumi} Nodu comst and the existence of
ceramic from Trivandrum to Manga-
lore also as bDase for the existence of
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Soviet ship which visited
We have to_ carry out detailed sur-
veys by this Anweshak ship which ia
comung {0 us. A detailed gurvey is
absolutely necessary to find out the
possibilities of oil prospects in that
area. That has not been done, As
soon as that is done, I will report to
the House with regard to the results,

SHR] P. VENKATASUBRBAIAH:
Msy I know whether the attention
of the hon, Minister has been drawn
to the fact that some international
cartels have mampulated to take on
leas¢ from Bangladesh Government
such of those oil bearing arzes which
rightfully belong to our country and,
H so, what is the recaction of the
Government thereto?

SHRI K. D MALAVIYA: This sup-
plementary is not relevant to the
main Question

SHRI CHAPALENDU BHATTA-
CHARYYIA: 1 would like to know
from the hon. Minister whether it 12
a facy thay setellites have already
photographed oul bearing areas all
over the world and, il 0, whether
any steps have bten taken by our
Government (o get those photographs
from either of the Pawers or from
both who have photographed oil
bearing areas from setellites which
would save much of our cost of ex-
ploration. We can purchese those
photographs

SHRI K. D MALAVIYA: Setellites
which are moving svound the earth
do help ug in locating mineral zones
But we have not got gdequate infor-
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Aliabet and a platform wag also cons-
tructed after o proper survey. 1 want
to know whether any other site has
been selected for the survey or whe-
ther survey has been undertaken on

the coast of Saurashtra for off-shore
drilling and, if so, the name of the
site.

SHRI K. D. MALAVIYA: So far as
drllling is concerned, for off-shore
drilling no specific mte has yet been
selected except Allabet where we
dritled and falled to find ou any ail

Assels of Privage Non-Banking
Corporate Bector

*457 SHR1 VAYALAR RAV1

Will the Munister of LAW, JUSTICE
AND COMPANY  AFFAIRS be
pleased to state

(a} the aggregate assets of the pri-
vate non-banking corporate sector at
the end of 1974 and how does 1t com-
pare with the Rgures of the previous
three years; and

- — . — - i i
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(b) the share of the monopoly
housey in it, year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) There were
37785 non-Government non-Banking
Companies at work in the country as
on 3lst March, 1874 The aggregate
assets of these companies for the
year 1873-74 gnd for the previous
three years have not been calculated
by the Department of Company Afe
fairg since 1t would have involved
data relating to over 37000 companiea
and consequently a copsiderable
amount of time and labour. The Re-
serve Bank of India has, however,
published two Sample Studies on non-
firancial, non-Government compa-
nies—one relating t0 150 medium
and large public limited companies
and the other to 1001 medium and
large private himited companies (Re-
serve Bank of India Bulletin, October
1074 and April 1974) The value of
assets of the sample companies cove-
red under these two studies as avail-
able to-date aTe as under.—

\'alue of Assets {Rs Creres)

1y~0 =1 1971-72 16°2-"3

“t) Madium a~d isrg: publiclimited co npanies 1630
‘2 Medium and large privaie limited companses 1001} 935 5§ 1211 ©

I ———— o o Pl N

8955 v 508 2 969 4

Studv not
vet pub-
tished

The first study accounts for 953
per cent of the total paid-up capital
of all non-Government non-financial
public limited companies and the se-
cond study accounts for 402 per cent
of 3 nop-Government non-financial
private limited companies.

{b) The monopoly houses are taken
1o refer o jarge industrial houses in
the lighy of the revised Industrial

undertakings registered under Section
25 of the MRTP Act, 1469, which
have total assets of R« 20 crores or
more

A, on $lgt October, 1974, 89 groups
of interconnected undertakings and
18 sinale large undertakings covering
in all T3% companies were registered
under Section 26 of the MRTP Act,
1969 Of these 739 companies, bal-
ance-sheets for all the three years,
wiz , 1971, 1972 and 1873 are availabla
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for 622 compsnies. These companies
relate 10 62 groups and § single large
undertakings and their gssets in 1971,
1972 and 1973 were as under:—

-r - —

Agregate mssets of
Year the Monopuly
Houwes

fRs crores)
971 4137 12
92 . 4535 »9
1973 4990 o7

W et 5y e e S = - -

SHRI VAYALAR RAVI The state-
ment shows that 30 monopoly houses
had total gssets of about 4990 crores
in 1073 whereas 1650 compames of the
smaller group had only 7868 crores
You can see the difference BEven
that 13 due to the contnbution from
Government financial agencies like
IDPL LIC, FCT etc This 1s all be-
ceuse of the contribution to the
growth of monopoly houses So 1
would ke to know from the Hon hle
Minister what step: a1e being taken
for the Improvement gnd growth of
the medium and small group and
what steps are being taken to prevent
the huge growth of the monopoly
houtes

SHRI BEDABRATA BARUA So
far ag the small industriey 1re con-
cerned, they are bound to be a very
large number because 80 per cem of
the companiey a1e very «mall m size,
ond their assets ae bound to be
small It is 8 historical fact and n
continues

Regarding the stepy laken to help
the small scale secior, 1t is helng done
in varicus ways

So far as the checking of the mono-
poly houses Is concerned, the MRTP
Act Jooks after that and the even

APRIL 8, 1978
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into them, they will have to export
80-70 per cent of their products.

A number of other staps {0 prevent
the growth of monopoly houses in-
vludes the bringing down of their
shareholding Everylime a licence &
given, they are agked to bring down
their shareholding, Siumilay other
measires have been taken, -

SHR] VAYALAR RAVI, The Minis-
ter says a number of measureg have
been taken and he has mentioned
that the MRTP Act logks after the
checking ot monopoly houses, as also
the licensing policy of the Govern-
ment He has suid thet before they
are alloweq to expand, en export
obligation of 758 per cent 13 wunposed
on them But last week 1 came ac-
¢Tuss a newspaper item that Philips
are now producing 3 to 35 lakhe
withnut permission and they are not
fulfilbng their export obligstion also
So 1 would like to know whether you
are getling periodical reports even
thrre months regarding their prodac-
tion  You have al'owed expansion
from 1200 to 3 lakhs without licence
So, I would hke to know from the
Hon'hle Minister what steps are being
taken to prevent capansion Without
permission gnd what are the mes-
sures taken to sec that the export
obhigation 1s fulfilled

SHI! BEDABRATA BARUA Re-
gurding the matter of expanson
without permimsion the Mimster of
Industnial Development locks  after
this aspect And regarding the newns.
paper item which the Hon'ble Mem-
ber has referred to abour  Philhpe
even in guch casey an export obligation
of 60 per cenl 1o T3 par cent hax been
imposed and the Industries Minishy
n?tomhnunoumumhohm-
ve

MR SPEAKER- Mr Ravi, whv are
¥ynu so different when you ask ques-
tions fraom Mr. George?

SHRT 8 R DAMANY: I sm only a
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assets has also been shown. May I
know from the hon. Minister whe=
ther the increase in the amount of
the assets is due to new companies or
expansion or modernisation.

Secondly, I want to know whether
the Ministry has received represen-
tations from various quarters that the
clause in respect of inter-connected
companies is very ambiguous and
brings in many companies which are
not really inter-connected and makes
them inter-connected only because of

technical reasons. Will the Minister:

clarify the position so that we can
get a clear picture of these compa-
nies?

SHRI BEDABRATA BARUA: The
Government’s position has been ex-
plained many time, and this matter
was taken up in the Joint Select Com-
mittee where the hon. Member was
also a member. After that, this de=-
cision was taken. It is not as if in a
whimsical manner companies are in-
cluded. In fact, even the companies
listed in the ILPIC report have not
been registered because of the various
conditions under which only the
companies will be registered as mono-

poly houses.

Regarding the other guestion whe-
ther it is due to expansion, the figures
that I have given relate to expansion
of the assets of the existing compa-
nies which have been registered. So
far as promotion of new enterprises
are concerned, once licences are given
they get registered and they start
functioning, and these companies,
when they become inter-connected
with a monopoly house, are also in-
cluded.

Robberies in Trains

#548. SHRI SUKHDEO PRASAD
VERMA:

Will the Minister of RAILWAYS

be pleased to state:

(a) whether in spite of the stern
steps taken by Government, rob-
beries in trains in all the Railway
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Zones have considerably - increased:
during the year 1974-75 as compared
to the previous year;

(b) whether in view of this, Gov-
ernment propose to set up a fact find-
ing committee to review the whole:
situation; and

(¢) if so, the salient features there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS.
(SHRI MOHD. SHAFI QURESHI):
(a) There has been some increase in
the incidence of robberies on the:
Eastern, North Eastern, Northern and
Central Railways during 1974-75 as:
compared to the previous year.

(b) and (¢). No, Sir. There is no
proposal to get up a fact finding com=
mittee as such, but the intention is to
appoint a senior and experienced.
Railway Officer to discuss the matter
with the State Governments and to-
advise the Government on the steps-
that should be taken by the State
Governments and the Central Gov-
ernment to combat the problem.

=it g@ qaTe aNi ¢ TEAE WEIAT,
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aF afves wfasrd F (75T F0k a5
qLERT ¥ gere gafa FHr S
AfrT afafa &1 w7 7@ frar s )
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WRITTEN ANSWERS TO QUESTION

Proposal te set up Drug Authority of
India

5490 SHRI MOHINDER SINGH
GILL: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state-

(a) whether it is proposed to set up
a Drug Authority of India,

(b) if 80, when a final decision is
likely to be taken in this regard; and

(¢} what will be 1ts contribution in
the development of the indigenous
drug industry as well g avasbility
of essential drugs and medicines to
the common man?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K R.
GANESH): (a) to (). The report of
the Committee on Drugs and Phar-
maceutical Industry hag just been
reonlved by the Government. Ques-
tions like getting up a Drug Authori-
1y of India will also be considered by
the Government along with other
Tecommendations.

APRIL 8, 1978
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Delsy in Oonsiruciion of Okha-Vieam.
o Broad Gange Line

*851. SHRI D, P, JADRJA:
SHRI ARVIND M. PATEL:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the work on the cons-

fruction of broagq gsuge line on
Okha-Viramgam i3 being held up;

(b) if so, the reasons therefor; and

(c) what was the target time by
which this work should be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) and (b) The
work on the project is progressing
at a restricted pace on accouny of the
limited availability of funds

(¢} The original target date fixed
for completion of the projecy was
Deceaber, 1977 The revised target
date of completion of the project
will however depend upon the avail-
ability of funds for the project from
year to year

Nog-avaliability of Foreign Assis-
tance for Coal-Baged Ferilliser Plants

*562 SHRI PRABODH CHANDRA
SHR] R. S. PANDEY

Will the Minustey of PETROLEUM
AND CHEMICALS be pleased t0
state,

(a) whether Government's atten-
tion has been drawn to the reports
about the coal-bmged fertilizer plants
being starved due to the no0-
availability of foreign assistance; and

(b) i# so, the remedial measures
taken?

THE MINISTER OF STATE IV
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRi K B
GANESH): (a) Government hav
seen some reports to this effect
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(b) The fertilizer industry being
in the ‘core’ sector receives adequate:
priority in the allocation of necessary,
forelgn exchange. The foreign ex«
change requirements of the coal-
based planis have also beep tied up.
The Ramagundam and Talcher pro-'
jects are in pdvance stages of cons-
truction, while the Korba project 1s
being rephased in view of the
rupee constraint.
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Allocation of Funds for Underground
Railways

*554. SHR1 SHANKER RAO
SAVANT: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the allocation of funds
for underground railways 13 made by
the Planning Commission and not by
the Rallwwy Ministry;

{(b) if so, the allocation made for
the purpose in the Fifth Plan; and

(c) whether the entire proposal of
underground railways is proposed to
be suspended for the present in view
of the economic stringency and  the
money thus saved utilised for normal
expansion of rail links?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI

MOHD SHAFI QURESHI): (a) Yes,
Sir

tht A provision of Rs. 200 crores
foi  Metropolitan Transport Projects
including their investigation appears
in the draft Fifth Plan document.

(¢) The M. T Frojectg do not full
within the Railway plan in whidn
the rail expanuun  schemes to be
taken up in the Fifth Plan period
have been indentified

Due¢ huwever, to economc strn-
gency the annual allocations for M.T.
Project. are being wnade on consi-
deration of the avalabiity of re-
source. and 1inter-s¢  prioritieg of
duferen! proprainmes  and projects
mcluding those  appearmg i the
Railway Plan

A< guch  the guestion of diversion
to the Ruilway plan of resourceg as
tould be annually earmarked for M T
Prujects. dneg not anse
Rallway Board’s Failure (o Place

Orders for Wagon

*555 SHRI RAJDEO SINGH:

SHRI BIRENDER SINGH
RAO

Wiil the Minister of RAILWAYS
be pleased to state-

(a) whether the wagon industry,
mainlv concenirated in West Bengsl,
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1s faced with a difficult situation be-
caugse of the Railway Board's fallure
to place orders for 1974-75 before
close of the year;

(b) whether ag a result wagon in-
dustry’s entire manufacturing pro-
gramme woutld be disrupted for want
of further orders and off-take res-
tricted against existing orders; and

(c) if so, what is being done to find
the way out?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD SHAFI QURESHI):
(a) Ag on 1-4-T5 the load on the
wagon industry will total to about
24000 mn terms of four wheeler unitr

which compared to their current
productio, of about 10,000
per year represent more than

two years load which may be consi-
dered a. adequate load for this in-
dustry. However, tenders for procure-
ment of about 14000 wagons (interms
of four wheelers) agamst 1974-75
Rolling Stock Programme are under
comsideration  Placement of addi-
tional orders will depend upon the
availability of funcs

{(b) There has been a drastic cul
in the allocation of funds for 1975-
78 for procuremeny of wangons The
allocated fundg will be adequate to
procure only about 5000 wagong from
the industry which would mea, re-
gulation at 50 per cent of their cur-
reny production This drastic cut in
production ig like'y to disrupt the
manufacturing progromme of  some
of the unitc who mav not be able to
diversify|exporg their productm

Name o!' thclme

t——

(i) Caning to Golnhm

(1) Lakshmikantapur 1o Kakdwip wa Kulp: 30 Kms.

1lisz‘Hlmlhad o Prarapdityanagar f{arga-

W viz Biind

i) Zranin I-Hnﬂchhl Pratapdityanagar .

(v} Soperpur to Dhsmkhali

——————— 5 r— - -
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(c) Efforis are being made to ob-
taip additional allocation of tunds
with a view to enable the industry to
maintain atleast the cutrent level of
production. If funds bucome avail-
able additional orders against the
tender under consideration cap also
be placed to the extent funds permit.

Railway Lines in Sundarban Area of
Wes{ Bengal

*558 SHRI M. S. PURTY: Will
the Mmister of RAIWAYS
be pleased to state:

(a) the sdlient features of the ac-
tion tuken upto date in regard to ex-
pansion of pailway hnes in Sundar
ban Ares of West Bengal,

(b) number of times the eronomye
und technical survey for Railway line,
was made and the salient features of
the report of each survey, datew,.
and

tcy the broad onthnes of the tech
meal smveyr being conducted now®

THE MINITER OF STATFE IN THE
MINISTRY OF RAILWAYS (SHR!
MOHD SHAF! QURESHl» (&) 1w
iet A statement 1+ Jaid nnp the tible
of the Sabha

Statement

A traffic survey for the followiny
new rail links in the Sundarbap 1c-
gion of West Bengar hos heen con-
nleted ang the report thereal b1
been received recenlly and a decision
would be taken after the report
exummed trnm all angles.

Lertgrh REa lmﬂed Cust
20 Kms Ry 294-Ro lakhs
(with Ekectric triction
R+ 376 67 Lakhs
(with electrictrac fon’
29 Kms.  Rs. 509°75 Inkhp
(with steam traction )
30 Kmyx,  Re. 412:658 likhs,
(with s*cam traction
0 Kms.  Rs. 27346 lakhs

(mthstm'lnc‘hm

B
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A Traffic survey is also in progress
for a new B.G. line frogym Budget
Budge to Namkhana via Diamond
Harbour, Kulpi anq Kakdwip (86
Gms).

No other survey for any rail link
in the Sundarban region hag been
conducted in the recent past.

The proposals will be considered
further after the survey reports are
examined and results known.

Over-crowding in trains between
Ahmedabad and Bombay

*569. SHRI P. G. MAVALANKAR:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether mail and express trains
running between Ahmedabad and
Bombay are over-crowded;

(b) whether Government propose
to run more trains and/or add exlra
carriages to the existing trains with a
view to relieving the pressure on
passenger traffic; and

(c) if so, salient features thereoi?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Yes, Sir
However, the extent of over-crowd-
ing is not such asg to justify introduc-
tion of an additional train between
Ahrmedabad and Bombay which is at
present operationally also not feasi-
ble due to lack of capacity on sections
enroute. However, loads of some of
the existing trains have been aug-
'‘mented to relieve over-crowding.

(¢) Particu'ars of coaches added are:

(i) 1 Dn2 Up Gujarat Mails-one
First class and one second class
3-tier sleeper coaches between
Bombay and Ahmedabad.

(ii) 19 Dn'20 Up Dehra Dun Ex-
press one first class and one 3-
tier sleeper between Bombay gnd

Vadodara.

(iii) 9 Dn|10 Up Gujarat Queen—
two ordinarv second clasg coaches
between Valsad and Ahmedabad.

0. & N.G.C. Team’s visit to Libya

*560. SHRI HARI SINGH: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether ap Oil and Natural Gas
Commission team recently visited
Libya; and

(b) if so, the conclusions of theur
visit?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI K. D.
MALAVIYA). (a) Yes, Sir.

(b) The team has submitted its
report to the ONGC only recently
and the report is being examined by
the Comrmission.

Coaching Vehicles and Goods Wagons
in the Country

*561.SHRI G. Y. KRISHNAN:
Will the Minister of RAILWAYS
be pleased to state the number of
coaching vehicles and goods wagons ut
present in service in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): As on 3lst March,
1974 the coaching vehicles and
wagons owned by the Railways was
36,426 and 3,88.026 respectively. 1In
addition 80 coaching vehicles ang 924
wagons were owned by non-Govern-
ment Railways.

Growth Rate of Monopoly Houses

*562, SHRI P. M. MEHTA: Will

the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be
pleased to state:

(a) whether several monopoly
houses have registered 25 per ceag
growth rate during 1972 and 30 per
cent in 1973 and 1974;

(b) whether this increasing trend is
also expected again in 1975;
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(c) whether the MRT.P. Com-
mission is aware of thig fact and if
so, what action the Commission is
likely to take to check this monopoly
growth;

which
growth

(d) the monopoly houses
have registered the above
rate; and

(e) whether Government are consi-
dering drastic measures to reduce this
growth rate?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE (a), b)
and (d). The ‘Monopoly houses men-

tioned in the question are taken
to refer to large indus-
trial  houses in the light of
the revised industrial  licensing

policy announceq by Government in
February 1973, namely undertakings
and groups of inter-connecteq under-
takings registered under Section 26
of the MRTp Act, 1969, which have
tota] assetg of Rs. 20 croreg or more.
A comparison of the value of assets
for the years 1971, 1972 and 1973 to
the extent available shows that only
a few groups of inter-connected un-
dertakings had registered increases
of 25 per cent or more from 1971 to
1972 ang some others from 1972 to
1973, while several groups had at the
same time recorded only nominal
increages and in a number of cases
even decreases in asscls. Taking to-
gether all under-takings for which
data could be studied, the average

annual increase was moticed to be
only about 9 to 10 per cent.
(¢) The question of the MRTP

Commission taking note of the in-
creases in assels of large industrial
houses or its taking action to check
the growth is not contemplated un-
der the provisiong of Chapter IIT of
the MRTP, Act, ag the Commission
ig only required to report to the
Government its opinion on individual
applicationg under Section 21, 22 and
93 of the Act which are referred to
it.

(d) The objective of the MRTP.
Act is not to prevent the growth of

APRIL 8, 1975
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undertakings as such, but js limited
to ensuring that  concentration of
cconomic power to the common de-
triment ig avoided. It will be seen
from tiie Reportg on the working of
the M.R.T.P, Act which have already
been placed on the table of the House
that circumstances have warranted
the approval by Government of a
number of proposalg of large indus-
trial houses for substantial expan-
sion as well as for setting up new
undertakings. Such approvals may
normally be expected to result in
growth of assets.

Effortg made to Reduce Coal
Consumption

*563, SHRI NAWAL KISHORE
SHARMA: Will the  Minister of
RAILWAYS be pleased to state;

(a) the particular efforts madz by
Railways to reduce coal consumption
and the extent to which these efforts
have achieved results;

(b) the number of steam locomctives
replaced with diesel locomotives
during 1974-75 upto 1st April. 1975 to
ensure running of trains and to save
commuters from unnecessary incon-
venience; and

(¢) the present coal stock position
with the Railways and the extent to
which the railway trains cancelled for
want of coal have been resumed upto
31st March, 1975 and the future plan
in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF  RAILWAYS
(SHRI MOHD. SHAFI QURESHI):
(a) Coal consumption on Railways
which was of the order of 17.4 million
tonnes in 1962-63 has been gradually
declining ag a resuly of progressive
increase in the dieselisation and the
clectrification of Railways. At present,
the coal requirements for running
full services are about 14.4 million
tonnes per annum. Economy in coal
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econsumption receives close ang con-
tinuous attention on the Railways

(b) During the periog 1sy April,
1874 to 28th February, 1975, 161
steam locog were replaced with die-
st} lovomolives,

(c) Coal stocks have now built up
to over 4y days consumption. 97
palry of passenger trains have al-
ready been jestoted  snce  1-2-1975
uplo 31-3-1975. The remamning can
celled passenger trumns required will
be progressively restored ag early as
possible subject to continued avail-
ubility of udeguate coal

Suggestions from IMA to modify Drug
Policy

*564. SIIRI ARJUN SETUI Wil
the Minste; ol PETROLEUM AND
CHEMICALS be pleased to alate

(a) whether a request has  been
received by Governmenty  from the
Indian Medical Assorintion for modifi-
cation of the preseng grug poliey, anil

(b) if so. the broad outhnes of the
suggesthiong made wud Government's
attitude thereon?

THE MINISTER OF
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R
GANESH): (u) ang (b);

In reply to questionnaire submitted
to the Commitltee on Drugs and
Pharmaceuticals Industry.  Indian
Medical Associatlon have made sug-
restions regarding fuller utilization
of installed capacity, need fur res-
tritting drug combinations and  for-
mulations, mass production of certain
drugs, measures for Increasing pro-
duction duning the Fifth Plan period,
Quality control measures, use oOf
generic names in  place of brand
Names for commonly used drugs etc
These suggestions were considered by
the sald Committee and the report of

STATE IN
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the Committee whcih has just been
received, i8 under consideration of
Government Commitiee’s reports on
“measures for providing essential
drugs and common househuld reme-
dwes 1o the genera]l publie, cspecially
in 1ural arcas” which alse covers the
aspect of abolition of brand names
and on “‘quulty control of drugs and
related matters’ were received ear-
Iter ang had already been laid on the
Table of the House gn the 4th March,
1975 and 25th March, 1975 respec-
tively These are also under consi-
tderation of Government

In the meantime, however, discus-
siung have been mmtiated with the
Indian Medical Association, the Indian
sector of the drug industry and the
pubhlic sector undertakings on various
asperts of drug industry  These dis-
tustionhs aie continuing

In a letter addressed to the Minis-
ter (Pottoleum and  Chemicals) on
14-3-1%75 Indian Medical Association
had inturated that they have been
vely mueh concerned with the  cost,
quality, standaid, muductivg  and
avittatality of ethical drugs amg Phai-
macveuticals and that they are orga-
nisiny y Natnnal semunar on “Drugs.
Phurmaceuticals, Medweo  Surgical
Equipnunt and Apphiances  and the
Medieal Frofesston © on Apnil, 22-23,
1955 at New Dol The Association
have slw =ubmitted a programme of
the seminar.

Import of Drillisg Rigs

*565 SHRI VARKEY GEORGE
Will the Minister of PETROLEUM
AND CHEMICALS be pleased 1o
state’

ta) the number of drilling rigs i.m—
ported for on-share programme during
1974-75 and the names of countrics
with whom new orders for the current
year have been placed;

(b) how much foreign exchange
wag spent on import of ngs last year
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and how much 13 likely to be spent
this year, and

(¢) what steps are being taken to
snanufacture the nigg indigenously?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI XK D
MALAVIA) (a) Two rigs were im-
ported fiom USSR during [1974-75
Orders have already been placed to
umport 10 rigs during the current
year from USSR Romania and
USA

(b) During 1874-75 the total
forcign exchange spent on  the im-
port of rigs by the ONGC wag of the
order of Rs 509 ciores During
1975-78 ONGC has planned tu spend
about Rs 22 3 cioregs for importing
addi‘ronal rigs In addition, Qi Indwe
Limited is likely 1u incur 4n expendi-
tute of the onder of ybout R 2 09
trores for the impoit of a rig from
the USA

(¢} Bharay Heavy Electricals
Limited (BHEL) have entered into
collabwation with a foreign firm fo
the Indigenous manufacture of rige
The Commission has already 1ssucq o
Letter of Intent toe BHEL for the
supply of seven rige  The fiisg ng 1s
expeeted 1) be delivered towards the
end of 1977

Pamenger Service of New Kaini-
Merena Line

5277 SHRI1 RANABAIADUR
SINGH Will the Mimster of RAIL
WAYS be pleas~d (o stale

{a) whether .eavy coal 1akeg have
bren plymg on the New Katni-Morens
line of Central Rallways for more than
a year,

{b) whether no passenger service is
being provided on that line on the
ground of the track instabality, and

(¢) what is the real resson for not
providing passenger service on that
line?

APRIL 8 1978
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (bHR!
BUTA SINGH) (a) Yes The Hon-
ble Membuer presumably refers 1o
the Katm.Morwa (Singrauli) See-
tion

(b) and (¢) In the present work-
ing conditions of Katni-Singrauls
section, running of a passenger truin
13 not desirable Some of the sta-
tions are 18 1o 91 kilometres apan
and provision of control communica-
tion; is essential with & viewn yg snsure
safely of pass ngers Introduction
of n passenger train will be consi-
dered when necessary facllitjes be
como available

Demand for Natlonallsation of
Digbol Refinery

5278 SARDAR SWARAN SINGI
SOKH]  Will the Mimister of PE!
ROI EUM AND CHEMI(ALS
plc sed to state

ta) whether 17T members of Par:
ment from Adsam have uirged the Cin
tre ty nationalise Dighoi refinery wi 1
tmmediate «fect, In view of the 1
tical ail c118 10 the country

(b) whether they have also urged
incicabe the price of crude ol fror
Mg 15 to Re 75 per tonne and

{Ly il so the teaction of Guiemn
ment thereto?

THE DEPUTY MINISTER IN Tiit
MINISTRY OF FPETROLEUM A\D
CHEMICALS (SHRI C P MAJHI
(8) to (1 A memorandum <gned
by 15 Members of Parlismen! ho
been reweived wheremn it hag beel
inter alia suggested Lhat th¢ Dighut
refinery should be taken over mmt
dintely ang that the rovalty fof
Assam crude should be incieased t
Rs 76« per tonne The suggestio!
for nationalisation of the Digba 1t
finery has beéen noted, and in I
with the declared policy of acquiE
effective control over the petroitum
refineries and marketing compani?
the Dighoi refmery will also b
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brought intp the Public Sector at the
appropriale tune Regarding the pro-
posal for increasing the royalty, no
final decision has yet been taken

Tt wimw, wAvw e faeenre

5279 st e w ¥few
&1 YW "AY a7 74T €Y FO 64
fs

(%) %ar "verT & WA Ay
g4wm 71 feene w7q w1 famig frmn

LA

(w) afr &, &t frews aren
A8y I w/T 2 AW

(wy T8 qzar ¥ Wi fru-
far &3 & fr P sviah &t W
e

Ty ARAL R T AR (9 AN
fag) (%) 9 7

(w) oY (7) st 35T

Recruitment tg posts advertised by
Raliway Service Commissien
Musaffarpur (North
Eastern Railway)

5280 SHR] BHOGENDRA JHA
Will the Mimster of RAILWAYS
be pleased to state

(a) whether Railway Service Com-
mission, Mw.affarpur (North Eastein
Railway) had advertised for about 600
posts for which about 70,000 applica
tions were flled in time,

(b) whether even after the lapse of
about 1} years neither written test

ﬂoa interviews have been called for,
an

() if 20, the reasons therefor and
the exact time schedule for test, inter-

Vie! N
me'f& stlection and appointment . f

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) To fill up 913
postg for 25 categories, 83,680 apph-
cations were received by the Ral-
way Service Commissian, Muzaffar-
pur

(b) and (¢} The information 1s be-
ng collected and will be laid on
the table of the House

Estimate for aiternate alignment on
Kangra Valiey Railway

2281 PROF NARAIN CHAND
PARASHAR  Will the Minster  of
RAILWAYS be pleased tn «late-

fa) the total estimate for the cons-
truction of alternate alignment of
Kangia Vallev Radway «nd the de-
mand made on the Beas Dam authori
ties befoje the construction work on
the a ignment wav taken up,

*n} whether there has been any re-
vision Of these estimates since then
and the number of timies the estimates
have been revised for this proyect and
the figwes for each revision,

fo) thy target aate for completion
of the shgnment trst decided upon
hy the Railway Admnistration the
numbe; of time~ 1t has been revised
alongwith each revised date and the
reasons for which the r1evis'on was
made, and

td) whether the State Government
hay also been conculted at 1he time of
Liking a decision to dismantle the line
and the jevision of target date and if
so the reaction of the State Govern-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) 1a) The ongina| esti-
ma‘ed voat of the wurk m 1968 was
Rg 13 62 crore which wag the amount
intrmgated (0 the Beas Dam
Authointies A quarter'v  advance
was agreed to by the FA &
CAO/Beas Dam  Project during
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his meeting with FA & CAO/
Northern Railway on 8th July, 1969

(b) Yes, the estrmate has been re-
vided once only which 1s under accep-
tance by the Beag Dam Authoritfes

— — i — -

Reviged Target Dates

(1) 30 6 1974

W) Dec, 1974

APRIL 8, 1975

———— o —
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The revised estimate
Rs 894 crores

(c) Omngina} target date wag 380th
June 1873 It wag revised ag be-
low.—

smounty to

Reasons for Change

— — -

Du}:l:to delayin handing over of land by the Bess Dam

{1e%

Delayin handing over of land by Beas Dam Authorities

duc to which 4 zone contractors out of 14 zones had
backed ont

Due to terminauion of contrat of Zone 2, cue lo
fatlure of the contractor to do the work at the earlier
rates due to the increase 1n wos: materials and labour
in the meantime consequent on the delay n handmy
wver of the land

(1 30-6 1975

Abandoning of work by contractor of Zone §, due 1

rise 1n cost of materials and labour in the meantnnc
consequent on the delay 1n handing over of the land

(V) 31-12-1975

(for Goods) L

(fo:r“‘ps‘.gg-rl
Ll
(1) 30-6-1976

(d) Though the State Government
was conusited befoje dismantling the
old hinc, consultation for revising the
target dates was not considered neces-
sary with State Government as the
dates had to be revised due to the
circumstances which were beyond the
control of Railway Administiation

Settlement of Accounts of Employees
retireq from Mysore Workshops and
Mysore Division (Southern Raliway)

3282 SHRI Y ESWARA REDDY

Will the Minister of RAILWAYS
be pleased to state

(a) the number of retired employ
ety in the Mysore Workshops and
Mysore Division of the Southern Rail.
way whose settlement of sccounts has
been delayed for more than three
months, and

(b) the reasong for the delay and
when their settlement of accounts will
be finalived?

suppl
ayalx
j of major brdges

1 Due to insuffiuent funds allotted by the Beas Dam Au
thontres for this work, frequent lailure in the power
L”mued from btate Government, and nun

ty of matching swel sections for girdos

—— s Tamtas

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH)

(a) (1) Pension cases

(1) State Railway
Providemt Fund
cases

(b) Ay earlier stated the cettlement
of these cases I, being delayed manly
due to reasons, such as, late receip!
of pension papers, filing of wiit pet)
tion challenging date of birth a0
employee leaving behind two witts
after death and difficulty in determin-
ing qualifying service Ip the sbencc
of leave particulars Some (Ases
were delayed due lo the break .ns¢!-
vice which has gince been condoned
The Southern Railway 1s taking urgen
steps to finalise all cases expeditious
ly, the latesy information is being
collected. The same will be given 08
soon ag received
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Impert of Giybeaclamide

5284, BHRI SOMCHAND
SOLANKI:

Will the Minister of PETROLEUM

AND CHEMICALS be pleased 10
state;
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(a) what wag the quantity of Gly-
benclamide imported by the organis-
ed sector during 1972 1973 and 1974.
separately-

(b} what is the present stock in-
ventory with each firm of this bulk
drug;

(¢) whether a letter of intent for
this drug has been 1ssued recently, if
80, the name of the firm, stage and
intermediate form which the drug
shall be manufactured, annual capas
city and foreign exchange involved in
manufacture of each Kg. of drug:

(d) whether a small scale unit in
the country is producing sufficient
Glybenclamide for the country’s needs

and it has more capacity available
with it; and

(e} if so, whether Government pro
pose to review the latter of intent re-
ferred in (a), and revoke it to save
precioug foreign exchange?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K R GANESH):
(a) and (b' Information 13 being
collected and wall be laid on the Table
of the House

(c) A statement indicating the name
of the parties granteg letter of intent
for the wmanufacture of Glybencla-
mide, capacity granted, stage of manu-
facture, Foreign exchange involved
ete 15 atlached

(d) One small scale umit r1z Ms
Cadila Chemicals Private Limiteg are
reported to have commenced the pro-
duction of this drug It has stated
that 1t 1s capable of manufacturing
600 Kgs. per annum of this bulk
drug.

(e) This matter ic under considera-
tiom,
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Exchange
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the application
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Rs. 31 04

thyl-benz.
~nomide is re-
acted with Cyclohexyleo

Cyanato initially,

e

benzmud
enea

1974

Pharmaceuticals 11th June, 200 kgc. 4-(Beta-2-methoxy-s-chlor-

Ld.

1 M/s. Hoechst

orwbenocyl Chlo-
Betg-etnv 1

and
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~5-Chl
L4

1974

2vth March 5 toanes

and Pharmaceuti-

Indisa Drugs
cals Lud.

2

—

52
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Wagon shortage om Central Rallway

8285 SBHRI VASANT SATHE Will
the Minister of RAILWAYS be pleased
to state

(a) whether Government are gwa e
of acute v agon shortage on Central
Railway particularly—Bhusawa -Nag-
pur rack affecting seriously move-
ment of colton and cotton seeds

{b) if s0, what steps are taken to
meet thy wagon demand for transpor-
tation of cotton cotton seeds and
other agrwultural commeodities/pro-
ducts and

(¢) the action taken by the Rai-
was guthonties at Bhusawal 1 the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) to (t) There i®
no shoriage of wagons However
supply of waugong for movemeny of
cifferent commodities 1, made accord-
1ng to puonty and seniority of de-
mands placed During the period frum
13t December 1974 to 20th March
1975 13574 wapons werc loaded with
different  agricultural commeoditie:
from stations 1n Bhusawal and Nagpw
Division including 882 wagons of full
pressed cotton and cotton seeds
Every effort 1, bring made to step up
loading of these (¢mmodities further

Irreguiarities committed by Fertili-
sers and Chemicals Travancore
Limited

5286 SHRI SAT KAPUR

Wil the Mumuster of PETROLEUM
AND COMPANY AFFAIRS be plea-
sed to state

(2) the number and nature of van-
ous irregularities committed during

Chargemen

Chargeman A Rs 550750
Chargernan B R, 435700

(b) Does not arise.

the last three yoars by M/s Fertilizers
#+nd Chemicaly Travancore Limited

{b) the action taken by Governmert
against them, and

(c) whether 1t 15 proposed to set up
4 enquiry commitiee to go into va-
rious nregulaiies and if so, when?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRf K R
GANESH) (a) and (b1 Tue infor-
mation 1= bemg collected and will be
laxd on the Table of the House

{¢) Theie y, no su~h propusal pre-
s.nth before Government

ldentical Scales of Pay for Train Exa-
ainers and Chargemen of Worksheps
and Loco Sheds

5287 SHRIMATI PARVATHI
KRISHNAN Wil the Mimster of
RAILWAYS be leased to state

ta) whether ahile the tarting pay
scaleg of Train Examiners ang Charge-
nen of Workshops and Loco Sheds are
rdentical at higher stages, the Tram
Examiners are not given identical
scales but lowe: ones, and

tb) if s0 whether 1n view of the
technuially high and  voluminou-
1esponsibt ities of the Chief Train
Examiners at stations hke Howrah,
Musghalsaiat  Asansol  Santragach,
De'hi Bumbay VT Madras Vipaya-
wada Government  proposes ta
reconsider the pay «ales of Tran
Fruamind ,?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (ay No The
Revised Scales of pav of Train
Exammers and Chargemen are given
below

[Fran Examiner

Chaef Tramn Examiner Rs 700—900
Head Tran Examuner R $50—750
Tran Examiner

Rs 425—700
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Mumzammnm
and English versions

3288. SHR] VIRBHADRA SINGH:

Will the Minister of LAW, JUSTICE
AND CHEMICALS be pleased to

(a) by what time Government will
be able to supply Hindi Text of all
the Bills introduced ip the Parlia-
ment simultaneously with their

English versions;

(b) whether the work in thig re-
gurd is 1n progress according to sche-
dule; and

(¢) if not, the reasong for the same?

'THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SARO-
JINI MAHISHI): (a) to (c) Under
article 348 of the Constitution, until
Parliament by law otherwise provides,
the authoritative texts of all Bills to
be introduced in Parliament or
amendments thereto to be moved in
either Houge of Parliament shall be
in the English language. No such
law under article 348 has been passed
by Parllament. However, Hindi
translations of all Bills introduced in
either House of Parliament are made
available to Members of Parliament
even at the stage of introduction of
the Bills since the year 1970, pending
enforcéement of section 5(2) of the
Official Languages Act, 1083.

Cempanies formed in the iast one year

5289. SHRI BHAGATRAM RAJA-
RAM MANHAR:

Wil) the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS

be pleased to state the new companies
{formed, State.wise during the last one
yesr and the authorieed capital there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BED
BRATA BARUA): ‘

During the yesr, 1078-74, 3776 com-
penies limited by shares and ome

APRIL 8, 1978

Written Answers $6

unlimited company with a total
authorised capital of Rs, 1031. 82
Crores were vegisted in the country
under the Companies Act, 1036,
The state-wise break-up of these
compenles is given in the Statement
annexed. |

STATEMENT

Statement showing state-wise
number and authorised capital
of companies limited by shares
registered under the companies
Act, 1058, during 1073-74.

T = e e omm wmma

No, of Authorised
Name of State  companies capital

{Rs. 1n
Jakhs)

Andhra Pradesh 1 $384
Assam . 66 5671
Bihar . . 120 1901
Garay u6 7166
Harvana 34 1810
Himachal Pradesh 15 204
Jammu & Keshmir 1 1Y)
Karmataka 202 36~
Kerala . 99 1142
Madhys Pradesh 92 1144
Maharashtrs B74 14658
Manipur . . 1 20
Maghalaya 10 99
Orisse 24 3218
Punjsb . 13§ 1066
Rajasthan . ; 70 612
Tamil Nadu . . 247 5268
Untar Pradesh 183 334¢
West Bengal . . (4t 37008
Chandigarh . . as 1426
*Delhi . . ‘ 294 6198
Goa Daman & Diu 3 260
Pondicherry . 4 10
Tripura . 2 101
Andaman & Nicohar 1 5
Total 3777 102182
*Inciudes 0t unlimited which
reghrered s el

m Ra. 15 mﬁmﬁe State of Deths
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Raflwgy lines in Meghalnys

5200. SBHRI §. N. SINGH DEO:
SHRI TUNA ORAON;
SHRI N. E, HORO:

Wil] the Minister of RAILWAYS
be pleased to state:

(a) whether the scheme of laying
Railway lines jn Meghalaya has been
finalised; and

(b) if #0, when the work will be
started?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b) Sur-
veys for the following proposals are
in progress for laying mew lines
falling partly n the State of
Meghalaya :

(i) B. G. line from Jogighopa
to Darangtri via Dudhnai with a
bridge over Brahmaputra.

(i{) New lne from Gauhati to
Burnihat.

Further consideration to these pro-
posals would be given after surveys
are completed.

lmport of Crude from lrag

5291, SHRI SHYAM SUNDER
MOHAPATRA;

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state what is the import quantity
of crude from Iraq by Inda
and whether import of crude from
Iran is more than that from Iraq?

THE DEPUTY MINISTER IN THE

MINISTRY OF PETROLEUM AND

(SHRI C. P. MAJHD):

Abm:t 8.9 million tonnes of crude oil

imported from Iran against

a‘hom 2.8 milion tonnes from Iraq
during 1974.

Initial Equity Parficipation by Prinel.
wais of M/s, Anglo-French ang other
Drug Firms

5202. BHRI BHALJIBHAI
PARMAR:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) what are the initial equity parti-
cipution in M/s. Anglo-French Drug
Company, Abbott Laboratories, Alkali
Chemicals Corporation and M/s, Bayer
India Limiled by their principals;

(b) the main features of the agree-
ments entered into between the princi.
pals with these firms, separately;

{c) what were the items of manu-
facture envisaged initially by these
firmg and what changes made after-
wards; and

{(d) whether the agreements were
approved by the Foreign Invesiment
Board, and if not, the reasung there-
for?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R
GANESH): (a) Details in respect
of each Company are indicated
below: —

Padup
Captal
at the
S Name of the Company time of
No first
available
Banlance
sheet
_ R lakhe
1. M s. Anglo-Irench Drug Co.
iEastern® 1.4d o'10
2. Ms Abbott  Laboratonies
{India® Limsted 0
3 Ms.  Alkah mwauﬂnl
ton " 35‘5
Corporal, o
equity)
4. M;s. Bover (India’ Limiied 40
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(3) to (d) Information is being
collested and will be lald on the
Table of the House.

Clarification on the scope of Section
187C of the Companies Act

5283. SHRI RAM HEDAOQO.

Wull the Minister of LAY, JUSTICE
AND COMPANY AFFAIRS be pleated
to state:

(a! whethey the Bombay Sharehol-
ders' Assocuation have urged the
Company Law Board to issue a clan
Acation that the declarations under the
newly introduced section 187C of the
Companies Act are equired to be
made 1n cases 01 henami holdings of
shares and none else as the matter
1 causing a lot of msundertanding
among shareholders about s exact
scope. and

(b) if so, the reaction n{ Govern-
ment thereto®

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) (a) Yes, Su

{b) The Government have iscued
clarifications i1n the mattel

Closed Days in Namrup Fertilizer Fac.
tory and other Organisations

5284 SHRI ROBIN KAKOTI

Will the Ministar of PETROLEUM
AND CHEMICALS be pliased to
state:

{a) the total number of dys Nam
rup Fertiizer Factorv, Numat; Re-
finery, Digboi Refinery, O & NGC
administrative office at Nazira, Oil
India sdmimstiative officc «t Dulia-
jan and O & NG C, workshop at Sib
sagar. were closed ¢n account of hol-
days in the lust three vears respec-
tively and alsn for strikes separately
during the above period; and

{d) total number of day Baraun:
Refinery, Refinery ai Gujarat and such

APRU. B, 1978  Written Auswers &«

Other refiperisg in the eounty, O, &
N.G.C, establishment and fertiizon
und other chemical factories under
the Ministry of Petroleum ond
Chemicals, were closed on agpount of
Pbnhdayg and also for strikes, sepa-
cately during the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P MAJHD)
(a) and (b) The nformation s
being collected and will be laid on
the Table of the Sebha

Bensaiit of Extension in Service beyond
58 years in Rallway Beard's Office

5205 SHRI ONKAR LAL BERWA-

Wil] the Ministey of RAILWAYS
be pleased to state

{n) whether the benefit of exten-
slon 1 %ervive and/o1 ye-ompinyment
bevond the age of 58 yeurs has heep
extended to some (lass 11 Section
Officers in ‘he Ruilway Board oflice
since 1974 and demied to some others,

tby if so, the ressons for ibe
differentia’ treatment;

) vhither this 1 @' o 4 fact that
governmen! Intend to extend th
benefit to enme of the coss 1T & « on
Officers for vet wnother trrm dur ne
197% end

tdy whether this vill not further
adversely affect the promotional pros-
pecty of slaff stagnatiag n lower
grades cateyonies for long”

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRl
BUTA SINGH). (m) and (b) The
benefit of extensior. of wrvice
though one of the benefita whith
accrue to staff who stuck to then
posts during the May 1974 .trike
way granted sparingly in Rulway
Board's office only in public interest
tn such as deserved it most by virtue
of their devetion, nature of duties
and where continuity of work wi®
essential. TExtension is not granted
at o matier of course
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{¢) No such proposal 15 under
ongideration at present.

(d) Does not arise.

Electrifieation of Arkenam-~ Erode and
Jalarpettal.Bangalore Sections

4296, SBHRI KX MALLANNA-

Wil] the Miniater of RAILWAYS
be pleased to stale:

{a) whether there are proposals
under the consuderatton of Govern-
ment for electrification of the Arko-
nam~Erode and Jalarpetta;.Banga.ore
sectiong (364 runming kms ), and

(k) if so, the main [eatures thereof”

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) No

tb) Dovs not arjse

Foreign Collaboration for a New Con-
cern of Gujarat Fertilizer Corpo-
ralra

5207 SHRI CHANDRA SHEKHAR
SINGH
SHRI ISHAQUE
FAMBHALI

Will the Miister of PETROLEUM
AND CHEMICALS

be pleased to state

(a) whether the Gujat.i Stare Fui-
lilizer Corporation hag invited foreign
ollaboratioy, for a new concern floated
oy

(b} whethey this  Irodry Dagy 18
available indigenously, aid

f(¢y 1f the answer ty (a) and (b) be
in affirmative the broad ocuthines and
t 1sons therefor;

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (BHR1 K R
GANESH): (2) to (¢) The Guja-al
State Fertilizer Company has inviled
bids from fovelgn process luensor:
ind  conittedtors for process know-

how, design, eogineering. etc. in

respect of the ammomia and urea
plants. Apy collaboration  with
foreign parties will, as usual, be
restricted to areas where the requisite
know-how, supphes, services, etc..
are not available indigenously

Fertilizer Plant Operited with Atomic
Energy at Midnapore

5288 SHRI R N BEARVAN

Will the Minister of PETROLEUM
AND CHEMICALS be pleased 1o
state

{a) whether Gov izmenmt have
finalised a plant operated with atomic
energy for the production of Fertilizer
Jt Midnapore;

(b) 1f so. the progies, made so far
in this respect, and

(¢) when will th> rlin s'art fune-
tioning”

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K R
GANBSH) (a) No, Sir

tb) and (c) Do not anse
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Unclaimed Foodgraing lylng in

Rallway Wagons

5300. SHRI S. N. MISRA:
SHRI MUKHTIAR SINGH
MALIK:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether food grains worth
crores of rupees have been found lying
unclgimed in the Railway Wagons at
various Railway Stations in the coun-
try during the period 1-1-74 to 31-3-
75;

(b) if go, the amount of such food-
graing seized:

{c) the names of such Railway
Stationg where these wagons were
found unclaimed; and

(d) whether Government have
made any enquiry into the matter
and it s0, the findings thereof?

THE DEPUTY MINISTER IN THE
ummv OF RAILWAYS (BHRI
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BUTA. SINGH); (2) o (d). The
information is being coltected and
will be laid on the table of the Sabba,

Compay BSecretaryshlp Ceurse
8301, SHRI 8, 5. DESHMUKH:

Will the Minister of LAW, JUSTICE
AND COMPANY mams be
pleased to state:

(a) the names of the Institutions of
the Centrel/State Governments and
Statutory Bodies running the Company
Secretaryship course in India;

(b) whether courses of the above
institutions are recognised by the
Government of Indla for the purposes
of appointments g3 Company Secretary
in Govermnent Depariments/Public
Sector Undertakings; snd

(c) i not, the specific
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) to {¢). The
institution sponsored by the Central
Government for comducting the
Company Secretaries Examination n
India is the Institute of Companv
Secretaries of India, New Delhi The
Indian Law Institute is conducting a
diploma course in Company Law,
which includes Company Secreterial
practice  These course have bhecn
recognised under the Notification
issued under the Companiex Act
1956 Whether there are any other
Institutions of the Stste Covernment
and Statutory bodies, is being
enquired into and the information
will be laid on the table of the House

Sarvey for Oil Exploration In
Moghalaya

reasons

§302, SHRI RANEN SEN:

Wil] the Minister of PETROLEUM
AND CHEMICALS be pleased 10
state:

{a) whether a survey is beingcon-
ducted to find oll in Meghalaya with
the help of Soviet oil experis;



(¢} ## 50, whelher Government have
takeon ateps to explore il in Meghals.
ya?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):

=

{a) No, Sir.

tb) As far as Government are
awaré no Soviet oil expert has
expressed such an opinion.

(e} Geological survey has been
conducted over a large area of
fnterest in Meghalaya. One well has
elready been drilled near Baghmara
and abandoned as a dry well. A
second well {5 expected to be drill
st Gopmnath Killa shortly.

Hiring of Seasi-Submersible ship by
0. & NGC.

8308 SHRI K LAKKAPPA: Wil
the Minister of PETROLEUM ARD
CHEMICALS be pleased to state:

(a) whether Ofl and Natural Gas
Commisgion has signed s contraet in
the first week of March this year with
a Norwegian firm for the hire of pemi-
submersible ‘Haakon Magnuy' type
rig now under construction in a Nor-
weglan shipyard;

(b) when this second drilling rig
wil} go into operation on Bombay High
offshore structure, and how does it
differ from Segar Samrat;

(¢) the misin features of the agree-
ment; and

ﬂrmummmlmmm
g instead of purchasing it outright
with advantages thereof?

THE DEPUTY MINISTER IN THE
AND

MINMYRY. OF PETROLEUM
CREMICALY (BWRS C. P, MAJHI):
(@) Von,-Mae.: '

328 183

5304. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of PETRO.-
LEUM AND CHEMICALS be pleased
1o state:

(a) quantity of sulphur with value
thereof imported in this country and
the names of those countifies from
where it was imported indicating its
C.LF. price, during the last three
years; and

(b) what quantity of sulphur, State-
wise has been distributed to different
States through DG.T.D. and D.GSSX

during the last three years?

AND CHEMICALS "
GANESH): (a) and {(b) The infor.
mation is being collected and will be
faid on the Table of the House.
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Messrs Sharpedge Limited

5305, SHRt 5. M. BANERJEE:.

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be
pleased to gtate who are the Directors
on the Board of Management of
Mesars Sharpedge Limited and what
is the equity holding of each Director?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): As per the
Annual Return filed by the Company
with the Registrar of Companies,
Delhi made upto 14-6-1974, the names
of Directors of M/s, Sharpedge
Limited and the number of equity
shares held by each of them are as
under [~ :

Equity
R 130l
8. 100/-
each

1. Shri Harparshad Nanda (in
addition Shri Harparshad
Nanda holds jointly with Mrs.
Raj Nands 849 et;:uty shares
of Rs. 100/- cac

2. Shri Gopal Shanker Hatri-

;
£
%
%‘

¢
1
E
i
v e b o

,.
g
!
.
4

As per form No. 32 dated the 27th
January, 1975 filed by the company,
one director viz., Shri Chand Kishan
Hazari has ceased to be Director of
the company w.e.f. 30th December,
174, Shri Parmeshwar Sahal has

Been as Director in place
of Hazari from the said date.
Taformation about the number of

held by Shrl Sahai in the
is not yet available.

i

Written Ansters 8
Resumption of Traing Oshotlled for
want of Ocal

5306. SHRI SHASHI BHUSHAN:
SHRI S, R. DAMANI;

Will the Minister of RAILWAYS
be pleased to state:

(8) the present coal position with
the Railways;

(b) the extent to which the cancel-
led traing for want of coal have since
been resumed upto the 1st April, 1975
in various zonal Railways;

(c) the time by which the remaining
cancelled trains on various Railways
are likely to be resumed; and

(d) the particular efforts made to
ensure that there is sufficient stock of
coal with the Railways so that such
dituation is not repeated?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Coal stocks
have now built up to over 4} days’
consumption.

(b) 87 pairs of passenger tramns
have already been restored on various
zonal Railways since 1st Februarv
1875 upto 1st April, 1975.

(c) The remaining cancelled
pagsenger trains requires wi'l be
progressively reslored as eatrlv os
possible subject to continued avail-
ability of adequate coal.

(d) A close Halson is being main-
tained with the Deptt. of Coal and
the coal producing companies to
ensure adequate availability of corl
for Railways,

Programme (0 Man Rallway Crossings
during the Fifth Plan

3307. DR. H. P. SHARMA: Wil
the Minister of RAILWAYS be
pleased to state:

(a) the number of persons killed and
injured in gccidents at unmanned rail-
way crossings and the aumber of such
sccidents during each quarter of 197¢
and the first quarter of 1978; and



6p  Written Ansu_.. __AITRA 18, 1897 (SAKA) Written Answers 70

(b) the broad outlines of any com-

THE DEPUTY MINISTER IN THE

prehensive programmes for manning MINISTRY OF RAILWAYS (SHRI

and mechanising rallway crossings
during the Fifth Plan?

BUTA SINGH): (a) The information
is given in the following table;

January 74 April74  July 74 Cctcter  Jeinuary
to to

10 75 10

10 74
March 74 June74 Sept. 74 Decerrber March 75

74
No. of Accidents . . . . 25 25 14 2k 29
No. of persons killed . . . 12 15 18 19 17
No. of persons injured . 36 55 H ] 72 44

————

(b) The level crossings, where
both road and rgil traffic is heavy
or visibility is restricted, are being
converteq on a programmed basis, in-
to manned level crossing on the
basis of periodical traffic censug or
on receipt of request from State Go-
vernment/Road Authority. During
1973-74, 51 unmanned level crossings
were manned.

Msnning of unmanned level cros-
fings is not the only remedy to mini-
mise accidents at level crossings.
However, in order to reduce accidents
at level crossings the following pre-
ventive measures have been taken:—

(1) Stop Boards have been prumi-
nently displayed at the approaches
in all unmanneg level crossings with-
in railway boundary on both sides of
the track, to warn the road userg to
tross the railway track cautiously:

(i1) Whistle Boards have been fixed
enjoining upon the driver of the
approaching trains to whistle as the
train approaches the unmanned level
crossings giving warning to the road
Users about a train approching the

level s

(i) The Ministry of Shipping and
ransport/State Governments have
; to ensure that road
*IEns on approaches to all unmanned
level crossings are provided;

(iv) The State Qovernments have
also framed rules under the Motor
Vehicles Act requiring the drivers of
all Vehicles to stop short of the
unmanned level crossings and then
cross the railway line after ascertain-
g that the track is clear on both
sides;

(v) Educative campaign to spread
safety consciousness amongst the
road userg is also being carried out by
way of appeals to automobile associa-
tions, issue of leaflets in regional
language through the police autho-
rities to owners/drivers of fast
moving vehicles, publicity through
the medium of Al ]l India Radio,
ciema slides etc.
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Publication of Adverilsemenis by
Companieg in Souvenirs by Poll-
tical Parties

5310. SHRI MADHU LIMAYE:
Will the Minister of LAW, JUSTICE,
AND COMPANY AFFAIRS be plea-
sed to state:

{a) whether a commumication has
been received from a Member of
Parliament dated 12th March, 1974
regarding publication of advertise-
ments by companies in souvenirg
issued by political parties; -

(b) whether an inquiry was held
into the allegations made in the letter;

{c) it g0, what are the findings of
Government in the matter; and

{d) how much amount the Congress

BRATA BARUA): (a) to (e): A
communication dated 13-1-1074 and

4]
f
%

74

for any political purpose. Action for
contravention of this section cap be
initiated in & Court of Law only it
there ig evidence to prove beyond
reasonable doubt that a company
has contributed its funds to a
political party or for any political
Affairs
pany is exercising duye
vigilance in the matter and will
examine any specific instances of the
contravention of Section 293A of the
Act that may be brought to its notice,

(d) As the Congress Party ig not a

registered under the Com-
panies Act, 1956, or an existing
company as defined in that Act, the
Department of Company Affairs has
no power to enquire intp the matter
or obtain the particulars sought for.

Facilities In Parcel Office, Ghasiabad
Station (Northern Railway)

5311, SHRI LALJI BHAL:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether some instructiong have
been issued by the administration in
April, 1974 to provide some facilities
in the Parcel Office, Ghaziabad siation,
Northern Railway to avoid unneces-
sary difficulty to the staff and pablic
vide Divisional Superintendent, Nor-
thern Railway, New Delhi’s case No,
No. CIO D-15-0C-M.74,

(b) if s0, whether the same have
been arranged; and

(c) if not, reasons for the delmy?

THE DEPUTY MINISTRY IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) Yes except the decision to in-
cresse the stacking capacity of inward
parcels. &
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Tineivel] Minyaskdnuir Rall Link

$212. SHRI 'R. A. MURUGANAN-
THAM: Will the Minister of RAIL-
‘WAYS be pleased to state:

(8) whether the construction work
on the proposed Tirunelveli-Kanya-
kumari ral] link has beén started;

(b) if so, the present stage of the
work;

(c) whether it is hkely to be com-
pleted by 1976 as per schedule; and

(d) if not, the reason for delay and
when it ig expected to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) Overall progress achieved upto
the end of January, 1975 i 27
per cent.

(c) and (d): There hasg been some
reduction in the allotment of funds
due to curtallment in the Plan outlay
$or the Railways due to which the
allocation for this project was also
reduced. The work iz now anticipated
to be completed by March, 1978,

Foreign Drug Maanfacturing Compa-
nies having Know-how for New

5313. §HRI N. E HORO: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

a number of new drugs, are prepared

to give this know-how to Indian

drug mamifacturing companieg In con-

W of gmall lumpsum or royal-
’

\I4g) hellier BdVerbrit ooy to
give a free hand to public sector/niw

monopoly of the few foreign drug
manufacturing companiex?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLIUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) and (b): The pur-
chase and induction of know-how in
reapect of the new drugs are allowed
by the Government to drug manu-
feturing units on merits of each case.
The necessity for import of technology
15 screened by various technical
experts, including those from DGTD,
CSIR, DC, SSI, Ministry of Finance
and others before a project for for-
eign collsboration for transfer of
technology 13 approved by the Gov-
ernment. The payments for purchase
of know-how may involve a lum-
sum payment, minorily equity parti-
cipation, or/and a payment of royalty
upto 5 per cent depending upon the
need and priority to be assigneq for
technology involved

The Committee on Drugs and
Pharmaceutical; headed by Shu
Jaisukhlal Hathi have alsp examined
the present arrangements for the
flow of new technology into the in-
dustry. The Report of this Commit-
tee has been received on 6th April,
1975 and 1s unde; consideration ef

the Government.

Tube Railway Profect for Bemaday

5314 PROF. MADHU DANDPA-
VATE: Wil the Minister of RAIL-
WAYS be dleased to state:

t.nmmmmm
*sitn  has aceprded sanetion to
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(c) ¥ both these projects have
been scuttled what other plan  hag
been scuttled, what other plan has
gﬂ problem and decongesting Bom-

y?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The Fitth Five
Yea: Plan period development con-
oerning the Metropolitan city of
Bombay is now under consideration
of u Committee appointed under the
Ministry of Works and Housing. The
“tube railway project” or the Corri-
dor 7 scheme is not under considera-
tion in this plan period.

{b) In view of the above, the ques-
tion of the Konkan Railway construc-
fion which §s not an approved project
and is also not mtended for facilitat-
ing metropohitan transport, replacing

the tube railway project, does not
arse

(¢} In the Fifth Plan period, a part
of the Fort Market line from Gore-
gaon to Fort Market i.e. Corridor 6
scheme of the Metropolitan transport
project along with the first phase
optimisation schemes of the Subur-
ban raillways 1s under consideration.
Further more, the strengthening of
the road transport sysiem of Bom-
bay 18 to be carried out during this
period

Rallway Lines under Coastruction in
Orissa State

5315, SHRI GAJADHAR MAJHIL:
Will the Minister of RAILWAYS
be pleased to state:

(a) the number of Rallway lines
under copstruction in the State of
Orissa at present; and

(b) the salient features o!f the new
railway lines proposed to be construc-
ted under the Fifth Year Plan period
In the Stite?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The conatruc-
tion of Cuttack-Paradeep rail link is

:‘ programdhough mostly comple-

(b) Proposals for the construction
of new railway lines in the 5th Five
Year Plan have not yet been finalised.
However, Final Location Engg. Sur-
vey for construction of a railway
line from Banspani to Jakhapura is
already in progress. Provision has
also been made 1n the Budget for
1974-75 for construction of this line,
subject to the State Government
sharing 50 per cent of the cost of this
project. A survey has alsp been car-
ried out for the construction of 13585
kms long Talcher-Bimlagarh BG.
railway line in Orissa State at an
estimated cost of Rs. 16.78 crores.
No decigsion has, however, been taken
sp far regarding the construction of
this line
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Goods wagong grounded for repalry in

Rallway Werkshops

5317 SHRI MUKHTIAR SINGH

MALIK:
SHRI 8, N MISRA:

Will the Minister of RAILWAYS
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grounded on 'this account for more
than three months at a time, and

{e) whether Government have taken

any action for their expeditiouz repairs
and proper maintenance?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (8HRI
BUTA SINGH) (a) There werez no

wagons grounded for lack of prompt
repairs and maintenance in the work-
shops during 1974 except 42 Broad
Gauge wagons on  South-Eastern
Rallway

(b) Only 42 Broad Gauge goods
wagons remained grounded on
South-Eastern Railway during 1974
for more than three months

(e) Workshop capacity for repars
and maintenance of wagons stock is
being expanded A new workshop is
also being set up at Vyayawada on
Bouth-Central Railway
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Complaints sbout rigging and corrupt
practices in Barpeia Bye-election

5319. SHRI SAMAR GUHA

Will the Minister of LAW, JUSTICF
AND COMPANY AFFAIRS
be pleased to state,

{a) whether a memorandum has
been sent to the Election Commssioner
of India signed by representatives of
the oppowition parties in the Parlia-
ment asking for holding an indepen-
dent ynquiry into complaints of rigging
and corrupt practices in regard to
Barpeta Parliamentary by-election

(b) if so, facts about the complaints
made 1n the memorandum,

(c) other facts about various com-
plaints made to the Election Commis-
sioner by Shr1 Biswa Goswami and
others and comments made on the bye-
election by leading dailies and week-~
lies of Assam m regard to the nature
and malpractices during the election
and counting of votes,

(d) whether any enquiry has been
made by the Election Commussion in
thurelltﬂ‘

(t) if so findings of the inquiry, and

() if not, the reasons thereabcut”

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR.
SAROJINI MAHISHI) (n) Yes, Sir.

(b) The complaints mentioned m
the representation are as follows.—

(1) That spurious ballot papers
were printed by a private
press at Gauhati and distri-
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arested at Borjahar Air-
port for carrying a bundle of
38 ballot papers;

(4) innumerable cases have been
reparted where serious diver-
gence of numbers of actual
votes polled and ballot pap-
ers counted were founq as
wholly unaccountable;

{5) that in most of the Char
areas, large number of volers
had left their homes during
the last flood but 59 per cent
votes were cast in the poll-
ing stations of these areas;

{6) that some of the polling
centres were shifted at the
last moment to houses or
premises  controlled by
Congress men;

(7) that after the polling on
20/3/75, many ballot boxes
were kept in Block Develop-
ment Offices which had no
strong room for safe custody;

(8) that signaturey of presiding
officers or polling agents
were found to be absent 1in
a larfe number of ballot
boxes;

{8) that virulent communal pro-
pagandg was conducted by
the Congress in the Mushm
majority constituency; and

(10) that the demand by S8hri
Biswa Goswamj for recount-
ing the votes of 5 Assembly
constituencies and for hold-
ing fresh poll in centres

many char aress were submerged af«
ter last floods and most of the up-
rooted people.had _left Char areas.
Ag regards the comments made on
the bye-election by leading dailies and
weeklies of Ajsam in regard to the
nature and malpractices during the
election and counting of votes, the
information is mot available.

(d) to (f). The Chief Hlection
Commissioner has sent a reply to the
representationist that the allegations
in regard to thiy bye-election were
made only after the declaration of
the result, Under article 328(b) of
the Constitution and section 80 of the
Representation of the People Act,
1851, a remedy would have to be
sought through an election petition.
Under rule 83(1) of the Conduct of
Elections Rules 1061, the packets con-
taining the documents specified 1n
the representation may nect be
opened and their contents inspected,
except under the order of a compe-
tent court It was not, therefore,
posaible to verify information given in
the representation in regard to any
of those documents. In regard, how-
ever, to other matters referred to in
the representation, the Commission
hag ordered an enquiry with a view
to preventing a repetition of failures
and improprieties, if any, and the
vitiation of free and fair elections for
the future

Demand for publication of a Journal

5320, SHRI DINEN BHATTA-
CHARYA;

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIR3S
be pleased to refer to the Unstarred
Question No. 3922 on 10.12-1874
regarding demand for publicaticn of
a Journal and state:

(a) how long will the Election Com-
mission of India take.in arriving st 2
decision about the demand of the

playees' Union regarding publication
o:.;mmmmm,gmch
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has been sent az early as 21-9-1073;
and

(b) the reaction of Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR.
SAROJINI MAHISHI): (a) and (b):
‘The Election Commission of India has
granted permission to the Election
Commission of India Employees
Union to publish a magzine.

Seiting up of a Fertilizer Plant in
Palamau Dnstrict

8321, KUMARI KAMLA KUMARI:

Will the Minister of PETROLEUM
AND CHEMICALS
be pleased to state whether Govern-
ment are proposing to establish a coal-
based fertilizer plant or any ferlilizer
plant in Palamau District of Bihar in
view of its backwardness?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R
GANESH): No such proposal for
establishing a fertilizer plant in the
Palamau district of Bihar—with coal
or any other feedstock-—is under con-
mderation  Feasibility studies by the
Fertilizer Corporation of India Ltd.
are under way in regard to possible
locations where coal-based fertilizer
plants could be set up; these studies
include locetions in Bihar.

Request for suburban-area facllities in
Burdwan-Asansol section and fast
iraln from Howrah {o Asansol

5322, SHRI SAROJ MUKHERJEE:

Will the Minwter of RAILWAYS
be pleased to state:

(a) 'whether his Ministry has deen
approschied repestedly %y the local
Mplce!mﬁ;:nj‘-htnmlmz
Sub mh‘mrdm-
Asanso} ' of Eastern Ruilway

and introduction of one fast train from
Howrah to'Asansol: and

(b) if so, what steps the authorities
are taking to meet this persistent de-
mands from the inhabitants of the said
locality?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) The suggestiong for treatig the
Burdwan-Asansol-Section ag sub.
urban areas has the implication of
extending the lower season tickets
fares, ag in force in Calcutta area, to
this section also. The lower scales
of suburban season ticket fares in
Bombay, Calcutta and Madras are
being continued only for historical
reasons and as a policy these are not
being extended to other areas due to
the financial implications involved.
However, even the non-suburban
season tickety fare, which apply to
the Burdwan-Asansol section also,
are heavily concessional.

Introduction of additional train
between Howrah and Asansol is ope-
rationally not feasible at present due
to lack of resources including limi-
tations of terminal [acililies at
Howrah and Asansol. This sectian is
already served by 15 pairs of daily
trains, two pairs of bi-weekly, two
pairs of tri-weekly ang one pair of
weekly tramna, which are considerd
adequate for the present level of
traffic.

Rallway wagon erder peading with
West Bengal Arms

5323. SHRI SAKTI KUMAR
SARKAR:

Will the Minister of RAILWAYS
be pieased to state:

(2) the details of the Railway wagon
order pending with the West. Bengal
firms during the last three years, year-
wise, irm-wise;

(b} number of wagon order given
to each firm during the last three yesrs
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and supply made by each during thet
period; and

(¢) action taken for gelting early
delivery 'of the wagons from thess
firms?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b) A state-
ment is laid on the Table of the
House. (Placed in Library. See No.
LT 9367/75)

(¢c) Adequate supplies of free sup-
ply components like wheelsats, roller
bearing axle-boxeg and couplerg are
being arranged to match the targetted
production. The wagon builders' re-
quirement of steel from indigenous
steel plants are sponsored and, if
ncceasary supplemented by Raiway
Board’s importg to match targetted
production,

Reserved posts in Select List of
Under Secretaries

5324, SHRI P, M. SAYEED:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether a select list of Under
Secretaries, comprising 30 officers in-
ecluding 8 belonging to Scheduled
Castes and one to Scheduled Tribes,
wag published by Railway Bdard in
the first week of February, 1975;

(b) whether out of that list most of
general category officers have already
been promoted as Under Secrstaries
but none of the Scheduled Castes|Tribe
officers have been provided so far; and

(c) whether a few general cetegory
candidates, not included in the Select
List, are still officiating as Under
Secretaries and if so, why they are not
being reverted to sccommodate re-

maining those be-
m;u; Castes and Sche-
Tribes?
4HE DEPUTY MINISTER IN THE
SONIRTIRE RAILWAYS (SHRI
mmg (a) Ym
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(b) Alj the officers included in the
Select List including those belonging

to Scheduled Caste|{Tribe have since
been promoted.

5325. SHRI DHAMANKAR:

Will the Mimster of RAILWAYS
be pleased to state:

(a) whether a train robbery took
place on 6th March, 1075 in second
class compartment of Rourkela Express
near Balichak station involving mur-
der of Shri Swapan Saha in the pre-
sence of RPF personnel in the com-
partment;

(b) whether the matter hag been
investigated and if so, the findings
thereof; and

(c) what steps have been taken to
check the recurrence of train rob-
beries?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, on the night
of 5j6th March 1978 while tram
No. 323 Up Rourkels Express was
running between Panskurs and Mad-
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suspects by armed policemen in plain
clothes, posting of regular beat patrols
at station platformg ang waiting halls,
keeping surveillance over criminals
and known bad characters, prosecut~
ing criminalg for specific offences and
under the preventive laws. A CID
Cell, financed by the Railways, has
280 been created in the West Bengal
Police to deal with such crime on the
Railwayg in West Bengal

Plan of FCI, to Produce less expen-
sive fertilizsers

5326. SHRI RAM PRAKASH:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the Fertilizer Corpora-
tion of India has lmunched a compre-

hensive project to produce less expen.
sive nitrogen fertilizer: and

{b) if so, the broad features thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R,
GANESH): (a) and (b) While no
such project has been launched by
the Fertilizer Corporation of India,
action is being taken by tne Corpo-
ration, on a continuing basis, to im-
prove the operational efficiency of the
various units and thereby reduce the
production costs. Plants of larger
capacity are also being set up to
obtain economics of scale,

Under-production by Drug Firms

3327, SHRI B. V, NAIK:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state;

(a) what are the names of drug and
Pharmaceutical manufactucers who

are under-producing in order to pro-
fiteer; and

(b) what action has been taken
2gainst them?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHR] K R
GANESH): (a) and (b) A large
number of drugs are produced in the
country by over 2300 units, The level
of production by each cne of the
units concerned depends upon various
factors such as demang for the for-
mulation concerned, availability of
raw materials, electricity and vsrious
other inputs labour situation and
other similar factors. The prices of
drugs are controlled under the Drugs
(Prices and Control) Order wiich,
inter alia, provides that no retailer
shall sell any formulation to a custo-
mer at a price exceeding retail price
of that formulation as approve@ by
the Govermment. Caseg of cutback
in production and closure of units ard
also of unutilised capacitieg have
come to the notice of the Government.
The prices of the.r productg are also
regulated under the Drugs (Prices
and Control) Order. Government
however continues to keep a -areful
watch on availability of essential life
saving drugg with a view to ensure
that these are made available to the
consumers at controlled prices and in
adequate quantities,

The Report of the Committee con-
stituted under the Chairmanship of
Shri Jaisukhlal Hathi, has been re-
ceived on 6th April, 1975, The under-
production or essential drug; and
their adequate availability to the
masses at reasonable prices js being
considered in the context of the above
Report. The Drugs (Prices and
Control) Order will also be reviewed
to plug loopholes, if any.

Expenditure incurred on Mathara
Refinery

5328, SHRI HARI KISHORE
SINGH:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state: *

{a) the total cost upto 31st Mareh,
1975 involved in the setting up of the
oi] refinery at Mathura;
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(b) what is the estimated cost of
laying the pipeling from West Coast
to Mathura refinery;

() what would be the increase in
the cost per tonnme for bringing oil
from West Coast to Mathura; and

(d) what percentage of equipment
of the reflnery would be fabricated in
India?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C, P. MAJHI):
(a) The total expenditure incurred
on Mathura Refinery upto 3lst
March, 1975 15 approximately Rs.
525 crores.

(b) The estimated cost of the pipe-
line from West Coast to Mathura,
including off-shore anq ©~n-shore
facilities and a branch line from
Viramgam to Koyvali as per the
feasibility report prepared by IOC
in 1872, is about Rs 120 crores This
estimate is likely to increase substan-
tially due to increase in priceg of
equipment, materials etc.

(¢) The cost of trasportation of
crude oil by pipeline when the feasi-
bility report wag prepared was esti-
mated at Rs, 36.87 per tonne, Now due
to world wide increase in the cost
of materials etc. 1t is likely to be
Rs 84 04 per tonne, which would
mean an  estimated increase of
Rs. 27.37 per tonne.

(d) It ig proposeq to utilise to the
maximum extent possible indigenous
equipment and materials in the con-
struction, of the refinery. However, the
exact extent of the indigenous conient
would be determined only atter the
detaileq specificationg are known, The
Detailed Project Report for the nor-
tion of the Refinery being designed by
the Soviet Collaborations which in-
cludes detailed specificationsg has just
been received and is being scrutini-
sd For the portion of the refinery
which ig being designeq in India, spe-
cificationg for all major equipment
sre sxpected to be ready by the
second quarter of 1978 by which time
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it would be possible to determine the
extent of indigenous availability.

Companies in whose casey injunctions
has been gramied

5320. SHRI JYOTIRMOY BOST:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) names of companies in whose
cases books of accounts were seired or
proceeding initiated by the Department
at Calcutta, Bombay, Delhi and
Madras, but could not be prorseded
with owing to injunction in different
High Courts; and

(b) the dateg of such injunction and
steps taken with dates?

THE DEPUTY MINISTER N THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI EBEDA-
BRATA BARUA): (a) and (b) In-
formation is being collected and will
be laid om the Table of the House

Remodelling ol Secaldah Station

5330. SHRTI TUNA ORAON:

Will the Minister of RAILWAYS
be pleased (0 state:

(a) whether there is any proposal
for remodelling Sealdah station,

(b) i so, the salient featuves there-
of; and

(c) the action tsken upto date in
this regard?

THE DEPUTY MINISTER IN THF
MINISTRY OF RALWAYS (SHRI
BUTA SINGH): (a) The work of
remodelling  Sealdah Station was
taken up in 1060-81 in three phases
of which two phaseg have been com-
pleted and the 3rd pliase ig in pro-
gress.

(b) The salient featurey include

remodelling of the yard, Pprovision
of route relay inter-locking cabin,
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provision of additional platforms,
construction of RMS Pay and Cash
Office, raising and paving of platforms
with ex of platforn sneds,
construction of new station building
in place of the old one in front of
Main and North Stationg etc.

(c) Of these, almost all works rave
been completed and brought into
use except completion of the new
station building. Substantial progress
has been meade in remodelling of the
station building as well, and it is
e:;:-‘hd to be completed by June,
1

Places of off-shore drilling

5331. SHRIMAT] ROZA DESH-
PANDE:

SHRI BHOGENDRA JHA:

Wil] the Minister of PETROLLUM
AND CHEMICALS be pleased to
state;

(a) at how many places off-shore
drilling and oil drilling are taking
place in the country since 1972-73 to
1974-75;

(b) which are the foreign countries
who have been helping Indian Gov-
crnment in finding cil in India;

(c) how far the survey had proved
correct in the case of foreign coun-
tries who sre helping in drilling «il;

{d) whether Socialist countriec are
collaborating in many ways to make
India self-sufficient in petroleum pro-
ducts; and

(e) if s0, the broad features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(2) During 1972-18 to 1974- off shore
drillin¢ hag been done at the Tarapur
ftructure and at the Bombay High
structure in the Arabian sea.

(b) and (c) Contracts have been
tgned with Carlsberg India Group
of USA for the continental shelf areas

9%

off the coasts of West Bengal and
certain portions of Orissa and with
the Reading and Bates Group, also
of USA, for the Kutch basin. The re-
connaissance seismic surveys in the
Benga]l and Kutch offshore areas have
been completed. These surveys have
indicated structural  possibilities.
After the data of all these sur-
veys are processed and interpreted, a
decision coulq be taken about drilling
wells in these offshare areas.

(d) and (e). The Soviet Union's
cooperation in on shore oil exploration
by way of supply of equipment, trai-
ning facilities anq experts has been
on a continuous basis, Rumania has
agreed to extend technica] coopera-
tion in the manufacture of il field
equipment in India and also to supply
certain other oil field equipment and
rigs required by ONGC as well as
training in certain secondary recovery
techniques, Oil field equipment and
tubulars which are not indigenously
available are imported from other
countries like Czechoslovakia

Dialogue with opposition parfies en
Electoral Reforms

5332. SHRI NOORUL HUDA. Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS bs vleased to
state:

ta) the time schedule for holding
a dialogue with the opposition parties
regarding electoral reforms and allied
matters;

(b} in view of Shri J. P. Narayan's
known stand on the issue of electoral
reforms, whether Government propose
1o associate Shri Narayan and other
prominent individuals in such a dia-
logue?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (DR.
SAROJINI MAHISHI): (a) smd (b)
22nd April hag been fixed as the date
for holding discussions with the
leaders of the political parties.
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Burvey on hupert licsnces given to
drug firmg

5338, SHRI N, K, SANGHI:

Will the Minister of PETROLEUM
AN'ECHMCALEM pleased to
State:

(a) whether the Central Govern-
ment have ponducted any State-wise
survey to ind out how many of the
firms who are given import licences,
are genuine, have necessary equip-
ments and know-how to make use of
the imports and how much of the im-
ported drugs are being sold in the
black market;

(b) if so, the findings of the survey
conducted for any State during the
last three years; and

(c) whether steps have peen initist.
ed to combat misuse of such import
licences by the drug firms?

THE MINISTER OF STATE IN
THE MINISTRY OFP PETROLFUM
AND CHEMICALS (SHRI K R.
GANESH): (a) to (c). A cenfug of
small scale units in the couniry has
bee, 'made. According to the data
available so far, 10 per cent of total
number of registereq units covered
in the censug were found to be not
traceable. It ig not known at this
£'agz whether all these unite had
received imported raw naterials,

Reservation Raules for promolion to
grade of Section Officers

5334. SHR1 S. M.

Wil the Minister of
be pleased to state:

(a) whether the All India Schedul-
ed Castes and Scheduled Tribes Gov-
ernment Employees Coordination
Council submitted a representation in
November, 1878 to the then Railway
Minister, regarding the non-observ-
anee of reservation rules in the pre-
paration of Select List for promotion
4o the grade of Section Officers pub-
lished by the Rallway Board on Ilst

SIDDAYYA.:
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(b) 'whether Commissioner for
Scheduled Custes snd Scheduled
Tribes and some of the Mambers of
Parliament also took up this matter
with the Railway Minister; angd

(c) it eo, what are the pomts made
out in that representation and what
action has ‘been taken on each of
those points?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH); (a) ang (b). Yes.

(c) In the representations, it was
brought oug that in preparing the
Select List for the Bection Officers’
Grade issued on 1st September, 1873,
due reservation had not been provid-
ed for officers belonging to Scheduled
Castes and Scheduled Tribes, The
matter has been examineg in detail
and it hag been decided that the
shortfall to the extent due should be
made good shortly.

Passenger train between Vishakha-
patnam sng Jagadalpur via Bailadila

5335, SHRI C, K. CHANDRAPPAN:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether there is no passenger
train running in the raway line
between Vishakhapatnam and Jaga-
dalpur vie Bailadila;

(b) if ®o, the reasons therefor;

(c) whether Government had de-
cided to open thiz line for passenger
traffic last year and all arrangements
were made in this regard;

(d) if so, reasons for not imple-
menting that decision;

(e) when s this line likely to be
opened for passenger traffic; and

(1) if it takes time, whether Gov-
ernment would consider a proposal to
attach a few passenger bogies with
the goods train running on thst line?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SBINGH): (a) and (b). No
passenger train is running on this
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ralway line which wag primarily
constructed for transport of iron
ore from Bailadila area to Visha-
khapatnam for export and dceg not
have any spare capacity for running
a passenger train.

(c) to (e) The proposal to run a
passengermixed train hag been under
consideration, but cannot be imple-
mented due to lack of sectional capa-
city and resources

(f) 1t 1g operationally not feasible
to attach psssenger hogieg with gonds
framn carrying export ore traffic as
these traing are dealt with at Waitair
In ore exchange yard where handl-

ing of passengers ;s extremely hazar-
dous

Locations sgarmarked for railway lines
tn Rajasthan Canol area

5336 DR KARN1 SINGH Wil
the Minister of RAILWAYS be pleas-
ed to gtate

(a) whether any locations have been
earmarked for ralway lines m the
Rz)asthan tanal area, 80

{b) 1f so, the broad detals thereof
and if not. whether there 1s any pro-
posa] to make a survey In {ms regard;

(¢) if so, when and

(d} whethe; there are any propo-
sals to connect Bidasar and Taranagar
by 1axlway lines in the Churu Distrmet
of Rajasthan®

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) No

(b) There 1~ no proposal to make
suivey at present

(c) Does not arise,
(d) No

Oldest Labour Case in Supreme Court

5387, SHRID B CHANDRA
GOWDA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS

320 LS4
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be pleased to state the oldest labour
case pending in the Supreme Court and
the year to which 1t relates?

THE MINISTER OF LAW JUSTICE
AND COMPANY AFFAIRS (SHRI
H R GOKHALE) Civi Appeal
No 1142 enitled

“Ruston and Hotns by (India)
Ltd Vs T. B Kadam” relating to
the year 1880

Conversion of M/s. Bird and Company
Calcutta inte Public Limited Comp=ny

5338 SHRI INDRAJIT GUPTA.

Wil the Minuster of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state.

(a) whether M;s Bird ang Com-
pany, Calcutta 15 bemmg converted
from a private into a public limited
company,

(b) it so, whether there 15 any pro-
posal to reorganise the Board of
Durectors; and

(c) whether Government will ensure
that any reconstituted Boarq doeg not
winclude (1) any person agamst whom
CBI aad Income-tax investigations are
pending and (1) any person who 18
a full-tnne officer or Dneclor of any
other rompany whidn used to be under
the previous managing agency of Bird
and Company?

THE DEPUTY MINISTER IN THE
MIKISTRY OF LAW, JUSTICE AND
COMPANY AFFIARS (SHRI BEDA-
BRATA BARUA) a) The Govern-
ment hag no information that M;s
Bird ang Company Privae Lrmited,
Calcutta 15 bemg converted inio a
public imited company by amending
its Articles of Association., But it may
become a public company by virtue
of the provisions of Section 43A(1A)
of the Companies Act 1958 as amend-
ed by the Companies (Armendment)
Act, 1074
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(b) and {¢) The Government has
no information whether the company
proposes to reorganise it Board of
Directors

Discontinuation of Janig Traln from
Rajkot to Vieamgam

5339 SHRI VEKARIA
SHRI ARVIND M PATEL

Wil the Minister of RAILWAYS
be pleased to state.

{(a) whethey the Janty train from
Rajkot to Viramgam has been discon
tinued

{b) 1f so the reasons therefo:, and
(c) when 1t 1s hkely to be restarted?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

BUTA SINGH) (a) Yes

(b) and tv) 33 Up34 Do Janta
Expresses ha\e been cancelled due to
shortage of coal und water These
traing will be restored ag und wnen
water position ymproves

Irregularities commiited by English
Electric Co of India Ltd

5341 SHRI H X L BHAGAT:
Will the Minster of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state;

(a) whether a number of jrregulari.
ties under the Companies Act have
been committed by the English Electric
Compeny of India Limited,

{b) it so. the nature of the frregu-
larities committed, and

(¢} whether Government propese 0
set up an enquiry body?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR1 BEDA-
BRATA BARUA): (a) Ag per the re-
cords of the Registrar of Companies,
the Company does not appear tohave
committed any irregulariiieg in com-
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plying with the provisio th
panies Act sop oe o the Com.

(b) Does not arise
(c) No, Sir

Avenues of promotion of Sub-heads
ou Railwayw

8342 SHRI PANNA LAL BARU-
PAL Will the Minister of RAILWAYS
be pleased to state,

(8) whether some rapresentations
fiom the Sub-heads of {he Railway
Accountants Depertment have heen re.
(eive] by the Minish , of Ruslways and
Heady of Departments of the , Ipic-
tive Railways 1 the year 1974-75 re-
garding their avenue of promotions,
higher percentuge of stagnation better
scaleg of pay and change of their
designation

(b) whether the Third Pay Com-
missiun recommended them  higner
gtade than the Stock Verifiers in view
ef their huid duty and higher resp: -
sibtitties and

(c} il so, what action has bte'n
taken by the Minstry of Raillwayy to
meet their genuine demands and the
target date by which final orders w il
be issued?

THF DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHIU
BUTA SINGH) () Yes

tb) Yes However subsequently, the
Boarq of Arbitration set up under
the JCM Scheme gave an award
allotting g higher pre-revised scae 10
Stock Verifiers 1n the light of this
award, Government decided to allot
the revised scale of Re 425--700 to
Subheads se well as to Stock Veriflers

(c) Artion has been initiated for

the object of easing
baottlenecks.



101 Written Answers CHAITRA 18, 1887 (SAKA) Written Answers 102

Crude Oll Produced from Fieldg in
Assam

5343. SHRI BISWANARAYAN
SHASTRI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) the total quantity of ciude that
1s available annually from the o1l fields
of Assam as at present;

(b) what 15 the esumated vni prov-
ed quantity of crude fign tue ¢ o1l
fields in near future gay 1n 1975-80,

(¢) whether Tirupathar in the dis=-
trict of Sibsagar, Assiry  hoo slsn
started producing crude, and

{d) if not, whepy o0il wil be re-
cxploted from thig field”

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P MAJHI)
(a) and (b} At! present crude ol
from Astmn mj fields 1# bemng pro-
duced &t the rate of abous 375 million
‘onnes per uonnum and  production
fruom these fields from 1977-78 or
1978-79 is expecied to he nf the order
of about 530 mullion tonnes per
annum.

f¢) and (d). According to informa-
tion available with the Government,
there does nol appear to be o place
named Tripather in the districi of
Sibsagar in Assam

Condonation of Break in Service of
Employees who took part in agitation
in Ajmer Division (Western Rallway)

5344. SHRT CHANDRIKA PRASAD:

Wilj the Minister of RAILWAYS
be pleased to state:

(a) whether Government hag con-
doned the break in service of al! the
employees who took part in any agita-
lion prior to May, 1974 or sfter;

(b) it wo, how many employees are
still lefy for condonation of break:

(c) whether the break in cervice was
imposed op, the ten employees of Ajmer
Division for taking part in hunger fast
during August, 1874 and if so0, the
reas.ng fo, imposing the break in ser-
vice and rule under which 1t has been
done and also for not m:mdonlng tne
same: and

(d) what action Gouvermrnent pro-
pnse to take in regularising the bresk
in service of these ten empluyees and
how much time will 1t take?

THE DEPUTY MINISTER IN [HE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Infor-
mation 18 bemng collected and w.ll be
laid on the Table of the Sabia.

vy and (dv Yes A group of
wotkers resorted tr, hunger strike
an] acted in a manner that resalted
in ces~ation of work, As strikes are
banned on Reilways th'g wag an
ulegal strike and bresk in service pf
the staff in que tion was automatie.
The question nf condonation of break
in service of the gtaff ha, not been
torsideied sn far

Railway Catering Contracls for Ladies

5345 SHRI NITIRAJ SINGH
CHAUDHRY:

Wil the Minister «f RATLWAYS

be pleased to state:

{at whether catering contract/leases
11 open to ladies also;

h if so, how many ra‘'way cater-
ing enntracts/leases are held by ladies
at present: and

1cY whnethey steps are propesed to
be taken to increase the percentage of
ladies by reeerving a fixed perceniage
of them n the Railway .otering cen-
tracts?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH)* (a) Yea.

(b) 208 catering and vending cone
tracts gre gt present held by the ladies
on the Railways. .
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(c} It ig preposed to encourage
award of catering|vending contracts
to lndies, However, there is no propo-
sal 4o fix a percentage or quota for
them ag they are now eligible to apply
for all the catering and vending eon-
tracts falling vacant, In addition, as
per extent policy. Mahilla Samitig are
given prefacence along with Coopera-
tive Societieg in th'e award of these
contracts if they apply for the same.

Supreme Court’s Ruling on Publication
of Election Pésters

5346. SHRI BIREN DUTTA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the Supreme Court has
ruled that publication of election pos.
terg carrying photographs of the Prime
Minister, some of Central Ministers and
three Service Chiefs is an act of hn-
propriety; and

(b) if so, what are the preventive
steps Government propose to check
this impropriety?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR
SARQJINI MAHISHI): (a) The
Supreme Court hag observed that the
publication of posters bearing the pho.
tographs of the Prime hﬂ:ﬁw
fence Minister Foreign Minister and
three Service Chiefs was an act
of impropriety but not a corrupt prac-
tice falling within the mischief of sec-
tion, 128 of the Representation of the
People Act, 1851,

{b) No legal preventive step is con-
sidered necessary.

Allocation of Kerosene to Kerala
State

§347. SERIMAT] BHARCAVI
THANKAPPAN: Will the Minister of
PETROLEUM AND
ba plsassd to state:

! () what way the KtRRhtion £ Rero.
m’ummaMhm
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ind Janusry, Februiry 1978, respec-
tively;

(b) whether this quota wag 'ifted
tully; and

(e} what percentage of this iy given
to the citleg and what percentage to
the rural areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C, P, MAJHI):

(a) Kerosena allocation to Xerala
State during the period from October
1974 to Pebruary 1975, was under: —

Metric Tonnes
OCTOBER, 1974 . 7,750
NOVEMBER, 1974 K,8R3
DECEMBER, 1974 #,8863
JAXN "ARY, 1975 8,850
FEBRUARY, 1975 R M1

(L} No, Sir, Unliftment of the quot«
was marginally less than the allocation
during the above peilod,

{c) Distribution of kerosene oil with-
in the State is done by the State Gov-
ernments, No guch figureg are therefore
available in the Mniistry, However on
the basis of a general gssessment of the
o1l companies, about 30 per cent of the
product is distributed in the wurban
areas and about 70 per cent in the
rural areas,

Dismissal of Railwaymen of Sholapur
Division

5348. SHRI S. R. DAMANI: Will the
Minister of RAILWAYS be pleased to
Blute:

(a) whether some railwaymen of
Sholapur Division were dismisseq from
Sérvice und have not beep taken back
although they had #ot participated is
the May, 1974 stiike;

(b) ﬂ:emmdluhimploymwd
wheilier théy Wite victigiised for
participition iy fhe eliter sfftation
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dor Sholapur Division's merger with
the Cantral Railway: and

(¢) if not, the grounds of their (18-
misenl?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGI[): (a) All have been
taken back 1o service,

(b and (c) Do not arxe

Reguirement and Availability of
Wagons

5349, SHRI BHAGIRATH
BHANWAR:

Will the Minister nf RAILWAYS
be pleaseq to state:

(a) what is the total avawlability of
wugons with the Rulway:

{(b) what Is the total requirement of
wagons by the Reilways, and

(cr whethe, there g «ny  pap
between availability amd 1eguiterent
of wagons, if s0, salient {satuies thele-
of and how Railways propose to fi
this gap?

THE DEPUTY MINISTER IN TIE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH!" (a) The total holdng
Lf wagons as on 3131974 s 514215
wagons (in terms of four-wheelers).

(b} The tota! requirement of wagons
have been asscssed 8 about 500,000
tin terms of four-wheclers) to handwe
the freight traffic tragetted tor the
Railways in the last year of the Plan

(¢) The gap between the avaudaluliy
and requirements of wagons 15 pro-
Posed to be filled up by procuning
requisite additional wagons during the
Plan periog depending upon the uvai-
lability of funds.

Dacoily ip the House of Hepd Glerk,
Bylandshghay (Northern Ratlway)

5350 SHRI BHARAT SINGH
CHOWHAN:

Will the Minister of RAILWAYS
be p'eased to state:

(a) whether the huuse of 17ead Clerk
of PWI, Bulandshahar, Northern Rail-
way was raided by come dacorls
the right of 10/11th March, 1075;

(b} whether the Head lerk ang s
fami]y were badly Leaten up and sume
gold and cash wag taken away by the
daco 13,

(e) 3f s0, thie facts of the incident
and whether the da oty has been 1n-
vestip +ted, and

{dy the steps takin by tae Hovway
aamumsirauon and the U. P, State

Pulice 1o prevent recurrency of such
Ca-eg?

THL DEPUTY MINISTER IN 1HE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH). (a) Yes.

ib) Yes

(¢t On the night of 10/11-3-75 &t
(3060 hrs. about 6 7 dacont: raideq the
hou.e (Railway uaiter) of Shn Manesh
Chuandre Shuima, Head Clerk, PWI,
Euland-hahar The dacojts bat  (he
I’y memoe . and  louted  tuelwr
beonpigs which  mneclvied gold
N aiter ornaments, wrist
watches and cash, umounting to R,
oW~ Shri Sharma's son was als?
stabbed on hiy right hand with o .nute
Tar dacosts escaped with the buoly On
Veetitpg the slutm unamed RP.F
Rokshok Bishap Singh va govds-shed
witch duty coniveved the information
to the ASM un duty, who {further
intuimed Civi? Police  Bulandshahar,
A (asvoon Come No 303 under Seztion
395 347 IPC dated 11-3-75 wae regis-
tored at Police Station, Kotwali, Disit.
Rulaudshahar and 11 ynder mves':gza-
tion On 21-3-%5 thice persuns suspec-
ted t¢ be winvolved in this dacoity were
arrescted by the Police and have Lieen
remanded to judicial custody.
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(d) Civil Police, Bulandshshar have
intensified the patrolling of the affec-
ted area.
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Over-charging by Drug Retallers in
Delhi

5352, SHRI SUKHDEQ PRASAD
VERMA:

Will the Minister of PETROLEUM
AND CIIEMICALS
be plensed to state:

{a) whether Governmen{ have any
machinery to check that retailory do
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not charge axcesy price than the price
printed on the labe] of the drug; snd

(b) i so, the number nt suck cases
reported in Delhi during the last three
months and the necessary action taken
against the retailers?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) Under the provisions
of the Drugs (Prices Control) Order,
1970, the price list, as approved by the
Government and made available by
the manufacturer or the importer of a
drug ig the dealer’s authority for
charging the correct price from the
consumer, However, by a Notiflcation
dated the 7th March, 1975. the relevant
provision of the DP.C.O, 1970 has
been amended to provide that no re-
tailer shall gell any formulation to a
customer at a price exceeding the
retajl price of that formulation indica.
ted in the price list approved by the
Central Government or the price dis-
played on the lable of the container
of the formulation, whichever is less,
This amendment will come into force
from the lst May, 1975,

(b) Does not arise.

Delay in Implementation of Panel for
Promotion to Grade I

5353, SHRI D. D. DESAI:

Will the Minister of RAILWAYS
be pleaseq to state:

(a) whether the panel for promotion
to Grade I of the Railway Boards
Secretariat Service (Assistant Direc-
tors/Under Secretaries) nag been noti-
fled on 6th February, 1975;

(h) whether implementation of e
suid punel is being delayed to ufford
undue favour to cofficers who have m-E
Leen placed on the panel at the cost 0!
those duly selected;

(e) if so, the reasang for cuntinuing
ad-hoc arrangements; and
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{d) when the said pane] will be put
into effecty

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) to (d) All the 30 officers inclu-
deg in the panel have already been
promoted to Grade I of the Railway
Board Secretariat Service.
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Demand for Level Crosing in Qullon-
Trivandrum Section

5358 SHRI VAYALAR RAVI: Wil
the Minister of RAILWAYS be pleas-
ed (o state:

(a) whether Government arq gwai¢
that the demand for g level crossinf
for the Road crossing at K M. 780/11-
12 jn the Quilon-Trivandrum sectivn
of Southern Railway ls a long stand-
ing demand of the people of that
area; and



- 113 Written Answers CHAITRA 18, 1897 (SAKA) Written Answers 114

(b) if so, what steps have been
taken to meet this demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, the Presi-
dent Cherunniyoor Panchayat has
requested for provision of a level cros-
sing in August, 1973 at KM, 780/10-11
between Paravur and Varkalg stations
in lieu of the existing cattle crossing
at this location,

(b) The level crossing asked for by
the President, Cherunniyoor Pancha-
yat, at KM, 780/10-11 between Paravur
and Varkala stations on Quilon-Tri-
vandrum section will be an additional
facility. As per extant rules, the cost
i'e, jnitial gs well as annual recurring
maintenance charges etc. of such works
will have to be borne by the State
Government/Civil Authority concern-
ed. The Panchayat President was ad-
vised of the position accordingly by
the Southern Railway in September,
1973, The Railway has not received
any firm proposal so far from the
authority concerned.

Setting up of Additional Crossing
Stations in Trivandrum-Quilon
Section

5359, SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) what progress has been made in
setting up additional crossing stations
in the traffic congested Trivandrum-
Quilon gection of Southern Railway
to avoid detention of trains; and

(b) the number of additional cross-
ing stations Government propose to
set up and the particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b) For the
present level of traffic, it is not opera-
tionally necessary to open any addi-
tional crossing station. However, pro-
vision of 3 new crossing station at km.
817/10 between Kazhakuttam and Veli

halt stations on deposit terms for the
Thumba Equatorial Rocket Launch-
ing station has been approved. The
work will be takep up along with con-
version on the party depositing the
entire amount and executing necessary
agreement,

Money spent on Advertisement by
Railways

5360, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) the total amount of money spent
by the Zonal Railways, Railway Board
and other establishments on publicity
including advertisement during _ the
last three years; and

(b) the break-up for each Zonal
Railway, Railway Board and other
establishments for English and each
one of the other recognised Indian
language advertisements?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b) The in-
formatiop, is being collected and will
be laid on the table of the House.

Overtime Allowance paid to Employees
by Railways

5361. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased to state:

(a) the amount of Overtime Allow-
ance paid to the Railway employees
in each one of the Zonal Railways,
Railway Board and other establish-
mentg during the past three years; and

(b) the ratio of this amount to total
wage bill for each one of the catego-
ries enumerated above for the last
three years, separately?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b): A state-
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ment i3 lald on the Table of the House,
(Placed in Library, See No. LT 8268/
%).
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Expenditure incurred of Magazines/
Nows-Letters published by Rallways

8363, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RAILWAYS be pleased 1o state:

(a) the names of Magazines/News.
Lettery published by the Rallway
Board and the Zonal Rallways along-

with the languages in which they are
published as also their circulation;

(b} whether they give a round up
of all important developments in their
respective areas;

(c) the amount of expenditure in-
volved in the publication of these
Magazines/News-Letters and the num-
ber of gubscribers in each case; and
whether an attempt is made to make
them popular and self-supporting; and

(d) if so, whether they also contain
the view point of class III and class IV
employees and refer to their problems;
and if not, the reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (d), The infor.
mation is being collected and will be
laid on the table of the House.
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Irregularities committed by M/s.
Bombay Dyelng Co, Ltd

5365. SHRI SAT PAL KAPUR: Wii!
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased (o
state:

(a) the number and nature of
various irregularities committed du.1"g
the last three years by Mijs. Bombey
Dyeing Company Limited; and
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(b) the action taken by Government
against them?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) Ag per the
records of the Registrar of Companies,
Mgharashtra the company does not
appear to have committeq any irre-
gularity in complying with the pro-
visions of Companies Act, 1856 during
last three years.

(b) Does not arise.

Irregularities committeg

by M/s
Glaxo Laboratories

(India) Ltd

5366. SHRI SAT PAL KAPUR-
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state-

(@) the number and nature of
various irregularities committed dur-
ing the last three years by M/s. Glaxo
Laboratories (India) Limited;

(b) the action taken by Government
against them, and

(¢) whether it 1s proposed to set up
an enquiry commiliee tp go into
various irfegularities and if so, when?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R
GANESH): (a) to (¢): M/s Glaxo
Laboratorieg (India) Ltd. arc engaged
in the manufacture of drugs and fine
chemicals in so far ag Ministry of
Petroleum and Chemicals are concern-
ed, In the case of manufacture of a
few bulk drugs, instances of excess
production beyond lkicensed capacity
during the last three years have been
noticed. As regards manufacture of
drug formylations, the capacities of
each formulation cannot be determined
because the same are covered by re-
gistration certificate and permission|ne
objection letters issued to the company

from time to time without specifying
capacities of each formulation It
cannot therefore, be said whether they
have exceeded the capacity in respect
of drug formulations also. As regards
fine Chemicals, no excesg production
has been done by the company.

The report of the Committee on
Drugs and Pharmaceuticals Industry
set up in February, 1974 under the
Chairmanship of Shri Jaisukhlal Hath;
hasg been just recerved.

The decision on the matter of excess
production of drugs by various com-
parnus including M/s, Glaxo Labora-
tories will be taken after considering
the report of the Committee.

Irregularities committed by M/s
Century Rayous Limited

5367 SHRI SAT PAL EKAPUR:
Will the Minister of LAW. JUSTICE
AND COMPANY AFFARS be pleaged
to state

(a) the number and nature of
varioug  iregularities  commtted
during the last three years by M/s.
Century Ravons Limited:

{b) the action taken by Government
agamnst them, and

(¢) whether 1t 1s proposed to set up
an enquiry committee to go into
varioug wregularities and if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) (a) ang (b) There
is no company by the name of M/s
Century Rayons Limited The reference
by the Hon'b'e Member 18 presumably
to the Century Rayon’ division of Cen-
tury Spinning & Manufacturing Com-
pany Limited, Bombay. An inspection
of the books of accounts of the com-
pany under section 209(4) of the Com-
pames Act, 1956 has been ordered and
the mspection report 13 awaited

(c) Doesg not arise at present,
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Jdentiga! Pay Scales for Fosemses of
€. & W, Deyota Locssheds and C, & W

5368, SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of RAIL-
WAYS be pleased to gtate:

(a) whether the Chief Mechamcal
Engineers of the Indian Railways have
recommended to the Railway Board
that the Foreman of Carriage and
Wagon Depotg should be provided with
dentical pay scales a« those fixed for
Faremen of Loco Sheus and Foremen
of Carriage and Wagon Shops, and

tb) if g0, the reason why the recom-
mendations have not yet been accepted
and implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH: (a) No

(b) Does not arise,

Drilling in Kutch

3369 DR I P SHAKMA Wil the
Minister of PETROLEUM AND (HE-
MICALS be pleased to state

ta) whether offshuze drtlling n
Kutch has commenced, 1if o, When:
and

(b) if not, the time by which the
work of drilhng 1s likely {o commence
ang the broad features of the prepara-
tion made for the projected drilling?

THE DEPUTY MINISTEHR IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P MAJHD.
ta) No, Sir.

{b) CGeophysical gurveys offshore
Kutch have been completed and the
dala obtained is under processing/
interpretation It is only afier this
work is completed that a decision
could be taken gbout drilling wells

Dnfdly Prade Practices by Public
Sector Commercial Corporations

.5371. SHRI ATAL BIHAR!
VAIPAYEE:

SHRI JAGANNATHRAO
JOSHI:

SHRI ISHWAR CHAUDHRY:

SHR] HEMENDRA SINGH
BANERA:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS
be pleased to state.

(u) whether (Government's atien-
tion hag been drawn to the report that
the Chairman of the Monopolies and
Restitctive Trade Practices Commis-
5100 lide expressed the views that
Pub’ic Seetoy Commercial Caorpora-
tions were iesoiling to unfar trade
practiees without any luhdrance and
that the Monupohes and Resirictive
Trade Practiees ( nmumssion could do
nothing mn this regnd, and

{b) what arc the full facts n th
regatd gnd  Guovernment's  reaction
thiieto”

v

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (8HRI BEDA-
BRATA BARUA) (a) and (by Tn
Ministry ot Finance (Burcau of Publa
Enterprises) had drawnp the atlentiun 0t
the D.partment of Compeny iffan-
to vuertamn Press reports about  the
viewe expiessed by the Chanman o
the MRTP Commission at the Cun-
ventign of Company Secrctulies al
Calcutta on the 2ist September, 1874
and wanted to know the specific
fnctg that the Commussion had on tin
basis of which, Shri J, L. Namn hal
made the vbservations about the con-
duct of the public sector undertak-
ngs The revieant extract of th®
speech delivered by Shri Nawn 1s Jan
on the Table of the House Placed
in Library. See No. LT 9369/7%
When the Commission was requested
to indicate the ressons for which an!
the basis on which Shri Nann had
made the observations in his sp.eﬂ“l
about the public sector undertakins.
the Secretary of the Commission re-
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piﬁ! mmmhom Shri
Natn,thah-

(i) he wis invited to the Con-
_ vention in his per¥onal capa-
¢ity and the expenses in con-
‘nection with the visit to Cal-
cutta were not met by the
Commission; and

(ii) the views expressed by Shri
Nain were only his personal
views gnd no study regard-
ing the working of any pub-
lic gector undertakings had
tbeen undertaken by the
Commission or its officers as
publi¢ sector undertakings do
not come within the purview
of the Commission,

With regard to the gpecific request
mide at the instance of the Bureau
for furnishing specific data on the
basis of which Shri Nain had come to
the opinion he had expressed at the
Convention, Shri Nain has indicated
that gince the opinion expressed by
him was his personal opinion, he does
not consider it proper to introduce
personal information on which his
personal views were based in offlcial
correspondence.

Ministry of Finance (Burcau of
Publle Enterprizes) has, however, in-
timated that the Bureau had on its
own, looked into these allegations
and it had not come across any com-
plaints regarding unfair practices
being indulged in by Government
undértakings, and that the Bureau
has no reason to believe that such un-
fair trade practices are being in-
dulged in by public sector under-
takings.

m_w‘!m Railway Line

5372, SHRI P, R. SHENOY:
Will . the Minister of RAILWAYS

be plesssd to dtate:
(a) _m‘ stage of the fina) sumy of

the . ploposed failway line between
D:mwmm.

21 Written Anewers CHAITRA 18, 1897 (SAKA) Written Amswers

122

(b) the #pproximate time requirea
to complete the final survey?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The Pinal Loca-
tion Engineering Survey from Das-~
gaon to Ratnagiri with spot checks
between Ratnagiri and Mangalore Is
in progress. Progress achieved in the
field work so far is about 21 per cent.

(b) The survey is likely to be com-
pleted by March, 1976,

Introductien of Special Traing during,
the Summer Vacation

5373. SHRI SUKHDEO PRASAD
VERMA:
BHRI K. LAKKAPPA:
SHRI ARVIND M, PATEL:
SHR] VASANT SATHE:
Will the Minister of RAILWAYS
be pleased to state:

{a* whether Government propose
- introduce special traing for the
~iearance of summer rush during the
months of April to July this year; and

(b) if so, the particulars of new or
additional services ‘‘kely to beintro-
duced during the summer vacation
this year?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). Yes
Subject to traffic offering and availa-
bility of resources. it is proposed to
run about 470 special trains for
clearance of extrs rush of traffic
during the summer of 1975 on the
various routes, The routes are indi=
cated in the statement attached.

Statement

Routes on which special trains
during summer 1875 are proposed to
be run,

(1) New Delhi—Madras,

(2) Bombay Central—Jammu
Tawi.

(8) Bombay Central—New Delhi.
(4) Bombay V.T.—Ernakulam.
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{5) Bombay V.T.—~Madras.
(6) Bombay V.T.—Varanasj
(7) Bombay V.T.—June,

(8) Bombay V.T.—Vasco-da-
© Gama,

(8) Bombay V.T.—Bangalore,
(10) Howrah—Madras,

(11) Howrah—Bombay V.T,
(12) Howrah—Ahmedabad,
(13) Howrah—Lucnow.

(14) Howrah—Muzaffarpur,
(15) Sealdah—New Jalpaiguri.

(18) Bombay V, T.—Gandhi
dham,

(17) Bumbay Central—Viramgam,
{18) Ahmedabad—Ajmer.

(19) Viramgam—Jamnagar,

{20) Howrah—Mughalsarai.

Train derailmeni beiween Barhaj
Bagar and Sairaon Siaiions

5374, SHR1 SUKHDEO PRASAD
VERMA:
SHRI HARI SINGH:
SHRI RAMSAHAI PANDEY:

Wil the Minister of RAILWAYS
be pleazed to state:

{a) whether Government have
enquired into the causeg of the train
derailment that ocvutfred between
Barhaj Razar and Satraou stations of
North Eastern Railway on the $rd
Mareh, 1975; and

(b) if so, the outcome of the enquiry
and the actions taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b). The
Additional Commissioner of Railway
Safety, North Eastern Circle, Gorakh-
pur has held his statutory inqulry
into this accident.

According to his provisional find-
ings, the accident was due to failure
of railway staff. Suitable getion will
be taken on receipt of the final re-
port, .o

APRIL 8 1973 Written Answers 124

Increase in deraliment of Tralns and
Engineg since last Strike

5375. SHRI SUKHDEO PRASAD
VERMA:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government are aware
that derailment of trains and engines
have increased since the last strike
by ihe Railway Employees; and

(b) whether Guvernment have
inquired into the causes thereof and
it so, what are the findings thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) and (b) Yes Dur.
ing the period 1st June, 1874 to 2'8h
February, 1875 there were 550 cases
of derailmentg of trains and light en-
gines against 457 such accidents dur-
ing the corresponding period of the
previous year,

The causes of derailments of trains
and light engines during the period
1st June 1974 1n 28th February, 18758
are given below:—

Causes No. of
accidents

(i) Human failure a4

(ii) Failure of Equipment 108

(iii) Accidenta] 4

(iv) Sabotage 4
(v} Causeg could pot be

established 8

(vi) Causeg not yet finalised 45

Cooperative Book-Stalls on
Statlons

5376. SARDAR MOHINDER SINGH
GILL;

Will the Minister of RAILWAYS
be pleased to state:

(s) whether in spite of the declared
and agreed policies, hig Ministry has
been slow in encouraging the move for
opening of co-operative book-yialls on
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the stationg all over the country and
the ‘monopoly held remain almost as
it was before; and

(b) if so, the reasong for the same
and fresh efforts being made to give
the contracts to unemployed graduateg
and other deserving people?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): {a) No. On the con-
trary the Ministry has been making
all efforis to popularise the scheme
and had even relaxed the conditions
of allotment. Originally, the book-
stalls could be allotted only to Co-
opcratives of unemployed graduates
but the condition has now been re-
laxed g0 that bookstalls could now he
allotted to partnerships/associations
of unemployed graduates as well as
jindividual unemployed graduates. The
number of stations where bookstalis
were offered hasg also been increased
from 160 to 248.

(b) Does not arise,
Crude Oil Imporis during 1975-76

5377, SHR1 MOHINDER SINGH
GILL:
SHR1 8. R. DAMANT;

Will the Minister of PETROLEUM
AND CHEMICALS
be pleused to state:

(a) what is the estimated total quan-
tity of crude oil imports on Govern-
ment to Government basis and other-
wise during 1975.76;

(b) what is the difference of rates in
the two types of imports and the mode
of payment in both the cages; and

{e) whether the import of crude has
been doubled this ycar ag compared to
the last year?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(8) It is esttmated that during 1975-
8 about 14 million tonnes of crude
ol will be imported. For the calen-
der year 1975 import of 7.7 million

tonnes of crude oil has so far beeny
firmed up by Government on a bila-
teral basis,

(b) The present FOB prices of
crude oil in respect of Burmah-Shell,
HPCL and Caltex are as under:—

Name of the FOB Prices

Company (Dollar per

barrel)

(1) Burmah-Shell 10.67
(Light Iranian)

(2) Caltex 10.46
(Light Arabian)

(3) HPCL 1042
(Arabian Mix)

In the case of Burmah-Shell, Cal-
tex and HPCL, the payments are
made through letter of credit. It is
not desirable to disclose the detailed
terms in respect of crude imports ar-
ranged bilaterally by Government.

(¢) No, Sir.
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Starting of more traing from Delhi or
New Delhi during 1975-76

3383. SHRI D. P. JADEJA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Govermment are conasi-
dering to star{ some more trains from
Delhi or New Delhi to other stations
during the year 1975-76: and

{b) if so, the particulars tiiereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.

(b) At present only one proposal
for the introduction of a weekly
Janata Express {rain between New
Delhi and Hyderabad in May 1975 is
under consideration.

Acoummulation of Steel in Bokaro
Steel Plant

5384 SHRI D P. JADEJA:
SHRI ARVIND M. PAYEL:
Will the Mini ter of RAILWAYS

be pleased tou state:

(a) whether due to shortage aof
wagons, thousand tonnes of <teel 18
lying jn the yards of Bokarn Steel
Plant; and

(b) if 80, the steps taken by Govern-
ment to release 'more wagong for the

clearance of mstenal?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): () and (b) Out of
a total production of 603,000 tonnes
of pig iron in Bokaro Steel Plant
during the financial ﬂ‘:ﬁ 187475, a
total of 598,000 tonnes of pig iron was

despite

cieared during this period,
mummmm

329 L84,

the earlier part of the year by the
R-lltl’:umen’. strikes and its after-
math.

Racket in stealing petroleum peoducts
in UP

5385. SHR1 PRABODH CHANDRA:
Wi the Minister of PETROLEUM
AND CHEMICALS be pleaged to state:

(a) whether a racket in stealing
petroleum produets in transit and adul-
terating themn with turpentine has
recently been unearthed in U.P.; and

(b) if so, the names of companies
and persong invelved?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b) The information is being
collected and will be laid on the Table
of the House.

Short supply of coal to industries

5386. SHR] PRABODH CHANDRA:
Will the Minister of RAILWAYS
be pleaseqd to state:

ta) whether non-availability of
wagons has resulted in zhort supply
of coaj to industiies; and

(b) if so, the remedial measures

taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No.

{b) Does not arise.
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Summit meeting of O.P.EC. at Algiers

3390, SHRI RAJDEO SINGH, Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government are aware
of the summit deliberations at Algiers
of the O.P.E.C.;

(b) whether the main agenda of the
summit is to take precautiong and
actiong for not letting the priceg cf oil
sink too low;

(c) whether ow: Government will
algo redwe the pelroleum prices in
propurtion tu the sinking of il prices
in the vil producing and exporting
countries; and

{d) the comparative cst of crude
groduction in India and Arab countries
per barrel?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND

(b) During their gummit delibera-
tions, the Sovereigns and Heads of
the State of the Member Countries of
the Organisation of the Petroleum
Bxporting (Countties reviewed the
present world economic crisis, ex-
views on the causes of the
which has persisted for several
and considered the
would take to safeguard
rights and interestsy

:

ti
%

|

their peoples in the contest of inter-
national solidarity and cooperation.

(c) There is no such proposal at
present,

{d) The actual cost of production
of crude oil in differet countries for
the current year is not known.

Constroction of waiting hall ag
Pindara Roag Halt

5391, SHRI RAJDEQ SINGH: Wwill
the Minister of RAILWAYS be pless-
ed to state.

(a) whether Pindara Road is a halt
station between Varanasi gnd Jaun-
pur stations on Faizabad section iIn
Northern Railway;

(b) if 30, whether gome monthg back,
before the last Railway strike, a
waiting ball was sanctioned for that
Halt Station; and

(c} when that waiting hall will be
vonstructed and reasons for the delay?

THE DEPUTY MINISTER IN THE
MINISTERY OF RAILWAYS (SHRI
BUTA SINGH)* (a) Pindara Road ia
a hult station situated beiween Vara-
nas; and Jaunpur stalions of Northern
Railway.

{b)y No.

{¢) Does not arise.

Eleciric Locomotivegy to hanl up
goods ang trains on Kanpur-
Tundla line

5392. SHRI RAJDEQ SINGH: Will
the Minisier of RATLWAYS be pleas-
ed to state:

{a) whether electrification of railway
track between Kanpur and Tundls has
been completed;

(b) if so, whethey electric locomo-
tives have begun to haul up the goods
and fast mail and express traing
thig track; and

oR
(c) if not, the reasons for it and by
when this Hne will begin to operate?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS™ (SHRI
BUTA SINGH): (a) Yes.

(b) Yes.
\¢) Does not arise,

Procarious coal position on Northerm
Rallway

$388. SHRI SHRIKISHAN MODI:
SHRI D. D. DESAL
SHRI P. GANGADEB:
SHRI RAGHUNANDAN LAL
BHATIA:

Will the Minister of

RAILWAYS
be pleased to state:

(a) whether the coal position with
Northern Railway ig precarious; ang

(b) if s0, whether gonmie of ihe traing
ere being suspended on this account?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No. Northern
Railway have coal stocks for 4 4 days’
consumption as on 1-4-1875,

(b) 34 pairs of suspended passen-
ger trains have already Leen re-intro-
duced since 1 2-1975 and the halance 2
pairs will be started shortly.

Encrease ia exponditure of 0. & N.G.O.

539%4. SHR1 SHRIKISHAN MODI;
SHRI D D DESAL
SHRI P, GANGADES:
SHRI RAGHUNANDAN LAL
BHATIA:

Will the Ministe: of PETROLEUM
AND CHEMICALS be pleged to state:

(a) whether the Oil and Natural
Gas Commission proposes to increase
#s expenditure on acquisition of capl-
ial asmsets exploration and production
activities next year:

(b) it s0, by how much;

(o) whether the O & N.GC, bas
deawn up its plang to mep wp %

4
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activitiey both within the countty and
abroad;

(d) whether ‘sny measures bave
been initiated in thiy direction; and

{e) if o, the broad features there-
of?

THE DEPUTY STER IN THE
MINISTRY OF P LEUM AND
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b) Against an estimated
expenditure of Rs. 184.80 crores for
1974-75, the ONGC plans to
Rs. 255 36 crores in 1975.76 for its
exploration, development and produc-
tion activittes for hydrocrabons. Thia
takes into account the Commission’s
one-~hore offshare operations includ-
ng its overgeus operalions

{c) Ye« Sn
tehi Yoo Su

(e) Duriug 1974-75, the Commission's
ol expuworation woirk ,ncluded:

(11 peolnpw | and geophysical sur.
veds 1y almost all the States
of India;

(nt esploratory drilhng work in
Gujarat, Assam, Tripura, Raj-
asthan and Tamul Nadu;

(i) production of ou and gas
from itz Gujarat and Assam
fields;

vy driling work in  Bombay
offshore etc.

All the above items of work are
planned to be continued during 1974~
76, Additionally during 1975.76 the
Commission has planned-

(1) exploratory drilling work in
West Bengal, Jammu and
Kashmir and in Irag;

(1) development drilling at & po-
quel to exploratory drill
wherever necessary,;

(ili) geophysical surveys in off-
shors;
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(iv) Work towards first stage pro-
duction from Bombay High.

The Commission plans to produce
,36 million tonnes of crude oil during
5-76 against the estimated figure of
}.51 million tonnes for 1874-75.

Supply of crude by U.A.E. to India

5395. SHRI SHRIKISHAN MODI:
SHRI D. D. DESAI:
SHRI PURUSHOTTAM
KAKODKAR:
SHRI ANADI CHARAN DAS:
SHRI RAGHUNANDAN LAL
BHATIA:
' Will the Minister of PETROLEUM
ND CHEMICALS be pleased to state
whether U.A.E. had agreed to supply
crude to India on soft terms?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
Yes, Sir.

Revision of prices of petroleum

Products

- 5396. SHRI SHRIKISHAN MODI:

' SHRI PURUSHOTTAM

X KAKODKAR:

SHRI RAGHUNANDAN LAL
BHATIA:

SHRI ANADI CHARAN DAS:

3 Will the Minister of PETROLEUM
hAND CHEMICALS be pleased to
| state:

(a) whether his Ministry hag cerried
cut any exerciseg recently to revise the
priceg of petroleum products,

(b) if so, particulars thereof; and

(c) whether his Ministry is alsc
contemplating of making certain chan-
ges in itg oil import policy op the
basis of the exercises carried out?

~ THE DEPUTY MINISTER IN THE
» MINISTRY OF PETROLEUM AND
CHEMICALS (SHRIC. P. MAJHI):
(a) to (¢). An Oil Prices Committee
was set up by Govt. in March 1974 to

e Ww W Tl L Ny R T
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go,inter alia, into the pricing of pet-
roleum products. The Committee has
submitted an interim report on 3rd
February, .,1975. The interim report
is under consideration of Gowt.

Persons arrested for having com-
mitted theft in Seaidah Division dur-
ing the last three years

5397. SHRI M. S. PURTY: Will the
Minister of RAILWAYS be pleased to
state:

(a) the names of the persons arrest-
ed by the Railway police on charges
of theft in Sealdah Division during
the last three years;

(b) the amount of Railway property
lost during the last three years; and

(c) the action taken in this regard
in thig Division?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) A statement is

laid on the Table of the House. [Placed
in Library. See No. LT-937|75]

(b) Value of property.(booked con-

signments) lost during 1972, 1973, and

1974 was Rs. 17,0[],534[-, Rs. 16,91,506] -
and Rs. 34,86,066|- respectively.

(c) The following preventive measu-
res have been taken to curb incidents
of thefts in Sealdash Division:—

(1) All Goods trains carrying valu-
sble commodities in Block
loads like iron, cement, sugar,
foodgrains, tea elc. are escor-
ted by armed Railway Protec-
tion Force.

(2) Supervision by RPF
has ben tightened up.

officers

(3) Close liaison is maintaineqd by
divisional RPF officers with
Railway C.I.D. Cell of West
Bengal Police for rounding up
railway criminals.

(4) Armed pickets are posted at
plague spots besides introducing
track patrolling.
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(8) Phain clothed R.P.F.|C.1.D.
saft are dotailed at vulner-
ably sectors to shadow gung
members responsible. .

{8) C.R.P. men are escorting im-
portant passenger traing to
prevent crimes in trains.

Condillon of Ceachos on Sealdah
Bangaon Line

5398, SHRI M. S, PURTY;
SHRI S. N. SINGH DEO:

Will the Minister of RAILWAYS
be plessed to state:
(a) whether most of the coaches in

Sealdah Bangaon line are without any
light and fans; and
W

(b) whether any enquiry has been
made in this regard and if 30, the
findings thereof?

THE DY. MINISTER IN THE MINI-
STRY OF RAIWAYS (SHR;] BUTA

SINGH): (a) and (b)* No However
there 1s a deflaency of about 85 per
cent of fans Constani watch is kept

on ihese deficlencies and gradual re-
olacements sre undertsken. Frequent
thefts and miscreant activities also con-
tribute to these deficiencies.

Tralus cancelled as a resuit of Mass-
Movement in Bihar during the
'runualh

(a) whether some trains were cane
celled as a result of mam-movement
in Bihar during the lass ten months;

made any assessment regarding the
loes suffered as a result wpezeof; and

() the sdditional gmount thet Gov-
ornment had to spend for the protec-
tion of traing during this period?
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THT DEPUTY MOUSTER IN THE
MINISTRY OF RAILWAYE (SHRI
BUTA SNGH): (a) Yes, a total of
242 pairs of passenger irains and §79
goods trains were cancelled as a result
of agitations in Bihar, area during May,
1974 10 February, 1876.

{(b) Yes, Rs. 57.80 lakhs approxi.
mately.

(c) Nil.

Accidents jn Bealdah Division during
1972 and 1973

5400, SHRI M. 8. PURTY: wiil
the Minister of RATLWAYS be ,plea-
sed to state:

(a) the particulary o? the accidents
in Sealdah Division during 1972 and
1078; and

(b) action taken in each case, year-
wise and the result achievod?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) During the calen-
dar year 1872, threre were 14 train sc-
cudets 1 ¢ 2 collisjons, 10 derailmaents
and 2 cases of fires on Sesldah Division
of Eastern Railway There were only
¥ traine derailmenis during the calen
dar *eur 1073,

{3) Thorough snquirie; ware held into
all these mcridents and appropriate re-
medial measures were taken to prevent
recurrence of similar wecidents. In
xddition, checks and drives were con.
ducted for inculeating spfety conscious.

ness amongst the rallway staff. Con
sequently. the aumber of train scci-
dents came down to § in 1973 against 14
during 1973. The improvement was
sustained during 1974 also.

Senioy Personnel of 0. ENG.C. b
Gujarat

5401, SHRI P, G. MAVALANKAR:
Wil the Minisler of PETROLEUM
AND CHEMICALS by plessed 30 statet’
(2) the number of sonler posgle of

catagories woeking tn Ol
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and Natural Gas Commission units in
Gujarat;

(b) their salaries skills and expe-
rience;

(¢) how many of these personnel
are recruited irom Gujarat and how,
and

{d) broad details regarding (c)?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):
{a) and (b): The requisite information

is given ln the Stalement laid in the

Table of the House [Placed in Library.

See No. LT-0372/75).

(c) and (d): Recruitmet to the posts

done centrally at the headquarters of
he Commission on an all India basis,—
there being no separate quota for re-
cruitment on State-wide basis.

Slew Speed of Trains ju Saurashtra
Region

5402. SHRT P G MAVALANKAR:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Somnath Mail,
Kirti Express, Bhavnager Mail and
other mail trains in Saurashira region
are tun with slow speed;

(b) whethey the said trains have
diesel engines;

{c) whethoy Government are tak-
ing steps to improve the speed and
efficiency of these trains, and

(d) i so, salient {eaturey thervof?

THEE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH), (a0 No.  These
trains are bocked at the maximum
spead permissible under the existing
condition of track and traction and
compare favoursbly with stmilar trains
on other rallways.

(b) Ne.
(¢) end (d) Do not arise.
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about Poor and Sab-
Standard Catering in Western Raftway

5403. SHRI P. G. MAVALANKAR:
Will the Minister of RAILWAYS
be pleased to state:

{a) whether complaints regarding
poor and even sub-gtardard catering
are received by Government from the
passengers travelling long distance on
the Western Railway sector;

(b) whether any remedial meastres
have heen taken to improve the situ-
ation; and

(e) if so,
thereof?

the salient features

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes, a few
complaints have been received,

(b) Yes.

(c) The following are more impos-
tant measures taken:

(i) Preparation of food in conven-
tional dining cars has been replaced
through a system of pickig up ™ ready-
to-serve” food prepared in mndernised
kitchens set up at convenient points
en-route enabling betler quality of

food to be prepared in hygenic condi-
tions.

(i) Adoption of modern culinary
techniques and apphances such as pro.
visions of hot cases, insulated trolleys,
refrigerators, sterlizers, washing
machines, thermgg flasks to keep beve.
rages hot, ete.

{ili) Purchase and supply of raw
materials of good quality,

(iv) Frequent inspertions are care
ried out to ensure that qumlity ax
well as gervice is maintained at sutis-
factory level.

(v} More emphasis ¢ given on
training of staf employed for the
catering establishments.

(vi) Thorough investigation &
made into all complaints followed I
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adﬂuuh and preventive punitive

m for Take-over of Oil Inlia
Eimfted

3403. SHRI P, M. MEHTA:
SHRI Y. ESWARA REDDY:
SARDAR SWARAN SINGH
SOKHI:
Will the Ministey ¢f PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether 17 Members of Parlia-
ment have uiged the Union Govern-
ment to take.over the O11 India
Limited;

(b) whether Government have exa-
mined their demand; and

(c) if go, the final decision taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P, MAJHI):

(a) A memorandum signed by 1§
Members of Parliament containing
inter alia this suggestion also has
been received.

(b) and (c). The matter iz under
consideration.

Semi-Judiclal Tribunal for Reserved
Jobs angd Fromotions

5408. SHRI P. M. MEHTA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the All India Schedul-
ed Castes and Scheduled Tribes Rail-
way Employees Association bad de-
mnmtotyuhmpmm
the appointment of a seml-judi-
iribunﬂ, to decide all disputes
arising out of reservation of jobs and
mnwﬂm in Rallway service:

(b) whether Government havg ac-
ospted ths demand; and

(e) i a0, the salient features of the
same?
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THE DEPUTY MINISTAR IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SNGH): (a) No such demand
hag been received,

(b) and (c) Do not arise.

Improvement Programme In Orisss

5407 SHRI ARJUN SETHI: Will
the Minister of RAILWAYS be pleased
to state:

(a) what are the specific improve-
ments suggested and amount-budget-
ed for the Railway users’ amenities in
the Khurda Road Divisior of South
Eastern Railway, station-wise and
Ttreain-wise in the flnancial year 1973-

(b) whether there are any ytationa
in Orissa, selected for the intensive
improvement programme; and

(c) if so, the names of guch sta-

tions and improvement suggested
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The following
improvement warks on the stations
on Khurda Road Division have been
'i;;cluded in the financinl year 1978

Des ion of wurk Fund m
cription 3 hp v
197576
Rs.
Bhndnh-?mrisionorm‘pm-
form cover. * I000°0
2. Rhurda Road  Provision of
200’ Jong platform cover *  72000°0
. Cuttack Provision of 400"
. long platform cover * 30000

. Be Provision of 450°
4 mﬂnm e $O000 0

s. Purl Provision of 400" long
platform cover, Y I000‘0
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No train wise, spesific improve.
ments are proposed in 1978-76,

(b) No.
{¢) Does not arize.

Electrification of Kendapada Railway
Station

8408, SHR] ARJUN SETHI, Wil
the Minister of RAILWAYS be pleased
to state:

(a) whether the proposed electrifi-

1 cation of Kenduapada Railway Station

of South Eaostern Raiiwnoy h1s hren
completed: and

(b) i not, the specific time for its
completion?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes

{b) Does not arise

Arrengements for Mike Annoance-
ments at Bhadrak Station

5409, SHRI ARJUN SETHI: Wil the
Minister of RAILWAYS be pleased
to state:

(a) what are the basic qualities
which justify for the arrangements
for mike announcements in & Rail-
way Station for the convenience of the
paseengers;

€b) whether the Bhadrak Railway
Station of South Eastern Ralway is
fit for such an arrangement; and

(c) i not, what are the specific de-

=
(c) The extent of passenger tra-

fic st Bhadrak station does not jus-
tify provision of public address
sytlem at ihiy station. The number
of passenger trains passing this sta-
tion is ten Up and ten Down per
day und the number of passengers
booked per Limin worke out to am
average of forty only.

Road-tum-Overbridge at Cuttak
Railwav Station

5410 SHRY ARJUN ZETHI* Wil the

M.aster of BAILWAYS he pleased
to ol

4} what are the specshe difficul-
tit, the State Goverrment hag ex-
pressed for the ea’s ronstruction of
t'v :oad-cum-overbridge at Cuttack
Railway Station, and

1) what specific stegs Central Gov-
er.ment have taken to gnlve the prob-
lem s0 ae to provide the much need-
ed overlaidg: for the benefit of the
people?

THE DEPUTY MINISTER IN THR
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) gnd (b) Selection
of gites for the rood-overbridge at
Cuttak Rallway gtation is under cor-
respondence with the State Govern-
ment. Decision is awaited from Gov-
ernment of Orissa about tha fnal se-
lection of the site, out of three alter-
native proposals

Trains cancelled op Ernakulam,
Trivandrum and Shoranor-Olavaked
Lines

5411. SHRI VARKEY GEORGE:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether fifty per cent of the
trains cancelled due to coal shortape
on Ernakulam-Trivandrum ana Sho-
ranpur-Olavakot lines in Kerala have
not been restored;

(b) if so, the reasons therefor; and

(¢) what stepa are being taken to
restore the cancelled trainat
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) At present only
8 traing qut of the 28 scheduled trains
op the Ernakulam-Quilon/Trivandrum
Bection and 4 out of the 20 scheduled
traing on the Olavakot-Shoranpur
Section remain cancelled due to short.
age of coal,

(b) and (¢): The required cancelled
passenger traing are being progressive=
ly re-introduced with improvement in
Joco coal availability.

Expansion of Coastal Refineries at
Bombay

5412. S8HRI P. GANGADEB:
SHRI ANAD] CHARAN DAS:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

{a) whether any pressure has been
broughi on the Centre for allowing
expansion of coastal refineries at Bom-
bay Or set Up a new Erass-root re-
finery:

(b)Y whether any decision has been
taken by the Centre; and

{c) if go, broad features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):

(a) No, Sir.
(b) and (¢): Do not arise.

Import of Olf from Abu Dhabi

B418. SHR1 P. GANGADEB:
SHRI K. LAXKAPPA:
SHRI PURUSHOTTAM

KAKODKAR:
DR, H, P. SHARMA:
SHRI SWARAN SINGH
SOXKHI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to stats:

(a) whether Indis is fo buy oil
foen Abu Diaddt in 1075;

w(b)km.thommm

(c) whether any agreement has
been signed in this regard; and

(d) if so, broad femtures thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI);

(a) to (d): An agreement has been

reached with the United Arab Empix-
ates for the import of cne million ton-

(a) whether Government have a
proposal under consideration to na~
tionalize the Digbol Refinery;

(b) it 0, the broad features there-

(¢} what s the capital employed at
present?

CHEMICALS (SHRI C, P. MAJHI):
(a) and (b): In line with the declared
plicy of acquirmng effective conirol
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(a) whether g meeting of the genior
officials of four public sector under-
takings manufacturing drugs and
mrmmﬁcnll was convened by

(b) it so, the broad festures of
subjects discussed thereat; and

{c) the results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K R. GANESH):
(a) to (¢) Appropriating the need for
giving a role of leadership to the pub-
Ue sector during the Fifth Plan, jink-
ing it organically with research orga-
nisations ang universities all over the
country for furtherance of gpplied re-
search gnd development of new pro-
cesses and drugs, for making gvailable
cheap essentia] drugs for the millions
and for establishing standaids which
may nced emulation by others, g con-
ference of the public sector undertak-
ings concerneft with production of
drugg and chemicals, wag convened on
the 12th and 13th March, 1975.

The delibuations covered wide
areas involving matteis of policy and
details theiesl eunceining the overall

national prionties within which the

publie sector would be required to
cooperate i, ihe ensuring yems The
links to he forged between the public
sector and the national reseaich orga-
nisations, the pricing structure. the
relationship of the public sector to the
drug indusiry ag a whole and the
specific problems of raw-materials,
finances, licensing constraints which
may be inhibiting the growth of the
public sector were also discused.

The conference agreed that the pub-
Iic sector undertakings should, besides
manufacturing bulk drugs glso under-
take production of intermediates and
formulations The public sector, it was
further sugpested, could also increase
and accelerste production of those

in respeci of whom ;echnoloiy
already available within

In this context the conference re-
mm:mum:mm
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and development base and decided
that g certain portion of the valus of
turnover of the public sector organi-
sations should be utilised for RE&D
activity, g part of which may be
utilised by the concerned company it-
self and the balance assigned to 1e-
search organisations.

A recommendation was mada by the
conference that a corporate policy
group consisting of chief executives of
tha public sector organisations may
be set up to co-ordinate their activi-
ties. It should act as & ‘brain trust’ to
enable them to take a balanced inte-
grated approach towards perspective
planning over the years,

Oftshore Drilling in Bombay High by
01} Produsing Countvies

5416. SHR] VASANT SATHE:
SHRI DHAMANEKAR:
Will the Minister of PETROLEUM
ANXD CHEMICALS be pleased to state:

1a) whether a number of oil pro-
ducing countries have shown interest
in offshore drilling in Bombay High;
and

t(b) if so, the main featureg of the
proposals under congideration and of
those finalised?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P MAJHI):
{a) No, Sir.

(<) Does not arise,

Technical Know-how for preduction
of Gentamycin

5417. SHRI VASANT SATHE:
Will the Miniser of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the technical knowe
how for production of gentamycin
con be had from the rupee currancy
country, like Hungary for wodm
of Gmhmein by public
undertaking; and
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tb) if 8o, what asteps have been
taken in this direction and result
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) and (b): In the discus.
sion held during the last quarter of
1974 with the Hungarian experis who
vigited India in connection with the
meeting of the Indo-Hungarian Jumnt
Commisaion, the Hungarian side led
by the riesident of the Hungainan
Pharmaceutical Industry agreed 10
offer technological ausistance for the
manufacture of Gentamycin Sulphate
by the public sector in India.

Hindustan Antibiotics Limited, a
Public Sectnr Undertaking, who pro-
posed to take up the manufacture of
the gaid drug during the Fifth Plan
period, have been asked to pursue the
matter with the Hungarian Pharma-
ceuticals Industry. Hindustdpy Anti-
biotics Lid, are yet to submit their
proposal for the manufacture of this
antibjotic.

Foreign Collaborations in Drug
Industry

5413. SHRI RANEN SEN:
SHRI H. N. MUKHERJEE:
Will the Minister of PETROLEUM
AND CHEMICALS
be pleased to state:

(a) how many foreign firms are
colisborating in drug industry in
public sector and private seetor and
their assets in each sector;

(b) what is their production in
public and private sector; and

{¢) how much money these firms
repatriated from India annually dur-
ing the last three years?

GANESH): (a) There are 62 com-
panies in private sector having a
foreign equity of 28 per cent or more
with an estimated capital employed
during 197374 of about Rs. 210

APRIL 8 1978
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crores, The ¢wop public sector un-
dertakings producing drugs-JDPL
and H.A.L.—do not have any for~
eign equity participation. The total
capital employed by them during
the said period was Rs. 70.79 crores.
IDPL was set up with financial and
technical collaburation from USSR.
HAL have obtained technology for
manufacture of Benzathine Pencilline
fion, M/a. Aunwiwcan Home Producta
Ltd.. from Glaxu for manufacture of
Streptomycin Suiphate for which the
collaborator have given their stirain
free of choige. know-hrw far manu-
factwre of Semisynihetic Penicillin
has been obtumed from M/s. Ameri-
cuay Home Productg Corporation Litd,
of USA.

In addition, there ar~ Indian com-
panivs some of them lL..ing foreign
equity, of 25 per cent and others
without any foreirn «jiuity, who have
vbtained approvals to terms of col=
laboration for manufacture of spe-
cific items.

(b) Annual production of drugs in
the different sr.tors of crganised
units as reported by the cumpanieg in
1973/1973-74 was as fullows'—

Sector Turnover
R+, crores)
Public - - - - 2793

Iniuaa c)mpanies mmcluding
compaales have foreigan

equity upto 505 18100
Firms with foreign equity of
more than 50, . : 166-33

(¢) Details of remitiances made
by the companies with foreign equity
exceeding 26 per cent during the
years 1871, 1872 and 1073 have
been furnished in reply to Lok
Sabha Unstarred Questions No.
and 4813 answered on 26-11-1
ang 25-3-1075, and unstarred Question
No. 8846 and 3707 gnewered on 18th



153 Written Answers CHAITRA 18,
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ty made by HAL to M/s. Wyeth
International Ltd. (Agents of M/s.
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American Home Products Ltd.) and
to M/s. Merck Sharp and Dohme,
are given below:—

Name of the Company

Remittances (Net Rovalty)

Mys. Wyeth International Ltd.

Mjs. Merck Sharp & Bohme

. Tully, 1970—March, 1971
April, 1971—March, 1972
April, 1972—0¢t., 1972

. 1971-72
1972-73
1973-74

2525 83
328403
335147

1,94,246
1,99,381
NIL

Allocation of Imported Sulphuy for
Manufacturing Fertilizers

5419. SHRI FRIYA RANJAN DAS
MUNSI: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleasad
to state:

(a) what percentage of total im-
ported sulphur is allocated for the
manufacture of fertilizers and other
captive recuirements;

(b) what are the names of D.G.T.D.

and S.S.I. units in each State with
quantity received during the last
three years: and

(¢) what percentage of the total

imports of suiphur
the D.C.S.5.]|.?

are allocated tu

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) to (c¢): The informa-
tion is being collected and will be
laid on the Table of the House,

0il Deposits in Bombay High

5420. SHRI MADHU LIMAYE:
Will the Minister of PETROLEUM
AND CHEMICALS be pleaseq to
state:

(a) whether any estimate hag been
made of the total oil deposits in the
Bembay High area;

+t) whether any estimate has been
made of the annual ecrude oufput in
the next 15 years; and

(¢) if so, when will the actual pro-
ducticn begin and when will it reach
the teak?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI:
(a) to (c): In the three wellg drilled
so fer in the Bombay High area, oil
bearing horizons have been encoun-
tered and the production tests have
shown good flow of oil. A fourth well
is presently being drilled in this
arez. It ig necessary to drill a few
more wellg before making an assess-
meni of production potential of this
struciure.  Meanwhile ONGC is
taking action 1o set up an intermedi-
ate stage of production during 1976-77
so a2t to be able to produce oil from
Bombay High at the rate of about one
millirn tonnes per annum.

Estimate of Adidtional requirements
of Railway Wagons

2421. DR. H; P. SHARMA:
Will the Minister of RAILWAYS
be pleased to state the  estimated
requirements of additional railway
wagons of different types of the
Indian Railways for the ensuing year
and by what time proper orders would
be placed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): Requirement of wa-
gons is calculated for a Plan period as



5432. SHRI M. C. DAGA; will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS he pleased to
state:

(a) whether a Committee had been
set up in 19872 to review the working
of the Institute of Constitutional and
Parlismentary Studies;

(b) whether it has gubmited Its
report;

(c) if so, what are jts recommenda-
tions; and

{(d) what is the reaction of Govern-
ment thereto?

TH MINISTER OF LAW, JUST-
ICE AND COMPANY AFFAIIRS
{SHRT H. R. GOKHALE.: (a) and
(b) Yes, Sir.

(c) Briefly and in outline the re-
commendations of the Committee are
&s under:—

(i) The Instiute shquld confine
ity activities to the field of
Constitutional and Parlia-
mentary Studies ang aban-
don those activities which
are not directly relatable to
its objectives. It should not
dissipate its resourceg over
fields not germane to the
coTe of its activities.

{i{) Institutional arrangemenis
should be made to prevent
the Institute from deviating
from its priorities and objec-
tives through ad hoc foreign
Erantas.

(ifl) The Institute should not ae-
sept without prior approval

(iv) The Institute should amend
its Memorandum of Associa-
tion and Rules for effecting
structural changes and im~
provements in ity manage-
t?:ﬂi and day-to-day activi-

(v) The Institute should frame
comprehensive rules govern-
ing inter alia recrultment,
conditions of service, allo-
cation of responsibility, etc.
in respect of its employees.

(v1) The Institute should be al-
lowed ap annual recurring
grant-in-aid amounting to
Rs. 4 lakhs to begin with,
provided that the Institute
undertakes 1o implement the
recommendations of the Com-
mittee.

(d) The recommendaiong are un-
der consideration of the Government.

A 4wl w1 fmfw v AW
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Highor Cradoy for Train Examiners
in Carriage and Wagon Depariment

5427. BHRI RAMAVATAR SHAS.
TRI; Will the Minister of RAIL.
WAYS . be pleased to state:

(b) if so, whether in view of high
responsibilities of the Train Exa-
miners which are growing as the
speeq and load of train increases
Government will take gteps to  in-
crease the percentage of higher grades
in the Carriage and Wagon Depart-
ment also?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No. A statement
iz attached.

(b) The gradewise distribution of
posts in all Class 1II cadres includ-
ing that of Train Examiners ig cur-
rently under review with the object
of easing promotional bottlenecks.
The relevant restructuring proposals
have not yet been finalised.

Statement

Only the posts of Chargemen
among the technical supervisorg in
the workshops are distributed on
percentage basis as under:—

Designation Reviseq Scale Percentage
Rs.

$50—750 a8
428~/00 72

Chargzman ‘A’
Chergeman B

Wagon Depariment (open lne), ob-
829 LS8,

b

taining presently on all Rallways
basis is as under:—

Designation Revised Scale Percentage
Rs.

Chuet Train Examiner 700—900 | 11°'7
Head Train Examiner §s0—750 [

Train Bxsminer 429100 88-3
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Ex-Gratia Payment to Rallway Em-
pioyces Retireg before Ist April 1856

5430 SHRI MADHU LIMAYE: Will
the Minister of RAILWAYS be pleas-
ed to state:

{a) whether the Railway employees
who rectired from service before lst
April, 195§ are being given an ex-
gratta payment, if =o, at what rate
and on what grounds;

{b) whtther this ex-gratia payment
15 over and above the contmbutory
movidenl fund and other retirement
benefit, which were paid to these
employees under the then prevalent
rules,

{¢) what is the number of employees
who retired after Ist April, 1056 but
who opted for the contributory provi-
dent fund, and

{d) whether this category of emplo-
yees retiring after 1st April, 1966 are
not being peid the ex-gratia payment
referred to at part (a) above and if
80, why?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Railway em-
ployees who retired prior to Ist
April, 1857 (not 1st April, 1956) from
Indian (Government) Railways were
granted ex-gratia pension w.e.!.
1.1 1967 provided they had cemple-
ted 20 years continuous service before
retiremeant. The present rates of ex~
gratia pension range between
to Rs. 80.80 per month,
gratia pension wug sanctioned on
consideration that such

?p
Y

&
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smployees retired under the Contri-
butory Provident Fuud Scheme with-
out any opportunity to opt for the
Pengion Scheme, which was intro-
duced on the Rallways in 1857.

(b) This ex-gratia pension is {n
addition to the retirement benefits
which were paid under the Contribu-
tory Provident Fund Ruleg then in
existence.

(¢) The information is being col-
lected and will be Jaid on the Table
of the Lok Sabha

»

(d) Railway employees who retired
on or after 1st April, 1857 (not 1st
April, 1956) have been given several
opportunities to elect the Pension
Scheme Accordingly, the question
of granting any ex-gratia pension in
their caseg did not arise, ag employees
who retired on or after 1Ist April,
1957 under the Contributory Provi-
dent Fund Scheme did sp on thar
own volition

Maruti Heavy Vehiclegs Pvt Lid.

5431 SHRI MADHU LIMAYE:

Will the Mimister of LAW, JUS-
TICE AND COMPANY AFFAIRS
be pleased to state,

(a) who are the directors and
other office bearcrs of Maruti Heavy
Vehicles Piivate Limited;

(b) what were the total emolu-
menty of each of these office bearers;
and

(¢) what were the total sale of the
Company mn 1873.74 and in the first
10 months of the financial  year
1974.757

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) As per the
latest available information, the
Board of Directors of Mls Maruti
Heavy Vehioles Pvt Ltd s com-
prised of the followng four drectors:

(1) Mrs. Sonia Gandhi.
(3) Shri Sanjay Gandhi.

(3) i Kishan Lal Jalan.

(4) Shri Om Prakash Modi.

Ay on date the company has not ap-
pointed any Secretary.

(b) and (¢). The company was
registered on 22-2-1974. Its first
annual accounts are, therefore, not
yet due and have not been filled with
the Registrar of Companies. In the
abgence of these accounts, the re-
guireq information i not available.

Allocation of keroseme, dgiesel and
petirol to States

5432 SHRI MADHU LIMAYE:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased {o state:

(a) whether 1t 15 a fact that the
Petroleum Minustry 1s responsible for
the allocation of kecrosene, diesel and
petrol to the various States and Umon
Territories,

(b) 1f so, the allocations made for
the months of September, Oectober,
November and December, 1974 and
January and February, 1975 to  the
various States and Union termtornes;

{c) whether any complaint has been
received about the acute shortage of
petrol 1n the Banka Sub-division of
Bhagalpur District, Bihar

(d) whether a complaint has also
been recerved that most of the dealers
and distributors are seling diesel and
kerosene at a price much above the
official price; and

(e) 1f so, the action taken to remove
these complaints?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C P. MAJHI):
(a) Except for Kecrosene, no gquotas
for petroleum products are allocated
on Statewise basis.

(b) A statement showing Kerosene
allocations for the period is laid  on
the Table of the House (Placed In
Library. See No. LT 9374/75).
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() () Yoo Bip A complaint was
received in this regard from the

lty of product at all times, the mat-
ter is being investigateg to pin-point
responsibilty for lapses if any to
avoid recurrence in future.

(d) and (e): Some complaintg have
been received about levy of service
charge on diesel oil and petrol by the
denlers. Instructions have been issued
to oil companieg to ensure that the
dealers do not levy the service char-
ge on HSD and petrio. This how-
ever is linked to the question of fix-
ation of reasonable margin to the
dealers on sale of HSD and petrol
The question of dealers commission
has been referred to the Oil Prices
Committee. The final report of the
Committee {s expected to be submit-

looked into by the State Govern-
ments who are competent to take
attlon under provisions of the Essen-
tial Commoditieg Act.

17th December, 1974 regarding mmug-
gling of rice to Bombay by Parcsl
Staff working at New Delhi Station
and to state:

{e) whether the parcel clerk con-
cerned has absented himeelf from
duty; i

» Weitton Ansmeys 368
(b) i 20, action 'piopmed

oo tulen
wmmww»

poal rules for

unsuthorised
abeence? :

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (n) Yes

{(b) Action under Discipling and
rules iz being processed.

tage @il avd, veage & wak
. Niw et nen et

$434. Wt wvwot wif : wv
tor et g w6 o fe

(%) w1 Iy frdz aw, e
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(n) wwnfem g w=vdr w1 w0
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fag) : (%) # &

(@) wrk oy s Fercardy mfy
§ witfs afcarefawr v ot &
qfcrdr fem wr @ Wi
qfcfeafirdt & o it @ T &
art fcrdy v v &

(w) weaye drite wed, IEA,
¥ Wvx 3-3-1975 W afgfe
aver w1y gor § o el fagert ¥
frqettrk Rwr gt g ?
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Woll Sy In Bombdey High

mmmw BA.
V. : Wil the Minister of PETRO-
LEUM AND CHEMICALS be pleased
state:

{a) how many wells have heen dug
in the Bombay High #0 far and how
many are proposed to be dug in 1875

g

been placed, if so, when, with whom,
for what equipment and at what esti.
mated cost?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI ¢ p. MAJHI):
(a) Three wells have already been
drilled 1n the Bombay High area and
a fourth is peing drilled. ONGC
plans to dril about 18 more wells in
this area during the next 2-24 years

(b) Not yet but steps in this regard
#re in hand with & view to producing
mbouy 1 million tonnes of oil {rom
Bombay High during 1976-T7.

Criteria for deciding particular region
a backward area

5436 SHRI SHANKER RAQ SA-
VANT- Will the Minister of RAIL-
WAYS be pleased to state.

{a) the critena for deciding that a
particular region is backward for pur.
poses of Railways,

(b) which regions are thus consider.
ed to be backward for raillways;

(c) how iz the coestal reglon in
Msharashtia known as known classi-
fled; and

(d) why is Konkan Railway not
taken up in the list of Railways in
backward areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS SHRI
BUTA BINGH): (2) and (b). The
Ministry of Railways sre guided pri-

hist of lines to be taken up for the
development of backward areas of the
country A final Location Survey bet-
veen Apta and Dasgaon has been com.
pleted The Fina]l Location Survey for
Dasgson to Ratnagin including spot
checks between Ratnagiri and Manga-
lore 15 1n progress The proposal will
be considered furthey after the sur-
vey 18 completed and reports exa-
mined, subject to availability of ade-
quate funds for the purpose,

Appointment of representatives of
Government on the Board of Directurs
during the last Three Years

5437 . SHRI  SHANKER RAO
SAVANT Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the particulars of compames in
which Government representatives
‘were appointed on the Board of Direc.
tors during the last three years; and

{b) how far have Government
norunees helped these companies in
getting out of red?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) In exercise of
the powers conferred by section 408
(1) of the Comanies Act, 1856, the



Company lLaw Board appointed
mﬁ:&mmwd?:
the If three years:—

Name of the Companiey

1. Andhra Prebhe Private Limi-
ted, Vijayawada,

2 Indian Express News Papers
(Bombay) Private iimilﬂl.
Bombay.

3. 8ri Chandgep Suger Mills
Limited, Bombay.

4. Nasik Deolali Electric Supply
Co. Ltd, Bombay,

5. Belapur Sugar gnd Allied In-
dustries Lid, Bombay.

8. Poung Rlectrical gnd Indus-
triat Co. Ltd, Bombay,

7. Great Eastern Hotel Limited,
Caleutta.

8. W. H Brady and Co. Lid.,
Bombay.

9. Soadarshan Trading Co. Itd.
Caleutts,

10. Shaw Wallace and Co, Ltd,
Calcutta,

11, [National Rayon Corporation
Limited, Bombay.

12. Indian National Press (Bom-
bay) Private Limited Bom-
bay.

{(b) For appointment of Directors
under section 408(1) of the Compa-
nieg Act, 1056 it is not necessary that
the company should be in the red.
Sueh appointments are made In order
te prevent the affairs of the com-
pany being conducted either in a
manner which is oppressive to any
memberg of the company or in a
manner which iz prejudicial to the
fnterests of the company or to public
interest. Even so, due to the check
exercised by the Government nomi-
nees, the working of the
improves. Where the Government
directory could be effective, improve-

ment hes basn repprisd of iy She case
of Mjs. Belapur Sugar and Allied In-
dustries Limited sh Mis
Rayon Cogporetivn Limited,

Liquidation of Companies

E

$438. SHRI SHANKER RAO
SAVANT: Will the Minister of LAW,
JUSTICE AND COMPANY AFF-
AIRS be pleased to state:

{a) the particulars of compantes
which have gone into liquidation dur-
ing 1973-73, 1978-T¢ and 1074-T5;

(b) companieg ip respect of whose
Boards of Directors action was taken
for mismanagement during thess
years; and

(¢) what is the neture of action
taken in each case and the result
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) to (c). The
required information is being collec-
ted and the same will be laid on the
table of the House.

Provision of diesel and Xerosone
distribution poinis in Orissa

5439. SHRI GAJADHAR MAJHI:
Wil the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Government of
Orissa has urged the Central Govern.
ment to provide a net work of diesel
oil ang kerosene ofl distribution points
in the State’s country-side; and

(b) 1f so, what are the broad fea-
tures of the policy of Central Govern-
ment in this regard?

THE DEPUTY MINISTER IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P. MAJHI):

(%) The Government of Orissa had
made a proposal to the Central Gove
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other farm requirements.

{b) 10C’s present policy provides
for award of ugencies to the Agro
Service Centres or State Agro-Indus-
tries’ "Corporation provided these are
operated either departmentally or by
dealers appointed under IOC's un-
employed graduates’ Scheme, Apart
from this, I0C aiso sets up retail
outlets and kerusene agencies o, its
own based on commercial considera-
tions 10C has planned a number of
new Kerosene (1l agencies in Orissa
These have however been gwarded to
the disabled defence personnel, ex-
servicemen etc on the recommenda-
tions of the Director General of Re-
settlement, Ministry of Defence.

Distribution of Kerosene O1l with-
in the Stateg ig the responsibility of
the State Governments and it 1 for
the State Government to strengthen
the existing retml sales organication
for Kerosene Oil supplieg in the rurai
areas,
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Introduetion of fast rumning electric
traing between Delbi and other Otties

in Uttar Pradesh, Haryaoa
and Rajasthan

§442, SHRI MUKHTIAR SINGH
MALIK:
SHRI 8, N. MISRA:
Will the Ministey of RAILWAYS
be pleased to state:

(2) whether Government propose {0
introduce fast running lnim
between Delhi mnd m
Uttar Pradesh, Harysns snd m

a*g
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in order 16
on the

(b) if so, broad cutlines of the pro-
posal; and

{e) the time to be taken to start
such trains?

population pressire

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No proposal In
this regard hes been formulated as
yet.

(b) and (e). Do not arise.
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209 & & ydw MOy X wdw
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o g

Proposals from M, P. Government for

* setting uwp at Coal Based Fertilisert
Planis

5445, SHRI HUKAM CHAND
KACHWAIL: Will the Minister of PET-
ROLEUM AND CHEMICALS be pleas-
ed to state:

(a) whether the MLP. Government
has sent some proposals to the Fertili-
zer Corporation of India and the
Central Government for gsetting up
three coal-based fertilizer projects in
the States;

(b) has the (Central Government
taken a decision in this matter, and

(c) it pot. when ig this matter likely
to be decided?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI K. R.
GANESH): (a) to (c) The Govern-
ment of Madhya Pradesh have suggest-
ed possible siteg in the State for locat-
ing coal-based fertilizer plants. The
Vertilizer Corporation of India hes
been asked to make techno-economic

feasibility studies in respect of these
locations,
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Wagon breaking, Pilferage and
miming of Food Wagons

5447 SHRI SAMAR GUHA- Wil
the Minister of RAILWAYS be pleased
to state

(a) whether Government have re-
ceived reports of (1) Wagon breaking
(ii) pilferage and (iii) missing of food
wagons during the years 1872-78,
1973-74 ang 1974-T5;

(b) it o, facts thereabout and the
amount of loss incurred by Govern-
ment;

(¢c) whether complaints of involve-
mentg in such activitles of Railway
officials and employees, Railway
police, political elements and other
influencial ¢lements have been receiv-
ed by the Government during the
above period;

(d) whether Government pro-
pose t0 set up a high power committee
retired judges, CBI
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such activities and to suggest reme-
dial measures therefor; and

(a) if not, alternative meagures to
deal with such problem facing the
Ratlways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH). (a) Yes.

(b) The amount of compensation
paid by the Railways on account of
Joas, thefty and pilferage of grains and
pulses during 1872-73, 1973-7¢ ond
1974-T5 (upto September, 1974) was as

Year) Amountof companse-
tion paid on account
of loss, theft and pul-
ferage of grains and
pulsecs,

{Rs. i lakhs.)

1973-73
1973-74
1974-75 99 78
upto Sep. 1974

179 31
207 38

(e) Yes, gome guch cases of involve.
ment of railway employees have come
to light In one recent case, a politi-
clan wag found having contacts with
railway employees involved in crime.

(d) No.

(e) The following are gsome of the
measures taken by the Railways, with
a view to preventng loss, thefts, pil-
ferages and damage to consignments:—

(iv) Maintenance of close co-ordi-
nation between Government

(v) Inmstence of provisions on
dunnage to protect flap doors
in case of wagons load con-
signments of sugar,
pulses, oilseeds, etc;

(v1) proper marking, addiessing
and labeling to avoid the
consignents going astray,

(vu) Use of nuts and bolts for
rivetting wagong loaded with
valuable goods;

(viu) Proper maintenance of
wagons 30 that incidence of
sicknesg of wagons resulting
in detention and transhjpment
1s mmnimised, and also domage
by wet and pilferage through
doors and body-holes 15 re-
duced;

(ix) Patching of panel-cuts of
wagons in sick-lines, yards,
and goods sheds to reduce the
circulation of defective
wagons,

(x) Proper supervision and care-
fu] tallying of packages dur-
ing loading and unloading
operations;

(x1) Intensified supervision of
break-of-gauge transnipment
points and repacking points,
and

(xil) Prompt fixation of stafl res-
ponsibulity

Refugee Harijan Colony on Rallway
Lands in Panihati Area

5448. SHRI SAMAR GUHA: Will the
Minster of RAILWAYS be pleased to
state

(a) whether a representation has
been made to the Minister of State on
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8th March, 1% 'by &' Member of Par-
Hament and the President of “Bhumi
Muktt Comumnittes in regard to a
homeless refugse Harijan Colony set
up in the deserted railway lands in
Panihati area of 24 Parganas of West

(b) i s0, the steps taken by Govern-
ment in this regard;

(c) whether the Eastern Rallway
Autbority intimated the Government
of West Bengal regatding its willing-
nesy to permit settlement of largely

refugee Harijan Colony in thig rafl-
way land;

(d) i so, facts thereabout; and

(e) the steps taken by Government
to permit this refugee Harijan Colony
to continue &z has been done in many
other cases of settlement of refugees
in other vacant and unused railway
Jands?

THE DEPUTY MINISTER IN THE
MINISTRY UF RAILWAYS (SHRI
JUTA SINGH): (a) No However a
representation dated 8-3-75 on this
ubject was received. signed by Shri
Samar Guha, MP. and other person

(b) The matter ig under considera-

(e) No
(d) and (e) Do not arise.

Offi-Shore Ol expioration along
Coastal Belt of West Bengal and
Orism

5448, SHRI SAMAR GUHA: Wil
the Minister of PETROLEUM AND

CHEMICALS be pleased to state:

(a) whether final programme has
been drawn out for ¢ff-shore ol explo-
ration work along the cosstal belt of
West Bengal and Orisss;

(b) i so, facts abowi the time
schedule programme thereabout;

{e) the agency entrusted with the
proposed exploration work; snd

ling may be commenced m the last
quarter of this year,

Constraints faced by Haldia Fertilizer
Project

5450 SHR] SAMAR GUHA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the proposed Haldia
Fertilizer Project 1s facing  various
constramts;

(b) it so, Iacts thereabout;

(c) the time scheduled for ity com-
pletion and commissioning into pro-
duction operation, and

{d) the steps taken fo remove cons-

CHEMICALS (BHRI K. R. GANESH).
dia with a capacity

F
;
:
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foundation requirements of thiy pro-
Ject. Progress in driving these piles

meet the requirement, wagon shortage
for transporting construction material
and later due mainly to labour unrest
amongst the contract labour, Till the
end of February 1973, only 2700 piles
have been driven, Efforts are being
made to expedite the piling work by
the induction of additional contractors
and rigs. The cooperation and assis-
tance of the State Govi. has also been
enlisted to promote and sustain indus-
tria} harmony. As g result of these
efforts, the progress of piling work has
improved,

The ordering of equipment for this
project is nearly complete and impor-
ted equipment hag started arriving at
site. The fabrication and supply of
equipment ordered on some of the
indigenous guppliers is, however,

_ eausing concern. The Fertilizer Cor-

- poration of India is now closely follow-
ing up the fabrication of equipment in

- the guppliers’ ghops in order to ensure
that there is no further slippage in the
-@¢livery of these equipments. The pro.
ject is now expected to be completed
by October 1971,

Mmﬁuhmmw

.' M1, KUMARI KAMLA KUMARI:
‘Wil the Minister of LAW. JUSTICE
AND COMPANY AFFAIRS b2 pleased

mmm more than m “year
"NI M
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;h) tommmbaotmmdiq
in all the High Courts for more than
two. years; and '

{¢) whether Government are con-
sidering any proposal to dispose of
old cases before 10767

THE MINISTER OF LAW JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R GOKHALE): (a) As on 31-12-
1974, 9191 cases are pending for more
than one year ¥ : the Supreme Court,

(b) Excluding Allahabad High Court
regarding which the information as on
31-12-74 has not been receivad, 1,08,575
caseg are pending in the remaining
High Courts for more than two years
as on 31-12-1074 (£ atement attached).
In Allahabad High Court, 45,643 cases
were pending for more than two years
ag on 30-6-1074.

{c) No time limit is proposed. Tlow-
ever, the pendency of cases iz always
under review of the Chief Justice of
India and the Chief Justices of High
Courts and all steps are taken to clear
the arears.

$.No. Name of the High Court No. of
cases fefle

mos tha

2 years
1 Allahgbad * Notavaial-

able
2 Andhra Pradesh + - 1,773
3 Bombay : * . 16,620
4 Galcuta - - 3niés
s Dethi« + -+ - 10,271
6 Gavhai - - - Bs7
7 Gujarm - 1,687
8 Himachal Pradesh- - 257
9 Jammu & Kashmir - 234
o Kamatuks ° T uus
11

Kemla . 4047

;
|
:
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a3 Madwm - - - 992
14 Onssa- . . . 670
15 Pama * : AeT24
16 Pamjab & Harysm  * 2P
17 Rymthen - - 5113

Totl *  1,08,878

Cages of Viclenoe gng Sabotage against
Railway Employees

5452. PROF. MADHU DANDAVATE:
Wil the Ministre of RAILWAYS
be pleased to state;

(a) what is the exact number of
Railway employees against whom
cases have been filed on charges of
viclence and sabotage; and

(b) 1n how many cases the per-
sons concerned are found gulty of
violence and sabotage?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) and (b) At pre-
sent, there are about 440 employees
agamst whom cases are pending 1n the
courts on charges of wviolence and
sabotage.

Educated Unemployed Catering Cont-
ractors op Northerp Railway

5453 SHRI BIRENDER SINGH
RAO:
Will the Mimister of RAILWAYS
be pleased to state:
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(b) M so, the pames snd adéresses

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHAI
BUTA SINGH). (a) and (b), Yes. One
vending contract at Delh; Sadar Bazar
Railway station wag allotted to Shri
Jagan Nath Clo Shri Murari Lal, House
No 1200, Vaxdwads Maliwada Dalhi
on 8.11-1973

Bookslalls contract (0 Educategq Un-
employeg (Northern Rallway)

5454, SHRI BIRENDER SINGH
RAO:
Will the Minsster of RAILWAYS
be pleased to siate’

(a) whether any contracts for book-
stalls have been given to the educated
unemployed persons on the Northen
Railway during past two years, and

{b) if <o, the names and addresses
of such persons, year-wise?

THE DEPI'TY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH) (a) Yes Three book-
stalls have been offered to educated
unemployed persons oa {he Northern
Railway during the past 2 vears

{b) A gtatement is attached,

Statement
Stanon at which book- Year in
Name & Address stall offered which
offered
1. Shri Braham Kapoor, Rsn.\nhrm&:lm
Cmwil Lines, Moradabed snd S. a
mmm,wum Roorkee . ) : 1978
:.Shnndimlersmh Clo Khalsa Map-
sma, Bazar, Lal Chowk, Srinagar, Jammu Taws . . . 1978
Trikha, 890 Laxmibal Nagar, New
"pugd"'. AR Dethi Kishengani . s



stion of Member of Parliament from
Sikkim

5455. SHRI BIRENDER SINGH
ill the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased

(a) the action taken so far for the
dlection of a Member of Parliament
Sikkim; and

(b) the reasons for delay in filling
p the seat in Lok Sabha from
sikkim?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
OMPANY AFFAIRS (DR, SARO-
NI MAHISHI); (a) and (b) Steps
for introducing necessary legislation
regarding procedure for the election
of representatives from Sikkim in
arliament are being taken.,

Visit of Russian Team in Calcutta
for Tube Railway

5456. SHRI SAKTI KUMAR
SARKAR:

Will the Minister of RAILWAYS
be pleased to state:

- (a) whether a Russian Team visited
Caleutta recently in connection with
the Tube Railway; and

(b) if so, the details of the foreign
team and the remarks made by them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) No Russian Team
had visited Calcutta after June, 1974.

(b) Does not arise.

Class I, II, IIT and IV Posts in
Railway Ministry

5457. SHRI SAKTI KUMAR
SARKAR:

Will the Minister of RAILWAYS
be pleased to state:

(a) total number of Class I, Class II,
Class IIT and Class IV temporary posts
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in his Ministry and its attached and
subordinate offices, as on 30th June,
1974 which were in existence for the
last three years and are likely to
continue for indefinite period; and

(b) reasons for not declaring these
posts as permanent as required under
the rules?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) In-so-far as the
Ministry of Railways is concerned, the
information is as follows:

Class 1—65

Class II—42

Class IIT—491

—_ Class IV—110

Information pertaining to attached
and subordinate offices is under col-
lection ang will be laid on the table
of the Sabha.

(b) The question of conversion of
temporary posts into permanent ones
is reviewed from time to time and
such of the posts, as are likely to con-
tinue on a permanent footing on the
basis of worth of charge are made
permanent.

Confirmation of Temporary
Employees

5458. SHRI SAKTI KUMAR
SARKAR:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) total number of class I, class II
class IIT and class IV tem~orary posts
in hig Ministry and its attached and
subordinate offices as on 30th June,
1974, which were in eXistence for the
last three years and likely to continue
for indefinite period; and

(b) reasons for not declaring these
posts as permanent as required under
the rules?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS (SHRI C, P, MAJHD:
(a) and (b): Undey thy sxtent jnstru-
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5460 SHRI SAKTI KUMAR
SARKAR:
Wil the Munister of RAILWAYS
be pleased to state:

{a) the salient features of the work
being done at present for the expan-
s1on of Railway hines i, North Eastern
Region States, State-wise;

(b) particulars of the amount spent
and percentage of work completed in
each line; and

(¢) when will the work be complet-
sd, line-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) to (c): A state-
ment is lald on the Table of the House,
(Placed in Library See No LT 8373}
15).

BCIST Empioyees in Clasy I, II, TN
and IV Posts

5480 SHRI P. M. SAYEED:
Will the Minister of RAILWAYS
be pleased to state:

(a) totsl number of Scheduled
Caste and Scheduled Tribe temporary
employees in Class 1, Class IT, Class
11T and class IV posts in his Ministry
and {ts asttached and subordinate
offices as on 30-8-1074;

(b) number amongst these who fiad
oppleted three years sarvice on that
date; gnd

1+ 40) womns o aeb deglacing Shose
mh (%) above s perms-

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYE (SHRI
BUTA SINGH): (a) and (b): n-so-far
as the Ministry of Railwayy ig concerne
ed, the information iy as follows:

(1) Total number of temporary
SC|ST employees as on 30-8-74 :

SC 8T

Class 1 . e e
Class II - - * 12 2
ClassII!' - -+ g 6

™ ClassIV - - - s 3

(ii) Nnmber out of (i) above with
3 years of gervice on 30-6.74 ;

SC ST
Class 1 .
Clas II - SR 3 ..
Class JII - - 24 2
Class 1V - . . 43 2

Information pertaining to attached
and subordiate offices is under colec-
tion and will be laid on the table of
the Sabha.

(c) Confirmation of employees is
made in their turn on avallability of



\
193 Written Answers CHAITRA 18, 1007 (SAKA) Written Answers

(c) reasans for not declaring thoss
mentioned (b) above as permanent?

THE DEPUTY, MINISTER IN THE
Y oF

mstsn,‘c_p_wﬁ

(a) Twelve (Thers is no attached or
subordinate office vnder she sdminis-
trative gontrol of thiy Ministry)

(b) Four

(c) These parsons couid not be con-
fiymed for want of sufficient perma-
mant vacancies. Some of them were
not found sutablejeligible for confir-

5462, SHRI DHAMANKAR:

Wil the Minister of RAILWAYS
be pleased to state:

+  (a) whether senior Wareless

Operators, Vehicle Drivers, Wireless
Instrument Mechanics and Telecom-
munication Mechanics in the Commu-
nication Department of Central Rail-
way are kept temporary since several
Jears,

(b) it so, the details thereof, cate-
gory-wine; and

{e) steps taken to declare them
permanent?

THE DEPUTY MINISTER IN THE
MINISTRY OF "RAILWAYS (SHRI
BUTA SINGH): (a) ang (b) Five
Wireless Operators snd one Vehicle
Driver gre temporarv for the last few
years, Thers are no Instrument Mecha.
nicy and Telscommunication Mecha-
nics o the Central Railway

(e) Confiemation of the Vehicle Dri.
wer i3 unger consideration, The Wire-
less Qperators are o diminishing cate-
#ory as with the gradual changeover
by Railways from Wireless nnkg to
Jicrownve links from 1068 onwards,
e¥isting Wirelesy Operstors are being
Mrodmml'l‘hqm:eiu'rp:o-
¥ided alternative posts such as Tele-

Operators, Signallers etc. Ex-
for vacancies which arose prior to
129 187

194

19-4-1988. mp confirmationy ha
ordeced in the category of ;'.irm
Opexators,

Surplus Wireless Operators absorb-
ed ag Teleprinter Operators would be
confirmed when the new cadre js fin-

5483, SHRI DHAMANKAR:

Wil the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(e) the number of companies with
a capital of more than Rs. 10 lakhs
regigiered in Maharashtra during the
last three years; and

(b) the number of such companies
liquidated in Maharashtra during the
same period?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) (a): The number
of companies limited by shares each
having an puthorised capital of more
than Rs, 10 lakhs registered under the
Companies Act, 1956, in the State of
Maharashira during the last three cal.
ender years je 1872 to 1974, 15 given
as under:—

Year N» of
Companics
—
1972+ ¢ y 96
0% - D 135
w94 v 120%
Total ., 4

* includes one ynlimited compeny

(b) The number of companies lmit-
ed by shares each hyving a paid-up
capital of more than Rg 10 lakhg
which ceased functioning by either
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going into liquidation or being struck
off under Bection 560(5) of the Coin~
panieg Act, 1058, in the State of Maba-
rashtra during the same period f§
given as underi—

Year No. of
1972 . s ' ' 5
1973 )

U+ o+ o+ N
Totl : 6
Wellg constructeg by O&NGS

5464 CH. RAM PRAKASH: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the number of wells constructed
by the Qil and Natural Gass Commis-
sion in various States during last two
Yyears; and

(b) how many of them have proveq
failure?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C. P, MAJHI):
(a) and (b). During the years 1972.73
and 1973-74¢ ONGC completed the dril.
ling of 125 wells—84 in Gujarat, 28 in
Assam, 1 in J & K, 2 in Tamil Nadu &
Pondicherry. Of these, 53 wells (38
in Gujarat and 15 in Assam) proved
to be oil bearing, 6 (all in Gujarat)
gas bearing—3B8 (81 in Gujaret, 4 in
Asgam, 1 in J & K and 2 in Tamil
Nadu & Pondicherry) turned out to
be dry. The remaining 28 g3 on 1-3-
1075 were on testirepair,

Price of Diesel

5465. SHRI B. V. NAIK:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
atate:

(8) what is the diesel cost in naye
Paise in road fraction by trucks of a

- [

?dmuAmm ms
: v Lo, T
mmnmm&hm

fh)ntthnamm.w?thm
foreign exchange component based on
figures of imported and indigenoud
production of crude?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C, P. MAJHI):
(a) The retail selling price of high
speed diessl ofl in Pombay is Rs, 1.02
per litre. The cost of high speed diesei
oil used by trucks for carrying a tonne
over a kilometre depends on several
factors like type and condition of the
vehicle, payload, empty return ratio,
type of roads and terrain eic.

(b) The operationg in a petrcleum
refinery are integrated and se¢veral
products are produced simultaneously,
The cost of production of any product
(including H.S.D, oil) in the refinery
is not known and therefore, it is not
possible to indicate the foreign ex-
change component in the cost of each
product.

Production and Demand of Sodium
Tripoly Phospate

5466, SHR! B V, NAIK: Wil the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) what the indigenous produc-
tion of sodium tripoly phosphate in
this country;

(b) what is the estimated demand
for this product in India; and

(c¢) what is the present licenced
capacity yet to be commissioned?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (8HRI X, R, GANESH):
(z) The production during 1974 was
13,840 tonnes,

{b) The damand for 1074-78 was
estimated at 19000 tonneg mpd for
1978-79 at 1,00,000 tonneg

" (c) Besides a licensed and installed
capacity of 25,000 tonnés per annum.
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capagity to the extent of 1,76,000 tou-
nes|annum has been approved by let-
ters of intent,

Suppty of Kercsene Ofl in Non-Elec-
' trified Viliages ang Houses

5467, SHRI B. V. NAIK: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the agencies concerned
with the distribution of kerosene oil
for lighting purpose take into account
the higher need of non-electnified vil-
Yaged and houses; and

(b) 1f so, what are the directives of
Government in this behalf?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI C, P. MAJHI):
{a)and b) Monthly Kerosene alloca-
tions made ai State Governments are
based on past consumption trends giv-
dng a wuitable margin for other factors
which have a bearing on consumption
like the avallability of alternative fuels
extent of electrification: and the seaso-
nal vanation of demand.

The distribution of kerosenes oi] in
Statec 15 however the responsici'ity of
the State Governments. All the States
have been advised to have ap effective
system of kerosene distnibution parti-
cularly in the rural areas 80 as to
ensure equitable distribution of avail-
able supplies to the consumers

State Governments are free 1o consi-
der reasonable factorsinorms for dis-
tribution of kerosenc to individuals
and families including the higher need
ot non-electrified villages and houses.

Steps to Curbd Unauthorised Interien-
ding within the Private Corporate
Bector

5468. SHRI B. V. NAIK: Will the
Mumister of LAW, JUSTICE AND
CHEMICALS be pleased to state:

(a) the gteps taken to curb unau-
thorised interlending within the pri-
Vale corperate sector; und

'

{b) the names of the concerns in
which the interlending fs more than
Rupees one crore?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (BHRI BEDA-
BRATA BARUA): (a) Section 870 of
the Companies Act, 1956 already con-
taing certain provisions intended to
curb  unauthorised inter-company
loans, This section, which applies to
loans made or guarantees given by all
public limited companfes, whether in
the public or private sector, provides
inter aha that the prior approval of
the company 1n general meeting,
through a special resolution shall be
necessary in respect of every such loan
or guarantee made to companies not
under the same management as the
lending company, if the aggregate of
such loan exceeds ten per cent of the
aggregate of the gubscribed capital of
the lending company and 1its ceserves.
Where however, the loan is to be made
10 a company under the same manage-
ment as the lending company. the prior
approval of the company in general
mecting by a special resolution 18
necessary, iriespective of the amount
of the loan Section 370 further pro-
wides that the prior approval of the
Central Government shall also be
necessary if the aggregate of the loans
made to all the bodies corporate ex-
ceeds th following lmits:—

{1) 30 per cent of the aggregate of
the subscribed capital of the lending
company and itg free reserves where
all such other bodies corporate are pot
under the same management as the
lending company, and

(i1} 20 per cent of the aggregate of
the gubscribed capital and free reserves
of the lending company where all the
other bodieg corporate are under the
same management as the lending com-
pany.

Any contravention of the provisions
of the section is liable to the penalty
laid dowp, in Section 371 of the Act.

(b) The particulars asked for in res.
pect of such loans for which the Cen-
tral Government’s spproval was not
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required under Section 370 of the
Companies Act, 1956 are not readily
available. The time and labour in-
volved ip collecting the information
from the Balance Sheets filed by com-
panies all over India with thé various
Registrars of Companies or from the
companieg themselves will not be com-
mensurate with the results which may
be achieved.

Shareholders of Maruti Heavy Vehi-
cles Ltd,

5469, SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) the composition of the Board of
Directors of Maruti Heavy Vehicles
Limited;

(b) who are its principal share-
holders and number and value of
share held by each;

(c) what are its main lines of busi-
ness;

(d) salary and emoluments includ-
ing perquisites, enjoyed by each direc-
tor of the company; and

(e) total value of purchases made
from it by each Central Government
Department to date since inception?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) As per the
latest available information the Board
of Directors of M|s. Maruti Heavy
Vehicles Private Limited is comprised
of the following four Directors:

1. Mrs. Sonia Gandhi
2. Shri Sanjay Gandhi
3. Shri Kishan Lal Jalan

4. Shri Om Prakash Modi

(b) The company has 12 sharehol-
ders. The names of the principal
shareholders and the number of value

of the share held by each are
below: — .

Name of Shareholcer

(1) Maruti Tcchnical Services
Pv . Ltd.

(2) Shri Om Prakash Modi
(3) Shri Dwarka Prasad Medi
(3) S ri Satya Narain Modi

(¢) As per the Memorandum of As
sociation the main lines of business:
the company are:

(1) To carry on the business -
manufacture and assembly'
dealers in, hirers, repairers
cleaners, storers and warehou
sers of earth movers, bulldo-
zers, scrapers, loaders, excs
vators, road rollers, dumpers
and other earth moving ma
hinery of all descriptionsg (all
hereimafter comprised in the
term “Heavy Vehicles and
other things”), whether pre-
pelled or assisted by means of
petrol, diesel, spirit, steam,
gas, electricity, animal or other
power, and of engines, hodies
and other components, parts
and accessories and all maciu-
nery, implements, utensils,
appliances, apparatus, lubri-
cants, cements, solutions and
al] things capable of being
used for, in. or in connectiol
with manufacture, mainte-
nance and working of hea
vehicles and other things, or
in the construction of any
track or surface adapted for
the use thereof.

(2) To carry on the business of
garage keepers and suppliers
of and dealers in petrol, diesel,
by-products of petrol, electri-
city and other motive power
for' heavy vehicles and other
things,
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(d) The waa d on
oot
arg, therefore, not yet dus end have
pot been filad with the Reglvirar of
Compaples. The required inforraation
ds, therefore, not available.

(¢) This information is not required
10 be filed with the Registrar of Com-

paniez under the provisions of the
Companies Act, 1956,

Self-sufficlency jn Oil Production

5470. SHRI JYOTIRMOY BOSU:
Wil the Minister of PETROLEUM
AND CHEMICALS be pleased to gtate:

(a) whether he has recently stated
that the country will achieve self-suf-
ficiency in oil production in the course
of the next seven years;

(b) if so, what is the basis of this
optimistic statement; and

(¢) the long-term and ghort-term oil
programmes of Government?

THE DEPUTY MINISTER IN

THE MINISTRY OF PETRO-
LEUM AND CHEMICALS (SHRI
C. P. MAJHD: <(a) esnd (b).

With the promising discoveries
made in the Bombay High structure
and some preliminary results of
offshore seismic surveys, the prospects
for oil production in the next decade
have improved. The 5th Five-Year
Plan alredy provides for increase of
on-shore production from about 7
wmllion tonnes to about 11.5 million
tonnes. Exploration on-shore and
oft-shore iz being intensified. On this
basis and mesuming that growth n
consumption of petroleum products
would be satisfactorily curbed, an
optimistic forecast has been made by
Minister of Petrolewn and Chemicals
that the country might be self-suffi-
cient in the next 7 or 8 years

{¢) The programmes included in
the Draft 5th Five-Year Plan com-
prise the following objectives:—

(1) extension of exploration work
to abmost ol sedimentary basing of

India ¢n lagnd and to a limited ex-
tent in off-shore, wherever posstbi-
lities of finding hydrocarbons exist,
op geological considerations;

(li) establishing additional re-
roverable reserves of anything
between 70 to 100 million tonnes
of oil;

(izi) to produce crude oil at the
rate of about 12 milliop tonnes
during 1978-79;

(iv) quick development of the dis-
covered oi] fields;

(v) maximum utilisation of the
existing production wells;

(vi) wider application of secon-
dary recovery methods;

(vii) to intrease exploratory and
development drilling besideg inten-
sification of geological and geophy-
sical services.

These programmes are under
review and, particularly in the off-
shors area, exploration activities are
being stepped up considerably,

Investment in Fertilizer Industiry

5471, SHRI JYOTIRMOY BOSU:
Will the Minster of PETROLEUM
AND CHEMICALS be pleased to state:

(a) total investment in the fertilizer
industry as at the eng of March, 1874;

tb) respective shares of Public and
Private sectors in the total investment
as in 1960-81 and 1973-74;

{c) rate of return on the total capr-
tal employed of the Public and Pri-
vate sector fertiliser plants gbparately
a8 in 1960-61 and 1973-74; and

(d) projecteq investment during the
Fitth Plan period ang respective shares
of public and private sectors in this
total?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALg (SHRI K. R
GANESH): (») abdut Re. 818 crores.
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. (b) to (d) The information i3 being
collecteg and will be laid on the
Table of the House.

Merger and take over of companies
during the last threy years

5472, SHRI JYOTIRMOY BQSU,
Wil the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to gtate:

(a) total number of .nerger and
take-over of companies during the last
three years,

(b) sahent featureg of each merger
and take over during this persod;

(¢) composition of board of direc-
tors of C E Fulford (India) Limited,

(d) who are the company's principal
-ghareholders and number and value of
-pawd-up shares held by each;

{g) when the company referred to
(c) wag registered and

‘ (Ihphat 1 1ts main line of business?

TH& DEPUTY MINISTER IN THE
MINTSTRY OF LAW, JUSTICE AND
COMPANMY AFFAIRS (SHRI BEDA-
BRATABARUA) (a) and (b) A
statemeiit (Annexure I) giving parti-
culadi bf cases relating to take over
of gompanieg approved by Central
Gov ent under section 23(4) of
the* hes and Restrictlve Trade
Practio@ Act, 1989, during the three
year 472 to 1974 1z Jaid on  the
Tabieol the House [Placed in Lab-
rary..<8ee'No LT 8§376/75)

'?H:;hfoupum regarding cases of
mprges is being collected and will be
1aig snethe Table of the House

bix

{=} and (d) The names of directors
&np theshare-holders along with their
shurehdidings ete. of M/s. C &
Fulforg- W(fpdin) Private Limited as
per the Annual Return made upto
28-2-74 flled with the Register of
Conipadies, Bombay by the Oanpmy
s given in statement (Aonexure Il)
Iaif on*the Table of ths Heuve.
t{Rincell’ in | Library., Bee No., LT

S
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(e) and (). The comipany M/s. C.
K, Fulford (India) Private Limited
way registered on 2.3-1048. It; main
Ine of business according to the re-
cords available with the Registrar
of Companies, is to manufacture
pharmaceutica] products ke tablets,
ointments, granules, injectables and
liquids and some other sophisticated
Schering anti-allergy producis as also
some life paving antibiotics Uke
Geramyem

Expenditure on elecirification of
Panskura-Haldia Section

5473 SHRI TUNA ORAON Wl the
Minister of RAILWAYS be pleased to
siate

(a) whether electrification of Pan-
skura-Haldig section has been complet~
ed,

(b) if not, the reason theretor,

(c) total amount hikely to Le spent
on this work, and

d) the amount gpent up-to-date,
your-wise and the salient features of
the woik done?

THE DEPUTY MINISTER IN THE
MNISTRY OF RAILWAYES (SHRI
BUTA SINGH) (a) No

(b) Delay i;n completion of the
scheme hag been due to the following
reasons:—

i) Delay in laying of track n
bulk handling yard by the Calcutta
Port Commissioner

(i) Delay in supply of repeater
station and cable hut equipment by
the Indian Telephone Industries,
Bangalore,

(c) Rs 399.80 lakhs (estimated)
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(d) Year-wise gmount spent on the
scheme is az under:—

Year Amount apend in
lakhs of Rupees
1870-71 - 31.22
1971-72 76.62
1972-73 70.08
1973-74 84,23
1974-75 75.38 (Antici-
pated)
Total 337.51

The section from Pangkura to
Durgachak wag energised in Feb. 1875
#nd the balance i expected to be
completed by June, 1975,

Completion of additional loops in
Bandel-Burdwan section
5474 SHRI TUNA ORAON: Will the
Minister of RAILWAYS be pleased o
state:

(a) whether the additional loops in
Bandel-Burdwan section at Rasulpur
and Debipur have been completed;

(b) if not, the reason therefor: and

(c) the amount spent and the per=
centage of the work gone up-to-date,
year-wise and when the work will
be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) The work has
::en included in the Budget for 1875~

(b} The work will be sanctioned
On receipt of the estimate from the
Railway.

(e) It will take about two years to
complete the work from the date of
sanction.

Representaiion from Marathwada
region of Maharashirs regarding
new Rallway lines

3475. PROF. MADHU DANDA-
VATE: Will the Minister of RAIL-
WAYS be pleased to stute:

. (a) whether the representations
from backward Marathwads region of
Maharashira regarding construction of

new railway lines have been consi-
dered; and

(b) if so, the action taken therevn?
THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
BUTA SINGH): (a) Yes.
" (b) Detailed engineering surveys

for the following conversion projects
have been completeq and the survey
reports are expected to be received
shortly.

(i) Manmad-Parli Vaijnaty section
from MG to BG. (Thus is an approved
work and has been included in the
Railways budget for 1874-75). In
addition, a survey will be taken up
shortly for conversion to BG of the
line from Parli to Adilabad and con-
truction of a new line from Adilabad
to Ghughus at the cost of Maharashtra
State Govt,

(1) Miraj-Latur section from NG
to BG.

Improvements to Edava Railway
Station

5476 SHRI VAYALAR RAVI: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether Government have re-
ceived any representation from the
Railway Users of Edava regarding the
improvements to the Edava Railway
Station in Kerala;

(b) if so, the main contents thereof;
and

(c¢) what steps Government have
taken tn improve the facilihes in that
station?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
BUT\ SINGH): (a) No

. (b) Does not arise.

(c) A new station building was
constru~ted for Edavai Station in 1870
with provision of seend class waiting
halls buth general and for ladies, A
rail level platforyn 180 M long exists
at this station. The station ig provided
with a 5 seateq sanitised latrine, ade-
quate number of bencheg and drinking
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water facilities etc. The sistion is
electrified. These facilities are con-
sidered adequate for the present.
Furthér augmeéntation, of thege facili-
ties may be econzidered in future years'
work programme in consultation with
Railway Userg Amenities Committee
anq subject to availability of funds.

90 hfs,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour); 8ir, I have given
a notice on the closure of Jawaharlal
Nehru University and alse on the
situation in Kerala,

SHRI 8. M. BANERJEE (Kanpur):
Sir, Jawaharlal Nehru University has
been closed down. Kindly ask the
Minister to0 make a statement,

MR, SPEAKER: Please listen to
me. 1 have admitted a Calling
Attention on thig subject.

SHRi JYOTIRMOY 'BOSU: B8ir,
I have a bad throat. I want to make
a submission.

MR. SPEAKER: You don't have
mercy on your throat.

Please sit down.

I have to inform the House that I
have admitted the following motion
under Rule 184 given notice of by
Shri Shysmnandan Mishra:

“This House deploreg the recent
violent incident in Calcutta in
which Shri Jayaprakash Narayan's
car was attackeq and g member of
the House Shri Semar Guba and
his colleagues sustained injuries.”
The inotion will be taken up for

discuesion today at 3 P.M. \

Notices of man:i;:ent. to this
l:aotﬁ:nwﬂlberfceivedwlt)MI’.ﬂ.

oft vz fegrdt wrorkelt (wrfrre) 4
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e T

it -wrzer fagrét aredelt : w T W
qg & fiv witer & ow @ oreg & wrody

W &Y g% 1 i T & e o
LaciE s I
12.08 hrs.

PAPERS LAID ON THE TABLE
Orders of the Delimitation Commision

THE MINISTER OF STATE IN THE
MiINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. SAROJINI
MAHISHI): I beg to lay on the
“Table—

(1) A copy each of the following
Orderg (Hindi and English versions)
of the Delimitation Commission
under sub-eection (3) of section 10
of the Delimitation Act, 1872:—

(i) Order No. 38 of the Delimi-
tation Commission in respect of
the State of Assam, published im
Notification No. 8.0. 9E) in
Gaxeite of India dated the 16th

February, 1975,

(i) Grder No. 39 of the Deli-

mitation Commission in respect of

the State of West Bengal, pub-

Hshed in Notification No. B8.0.

132(E) In Gntetty of Indla dated
the 1Tth March, 1078,

(2) A statement (Hindi snd Eng-
lish versions) showing reasans for
delay in laying the Order waention-
ed at (1) above.

[Paced in Library. See No. m-.ug%
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Jediss-Consoriittm for Power Projects
Frivate Ltd. end Bharat Heavy Elec-
tromtics Litd. Amulgametion Order, 1974

THE DEPUTY MINISTER IN THE
MINISTHY OF LAW, JUSTICE AND
<OMPANY AFFAIRS (SHR) BEDA-
BRATA BARUA): I beg to 1ay on the
Table a copy of the Indian Consortium
for Power Projects Private Limited
and the Bharat Heavy Electricals
Limited Amalgamation Order, 1974
(Hindi and English versions) publish-
ed in Notification No. G.S.R. 155(E)
in Gazette of India dated the 2l1st
March, 1975, under sub-section (3)
of gection 396 of the Companies Act,
1056, [Placed in Library. See No.
LT-9385[75].

1205 Dbore.
PUBLIC ACCOUNTS COMMITTEE

HUNDRED AND FORTY-FOURTH REPORT

SHR! JAGANNATHRAO JOSHI
(Shajspur): 1 beg to present the
Hundred and forty-fourth Report of
the Public Accounts Comrmittee on the
Report of the Comptroller and Audi-
tor General of India for the year 1972-
“3, Union Government (Civil) relating
10 the Department of Supply—para-
graphg 4 to 47.

(Interruptions)

MR. SPEAEER: I have mot ad-
mitted any other motion.

1 have not called anybody.
1 am not going to allow any Member,

We will now take up the further
discussion and voting on the Demands
for Gramts of the Ministry of Agri-
culture and JIrrigation

‘Shri B. V. Swaminathan.

CHAITRA 18, 1897 (SAKA)
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iy gt wrondnlt ¢ amfer)
ary Felt Y gorroer & ot ag )
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ot vew fagrt ot < 377 #F
srraE WY & gty Aifew war §, wifew
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it wew fagrdy sy . g 377
%1 wrwrer § 1 oy fadme ol & wwid
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® art & feufr @mz w21

MR. SPFEAKER: Everyday I can-
not allow notices under Rule 377

sty fmir (aiwT) - W w4 ®
frg wpfr 2 fad

MR, SPEAKER: Unless ] allow, it
will not be brought for discussion and
I have not allowed amything else to-
day. I have gllowed another diseus-
gion in the aftermoon. Kindly let us
not waste the trme of the House.
Whenever I consider that it i a
matter fit to be brought before the
House, I allow. But you cannot get
up abruptly and whenever you want.
It is very wrong.

SHRI PILOO MODY (Godhra):
When notice is given to you under
Rule 377 that a Member wishes to
raise a particular 1ssue at this time,
it is upto you to inform he Member
whether he will be permitted to do
80 or not...,

MR. SPEAKER: No, please No.
I have not.

SHRI PILOO MODY:; Apparently
the Member has not been informed
by you that he wil} not be permitted
to do 8. And, even when hp o
told that he is not permitted to do
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Commitiee
20, there must be some logical and
valid reasong why he cannot raise a
matter and bring it to the public
notice.

Now, here ig & matter of the utmost
importance which strikeg at the very
fundamental rootg of our democracy
and yet, I cannot understand why
he jis being prevented from bringing
it to the public attention You know
the gravity of what you have been
doing? Here is a leitey from the
Government of India, Ministry of
Information and Broadcasting, Fikm
Division which says....

MR. SPEAKER: ] have not zllow-
ed. I am not allowing.

- SOME HON. MEMBERS: Why?

ot wy foerd - o far sy w6 A
wreia §, 0 fareiz & a1 o

MR. SPEAKER: It is a question of
procedure. I have not allowed.

SHRI PILOO MODY: Why?

MR. SPEAKER: Should I also
shout like you?

SHR] PILOO MODY: No. You
must tell ug why.

oft wq fomrd - 57 8t sropre faie
g8 ¥ ga< A 3 # ) 4y foeew g
wf, % a1E Inem & fout R
|ET WEY WIE TT 4T AFT A @

MR. SPEAKER: There are a num-
ber of occasions when such matters
cxme up. It comes up only after my
permission.

oft wy forrd : grf wWidw ¥ 42 g
wrefy afy g€ § st ¥

(v, )
SHRI PILOO MODY: These are

the people who want to save demio-
eracy!

AFRIL 8, 1078

Public Avcounst 352
Committee .

MR. SPEAKER: Xindly resume
your seat. After al} there is a.pro-
cedure about . When %0 many
noticeg under Rule 377 are received,
there iy hardly any time to inform
each and every member, It ig only
the Member who ia given the per-
f;iuion, ig informed, That i the prac-

ce.

(Interruptions)

MR. SPEAKER: 1 am not bound.
It ig not & matter of right that yow
should be allowed. No, no. There
are hundreds of noticeg which daily
come to me. Does if mean that alr
are admitted?

oty e i W gedr WY
furdr &) amvrawEaswg b oA
fr 377 %41 wd gen wr ur & e
WA B G #1 E ANg 7 42 a6
yfrgg §1

SHRI PILOO MODY: Will you
please convince me why it has not
been allowed? What ig the sence of
gravity with which you deal with
these things? 1 want to know why
it has not been allowed,

MR. SPEAKER: Everydoy you
bring matters so abruptly and should
1 allow each and everyone of them?

ot vaw farrd i v ww
AT AR A g Eea 8 U
wrsT weRw wEyd, A aefre

oW W Y W Yy & i
TOHI ¥ )

ot vew fagr®t wle) : weaer
WEIaW , GEAT WATHT wEw F awrd )
£ T o Zron g o e ¢ W AT
T 5 v R oY g W o
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Committee
SHRI PILOO MODY: What is the
measure of judgment that you have
adopted?

MR. SPEAKER:
to give the reasons.

SHRI PILOO MODY. Then, we are
not bound to sit down.

MR. BPEAKER: Then, you go on
standing.

SHRI PILOO MODY. Therefore,
let me gay that the Films Division

MR SPEAKER: 1 am not calliing
you [ have called Mr R V Swamu-
nathan.

I am not bound

SHR] BHYAMNANDAN MISHRA
{(Begusarai): You were pleased to
make some remarks about which 1
would like to muke some  submis-
sions Bir, wnen such matters are
brought to the notice of a Member
of Parliament that there has beep a
misuse of a public agency, 15 1{ not
the duty cast on the Member of Par-
liament to whose notice the matter
has been brought, to bring 1t to the
notice of the House” And is not the
Government accountable to the House
for any act of omssion or comms-
rion? If that 12 so, and particularly,
m this matter, you should be pleased
to consider that the march wus con-
ducted to present a charter of de-
mands to you and to the Presiding
OMicer of the other House It ha, a
specifical significance that a maich
was conducted to present 3 charter
of demands to you and to the Chnr-
msn of the other House and that
even this matter is sought to be
exciseq from the iy, of the Govern-
ment of India so that the fllme of
the Government become the domestic
property of the ruling Party and are
not the property of the entire nation
That is the important wmatter with
which we are concerned now.

MR. SPEAKER: These matters
under Rule 377 were never there
before but we have introduced
it so that the Members may get a

Committee
brief chance of expression. But it is
not a question of right There are
meany other ways whereby you can
discusg 1t. You can also bring in a
regular motion But you canmot
take up everything on earth.

SHR1 MADHU LIMAYE: It is a
very serious ‘maiter.

MR SPEAKER That you have &
right always—I1 cannot accept This
motion, I cannot say, will come to-
day or tomorrow [ can allow it on
some other day, but, not to-day I
have already accepted a discussion on
a motion this afternoon and I am not
going to take up any other motions.

ot wEa faprd aldt R
FA G WA 2w ¥ fv owig
fram 377 o & & 1 Afrs gw wrw
a5 E g WA TR g e ug wrwer
fam g @ womd ) e W
wt, femm 7 feardc W oofr §
T Sl T EAIUTIR ) IO
TeF & fayt wor | wes LERE, w1
1 urz g fr 99 ¥m9m & oF e
1 qX, SrE= fagran ar, IR T 8-
#ady Are 21 & FaareY ok 1 oo e
R et frmIataag
Z | w55 faare & o sww o,
s Y faat 377 7 9913 §T A7 AN
AR F AT T |

MR SPFAKER: 1 do not deny
your right, but 'my objection 1s to the
way In which you come up hke this
suddenly ang abruptly, even without
my having given the permussion That
is very wrong I do not accept that.
It i1 not any discussion or any refer-
ence which I am objecting to, but
about the way in which this s brought
up so suddenly an abruptly. 1 do
not accept it

SHRI PILOO MODY: May I make
a humble gubmission, Sir? It is this.
There are important mmtters which
come up from day to day. Any num-

]



this. It is for tiie Speaker to amess
which will com, today, what will come
the other day, etc. and what will come
under Rule 377; but that is 5 different
matter. When you just get up ab-
ruptly and spring a surprise like this,
how is it possible? When such hum-
ble submissions come in & very empha.
tic and shouting manner, they be-
come a problemy for mel! If that le
the type of humble submission, I
don't know, what will by the other
types of submissions.

Order please. 1 have passed on to
the next item. Shri R. V. Swami-
nathan,

12.19 s,

DEMANDs FOR GRANTS, 1975-76—
Contd.

Ministry of Agriculture ang Irrige-
tion—Contd

SHRI R. V. SWAMINATHAN
8ir, Agricultural produc-
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its responsibility which it must dis-
charge. The peaple have gven us
the mandate and we have to fulfil
that. Therefore, I would like to say
that the Centre has got a duty and it
must discharge this duty. The Min-
istry hag to perform its duty so far as
Tamil Nadu is concerned. Already
50me relief measureg have been taken
which have given some rellef to the
poor farmers but the small farmers
and the marginal farmers find it diffi-
cult ag they could not get any help
They have no money. Whatever little
gramn they have produced with the
help of lft irrigaticn, well irrigation,
etc. js also being taken away by the
departmental people, in the neme of
procurement. We cannot understand
why thig 15 being done specially
when the Minister knows that there
is a failure of monsoon and he has
himself sosn with his own eyes the
conditions of Tamil Nadu. Why is
the procurement being latroduced
there? Suppese in a houpe, a family,

g5t 30 bags of paddy. The deparimen-
tal people will go to them and say
that they should only keep ten bags
with them and the balance they
should part with. The balmnce of
paddy is hardly sufficlent for this
fenily for four or'dive wecoths. What
wiil they do fop the mest of the year?
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solve this problem. The Govern-
ment has fined the price very low.
o Bs. 70|. per quintal. 1t ig mnot
really koewn how the price is fined
by them st low level. We do not
know whether they have taken into

%
:
E

cost of living conditions eto., etc. be-
fore fixing the price. For example,
even the fertiliser is not made awvail-
abl freely to the farmers, Evep if it
ig mvailable, it is aveilable only 2t a
very high price. A farmer i not
able fo get it directly in the open
market. He has to purchase it at the

£
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These things are not at ail taken in-
to consideration by the Agricultural
Pricey Commission, It js hightime
that the Commission is abolished.
No farmers in the country have got
any confidence in the Agricultural
Priceg Commission. Perhaps the
Minister might have got confidenc, in
them. The farmerg have lost their
confidence in them. Even the Mem-
bers of Parliament have lost their
confidente in them. They are not
ablé to prevail upon the Government
to give farmerg the adequate
quantity of fertilisers at a reasonable
price. Covernment is not able to
convince the Commission. If the
Commiission says something, they
#imply have to accept it I think it
fs not fair at all. The Government
shou}ld themselves take up this ques-
tion and fix a remunerative price.

1 now come to river valley scheme.
Cauvery Water dispute is there.
Wheny new partieg are formed with
Btateg they stirt fanning out regio-
phlismi. And the Ministers are natu-
rilly afrald of these regional alogans.
A new dillpuie has been 3 tfor

wo years qr 80
bt voilferous ::oph.h{n order
satlidy them they simply supbrt

b

g

tham. Somehow og eingr e Tamil
Nadu Goverrmant is not shle to man-
sge thiy with Harnatska Government.
8ix, it in et enly ip regard to Cau-
very. There are milnly rivérs. There

]
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Government that they should fake it
up and appoint a high powered com-
mission.

Sir, in regard to fertiliser, #t |is
unfortunate that the installed capacity
is not being properly utilised and I
understand that only 50 per cent of
the installed capacity is being utilised.
What ig the reason? They may say
that there ig coal shortage, there is
power shortage and so on and so forth
They can go on giving reasons, one
or the other. But what is the solu-
tion? Therefore, Government should
come forward and take up the ques-
tion of producing more fertiliser and
see that this is properly distributed to
the farmers. Now, there are so
many agencies. All these agencies
have completely falled and farmers
are not able to get fertiliser at rea-
sonable price. Therefore, Govern-
ment shoud take steps to see that
fertiliser is made available to the far-
mets at reasonable price.



the then composite State of Madras, At
“Then, there was some trouble and a

tien. We also say that we should
think in terms of one country and
that we are all Indians. When you
talk of integration and when you
talk of one country, you should also
see that your brothers living in one
corner of the country do not suffer
for want of water. If you are not
able to give drinking waler, what is
the use of talkig about integration?
The leaders of the country should
come forward ang tell the people that
they should not rmse such kindg of
objections.

Sir, 1 have already submitted about
the price. Sir, agriculture is in the
safe hands of our leaders hke Babu
Jagjivan Ram and Shri Shinde. We
have able leaders. Yet, trouble and
difficult condition is there in Tamil
Nadu. Power shortage, Food shortage,
water ghortage for drinking and
what not. Tp be or not to be is the
question in Tamil Nadu now. There
is something wrong in the $tate of
Denmark. There is something wrong
in the Tamil Nadu. I would appeal
to the hon. Minister to visit the
State once again and see the condi-
tions there go that proper help can be
given to the people of Tamil Nadu.

THE MINISTER OF STATE IN
‘THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI
ANNASAHEE, SHINDE): have
extensively toured the State. Bhri
R. V. Swaminathan: With these
words, suport the demands.

SHRT H. M. PATEL (Dhandh-
uks): Mr. Speaker, if agricultursl
production bas to be maximised, the

rieties of seeds is adulterated. What
steps has Government taken in this
regard. Is it not of vital inportance
that seeds should be pure ang wun-
adulterated? Their effect on produc-
tion is very great Therefore, from
this point alone, all possible steps
should be taken to prevent adutera-
tion The farmer suffers because h2
spends money on costly geeds in order
that he may get the best possible
yield, but finds that the seeds are
adulteruted Why has not Govern-
ment taken up this question in its own
hands? Every State Government in-
terferes in thiz matter. In fact, mul-
tiplication of seeds is done under the
ord * of the Agriculture department
in State after State and yet when
it come< 1o their quality control ade-
quate machinery does not exist.

Then you come to the question of
fertilisers. Again these are of vital
importance What hag happened? At
one gingle stroke, Government haa
doubled the prices of fertilisers and
expects farmers to procure them in
the required quantities knowing full
well also that Government fixes the
prices of what they produce at 3 level
which makes it impossible for the
farmerg to pay these high prices for
fertilisers.

The previoug speaker referred 1o
the Agricultural Prices Commission.
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was it for him to remain on the com-
mittbs if no importance way ever
attached to the advice tendered  on
such' a basic matter as cost of pro-
-duction? If cost of producion is not
taken inte account, it M~difficult to
see on what basig the APC fixed the
prices. What are the considerations
that weigh with the Commission {t
not the cost of production? This Is
@ very important point to which, the
Minister, it is hoped, will give a very
full and detailed answer. It is not
enough to repeat what the Commis-
sion vays. What is needed is positi-
vely to state the reasons for not giving
any weight to the cost of production.
Several agricultural universities have
carried out surveys—that is to say
objective evidence exists—and the re-
sults of these surveys are available.
Punjab Umiversity carried out a sur-
vey and other research gtudents have
so0 and have ponted out what the cost
wof production would be, For instance.
in regard to wheat. they have arrived
@t the finding that the cost of produc-
tion would be in the region of Rs. 120.
Yet th> procurement price fixed 18 Rs.
105, What is the justification for this,
in the face of the fact that the price of
‘fertiliser, an important input, has been
«doubled?

Now the third ingredient, pesticides,

Similarly, pesticides. The prices have
increased considerably and what is
‘worse, many types of pesticides that
are in the market today are adulterat-
ed. What steps have the Government
taken {0 ensure that the pesticides that
arg in the market for sale to the far-
ers are of the right quality and are
not adulterated ones? Is therp any
machinery? In regard 1o drugs at
Teast in name, there is g drug controller
idn every Staie to see that the drugs
Sold are not adulterated. In regard to
pesticides, have you sget up any
‘machinery to ensure that pesticides are
not adulterated?

Last, but not the least important fac.
‘tor for maXimisation of agricultural
Pproduction is water. They say they
have programmes for increasing irri-
mhﬂﬂﬂu. During the Fourth

thely warited to bring in a consi-
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derable additional ares under irriga-
tion go that they could have assured
water supply, They have simllay pro-
grammeg in the Fifth Plan. Why is it
that & number of these projects are
not completed within the time-
schedule that is laid down? Why is
it that a number of most desirable
projects are not even taken in hand
for years for one reason or another
and the majority of them are
held up because of inter-State
water disputes? What steps have
been taken the Govern-
ment to resolve those disputes® They
say that they have no powers?! What
is the goog of their saying go when
the ruling party ig today in a position
to pass any legislation that is desires,
even to amend the Constitution as
often as it hkes? And vet it does not
take steps to settle these issues, which
woulg result iy self-sufficiency in food-
grains and also in respect of many vital
cash crops needed for important
industri~s Why is jt that we are
unable to take any steps to settle
these disputes and allow them to
continue with no end in sight” A
little while agg I think a statement
wag placed on the Table of the House
saying that there were 157 projects
which were outstanding because of
inter-State river waters d.spute.
They take pride in the fact tha: they
succeedeg in getting eight of them
out of this list; instead of being de-
layed they are going to be taken in
hand. But what about 149 more pro-
jects which cannot be taken on hand
and there is no knowing when they are
likely to be taken up. One projeet
which seems to me very important js
the Narmada project and it is a
great pity that it should have been
held up for so long. as many as 18
years. 1 do not propose to say more
about that, however, because it has
been referred to a tribunal and it
must take its course. I appreciate
that. But even there. ig there no way
in which the all powerful Central
Government could bring in all the
parties together and bring about a
solution much earlier exactly as
they managed with regard to eight
projects? Even if you leave Narmada
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tp the remaining 148¢ wt rithar. e washege of
water, ao St ¢ven ‘that sench ‘witer
Yoy claimed that you hag brought which: you sw sypplyieg by spending
abopt. an agreempat among the Kar- thousands of vroves of rwpess, iz not
natake, Tamil Nadu and Kerala Gov- being put to the best wee,
ernments, byt within a few days it
came to nothing. Why iy it that the ] have just emphusived the faciors
Central Government does not take which would enable ggricuitaral pro-
a continupus and sustained interest duction t0 be maximised it onlky at+
in the salution of these inter-State tention ware paid in the right man
river disputest Do they think that ner to see that the ingredienis are
they axe of no importance? Since made availnble, to ses that they are
these 149 projects can provide frri- pure ang naadultesated, and to see
gation water o several million acres also that the farmer iy given right
of land, these disputes merit the advice and guidance in the proper
highest importance. I consider this use of water and in the proper
omh:i;omﬁvnmmmtm eation of pestivides at the right .

result is that very often the projects
are ready, but the water which is
alrepdy in the reservowr is not car-
ried to the fields. Then, when it is
carried to the fields, the farmers are
not taught how to utilise the water
to the last advantage with the result
that a very substantial quentum of
the whter is wasted, which results
not only in depriving other farmers
who neeg the water and are ready to
use it, but actually it also does harm
{o the soil by increasing its salinity.
Knowing all this, should it not be
the bounden duty of the Govern-
ment to see that the proper use of
water is taught to the farmers, 18
insisted upon? There is no reaon why
CGovernment should not make water
more costly, the water whigh they

to the farmers after :pendng‘algr:;
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farmers for whom you have develop-
ed schemes Have you considereg to
what extent, apart fram spending
the money allotted you have achiev-
ed satisfactry results mn this fleld?
I have reason to belleve that the
return you have got is very little.

duction. Although you -agriculs
ture is being given ¢he Prio-
even on these special schemies

vm.mp: have originelly
wught to Cipny
tioge alio you liye nat thought &
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worth whilé insisting upon. I onte
again guggest that thege factors may
be paid greater attention, so that
agricultural production may increase
to the maximum extent possible,

SHRI KRISHNARAO PATIL (Jal-
gaon): Sir, while I support the De-
mands of the Ministry of Agricul-
ture and Irrigation, I would like to
make a few observations, Agricul-
ture is the vital sector of our eco-
nomy. I must express my satisfac-
tion and offer compliments to the
Government for facing the most cru-
cial anqg complicated problem of ris-
ing prices. Sir, if we take into ac-
count the last year's economic back-
ground of our country, every cons-
cious citizen would definitely admit
that the trend of rising prices was
alarming and it was a great challenge
to the country and to the Govern-
ment But it iy a matter of pride
for us to see that the reverse graph of
prices. particularly the prices of
foodstuffs, is also easing the situation
and showing a downward trend in
prices. This is a great achievement,
for which 1 must offer my compli-
ments to the Government.

Going through the various reports
of the Mimstry and examining the
balance sheet of agricultural economy
one thing by way of conclusion s
certain and that is. the future of
Indian economy will be depending
mainly on nature, i € climatic con-
ditions at least for some years to
oome. So far as the irrigation poten-
tial and utilisation are concerned, I
entirely agree with the basic views
<expressed by Dr K. L. Rao He said
that the total irrigation potential
created in the country is not very
satisfactory In some of the States,
the average irrigation potential is
very disappointing. The overall
average for the whole country is
about 22 per cent. But in some
Statés, the irrigation potential is as
low as 7 or 8 per cent. If we take
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they will have to be put in a differ-
ent category, as the most backward
States. That is the basic thing. For
that the Planning Commission has
been giving top priority for some
schemes. The integrated area deve-
lopment programme, which has been
accepted by this House, is a step in
that direction. It hag been suggested
that if in some States there js gsome
bottleneck or some backwardness,
priority must be given to the schemas
in those States Some sort of balance
must be kept in view and imbalances
must be removed. That was their
approach. But that hag not been
actually brought into practice.

Coming to research in dry farming
technology, taking into account the
changing average rainfall in the
various seasons, they are thinking of
different cropmng patterns in differ-
ent States We are expecting that
something will come out of jt. But
1 am sorry to say that the perfor=
mance of the extension gervice has
not been very satisfactory.

Then I come to power and fertili-
zers ] can understand the difficul=
lies in the matter of generation of
power by hydroelectric projects, be-
cause of the inadequate rainfall dur-
ing the course of the last three years.
But I fail to understand the perfor-
mance of the thermal power projects
during the course of the last two or
three years. especially when we were
expecting something more during this
critical period. I am sorry to say that
the thermal power projects have not
performed even up to 60 per cent of
the standards prescribed by the Gov-
ernment and the targets laid down by
the Planning Commission. This is
very disappointing. So, I would re-
quest the Government to tighten its
machinery for all public undetak-
ings. Particularly power and fertilizer
undertakings. When the country
has made a huge investment to the
tune of Rs. 6,000 croreg to 8000
gm in these public undertakings,

people are expecting sompe
substantial return. But we are ‘;{'.



£
i
]
3
?
[
i

!
]
‘2_!

{
g
ge

il

The real problem in the country is
not actual shortage but the general

pursue them more vigorously, because
the vested interests are creating an
atmosphere of scarcity in the country.

Coming to the procurement of food,
1 do not find any guidelines Alfter
giving guidelines to the States, the
matter is supposed to have been dis-
cussed in the NDC They have given
the guide-lines. But 1t has been ulti-
mately left to the discretion of the
State Governments to finalise their
programmes to procure .
According to my information, it Is
not because of the shortage of food-
grains that the prcurement is not
actually gaining momentum. It ig the
liberal policy of the Centre which
has left it the discretion of the State
Governments, or the goodwill of the
State Governments, to procure fgod-
grains. It is a national problem. I
f2il to understand why the Central
Government, while accepting the
responibility of glving work to the
needy workers and labourers and
supplying necessary foodgrains at
ressonable pricey to needy people who
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curement of foodgrains that i
ponaible. It has been left to the dis-
cretion and goodwill of the States to

keen about the procurement  They
are just building the central peol and
the buffer-stock also.

In thig connection, regarding pro-
curement of foodgrams, I woulg like
to make on more point and that is
abut pricing policy. We are not get-
ting the required amount of food-
grains from the agriculturists because
we are not payipg them adequate
price for the foodgraina. Some of
the people are wondering in the
country whether tlus Government
has got any pricing policy. During
the last four Plans, have you got
any pricing policy which iz supposed
to be based on econmomic parity? No.
That is the reply given That is very
disappointing. The stage has come in
the life of the country when we must
lay down very sound economic
principles for having pricing policy
8o that no section of the society will
have any grudge or any complaint
against the prices laid down by the
Government.

Before I conclude, I would like t°
touch upon one or two points regard-
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ang rural development were the very
favourite ideas, dreams, of our great
legder Panditji. I do not think due
attention is being paid by this Minis-
try, by the Government, to these
institutions by way of giving™ grants
of having programmes. The network
of cooperatives and panchayati ra) is
there. We have been incurring a lot
of expendifure by way of salaries to
these people. But actually, they do
not do any work. There 15 ro work
for them. So also is the case with

development programme These

very important institutions so
far as the involvement of the people
is ¢oncerned They have to carry
out the responsibility to the country
st this very erucial time.

Regarding distribution  system, eo
far as cooperatives are concerned,
they can carry out the responsibuity
for the distribution of essential com-
'modities. If we astess the over-all
performance of thig Ministry, 1 think
we can say that, hke any other De-
partment, the Ministry and its whole
net-work is suffering from imeffi-
venty This admimstrative ineffi-
cieney is there which the Govern-
ment should try to improve

P My final request to this Depart-
ment—particularly a5 1t 15 a very
important Department—would be that
%he demang of the times 18 the opti-
mum use of man-power, land, labour
and capital and it we basically neg-
lect thesa things and it we do the
job bapharardly, I think it 18 not go-
ing to help us.

. Wealdnm (Tae)  ws
wfren, gare ¥w pia-wETe @1 gO
it gyt wfe @ St W@ Y
Mot oy inwmA S At ¥
veed gk gr wifgg o fey 27 @WW
¥ 0 v0 o ¥ vl Y g
o w1 o a gt § (% g2 b @
N wrw & fon wgd T qx Fnd
Wt ager § o g wgn w0 G
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SHR1 S. P. BHATTACHARYYA
4{Uluberia): The food problem must
be considered as the most serious
national problem When the poverty
of our country is growing, unemploy-
_ment is increasing and prices are
rising, and the problemsg cannot be
solved in a piece.mea] way, we should
consider where lies the main root of
sour problem and how to solve it.

At present whatever the Govern-
ment does for agriculture only serves
the interests of the big land lords.This
has been seccepted by the Planning
Commission. The Raj Committee’s
“Report says that ten per cent of the
‘familles in the rural areas get two-
thirds of the total agricultural pro-
duction. They are money lenders and
big land-owmers.

In West Bengal the Government has
imposed a levy which is not sufficient,
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You need not dismiss it becatse 1
is coming from an Opposition Mem
ber. Even American and Britisl
economists have said the same thing
Miss Barbara Ward hag written in ¢
recent issue of Span that in the deve
loping countries with the developmeni
of production, poverty is growing, un-
employment ig increasing. She says
that Japan by radical land reforms
hag miraculously solved its mnational
problem and trebled agricultural
production. She further says that
India can solve its economic prublem
it it undertakes radical land refurms.

Mr, McNamara with his clear uft-
derstanding of the economic gituation
of our country said a few months ago
that India must either undertiake
radical land reforms or face an agra=
rian revolution,

SHRI B, V. NAIK (Kanara): You
are very lucky that there is nobody
to object to that name here.

SHRI S. P. BHATTACHARYYA:

Even if an enemy says the truth, we
must admit it.

It all the lands of the big land-ow-
nerg having over ten acres of wet
land or 15 to 20 acres of dry land are
taken away and distributed among the
real tillers, the Scheduled Castes and
Scheduled Tribeg and the poor land-
less people and help is given to them.
then our national economy can be
revived, These big land-owners may
take to industrial development. You
can understand that if the purchasing
power and productivity of the vast
masseg of our public is increased, our

cle of price rise, of controlling food-
grains, raising their prices, killing the
people and workers and préfiteering
will not existt Our coun

put on & strong, healthy footing.

:
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will only increase poverty, raise the
price of agricultural commodities and
create a desd-lock in the total na-
tional economy,

So I ask the Minister to consider
the problem seriously and take the
help of the masses for putting the na-
tional economy on g proper and heal-
thy footing. Then our unemployed
young men will be able to get jobs
You need not give them jobs, they
will get jobs when there 15 guffi-
crent development of agricultural pro-
duction and growth of the home
market They will not come to the
Government for jobs They will
have their own Jobs according
to therr qualifications and our
country can develop in a proper
manner

I have many other things to say, but
1 shall put this problem only before
the Minister He may kindly consider
it seriously and let me have the ans-
wer and his views. 1 would ke to
know whether he considers my pro-
pasal as logical. I say, do not proceed
further in an illogical manner and do
not mtensfy the crims in the country.

SHRI ANNASAHEB GOTKHINDE
{Ssngh): Mr. Deputy-Speaker. Sir,
1 must express my satisfaction over
the realisstion by the Government
that the agriculture and 1rrigation
peed top priority in the country's
economy and that has been envisaged
mn the Presidential Address. It has
been stated therein—

“Meanwhile, the annual plan for
1976-7 is being prepared giving
emphasiz to economic stability and
increased investment in crucial sec-
tors--agricultural production, irri.
gation, fertilisers, power, steel, coal
and oil exploration.”

Simultanecusly, I want to pose a

question to the Government whether
they are serious sbout the situstion

But the difficulty is about
finances which have to be

in ancher 18 districts have been iden-
Uified us chronically drought affected.
Many members from different States
have raised the question of identify-
ing similar areas in the States and
financial assistance. But Government
very reluctantly says: “Maharashira
State Government proposed exten-
sion of the coversge under the
drought prone areas programme,
but j;t has not been posaible to
accept the same due to constraints in
resources,” My submussion js that if
the Government s alive to the prob-
lem and as has been mentiond in the
Premdent’s Address which 1 agan
quote:

“Programmes under the Small
Farmerg Development Agency and
thoge for Marginal Farmer and
Agricultural Labour, drought prone
areas and the command areas are
being accelerated ”

1 emphasise the word ‘accelerated”.
But there i1s a difference between
what has been stated in the Presiden-
12a] Address and the reasons given for
not extending the coverage of this
particular scheme to certain areas
because of paucity of funds. Why is
this contradiction?

While dealing with thig programme
of drought prons areas some difficul-
ties have been experienced by
people They gre

of water sheds to

fahsil for operation of the »
The ynit
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%em of nalas and rivulets. No bank
branches are located in gome of these
areas which iz a pre-requisite for the
purpose. I would gugegst that this
wondition of the availability of a
Yranch of bank for selection of water-
shed should be done away with The
nationalised banks must az a princi-
Ple open their branches in such water-
shed arcas. and charge lower rate of
interest from the cultivators with a
weaker fonting.

My second suggestion is that pre-
Terential rate of interest should be
charged from the agriculturists who
are residing in these drought prone
ureas. I hope that Government would
ultimately feel the necessity of recog-
mising additional areas from Maha-
rashtra State that are drought prone
and provide adequate financinl assis-
tance tp them.

My third point is regarding the
‘World Bank's assistance to guch drou-
gh{ prone areas. We are told that up.
til now the World Bank have agreasd
1o finance six projects viz, Ahmed-
nagar and Sholapur in Maharashtra,
Jodhpur and Nagpur in Rajasthan,
Anantpur in Andhra Pradesh and
Bijapur in Karnataka u *ier the drou-
ght prone arens progiamme, with a
total of Rs 33 millior <iread over a
period of 5 years There should be
some norm for selection of the drou-
ght prone area 1 would request the
avthorities cnncerned tp have a look
at the map of the two States—
Maharasbtra and Karnataka—in which
Sholapur (Maharashtra) and Bijapur
{Karnataka) fall. My Constituency
Sanglj falls in belween these two dis-
4riets I know not why my Consti-
tuency {Sanglh) which too had already
been declared as drought prore area
should be excludeq for the purpose of
giving benefits of the scheme which
are being given to Sholapur (Maha-
rashtra) and Bijapur (Karnataka),

We are told that some projects have
been recommended for assistance to
the Intsrnational Development Agso-
ciation. I am glad that g0 far the
major beneficiary State has been the
Andbra Pradesh in this respect.

197578

There are two projects; for Godavard
Barrage Project a sum of $45 millica
hag been sanctioned for the purpose
cf agsistance and another is Pocham-
pad which hag received assistance
from the World Bank or International
Development Associations of the tune
of $39 million. Even though conced-
ing that it 13 a ma,or beneficiary, 1 am
glad While complimenting the
Andhra Pradesh Government for hav-
ing secured a substantial amount of
this assistance, I submit that the three
projects from Maharashtra—Warna,
Kiishnag and Bhima the locations cof
which have already been approved and
which are going to benefit the drou-
ghi-prone areas in Maharashtra should
be serously considered for getting the
immediale assistance from the Inter-
national Development Associalion,

Yestrday I heard Dr. K L. Rao
propagating his theories and urging
the Central Government to give an
additional amount of Rs 250 crores for
completing some 13 or 14 projects
which are in an gdvanced stage of
construction, 1 have no objection to
1t but what about our suggestion for
removing the imbalances in the irriga-
tion potential created in different
States? Madhya Pradesh and Maha-
rashira which together constituta
nearly one-fourth of the country’s
crop area have the least percentage of
wrrigation—one to the tune of 8 per
cent and the other 11 per cent. I sug-
gest that Government must do evry-
thing to remove these regional im-
balances in the growth of irrigation
potential and must give weightage to
those States which are lagging behind
in thig particular aspect.

We are told that in the last season,
the statutory minimum cane price was
fixed at Rs. 88 per m.t. linked to &
recovery of 85 per cent, Since then
there have beepn substantial increamsea
in the prices of inputs ag well as Im
the priceg of other competing agri-
cultural crops, On the basis of in~-

crease in prices of wheat, paddy,
cotton etc, the minimum cane
price on parity level Thasis
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works out to Re. 135 per metric Much i; sald about the Agriouliural
tonne of sugarcane with 8.8 per cent Prices Commission sng its way of
recovery, Besides, there have been arriving at the price. 1 personally
increases the prices of fertilisers,

metric tonne of sugarcane with 8.5
Government is

doing everything to see that this
industry flourishes. Yesterday I heard
a member from Andhra complaining
that Mahsrashtra Government is

conditions  for
and therefore,
to see
that this arop is grown in good

Coming to sugar exporis, 1 submit
that this year Maharashtra contemp-
lates to produce about 13 lakh tonnes
of sugar compared to last year's 9.5
lakh tonnes. This is a good achieve-
ment. 1 request that while consider-
ing the export of sugar, the Govern-
nent of India must select Maha-
rashira for priority jn gupplying the
sugar for export because it is situat-
ed in a particular vantage position.
So, instead of collecting sugar from
other States, Maharashtra should be
given this oppartunity.

14 hrs.

It is stated that from this year the
factories are statutorily required to
<hare 30 per cent of their excess
realisation from the sale of free
sugar with the cane-growers by way
of additional incentive. Taking into
consideration the exorbitant increase
in the cost of production of sugar-
cane and with a view to give further
incentives to the cane-growers 1
would suggest that a method should
be formulated the cane~
growers would be allowed to share in
the profits acoruing either to the Gov-
ernment or 10 the factories from the
contemplated export of suger.

hold some five acres of land. 1 am
prepared to hand dver this land to
any member of the Agricultural
Prices Commission. Let him cultivate
this land in the way he likes and,
taking into consideration the cost of
production, fix a remunerative price
which the cultivator should get.

Lastly, a word about the Food
Corporation of India and its working.
The medical expenses incurred by
the employees of the Food Corpora-
tion in the year 19872-73 was Rs.
223.50 lakhs and in 1973-74 Rs. 220.76
lakhs. The overtime allowances
paid to the employees in 1972-T3
came to Rs. 107 and odd lakhs and
in 1973-74 Rs. 125 and odd lakhs.

MR. DEPUTY-SPEAKER: From
the medical expenses that you have
read out it looks gas if it is a Sick
Corporation.

SHRI ANNASAHEB GOTKHINDE:
The Food Corporation hag some 50,000
employees. Sc, on an average every
employee gets Rs. 600 per year by
way of medical expenses and another
substantial amount by way of over-
time. Actually, the burden of these
payments has to be borne by the
cultivatorg and the consumers in the
couniry. Every effort should be made
to reduce these expenses as much a#
possible. When the cultivatorg are
not getting any overtime or other
allowances, why should these emp-
loyees alone be paid such allowances?

With these remarks, I support the
Demands for Grants relating to the
Ministry of Agriculture and lrriga-
tion.,
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SHR1 MOHANRAJ KALINGAR-
AYAR (Pollach1) Mr Deputy-Spea-
Ker, Sir, 1 nse to speak on the De-
mands for Grants in respect of the
Ministry of Agriculture and Irriga-
tion From the President to the
Members of Parhament they have
stressed, from different angles, the
impoitance of agriculture and food
specially at this ecriical  juncture
through which our country is pass-
ing Even the Farmers' Forum of the
Congress Parbamentary Party has
condemned by saying that the Gov-
ernment’, policy 1s an  anti-farma
and anti-production oriented farm
policy and should be condemned I
fully support them

In 1974-73, 1f you compare the
original estimates and the revised
estimates, you will find that crores of
rupees have been surrendered under
different Demands It 1s & matter of
severe condemnation that, under
Demand No 7, rural development, a
sum of Rs, 560 crores has heen sav.
ed. In 1973-74, under that demand,
a sum of Rs 6 53 crores has been
surrendered 1 cannot understand
why thiz money could not be utilised
or spent for rural development Do
you mean to say that the rural deve-
lopment hag been completed and that
the money has o be returned® I
would like the Mnister to explain it
from different angles as to how
thiy money was saved and returned

W TN A
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when still 0 much of work is pend-
ing In this Budget, under the
demand, rural development, a sum
of Rs 37 crores has been asked But
at the same time they are returning
the money without utilismg it At
this rate, will the Government be

able to utilise this amount during
this year at least?
Smularly, under the demands,

fisheries, anumal hushandry, dairy
development, forestry and agricultural
Tesearch, a sum of Rs 20 crores has
been surrendered in 1974=75 1 would
ke to have a reply from the hon.
Minister whether all the demands in
1874-75 for hsheries, amimal husban-
dry dairy development, etc, have
been completed You will, therefore,
agree that what the ruling party mem-
bers, Mr Nathu Ram Mirdha Pres:-
dent, ang Mr D Desal, Secretary,
have said 13 true They have rightly
said that 1t 13 an anti-farmer and
anti-production policy I do pot know
how Government hag reacted to the
criticism of these members

Coming to themwr sugarcane policy,
they have kept the price of sugarcane
low to help some sugar magnafes at
the expense of the farmers ] want
to hnow whethe: there is any under-
hand dealing to keep thie sugarcane
Price so low Even after spending
Rs 2951 ciores during the years
1951—~74 70 per cent of the area is
not under cultivation Foi cultiva-
tion we aie stil] depending on rains.
If all the 70 per cent of the area 1s to
lbe brought under cultivation, has
the Government worked oult a pro-
gramme to find out how much more
money we meed?” The next point is
about the valug of money spent on
flood havo~ Fiom 1953 to 1974, the
loss on account of floods 15 of the
order of Rs 3500 crores During this
perind, the Government hag spent
Rs 3864 croreg om flood control mea-
smes Experts have suggested that
the floodq waterg should be diverted
down south, in order to stop the havoe
to people and property which the
floog causeg every year, and to save
spending by the Government, How
far has this project been discussed and
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prooseded with? Some years ago, 8
newg item had appeared in the papers.
When Russian techmical adviser in
the Bhilei stee]l plant returned to his
country after completing hig assign-
ment in India, his friends there felt
fhat he had suddenly become holy and
religious. They asked him: *“What
happened? You are supposed to be
an athelst; how did you become a
religlous man?” He replied that he
bad developed faith in God after he
had seen how Indians managed to
survive in the midst of a whirlpoo} of
miseries. Thig is an example. Due to
non availability of fertilizers at the
appropriate time, rural farmers are
suffering at present. If you want, I
can give you that newspaper cutting.
When we come to river projects, we
find that many such projects are
pending because of a rmsunderstand-
ing or of different Stateg fighting for
water, I think this 15 the time when
the Centre should come in. Why is
the Government shy to nationalize the
rivere. They are happy to see the
State Governmenty fighting—I do not
know with what motivation, whethex
it is political or any other When our
country ig going through an acute
crisis op the foog front, the Centre is
. keeping silent and 15 still trying to
formulate thig Cauvery River Autho-
rity and to form a committee and put
a common wman to decide these
matters. They are wasting so much
time when so many projects are pend-
ing. I think this will lead to more
political; and

point, viz. the import of foodgrains
In the light of what I have stated 80
far, I am sure that the import of food-
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lakhs tonnes of  foodgraing. This
goes to show that our minimum
annual requirement of fhodgraing is
roughly 150 milion tounes. So
the target at the end of ths Fifth
Plan iz set at 140 million tonnes
per annum and I do not know
whether this will be possible to
achieve if the Government continues
to neglect agriculture,

Before I conclude, I would like o
suggest a few pomts.

(1) As demanded by the ruling
Party Members themselves, viz,
Shri Mirdha ang Desai, the anti-
fariner and anti-production-oriented
policy of the Ceniral Government
should be given up.

(2) The inter-State river water
disputes should be settied as soon as
possible, bearing in mind the nation's
interest and not the inleresig of &
political patty

(3) The irnigation projects pending
with the Centre for so mamy years
awaiting their approva] shoulq be
cleared as soon as possible,

(4) The money allocationg for agri-
cultural developnient 'must be utilized
in full. Lastly,

(5) the need of the small farmers
and the problems of the agricultural
Iabour must be the focal point of all
agricultural planning

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI SHAH-
NAWAZ KHAN)' lam verygrateful
to the Membery who have spoken and
made such useful suggestions for im-
proving our agnculture. In this
debate, my senfor colleague, Bhri
Jagjivan Ramjl and Shri Shindejl
would be intervening later on and,
therefore, 1 do not propose to take
very much time of the House,

1 would like to intervene in this
epeclally because yesterdny
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Research eng also regarding Dr.
Bwaminathan, the Director-General
of ICAR, personally. So, I felt very
sorry that a senior parliamentarian
of hig standing should have indulged
in euch language in which he said
that the Indian Council of Agricul-
tura] research is not an agricultural
research inslitution but a propa-
gonda institute and he also said
that our scientisty were doing some-
thing which was bringing disgrace to
this country. Sir, I felt very hurt by
these remarks and, therefore, I have
been impelled to intervene. I am no
scientist and would not hazarad any
personal opinion of mine, Shri
Tiwary had brought and presented
to this House some papers, especially,
8 magezine entitled ‘Science and
Culture’ which iz brought out from
Calcutta, It is one of the leading
scientists’ papers, He made references
to this. Thiz paper coming out from
Calcutta has thoroughly condemned
the arlicle on which he placed his
reliance for criticisimg our Indian
Council of Agricultura] Research and
Dr. Swaminathan.

This magazine has condemned that
arlicle which was brought out by. ..

MR. DEPUTY-SPEAKER: The
whole thing i; very unfortunate. We
can discusg the Institute but when we
discusgy the personality of officers, it
becomes very difficult. I cannot
preavent you if his name was men-
tioneg yesterday and you want to put
the record straight. It is very very
unfortunate,

SHRI SHAHNAWAZ KHAN: Shn
Tiwari based his criticism on an arti-
cle written by one Mr. J. Hanlon
entitled “TOP FOOpD SCIENTISTS
PUBLISH FALSE DATA” m the
Pritish Journal ‘New Scientist’ on
November 7, 1874, Sir, here are the
opiniong of some of the most eminent
agricultural sclentists in the world
and 1 would 1ike the House to make
thelr own judgement. Prof. V. V.
Kivostova and Prof. G. F. Privalloe
of U.8.8.R. Academy have stated
‘abowt this article that “Dr. Hanlon’s
I!ﬂq! i harmful as it vitaperate; a
#od mclentist und discredity the use-

1975-76

fu} activity of the experimental
mutagenesis growth of F.A.Q)/
The article further
goes on to say ‘whether the seme
Journa] hag ever meted ou! the same
treatment to any of the First World
Scientist, We hope that this is not an
example of the introduction of racial
feelings in science or the birth of a
trend toward, scientific imperialism.
That some ulterior motives lie behind
the attack can be assumed....”

In g letter written by Noble Laure-
ate, Dr. N. E. Borlaug in the famous
Wheat Breeder ang Dr. R. Q.
Anderson to New Scientist is reveal-
ing They have maid “Dr. Swami-
nathan, in our opinion, is one of the
world's most effective agricultural

scientists, educators and administra-
fors...... b

After these remarks of the most
renowned word authorities, I need not
say anything more about this.

The House is aware that this matter
of the Indian Councii of Agricultural
Research has been discussed at length
in this House. On 12th November,
1973, a statement was placed on the
Ta“le of the House by the then
Minister of Agriculture Shri Fakhru-
din Ali Ahmed. Full facts regarding
the Enquiry Committee which was
asked to go inlo is affuirg were placed
on the Table of the House. You are
fully aware of these proceedings and
this matter to which reference was
made by Shri B, N Tiwari was also
entrusted of that Enquiry Committee,
The Enquiry Committee went into
the details to find out whether there
wag any substance in an allegation
that was made. That Commitiee also
came to the conclusion that there was
no substance whatsoever. We have
carried out the recommendationg of
the Enquiry Commitiee and the recom-
mendations made in the Gajendregad-
kar Commission's HReport, Indian
Council of Agricultural Research has
been thoroughly re-organised. Iy the
re-organisation of the Indian Coumcil
of Agricultural Research, the pay
scaleg of agricultural sclentiste snd
technical personnel employed in the

i
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Departmeng of Agriculture have been
revised. After the recommendations
made by the Third Pay Commission
modifications, wherever necessary,
have been made. The working condi-
tiong bave been improved very con-
siderably and a new service called
Agricultural Research Service with
scales remging from Rs. 550—800 and
ending with Rs, 1800—2250 hag been
introduced and there may also be
posts in higher grades going up to
Rs, 3500. And therefore, as it will
be seen, we have carried out con-
siderable improvement in the service
conditiong of our scientists and 1 am
sure that with the coming into foree
of thig new service of scientists, if
there was anything wanting, that
sort of deficiency would be made up
A number of hon Membery said
that research wag stagnant and that
during the jast few years nothing new
has been done Sir, 1 am sorry, I
cannot agree with those remarks The
ICAR hag a large number of agricul-
tural research institutes under it and
they are all doing various research
activities in their own flelds, eg we
have Arid Zone Research Institute, the
Vaterinary Research Institute and
Grasslands Research Institute. We
have gol about 21 or 22 of them in
our country and they are all carrying
out very useful research in ther
own respective fields In the seed
production fleld we are evolving new
varieties They have done exceeding-
iy goog work  They have evolved
new varieties of wheat known as
Arjun and Pratap which are highly
disease-resistants  And similarly we
have evolved new varieties of paddy
which are resistant to many new
diseases which have done tremendous
damage to our crops  And, conti-
nuously we are carrying out research
not only on wheat and rice, but on
miflets and other tuber crops and the
resulis are greatly appreciated not
only by the people in our couniry but
by the sclentific institutions all over the
world.

Recently I had the privilege of pay-
Ing x visit o the Ihlernatiompl Rice
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Ressarch Instituts ), Phillipines apd
I met the Director of the Institute
there, The Internstional Rice Re-
#earch Institute in Manila has a name
all over the world. When 1 went there
I was pleasantly surprised to see
large number of young Indian scien-
listy working in the institute and the
Director of the Institute had wvery
high praise for our scientists who are
working there, Our scientisty are
doing, exccllent work in all these
institutes and I am sure that they
deserve the appreciation from this
House They work hard and, whether
they are working m the field of agri-
culture or any other field, nuclear
field, or 1n the field of metallurgy or
something else, our s~ientisty are doing
extremely well and ] am sure en-
couragement from Memberg of
Parliament would go a long way in
huilding up the morale of our people.
Conversely, Sir, any disparaging re-
marks by Members of Parliament
hased on reports or some lelters,—
may he from some people who are
prejudiceq against these people—
would not do any good and we should
not place any reliance on those things

1 do not biave ‘much time to go into
greater detal’s about the work that
has been done by the Indian Council
of Agncultural Research But, I
would, however, request the hon
Member; to just walk scross the road
and wvisit out Exhibition which is
being put up by the 1 C A.R. just
opposite 1o Rail Bhawap where the
inguiry office has been opened. If
they visit it they will find a bird's
eye view of the activities of the Indian
Council of Agricultural Research 1
um sure all of them will find it very
interesting, particularly, the wutilisa-
tion of solar energv which hag been
evolved by our Arid Zone Resemrch
Institute and their many other re-
searchey which are available for them
to see 1 hope the han. Members of
Parliament woulg take the trouble of )
visiting our Exhibition.

A word sbout sugar, A very large
number of hon. Membery havg spoken
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sbout the price of sugar and the need
for te nationalisation of sugar indus-
tries The House iy aware of the re-
pott of the Sugar Industry Enquuy
Conymission which hag been received
by Government The sasme 18 receiv
ing very careful consideration of the
Government The House 15 also aware
that the report of the Commssion 18
not unanimous There are very many
important factors whida are to be
taken into consideration Govern-
men 8 aleo giving 1ty utmost con-
sideration to the recommendations
made by the Sugar Enquuiry Com
mission

Regarding natwnalisation of sugar
indusiries, 1 would say that 1t may be
done only by Farliament of thw coun-
try When Gaoavermment decides .y
take such a step, this House will be
taken into full confidence We ud
beep receiving many complaints from
different Stateg thiat wome miliowners
are not at all falllmg in line and that
they are not sgreemg to pay a remu-
neiative price to te farmers

Ay the llouse 15 aware, the ptatu-
tory minimum prce for the sugar-
cane has beep fixed at Rs 850 per
quintal fo; B5 per went recovery with
a pramuum at 10 paise per quintal for
every 01 pey went recovery above
8 5 per cent on ful] proper joinily
basis, However, by ncgotiationg the
mills are paying higher than the mini-
mum price For instance in  the
western UP, mills Jare paying
Rs. 14 50 per quintal But, m certain
States, the wmllowners have not
agreed to enhance the piice of sugar-
cane over this In 1870 the U P
Gdvernment wanted the Government »
pergission to go ahead with taking
over of jome mills We had informed
they that they weie competent to
undertake legislation for acquisiion
of indlvidua] sugar underiakings with
the prior aswent of Central Govern-
ment.

‘:.l‘. Government hag t&em the
9. They have shown way
ub“mwmmmuom-
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mente if they consider necessary, to
go ahead and take such action, as
they consider appropriate, for ac-
quiring the mills which are not be-
having properly or which are not
1unning properly

Hegaiding the other lecommenda-
tions, we have aciepted three reccm-
mendations of  the Bhargava
Commussion—one 15 the fixation of
the basic recovery at 85 per ceat
pe1 quintal and secondly allowing a
premium jn cane price for higher re-
toveries, on full proportianality hasis
angd thudly, 5harmg equally of higner
reahisations from the fiee-saly sugar
between factorieg and canegrowers
Even where the factories have not
agreed to pay higher price, later (n,
they will have 1o part with half the
extess realisations from the sale of
fiee sale suga:  Therefore, we hope
that even where the factories hove
not agreed imtally to pay higher
price, the cane growers would get
higher pr1 ¢ for their (ane

SHRI BISHWANATH ROY
(Deoria) Sn, in this connection I
would hke to put thig question o the
hon Minster Ear'iter Goverrment
have promused profit sharing wath the
kisans But this has not been mm-
plemented I would lke to know
whether it will be implemented
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PROP MADHU DANDAVATE
(Hajapur): Sir, he hay asked a specific
question whether arrears o the tune
of Ré 100 crores are still uncleared
To that, there ig no specific reply

SHRI SHAHNAWAZ KHAN: When
you talk of Rs 100 crores, you must
take info consideration the total
gquantity which g involved. Rs 100
crores in nothing when you take into
acooumt the ¢rushing done by all the
milly in Indls,

NARGINGH PAN-
#ﬂmﬁm s R troves
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cnly ate fn arrears in UP and Bivar,
and Re. 125 crores are in ayresrg all
over the country 'What has the Min-
ister to say abou it? I havg referved
cnly to UP that Rs 50 crores are in
arrears

SHRI SHAHNAWAZ KHAN: The
difficulty 13 that the Reserve Bank,

SHRI NARSINGH NARAIN PAN-
DEY Thig 18 not ow figure This is
ISMA's figure

The Minwster has already said toat
certificates  ageinst those defaultmg
mills are being i1ssued [ would like
to know, what action has been taken
by the Government so fa1 to realise
that agmount

SHR] SHAHNAWAZ KHAN The
RBI had fixed the credit hmit at the
same level as i1 was last year This
year theie ba, been an excess pro-
duction of about 7 lakh tonnes of
sugit  That 1z why the credii limit
ha, been exhausted The hon Min-
1 ler of Agiiculture hag taken up this
ma'ter with the Finamce Ministe: and
we¢ hope vely oon Some way would
be foung and the farmerg would re-
ceive their full payment for this yeat
1 admit that a long time before the
mills were taken over, some dues
have been pending but we are im-
presung upon these wmills to clear all
the dues
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‘I‘HE DEPUTY-SPEAKER: If the

- Minister gives more straightforward

_ snswers, it would save him difficul-
ties and it would save me difficulties.

. SBHRI"'SHAHNAWAZ KHAN: Last
year we exporied about 4} lakh
tonnes. This year we hope to export
substantially more. The only reason
why I do not want to give the exact
figure is that it may have some effect
on the international market and price

may slump, 1 have the figure, but
T do not want to give it. But it is

‘very substantial,

One of the steps we have taken
because of shipping difficulties is that
. we are going to store a certain
quantity of sugar as every port so
that as soon as shipping space is
. available, it is fully utilised.

St Shri Mirdha, who is Chairman of
“."Ahe Agricultural Prices Commission,
" talked wabout the usefulness of
having farmers’ gervice co-operative
societies. I fully agree that this is
-~ a very good thing in the interest of
“-fafmers. We have already organised
B0 such co-operatives. In this
‘connection, 1 would particularly like
o say » word of praise to Karnataka
‘which. has done exceedingly well in
Adils. 1 hope other States also will
A their co-operatives in & much

' n‘Ot.choked. The RB] -

| hon mmnmm
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out special studies in West Bengal,
U.P. and most other Statey and is
taking remedial steps to improve the
working of co-operatives.

A number of other hon. members
spoke about the small farmers’ and -
and marginel farmers” development
agencies, we are npot standing still,
In the Fourth plan, we had 87 of
these projects. In the Fifth plan,
we would have 160 projects. 1 am
sure the tempo is building up; we
are laying great stress on develop-
ment of agriculture, minor irrigation,
cattle. We are giving due emphasis
to these. We are giving them due
emphasis. Seth Achal Singh  and
others spoke about improvement in
the breeds of cattle. In almost every
block in the counlry we have
established what is known as artificlal
insemination centres and the country
cow can be crossed with the exotic
breeds. The result in some cases is
exceedingly good. 1 hope thig move-
ment will catch on and farmers will
have caftle of high quality.

A number of hon. Members pointed
out that large tracts of land were
lying {fallen because they were
affected by salinity or alkalinity. We
have established a research institute
at Karnal and 1 should invite the
hon. Members to find sometime to -
visit that institute; they have done
exceedingly good work to reclaim -
saline and alkaline lands. Lands
which were more or less useless are
now yielding bumper crops. There
i a way of reclaiming such lands and
I think this movement can benefit the -
entire country. We are also:
reclaiming revine lands and other -
wastelands so that they could be
brought under cultivation, With -
these words, I am grateful to m
for this opportunity. _

MR. . DEPUTY-SPEAKER: . 'n'.
shn!lnotuhupthemoﬂmo!m\
Ehyamnandan Mishra.

SOME HON. MEMBERS rose.
'MR. DEPUTY-SPEAKER: m
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shall not take up another item, the
motion by Shri Shyamnandan
Mishra. '

We are postponing this discussion
ul} tomorrow.

15 brs,

MOTION RE VIOLENT INCIDENT
IN CALCUTTA IN WHICH SHRI
JAYAPRAKASH NARAYANA'S
CAR WAS ATTACKED AND
SHRI SAMAR GUHA, M.P SUS-
TAINED INJURIES.

MR, DEPUTY-SPEAKER: We shall
not take up the motion by Shn
Shyamnandan Mishra.

ot wy forwd iwr: g weTm O
enEA eI ® fg gw wt we €
g | TR A N gaw g oo
TRET 8 NT7R A% FFaT o7g |

MR, DEPUTY-SPEAKER: After
the hon. Mover has moved his
motion,

SHRI MADHU LIMAYE: Notice

MR. DEPUTY-SPEAKER: I do not
think that there is any need to be
hard and fast on this, You can give
it now.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Mr Deputy-Speaker,
I beg to move:

“This House deplores the recent
violent incident in Calcutta in
which Shri Jayaprakash Narayan's
car was attacked and a member of
the House Shri Samar Guha and
his colleagues sustained injuries.”

One had expected that a motion of
this neture and on this subject would
be brought up by the ruling party
itself and more particularly by the
Prime Minister who happens to be
the Leader of the House. In fact it
is the function of the Leader of the
to such oecu'im md
speak and act on behalf of th

House symbolishing the unlty -nd
concensus in the entire House and

certain fundamental values which
underlie our democracy. But she
had not done so.

Our regret at the Leader not rising
to certain occasions has taken the
form of a motion which we have
recently tabled saying that the hon.
Leader of the House is not performing
her functions. Perhaps the hon.
Members of Lthis House are not aware
of the fact that many leaders of the
Opposition have, already associated
themselwes ‘with this motion which
is currently awaiting approval and
permission of the Chair,

One had however, thought that at
least on this occasion the Prime
Minister woulg not be found wanting
in performing her duty.

If any party should have the
greatest vested interest in the rule
of law, it should be the ruling party
it that can happen only when the
ruling party happens to be of true
democratic intentions and character.
It 1¢ the fascist regime which wants
to destroy the system which throws
up that regime and it is the fascist
regime which is not interested in
sustaining the rule of law. So if
anywhere the rule of law it found
to be in jeopardy or threatened,
1 think, it ix the duty first and
foremost of the ruling party and of
the Prime Minister to come forward
with unreserved condemnation of
such a threat. That has not happened
in this case and that does not seem
to be happening on any other
occasion too.

Here 1s Mr. Jayaprakash Narain
whom my hon. friends on that side
in season and out of seazon seem to
be condemning. They seem to think
that the only way to keep them
politically alive is to look nice in the
eyes of the Prime Minister and not
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__theireomdmce When I say 0 I
o not lose sight of the fact that there
‘are some hon'ble Members even in
the ruling Party who had unreser-
vedly condemned the attack on JP.
Two of them Mr. Krishna Kant and
Chendrasekhar who belong to the
‘other House had expressed their
views in regard to the incident that
had taken place in Calcutta. Have
you got the courage to speak against
that voice of conscience of Shri
Krishna Kant and Shri Chandra-
sekhar? There was also the voice
of conscience of Mr. Mohan Dharia
who made the severest indictment
of this Government. The indictment
of Mr. Mohan Dharia had gone on
unchallenged and unrebutteq con-
firming all the allegations that the
so-called irresponsible Opposition on
this side had been making.

With what face are you going to
meet the people of this country? To
my mind in a democratic country
with a peaceful heritage and tradi-
. tions of India, there can hardly be

any subject which couldg demand

greater attention of this tion, House
than thig one. What did vou find
yesterday? In a very amazing
spectacle in one way and very
agonising in another, when one of the
viclims of this fascist attack, Prof

Samar Guha an hon. Member of this

House, was speaking, he was sub-

jected to constant jeering from the
. other side of the House. That is how

you treat a subject like this.

This party has got scant regard
for democratic values. Now their
mask is wearing thin. This incident
‘which 1 have described in my reso-
Jution, had indeed an unusual,
" ominous significance. It poses certain
- questions which have to be answered
_ by this House. What would happen

. he is being subjected and to
" “which he has been subjected during
. "the coutrse of the last 1} years? Had
- e an Isolated incident of a
utuh one could  have
¢ H., But this comes in the
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wake of a series of such incidents
to which he has been subjected
during the course of the last 1§ years.
Would this House forget for a
moment that the peaceful procession
led by Mr. Jayaprakash Narayan on
the 5th June 1974 at Patna was
subjected to a firing undertaken from
the house of an MLA belonging to
the ruling party? That MLA found
himgelf lodged in jail, but have you
gentlemen on the other side, asked
yourselves the question whether
your party has taken any action
against that member and where the
case stands now? The firing had
resulted in injuries to 21 persons in
the procession and the officials of
Paina on that day were shaking in
their shoes that if the results of the
firing were made known to the people
who have assembled there in lakhs,
there could be very serious reper-
cussjons. But Mr. Jayaprakash
Narayan quietened the entire crowd,
although such a serious incident had
taken place, and nothing untoward
happened, Why was the firing
resorted to on the procession? Later
Mr. Jayaprakash Warayan was
subjected to blows on a second oc-
casion when he led a march on the
4th November at Patna. Ultimately
the Home Minister had to express
his regret about it. But it was a very
reluctant Home Minister who ex-
pressed regret when the entire House
wanted that there should be some
explanation for the silence on the
part of the Prime Minister and the
Home Minister on the sad incident
at Patna. '

This was the second incident. The
third incident has now taken place
at Calcutta,

I have mentioned in my resolution
that Mr. Jayaprakash Narayan's
car was attacked. That is the
wording, but my intention is eclear
and unmistakable. No one wants to
attack a car. The attack i always
on the occupant of the car. Nobody
has got any animosity or hatred
abainst the car, it is only against
the occupant. My friend says that
the car, in fact, has became g Very .
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lovable thing after it had been
adopted as the people’s car by the
sponsor of the Maruti Project! So
the car could not have been the
object of the attack. The target of
the attack was clear., When the
target was clear, the House should
also have been unmistakably clear in
its condemnation of the incident. But
the other part of the House has been
offering all kinds of resistance to
such a discussion taking place in the
House.

But hew did thus very House
behave on the occasion when a man
with a pistol wanted to force his
entry into the court room at
Allahabad on the 18th of Maich? 1
stood my ground, and now 1 have
proved to be correct, that it could
not be definitely stated that the
Prime Minister happened to be the
target of the attack on the 18th of
March. It might be the presumption
in the circumstances that the Prime
Minister could be the target of the
attack. But one could not say it for
sure that the Prime Minister was the
target of attack; the target of attack
cofild be the judge or the opposition
leaders too. Now, what has it
turned out to be? Shri Govind
Mishra, the man with the pisto], has
openly declared that he had
sympathies with the ruling party,
ang all the old files could be produced
in this hon. House, if so required,
to show that the paper which he was
editing had been supporting the
ruling party. Now that person had
been absolved of all criminal
intentions; that is the statement made
by the police officers. So, who has
been proved to be correci? But, on
that day, the sheepish flock on the
other side wanted to declare that the
target of atlack was the Prime
Minister of India. Even so, the entire
House rose to the occasion, and the
entire House demanded greater
sscurily for the person of the Prime
Minister.

But when the oceasion comes, when

Mlmtlmmhmm
aned, the other side of the Houts

callougly resists any aftempt at
bringing up a motion on that subjeet.
It for any legal, constitutional or
political reasons, cannot show
any love for Shri Jayaprakash Narayan
in this House and they would like his
name to disappear, what have they
to say about the security of the
person of an hon. Member of this
hon. House? Professor Samar Guha
is @ man of great self-respect and
great dignity. So when he spoke in
this House yesterday he did not show
1o the House the torn shirt with bloud
staing on it; but we have seen it....
(Interruptions) If you want to see the
shirt .... (Interruptions) What does
the torn shirt with blood stains
indicate? Let the hon. Members on
the other side not take it in a light
manner That indicates nothing less
than tearing to shreds the democratic
values of this country; the blood
stains on his shirt indicate the blots
on our democratic system, which is
being adminjstered by the ruling
party

What exactly do they fear from
JP? He has 1aised his voice against
a regume which commands an army
of 8} lakhs, equipped with all the
lethal weapons and backed by a
para-military force of the same order,
say, about 8 lakhs. Then, it has got
a large State police. It has also got
a network of an intelligence system,
the like of which probably prevails
only in a Communist or a dichtnri-l
regime,

In no other country of fhe
world such a net-work intelligence
system prevails. They are equipped
with all the terroristic tools that any
dictatorial or fascist regime possess
And yet they fear J.P. Why? Here
is a frail person at the ripe old age
of 73 going with a stick in hand
throughout the country. They fesr
him because his meesage is spreading
with a lightning speed threughout
the length and breadth of the
country. The Ganges is alresdy on
fire, After the mam rally on the
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fth March, the Jamuna 1s also on

fire now The regime 15 indeed
shaking in its foundation

They have already witnessed how
he conducted the most peaceful
march on the 6th March Was theie
a mngle untoward incident on the
6th* Would not my hon friend, Mr
Bhagat, bear testimony to that?
When he addressed a meeting a'
Patna on the 18th November, theic
was an unprecedented gathering
Never had a meeting of such pro-
portions been ever held at Patna
But there was not a «ingle policeman
to look after the vast gathening ‘That
15 how JP hay been moving about
And your Prime Mimister require
the security cosling about Rs 15
lakhs to Rs 20 lakhs in one meeting
Here 15 the people’s man who doe
not require a single pie or a single
paisa for his safets

Now mv hon f{riend Mis Maya
Ray 15 waving her hand from het
seat I knov that she was not
present in Calcutita on that day wnen
the inuident took place But the ver)
pleasing presence of a girl on the
roof of the car gave us an 1illusion
that piobably it was the hor
Member Mrs Maya Ray, who
happened to occupy the roof of the
car of J P T recollect she had been
away to Baghdad on that day

AN HON MEMBER Why 4o vou
get such 1llusions?

SHRI SHYAMNANDAN MISHRA
She is Maya She is bound {o create
illusions all the time

1 was saying Lhat they seem to be
fearing this frail figure because of
the revolutionary message he has
been giving to the people What a
show of elaborate po¥ice bandobast
they had made on that day' What
was the police there for® The police
was standing as mute spectator all
the time When the car was beinp
pelted with stones, even when
window panes were being broken to
pleces and the girls were climbing

the roof of the car, the police stood
by silently and mately That is tha
kind of police which we found on
that day

SHRI VASANT SATHE (Akola).
What would you have done if you
had been there?

SHRI SHYAMNANDAN MISHRA
My hon friend asks me, what I
would have done if I were there

AN HON MEMBER You would
have swooned

SHRI SHYAMNANDAN MISHRA
I would have certainly swooned at
their shameful behaviour

This 1egime 18 on the point of dis-
appearance Where do they gxist
now except m thig hall or 'n tious
chambel Come forward m Gujaiat
—we give You a challenge Why dont
you ‘ace the election in  Gujurat?
Why do you go on postponung 1it?
We ask yoi to hold the election here
and now but jou are afraid of 1t

(Interruptions)

Bihar has already solved ils gzro-
blem You dont exist ;m a population
of sixty mullions Can any Mirister
of yours stir out of his bungalow and
address any public meeting® The
Pume Minister has no coutage to go
to Bihar and address a public meet-
g  She could go only to the funeral
of Shn L N Misra she could not go
to any other place That s not be-
cawee of the fact that anything could
happen to her but beacause she does
not stand morally strong anywhere
among the pevple ot Bihar

I know Sn how these people have
been behaving on many occasions.
They have been saying one thing in
the Central Hall and another thmng in
this Chamber So 1 don't attach
much importance to what they say

But, there can be absolutely mno
doubt that there wag enough of pre-
planning in this matter Thy conld
never have happened unless there was
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careful planning at the hands of the
State Government there and tuere
wag also sufficent support from the
Cenira) Government Therefore, Mr
Jayaprakash Narayan was right 1n
saying that they had the tacit sup-
port of Smt Indira Gandh; at the
Centre Otherwise, why was  the
procession allowed 1o proceed undel
the leadersup of a Minister? JIs this
fact denied by any person that the
procession wag leq by the Mimster?

SHRI PRIYA RANJAN DAS
MUNS] (Calcutta-South) 1 led 1t
not the Minister

SHRI SHYAMNANDAN MISHRA.
The Minister wag also there and every-
body had seen the Mimster behaving
i a most objectionable manner on
that occasion  The Police stood by
but they did nothing Mr Jaya-
prakash Narayan had to jeturn {rom
the place where the meeting wag to
take place be ause he could not get
out of the ear

Now, here are people who say—
and my Hon'ble friend Shr; Priya
Ranjan Dag Munsi 1ssueg a statemant
the other day whidh 1s now supported
by the Chief Mmister of West
Bengal—that Jayaprakash  Narayan
turned away from the meeting place
of his own accord 1 ask you, do you
mesn to suggest that a red carpet
wag lmd out for Jayaprakash Narayan
but he could not speak? The dumb
people are on the other side, we have
seep, On many accasiong how your
lesder has been behaving litke a
dumb person in the House Jaya-
prakash Narayan 13 not a person f
that kind Do you think that, on that
occasion, he lacked any théme or
words 10 address the gathering there
and g0 he turned back But when he
found that he wag not bemg allowed
to come out of the car and enter the
place wher, the meeting was to take
place, he did not come out There-
fore, thejr argument cannot cut ice
with any people The entire police
force there could not help Shri Jays:
prakash Narayan in escorting him to
the place where the meeting was to

take place. So, he had to come away.

That, however, does not mean that
meeting wou.d not be held in Cal-
cutta The meeting would be held 1n
Calcutta We will be holding the
meeting with hleeding injuries on our
headg ang on our faces The meeting
would be held and no power on earth
either the Government here or the
Government in West Bengal, can pre-
vent 1t in Calcutta. Now, West Ben-
gal would indeed be in the arena of
the struggle

All 1n all, 1t was a carefully planned
affarr whidh was meticulously execat-
ed

Now Mr Siddartha Shankar Ray
sayy that, if Shn Jaysprakash Narayan
comes on the 25th May, he would be
able to hold his meeting He ton-
descends to say that Shr Jayarrakash
Naravan would he able to hold the
meeting But we do not wunt any
mercy fion Mr  Siddartha Shankar
Rav It would be the people’s
stiength which will orgamire  the
meeting whenever Shri Jayaprokash
Narayan vimts, and you will f{ind
what a response by thst time s
forthcoming from the people of West
Benga) 1tself

SHRI PRIYA RANJAN DAS
MUNSI Pravideq CPM stands with
you

SHRI SHYAMNANDAN MISHRA'
It 18 not a question of CPM, it is a
question of the entire Opposition
rising agamnst the fasciem of the
ruling paity and its allies with wh'ch
the country is feced at the moment,

So, one would atk, what was the
use of this police arangemsni made if
blows could still bp showered upon
the car of Shri Jayaprakash Narayan

One of my hon, friends o»
side was sugesting to
¢t i the motion only referred
car being involveq in the

L ]

§
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Incident, it could have been acceptable
to them ..

AN HON Member Who said”

SHRI SHYAMNANDAN MISHRA
I would not disclose anything that
hag been told to me in confidence #n
hon member belonging to the ruling
Party told me, as if the car could
have been attacked if there haq been
no Jayaprakash Narayan there, Is
that the suggestion” (Inter:uptions)

These people know tnat they are
running their whole show with the
he'p of the money provided by the
capitalista  What ha happened to the
to the case agamnst Mr Narang
who had been regularly fmancing
you?! What has happened to the case
against Mr Singhania from whom
you tovk Rs 30 lakhg recertly?

It 16 alsn very peitinent tu observe
that Shri Jayaprakash Narayan has
been subjected to a peramstent vihifica-
tion campalgn a scuriilouy campa’gn,
by the membeis of the ruling Party
and by no less a person than the
Piime Minister heiself It has been
said by the Chief Mimster of West
Bengal that Shri Jayaprakash Narayan
made some personal remark, sgamst
the Prime Minister Now, what has
ile hon, Piime Minister been saying
against Shri Javaprakash Narayan®
Did not the Primg Minis'er say the
other day at Bhubaneshwar that
Shr) Jayaprakash Narayan wag hiving
in pash houses of the mndnstrialists®
Here jy a ‘man without any property

(Interruptions)

Can vou come anywhere near Shi
Jayaprakash Narayan® If we begin
telling the truth about the way n
which members of your paity and
particularly the members of your
Government live, you wil] be reeling
under its impact They have been
speaking ageinst Shri Jayaprakash
Narsyan in that strain

MR, DEPUTY SPEAKER. Please
comelyde. -

SHRI SHYAMNANDAN MISHRA:
I will speak for 4 or § minutes more.
They have also said that Jayaprakasa
Narayap 1s a foreign agent  Smce
he 13 a foreign agent— tit-for-tat—
you are determined to kill hur! Then,
bay S0

{Interruptions)

Now, Sn, you see the hooligans in
thig House 1tself These hooligans
have no place m the pubiic life and
yet they are now having a place in
thi, House

Su, Su, he hag been accused of
running hig movement with the belp
of foreign money and being a foreign
agent These are the vilifications to
whichy he has beep subjected  So,
constantly hatred i1s being  spread
against him, and, therefore, we fear,
as Shry Jayaprakash Narayan himself
has said—ag you will recal'. soon ufter
the incident when the Piessmen met
him—that "I yould have been beaten
up and killed * He feared an attempt
on hiy life and thesz are tiie circum-
stances 1n which any resccnable and
intelligent person would come to the
same conclusion, 1e that there 1s a
definite attempt opn the life of Shni
Jayaprakash Naiavan And all the
incidentg whith are beu g cated, viz
of the attempt the suppy.ed attempt
on the lIife of the Prume Minister at
Allahabad or vy the hfe of Shn
AN Ray here and many other
ta~es of smilar nature would not
convince any one--thev lack credi-
blity

(Interruptions)

Wt wwr q (dET) eSO
WRRT #7T arsz W% wWel g ¢ &
T T A A d qqM AN E
AR @ A ¥ o gy AlYT
T AR o%r &7 and fewar faar
T (== ) w
qrq T O-ATIE #T & g frere



283 Violent Incident APRIL B, 1975 in Culoutts (Moin) 284

fer war | qR wwew & w9 wew
o & fie 99 & ot ¥ gt B
R ¥ O W WY ol e, L.
(wxwmm) . ., ..

W wiwy fow  (gom@m) @
4 wEr wiew § e i aid
! wafras@
(Interruptions)

MR. DEPUTY-SPEAKER: You
carry on, Mr. Mishra, Please con-
clude now.

SHRI SHYAMNANDAN MISIIRA:
My hon friend has asked mme, why
a particulay trealment wa: meted out
to him at Wardha where Shri Jaya-
prakash Narnyan happened to be pre-
sent. May | reruind him that not only
Shri Jayaprakash Naravan was pre-
sen{ there, but Shr1 Vinoba Bhave
was also present; and my  hon.
friendg on the other sid, have becn
evoking the blessing; ot Shn Viwba
Bhave so nften now Th re wag tie
distin nnshed presense of Shr Vinoba-
Bhave \umself  So, the responsibnlity
doeg not develve on Jayaprakash
Narayan for what had nappened 1to
my hon friend on that occasion.

{Interruptions)

I wans posing this rmportant gues-
tion, viz, whether my hon. friends
ponder over the implication, of such
incidents and if such incidentz go on
disfiguring our democracy, would our
democracy survive, and it these inci-
dent, are being organized under the
aegis of the ruling party, would mnot
the people come to the canclusion that
they have hasically na fsith in the
democratic system”

All these incidentgy that 1  have
pointed out to you, whether 1t be the
incident at Allahubad o~ the one at
Delhi in broad day-light are now
belng interpreted by the people, be-
cause the credibility gap hag so much
widened between the Government and
the peaple, in th sam manor a# they
interpret the fire organised in Reich-
stag by Hitler who made it a starting

AT ¥ R L TR

point for assuming emergency powers,
They have to seriously reflection
these things,

When I wag mentioning about the
vilification campaign against Jaya-
prokash Narayan, 1 forget to mention
that no less a persont than the Frime
Minister made Shri Jayaprakash
Narayan responsible for the rurder
of Sari L. N. Mishra. Now, [ ask
you whether any person from the
Opposition hag been intarrogateg in
thig case at Samastipur. None of the
Members of the Opposition has been
and al) those who have heen interri-
Rated m thut connectior. belong to
the ruling Party  Yet, the hon Prime
Mimster rusheg to the conclusion that
Jayaptakash Narayan wag responsible
for the murder of Shri 1. N. Mishra.
But the whole thing reroiled on the
head of e Prime Min-cr and she
wa, compelled to say thid, ‘Even if
I die. people would aa. that I have
killed myself ° Shame t» guch a
Prime Minister whom people are not
ahle to believe, sheme to su~h a mree
tiime which rushes to a conclusion be-
fore ity investignting agency hag been
able Lo arrive ay its Anding.

Tactefore, 1 would suv that these
incident, clearly indicate thay the
ruling Porv 15 bent upon fostering
conditions for the growth of fascimm
in this country  But, let it be quite
clear in the minds of my hon. fricnds
on the other side that whatever be
their attempts, Lthe vasiness of this
country, the variety of thig country
and the level of consciousness of the
peuple would not allow them to plant
a fascist 1egime in thiz country, I
these conditions are %eing [fostered
they are becauge of tnc complexion
angd composition of the ruling party
and the combination that it has
brought about with the CP1 which
ia now pussing on to them their own
tactics for overthrowing the demo-
cratic regane that we want to see
strengthened in this couniry,

Thank you very muwh, Sir, for your
indulgence. With these wordy |
commend my resolution to the House,
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MR, DEPUTY-SPEAKER, Motion
moved:

“This House deplorey tne recent
violent incident in Calcutia in whach
Shr{ Jayaprakash WNarayan's car
was attacked and a member of the
House Shm Samar Guha gng his
colleagues sustained injuries

MR DEPUTY SPEAKER Now
there are a number of amendments
given notice of by Members I will
call the names one bv one

Shri Indrayjit Gupta

o av fead STew  wERA
U amez WE Wi ¥ 7w
Ay e o aA E

MR DEPUTY SPEAKER Which
one vou are objecting to” I will
listen to you { Interruptions)

SHRI MADHU LIMAYL  You cun
throw out the molion but 1nu cannot
move amendments which g against
the origingl  1esolution atae'f

7w Afeafew wwrs s
&1 <fw o5 oo agr o w7 g
t i o fan or bz g

MR DEPUTY SPEAKER Your
point of order is with re_ard 1) whcl
amendment?

SHRI MADHU LIMAYE Moot o
these gmendment, whih have been
circulated

JYTeEN WP, W WAV F

MR DEPUTY.SPEAKER May 1
know what Is your point of order?

ot §o Mo wwW (W) 344 ¥
sty ¥

wing forsd A g1 344 ¥
FoE F | gAY W A
FFH 97 Fr1 oA favle $ .0 -8
ama § 1 aw fraw g 9w E—

“(1) An amendmeni shall be re-

levant to, and within the gcop= of,
the motion to which i* 15 proposed

{2) An amendment shall not be
moved which liag merely the effect
of a negative vole

(3) An amendment on a question
shall not be inconvysient with a
previous detision on the same ques-
tion v

W TUHE ARG, A ez
T &1 Avter e g ﬂ’l ¢ fr
CERTER G R
this hous 39 ¥ arz deplore wrar
? agwen ¢ e N9 7 a7 ey

“the :pate of violenie unleasted
fitm Bthar by Shri Jaya Piskash

Marayan's follower, resuiting
TNEHA H31]q, 1w T 1 98qT
LT ﬂ'

This House deplorcg the recent
violent imcident in Caleutta 1n
whieh Shry Jaya Prakasn Narayan's
car was attacked and , Member of

the Hou : Shy; Sama: Guna and
his co'league, sustamncd myury

oGy vere ¥ oA fagw W §
faedrr o1 7 sl v o JYe
g ¥ e qew foar @ aenern
AT § GAUTEET ¥ | AY ®T T
frg vof i At W T A A
ELE L RE

(SqaaT )
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from the Members what do they want
by raising certaln polnts of order; and
these pnints of order can be settled by
disposal from the Chair But while
making hjs submission; you interrupt
him and it becomes another matter
of debate It becomes difficult to
ascertale what he wants to say.

ol wy ool - & vg vy v o
AYTHTY A F FAT N QAT wX T
o ¥ I ¥ wpadt A ¥ Ok
Tg wa .

MR. DEPUTY-SPEAKER Only on
a point of order

ot wy forad - & wg swvr g v o
wiEde A £ e T Ty ¥

W wet @ (frv)  Irem
wiey, ‘" we wfried o
v 7

oft o fert & 3 o0 ) A7 ol vy

MR DEPUTY-SPEAKER, Kindly
do not mnterrupt Mr Shunkar Dey,
kindly gt down  Order please

May I point out to Mr  Madhu
Limaye *hat there are only thiee
ground. on whith he can ohject to
this aaendment

SHR] MADHU LIMAYE They are
not allowing me | have not Anished

MR DEPUTY-.SPEAKER { am
not preventing you 1 will poing out
certan things There are «nly three
ground i—firstly the amendment 1s
negative .n character, secondly, it 18
beyond the scope and thirdly » deci-
sion hay already been gfiven and,
therefore, 1t cannot be brought back
here. Do not go heyond these throe
grounds On these three grounds you
can ‘slablish whether thess amend-
ment are admissible or not.

oft wy fawd: e s
wte ot mewe ¥ fipare w7 T 576
T

An amendment whicn aass merely
the effect of a negative vole......

MR DEPUTY-SPEAKFR:
already said so

I have

SHR! MADHU LIMAYE: [t ways—

“An gmendment which hag mere-
ly the effect of a negative vote is
not admissible (a) on the same
princgple, amendments purporting
to omit a clause of a Bill are out of
order and are not circulated (b), An
amendment which 1n effect would
constitute a direct negation of the
orginal motion has been helq to be
out of urder {¢) ayg also one which
1s contradictory to the text of the
motion "

Please see ‘une which Is contradie-
tury to the text of the molion’

o ¢ ¥ oy sweear ¥ we 6y ardfer-
wrarfor w2 o § S wney v
ot o w1 W v § wy W@ v
Wy ATy & W ©T A e § S
¥ foagw favdm £, 79 & winr §)
oy wrfre ey gor w1 W wil-
The § T8 st § At eee
wfgw 1

gea ux wadry e dre e
w ki

SHR1 PI.LOO MODY (Godhra). Do
you want to go through all the anend-
nenta®

MR DEPUTY SPEAKER: Order
please  What is that they are saying’
[ may explain Kindly gt down Do
nol get excited

off www Tx i (o)
Jae W, g WY ey g
i
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MR. DEPUTY SPFAKER, Order
please. Thiz Motion was admitted
oday, and the amendments were
wubmitted only after that I wus told
by the Table that many of these am-
indments have been cyclostyled and
the copies have been kept at the seats
of Members, many of them have seen
‘hem.

SHR;I X S CHAVDA (Patna)' No,
Sir, ‘

MR DEPUTY-SPFAKER Muny
members have got thcm and if some-
how you have isred 3 surs, copleg can
be given to you Why dc you get
excited? There ate quite a good num-
ber of hon Memblic: » here who hine
got these copies If you have not got
tvem, copieg can be supplied to you

SHRIK S CHAVDA Then pleace
allow me to raise v+ point of order
after [ go through them

MR DEPUTY-SPFAKER [ am un
my legs I am regulating the business
of the House M: Madhy Limaye, I
understand, 1t 1s not unly t»i, amend-
ment that you objert to but you are
objecting to the other amendments

SHRI MADHU LIMAYE Vhlen
they are moved I w' obict  JIf that
13 not moved Luw .an 1 object to
that? (Interruptions)

MR DEPUTY SPEAKER (hder
pleake This bewomes very very diffi-
cult

SHRI MADHU LIMAYE Mr
Daga may choosc not to move 1t

MR. DEPUTY SPEAKKER I that
rase W would be~om~ a debate on
eoch ang every amendment

SHRI MADHU LIMAYE Sir you
Jrust firet find out who wantg v mne
, the amendments

» MR. DEPUTY SPFAKFR  Let us
remembey the procedure fcr  this
4 talf the Member, it means, I
I.!: adinitied his smendment

4

2

SHR]I SHYAMNANDAN MISHRA:
No

MR DEPUTY SPEAKER: That is
why 1 am allowing him to move that
If 1 do not admit, I wil] not allow mm
to move that That 18 the procedure
(Interruplions) order please. Mr.
Madhu Lamaye's pomnt is thas that 18
on the admssibility of this amend-
ment. which’ 1 have already admit-
ted

SHRI MADHU LIMAYE: Admt-
ted for wrculation

MR DEPUTY SPEAKER: They
have been admitied and if they are
admitted they will be circulated and
the Members will be allowed to
move them And as I told you I
have admittedq them That is why 1
have asked Mr Indrajt Gupta to
move that It )5 at that point of time
that Mr Madhu Limaye rose on &
point of order saying that this amend-
ment cannot be admutted even I
could have sayd that I have admitted
it aud 1 won't hear you any more,
but on an jssue hke this, I don't
want to be ngid especially when
tempers ate sp hugh, members are so
tharged with emotion All that 1 can
du 1s to tiy to deflale and defuse the
situation  Ang that 1s why I don't
want to be high and maghty, saying,
‘1 won't hear any more ' I would
requesy you this, in order to save the
time¢ of the House You are in pos-
sessiont of the other amendments also
You may kindly make your submus-
w.ons on thoss amendments aisg and
then I wil give my ruling If you say,
rou will confine only to the amend-
ment of Shi; Indrapt Gupta then 1
#m so1y [ <annot allow you to raise
your point of orde;y any more on
othir amendments

SHR!I MADHU LIMAYE:-
do not move what to do”

If they

MR DEPUTY SPEAKER  They
have been admutted; they have been
circulated.
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15 hre.

SHRI SHYAMNANDAN MISHRA:
Bir, I am rislng on a point of order.

MR. DEPUTY SPEAKER: We are
now dealing with his point of order.

SHRI SHYAMNANDAN MISHRA:
My point of order ig this. The cir-
culation of an amendment does not
mean the admission of the molion,
That is my first submission The cit-
culation 13 only for the purpose of
information to the Members of the
House. Such an amendment 18 pro-
posed to be moved in the House und
it does not go anything further than
that.

So, ag far as many of these amend-
menis are conteined, my submission
18 o the ground that they negative
my motion, they are contiadictory
to the main motion and they are,
therefore, beyond the scope of the
main Motion Therefme, all thes:
amendments should be 1¢jectd

Now, I um tiking, as a case n
point, the umendment moveq by iny
hon. fiiend, Shri Indrajit Gupta My
Resolution relates tv &  parbeular
incident. I lay rtresg on the word
‘particular «ncident'  Thapy incident
took place at a particular sput 1 am
saying thot it 1s heyond the scope on
thesc three grounds that I have sub-
mitted already I am nnt vague tn
the metter 1 have submitteg that on
these three grounds, they are contra-
dictory, they negative the muin Re-
solution and they are beyond the
scope of it.

MR DEPUTY SPEAKFR Llct me
here interrupt you.

SHRI INDRAJIT GUPTA (All-
pore): Won't you asllow me to speak?

MR DEPUTY SPEAKER: This is
my difficulty. Please understand it
1 had said that it is the Speaker who
admits the amendments and, after
the amendments have been admitted,
they are circulated, Now, you are
disputing that. You say that smend-
ments can be circulatal even before

admission. Shri Madhu Limaye hos
now raised an objection to the ad-
missibility of this amendment. Ob-
viously, 1 have also to hear Shri
Indrajit Gupta because 1t is his
amendment, naturally. The point
here 15 that, if more Hon. Members
want 10 make submissions on this,
then the same thing becomes a big
debate by itself How do we contain
it and how dp we propose tg discuss?
(Interruptions) 1 am not dispuling
anybody's right I am only seeking
the cooperation of the Members on
how tn proceed in this matter. b*
evely smendment hecones a subject
of a debate by itself, then how do we
go along? This 15 my difficulty.

Wt aq fm@ Al Wi § wda
% fr agq o wavar woqw A T
I AH W My R jT v
WA ¥ u v F oAz A He gy @
347t Afwe g a TR qrdy @
&1 giae oty a7 et mivode (2ar
? 3w i A aedgefom @ e
LIRT &1 ey oy T

R VASANT SATHE  (Akolai;
Sir, 1 nuw rise on a pomt of order

MR DEPUTY SPEAKER: Now, 1t
becuomes o debate Let me  regulate
this I shall first (Interruptions).

SHR1 INDRAJIT GUPTA: It yuu
want to avoid more troubleg on your-
selt, T would humbly suggest that yuu
also fix some time by whch th:
amendments can be given.

MR. DEPUTY SPEAKER: 71!~
time limit was upto 3 P.M. I 2 ny!
admitting any more.

SHRI K. 8. CHAVDA: How mary
amendments are moved by the Mvir,
bers? How many are eirculated? We
have not got all the amveniments
b"or. us. L

MR. DEPUTY SPEAKER: Will you
all kindly listen fo me? Wil you
listen to me for at least two-threq
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minutes? I am not denying anybody.
Now, if Members want to speak and
they want the Chair to lsten, but,
when the Chair wants to regulate the
businesg of the House, they have nu
patience to listen, then, you can go
on and 1 will not regulatc Now, we
had fixed the tume 2.30 when amend-
ments should be submitted Then,
Members made sume special requests

Mr Madhu Limaye made a special
requost He said that he had sume
amendment, that he could not beat
the ume it and  therefore he
should be allowed to submut the
amendment 1 had said that we should
no' Le too hard and fust und T had
suid that up t+v 3 PM we can admi
the amendments  That 15 why, M1

Madhy Limayc's amend nert has been
tuken He has bren allowed to tab'e
the umendment After that, no fui-
ther amuudinents have tome to me

I &m not accepling any more of theni.
(Interruptions) I 1cally do not know
how we proteed in this matter 1 do
not know.

SHRI DINEN BHATTACHARYYA
(Serampurr)  Please do not  accept
aay amendment whirh goes a&gainst
the spirit of thy motivn  Intertup-
tions»

MR DEPUTY SPEAKER Now,
will you slluw me to regulate® Now,
obviously, there 18 some confusion to-
day 1 wul read oui to you the icle-
vant rule with regdard to amend-
ments. Mr. Mwhra, hindly listen to
me This is Rule 83 The whole
difficulty today 18 that everything
happencd today Normally, an amend-
ment should have been giwven nouce
of one day i1n advance. It should
have been circulated une day n ad-
wvance. After that, if the Speaker
feels that any amendment 8y not ad-
missible, he can call the Member
his Chamber or the Member can go
%0 his Chamber ang he can ascertain
from him how it can be admtted
But, today, we are denied all this
because the whole thing happened
today and thai is why the whole
confusion is there, In view of this 1
think, we will not be too rigid. We
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shall listen to the points of orders. 1
will keep my mund open I am pre-
pared to be convinced by you. I
wouwld only request you that you
should be brief and let us finish with
this bumness ard get on with the
main thing Now M Mishra, have
yvou finished?

SHRI SHYAMNANDAN MISHRA:
No. Sir I crave your ;ndulgence for
recapitulating sume of the grounds
on which I objecled to the amend-
ments that have been proposed by
many hon Membeors Ag a case in
point, 1 am taking up the ameadment
of mv hon friend Shr1 Indrat
Gupta Sir, my submission is  that,
the amendment. are not admissible
t=aus? of the fact that they nega-
tine the main motwon, they are con-
t1yditorv to the main motion and
they hie outside the scope of the main
motin Nov, S 1t you go through
thr umendment of my hon frend,
Shr; Indrajit Gupta, you will find
that it 1efers to & difterent place al-
together My motion, Sir, is based
on a particular wncident which took
place at a particular place at a
particular time There are three
particularities about my motion.
They clearly define the scope of my
motion  The first particularity about
1t 1= that 1t took place at Calcutia and
1t took place in the univeisity area on
that day.

16 hrs

SHRI PRIYA RANJAN DA!
"UNSI (Calcutta-Snuth); Not uni
versity area

SIIRI SHYAMNANDAN MISHRA:
Near the Institute hall

It took place on the
That js the parinular
which my motion refers

Now the amendment of my hon.
fiiend's refers 1o ‘the spate of vio-
Jence unlesashed from Bihar. Now
the spot of violence is sought to be
shified from Calcutta to Bihar in
some way. What dogg my motiom

"

2nd April
mncident to
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seek to do? It seeks to condemn the
incident on that day, while this
amendment seekg to justify the incie
dent on that day. Therefore, it 1is
contradictory to my motion. If you
were to incorporate it in my motion,
you would find that the amendment
seeks to provide a justification for the
incident which took place at Cal-
cutth. So I think it is clearly in-
admissible.

SHRI INDRAJIT GUPTA: Mr.
Deputy Speaker, like you, I have
been in this House for a considerable
time. It is a well-established prac-
tice in this House that when amend-
ments are tabled, they go to the
office of the Speaker.

MR. DEPUTY SPEAKER, Nor-
mally, but not today

SHRI INDRAJIT GUPTA: They go
to his office and the speaker or the
Secretary-General or whoever he
chooses to depute screens all these
amendments to gee whether they
comply with the rules or not So
many times we have tabled amend-
ments on various things One thing
particularly comes to my mind A
large number of amendments are
tabled every year to the motlon on
the President's Address A _ large
number of them are not admitted be-
eause they do not comply with the
rules. They are not circulated even
Only after the screening is done by
the Speaker's office which considers
whether they are in order, in con-
formity with the rules, are they ad-
mitted and circulated 1 may just add
that even here . .

SHRI MADHU LIMAYE: Provi-

sionally.

SHRI SHYAMNANDAN MISHRA:
Prima facie it is admissible.

SHRI MADHU LIMAYE: It your
objection is upheld by the Chair, it
goes.

L

MR. DEPUTY SPEAKER: Before
you proceed, let me clarify the posi-
tion. What you say is the normal
procedure. That is that the rules
provide that one day's notice should
be there sq that the Speaker would
have the right to vet the amendments,
screen them, examine them. But to-
day that thing has not happened.

PROF. MADHU DANDAVATE
(Rajapur): Even after soreening by
the Speaker, they can be objected to
in the House °*

SHR] INDRAJIT GUPTA: 1 am not
ruling out a member's right to
object

MR DEPUTY SPEAKER: In parti-
cular, this thing has not happened to-
day I must say that I am alvo seeing
the amendments for the first time
only when I am here just before the
debate began I have not had the
opportunity of even reading the
amendments properly—after this
delete this, after this add this and so
on—and connecting the whole thing
so ag lo have a mental picture of what
they mean Even that I have not
been able to do This is the difficully
today

SHR] INDRAJIT GUPTA Anyway
Let me come to the merit of the
amendment .To get a proper view of
this, let me first read out how the
motion woulg stand with the inclu-
sion of my amendment Then only.
1 submit, you can judge whether or
not it violates any of thesc mnorms
laid down in the rules. It would
read as follows:

“This House delores the gpate of
violence unleashed from Bihar by
Shri Jayaparakash Narayen's fol-
lowers, resulting in the recent vio-
lent incident in Calcutta in which
Shri Jayaprakash Narayan's cor
was attacked and a memher of the
House, Shri Samar Guba. ang his
colleagues sustained lnjurivs™.

Mr. Limays sald that the original
motion was sought to be pegatived.

ury
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SHRI MADHU LIMAYE, Contra-
dicted

SHRI INDRAJIT GUPTA- How 1t
negatives 1 cannot understand The
first point 18 that rwle 344(1) reads,

“An amendment shall be relevant
to, and within the scope of, the mo=
tion to which 1t 18 proposed”

1 humbly submit that my amend-
ment 13 perfeelly relevant for this
simple reason

SHRI MADHU LIMAYE, No

SHRI INDRAJIT GUPTA Mr
Mishra has put forward the argu-
ment that hig motion refers to a par-
ticular tncident, I do not deny 1t, but
that particular incidenl was a culmi-
nation It 13 not something which
hag occufred in a \acuum, something
in 1solation, there 1s a background to
it 1 have not gone into the ments
of the Calcutta inadent at all in my
amendment All I say 35 that it
18 not something which took place in
s vacuum It 13 related and there-
fore, relevant and perfectly within
the srope of the rules

Secondly. I have read out the mo-
tion as 1t will stand if my amendment
is accepted, and I say thag 1t does not
have the defect mentioned n rule
344 (2) which reads

“An amendment ghall not be mo-
ved which has meTely the effect of
a negative vote”

All 1t does 18 to put the motion of
Mr Mishra in the proper context the
proper background If you read the
whole motion as I seek to amend 1t
it certainly does not have thut merely
negative effect at all

Rule 344(3) of course does noi ap-
ply.

DIPUTY-SPEAKER This 18
m%!ty in making ad hoc deci-
sions on an jmportant debate like thus

We have no time to do cur home
work, no time to prepare, no time to

read anything and we have to carry
on

SHRI INDRAJIT GUPTA In your
anxiety to defuse some tension which
you perceive, please do not ¢o any-
thing at the cost of my amendment.

You yourself have said that 1t is a
political 1ssue which 1s causing g lot
of emotions to be raised here, and
therefore, 1t should not be seen as a
nairow technical thing It has to be
discussed in its proper political con-
text and that 1s the sole purpose of
my amendment which does not nega-
Live the main motion at all, but puts
it 1n it proper context and is there-
fore perfectly relevant gnd within the
scope of the ruleg

MR DEPUTY-SPEAKER Before
we proceed further let us be clear in
our minds as to what we are gomng.
First of all I will mention there are
nine Honble Members who have
given noties of amendments I will
read their names Shr Indrajit
Gupta, Shr1 B V Naik, Shri Shri Nare
singh Narain Pandey, 8hr1 Jyotirmoy
Bosu, Shri M C Daga, Shr1 Madhu
Limaye, Shri Janeshwar Misra, Prof.
M Dandavate and Shr1 N K P Salve,
We ate not accepting the amendments
of anybody else We are first dealing
with Mr Guptas amendment now.
Let me mention this  Because of
shortness of time some amendments
have been circulated some have not
been circulated In the case of
amendments which have not been
circulated I shall read them out So
do not get excited gbout that

This 18 a verv unfortunate situation
about the admussibihity of amend-
mentg to the subject of debate and I
am put in this unenviable position.
The whole House ts seized of 1t and
yet the House cannot decide on it, I
have to decide

SHRI MADHU LIMAYE
you will rise to the occasion

MR DEPUTY.SPEAKER: 1 yill
use  al] the objectivity that [

I hope
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have, and I expect that all Hon,
Members with accept it in that spixit.

SHRI N. K. P. SALVE: At the out-
oot I beg to submut that go far as this
not accept the very premise of this
#ide of the House is concerned, we do
motion and therefore in that sense
any amendment to it is squally good
or bad. That is on principle. So far
as admissibility is concerned, the only
objection which Madhuji has raiseq is
on the question of relevance, I think
it is a technical ground.

SHRI MADHU LIMAYE: I have
raised {wo gbjections, that it is nega-
tive and contradictory.

SHRI N. K. P. SALVE: 1t is not so
for this simple reason. What 15 the
pith and substance of the motion? It
condemation of certain violent in-
cidents gnd as a resur of this amend-
ment you still continue to condemn
the violent incidents,

SHR] MADHU LIMAYE: No.

SHRI N, K. P. SALVE: AND it
that be so, any amendment which is
not negative cannot he ruled out
under rule 344. Both condemn certain
alleged violent incidents, and that re-
maing in tact and hence | submit with
great respect that the objection of
negation and contradiction is utterly
untenable,

1 am not moving any amendment.

SHRI VASANT SATHE. I am only
on the point whether this amend-
ment of Shri Indrajit Gupta is con-
tradictory and has at negative pur-
pose Although the amendment takes
the wind out of the sail of the Mover,
}t cannot be considered negative be-
cause alf that jt does is to add a
preface saying that this has occurred
op sccount of such and such things.

SHRI MADHU LIMAYE: So it is
a justification.

SHRI VASANT SATHE: No justifi-
cation, It is only giving the context
of the incident and it will be in fact

dent total, Without

the of tha imel-
this back-
ground this incident will be out of con-
t.xt and will not be complete, Thére-
fore, thisy amendment does g very
usefu] purpose and cannot be copsi-
d:{ed contradictory at all within the
rules.

SHR] DINESH BHATTACHARYYA:
Thig motion by Shri Shyamanandan
Mislira refers to a particulay incident
which happened in a paticular place
on g particular date. And you read
what this fantastic gmendment says.
It shows the way the CPI is going.
The attack was on Mr, Jayaprakask
Narayan and here Jayaprakash Naru-
yan is condemned. How can you accept
this amendment?

MR. DEPUTY-SPEAKER: I am
not concerned with the motives of any
party or person I am concerned with
the rules on the admssibility of the
amendment

SHRI S M. BANERJEE (Kanpur):
The original motion was circulated to
us at about 12-30 Mr Inderajit Gupta's
amendment says:

“after ‘deplores’ inser; the spate
of wiolence unleashed from Bihar
by Shri  Jayaprakash Narayan's
followers' "

It 1s 30 mild and humble It does
not even say “"by Shri Jayaprakash
Narayan™; it only says “Shri Jayapra-
kash Narayan's followers”. Can Mr,
Mishra or Madhu Limaye or Mr.
Piloo Mody vouchsafe for all his fol-
lowerg that there afe no goondas
among them? I want to know this
from Mr. Limaye who never opposes
any amendment moved by any oppo-
sition member, Mr. Bhattacharya says.
the origina] motion ig gbout Calcutta
wheress the amendment refer to
Bihar. Sir, from Bihar Mr. Jayapre-
kash Narayan had gone to Calcutta
and from Calcutta he has again gene
back to Bihar. So, the amendment is
perfectly in order.

SHRI PILOO MODY: The original
motion payy thet we deplore the vio-



i-m menud n c-lem on Mr.
Jayaprakash Narayan and his follo-
“-wers. The amendment says, which
has been caused by Shri Jayaprakash
. Narayan and his followers in Bihar.
-}t is meaningless, Look at it this way.
Aead together, the ‘original motion
and the amendment will mean, we
deplore the violence perpetrated in
Calcutta on Mr. Jayaprakash Narayan
and his followers, which has been
. cmused as g result of violence unlea-
shed by Mr. J. P. and hig friends, If
this is not contradictory, I do mnot
know the language,

SHRI H. N. MUKERJEE: (Cal-
cutta-North-East): Let us go down to
the essence of the matter. As you
-rightly said, you are not concerned,
and the Chair should not be concer-
ned, with the merits of the proposi-
tion one way or the other or the poli-
tical motivations which might or
might not be there. To my mind,
ihere is no contradiction, in so far as
the technique of Pariiament goes, bet-
ween the original resolution and the
amendment, because the essence of
the matter is deploring of a certain
incident. If we accept the amend-
ment under discussion, we continue
to deplore that incident but we only
explain to the extent possible an
amendment the perspective in which
it took place. The essence of the
malter being the deploring of the
incident gnd not any kind of lauda-
tion of the J. P. movement. it is per-
fectly in order {o suggest through an
amendment that the incident gid not
‘mappen in a vacuum or in complete
isolation without any perspective.
The -amendment only puts in a very
symmary form the perspective in
which a very unpleasant thing has
taken place, and it is perfectly in
- erder. ;
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SHRI MADHU LIMAYE: You have
te judge whether it is contradicturv

to the original motion or not. So,
these considerations are relevant,

MR. DEPUTY-SPEAKER: Let me
make it very clear again that, for the
purpofe off the admissibility of an
amendment, 1 am not concerned on
whom the blame should or should not
fall.

o wew fagre; wagay : IR
weyer. we Ffww, arr =l qwwd
AR R AT w #
wraar A& g7
MR. DEPUTY-SPEAKER: That is
my shortcmm.

s wew fagrd aody : & faQ-
fagi dix gadwt & T af ;| €



303 Violewt Incident APRIL 9, 1070 (n Culowtts LMadn) 04

g o wrwaa fea o e &
T o AT ATAET WY T G
AT §T ATRT WY AT W A
& 1 o oeralter o o dvivew & v
oft waw wror o & wadet f =
FET NEY ¥ wWr ¥ quewe-fadey

NN E

*ft gerefrer apor fagre #y gy fir o
T wEy §) qf moyw ¥ fx SR
Wy W W (SR T g E o
 fow, o wfe WeEw 8
qeqfs w1 gEer W s o
(=vagre) o= & P uy Tavsqe s
4]

T wgar & Iw ug anew AArw
TIAT ¥ WAL ¥R F A7 fug fpy
¥ wreyes oY far v wa A
ag SmwErdt & g wAaE o TR
£ & T TR § gy Wy § Ao
T HT LA iy v Yy B A
Ll

W wq fasd - wwe oy dfes
w&Y, AT g% T IO AT A
w1 1€ s f A8 % o

MR. DEPUTY-SPEAKER: I think

the discussion i3 getting protracted
and enough submissions have been
made.

PROF. MADHU DANDAVATE:
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MR. DEPUTY-SPEAKER: It is &
different question.
you ruling.

SHRI NARSINGH NARAIN PAN-

DEY: You hear me first gnd then give
you ruling.
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PROF. SHER SINGH (Jhajjar): Sir,
1 do not want to go into the ments
of the Motion. My two friends, Mr
H. N. Mukerjee and Mr. Indrat
Gupta, even though they read out
the Motion a3 amended, did not ap-
preciate one thing,

Here, the original Motion ssys

“This House diplores the ro™
violent incident in Calcutis... '’

It mesns, what is deplored is (he
incident. But in the amendment

what is diplored Is not the incident®
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but the spste of violence. If you
Tead the Motion, a8 amended, it says:

“Thig House deplores the spate of
violencey unleashed from Bihar... *

It means, the Motion, gs amended,
deplores not the incident but the gpate

of violence, So, the object of the
amendment 1s negative. It negatives

the original Motion. Both are con-
trary to each other gnd different in
scope.

AN HON. MEMBER- He is a former
Minister. (Interruption).

MR DEPUTY-SPEAKER. Now, if
the hon Members are ready to listen

10 me, then let me first formulate and
then give my ruling

I think, the most powerful support
to the amendment tabled by Mr. In-
drayt Gupta was given by Mr. N N
Pandey just now. He mentioned the
case of Mr Chiranpb Jha, a very un=
fortunate thing We deplore a thing
like that He also said that we must
condemn violent gctivity. Of course,

we must do that But my difficulty
is exactly there

Now, 1 am at a loss to kow what
the Members want to discuss

SOME HON MEMBERS: Violence.

MR. DEPUTY-SPEAKER- T agree,
But if you want to discuss the space of
violence, you should come with a
separate or different motion This 1s
my difficulty

SHRI INDRAJIT GUPTA:  Any-
how, you cannot prevent the discus-
slon even though you may rule out
my amendment.

MR. DEPUTY-SPEAKER: That is
true. Here, I am concerned with the
admussibility of an amendment

SHRI NARSINGH NARAIN PAN-
DEY: When you are discussing one
violent incident, then other violent in-
tidents also come in.

MR. DEPUTY.SPEAKER: I am con-
cerned with a very limited g
whether this amendment u:‘.n;rn'
Indrant Gupta 15 admissible or not
admissible, That is the man point. I
am not shutting out the discussion.

I thoroughly endorse and support
what you say.

Let us read Mr. Shyampandan

Mishra’s motion as  admtted by the
Speaker., It reads:

“This House deplores the recent
violent incident in Caleutta sn which
Shn Jayaprakash Narayan's car
was attacked and g member of the
House, Shri Samar Guha and his
colleagues sustained injuries”

What 1 the crux of the motion? The
motion 1s that it condemns the recent
violente incident in  Calcutta,

It particularises the incident ..,

SHRI SHANKAR DEV (Bihar):..
which originated from Bihar.

MR DEPUTR-SPEAKER: Let us
understand the motion It 15 on that
particular incident only  He 1s con-
cerned with the “world government”.

How c¢an he be concerned with small
htile things here?

Now. let us read Shn Indrajit
by the Speaker
Now, let ug read Shri Indrrjit
Gupta's amendment —
“This, House deplores the spate

of violence unieashed from Bihar by
Shr: Jayaprakash Narayan's follow-
weres resulting in the recent violent
incident in Calcutta in which Shri

Jayaprakash Narayan's car was at-
tack *»

The main motion as admitted by the
Speaker is to condemn g particuar in-
cident while the motion of Shri Indra-
jit Gupta is to condemn the spate of
violence all over the country of which
this is only an example.
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SHRI INDRAJIT GUPPA; T am try.
ing to bring it within the compatence
ﬂucm

{Interruptions).

MR, DEPUTY,.SPEAKER: 1 am
concerned with this lmted question.
I would request Hon'ble Members
who are all knowledgeable and intel-
ligent to kindly understand The first
motion deplores a particular incident
and the second says ‘the spate of vio-
lence all over the country of which
this 18 only an example’ The rele-
vant point here 1s the scope. Now,
the first motion's scope 1s only a parti-
cular incident and the second motion's
scope 18 violence all over the countiy
of which this 1s only an example Now,
1 would fully agree that there s
violence not only in Cajcutta
but all over India and all
over the world. There 1s more violen-
ce 1n Viet Nam and Cambodia and if
you want to talk about the whole
world you can do so,

T therefore rule that while I fully
appreciate that 1t would have been a
more meamngful debate in this House
it we discuss the spuate of violence all
over the country--I fully agree —but
for the purpose of an aniendment I
think Shn Indrdant Gupta’s amend-
ment has too big a scope and 1t can-
not be put within the scope of the
motion by Shr1 Shvamnandin Mishra

offt o frar ww & A
gEHEE ¥ T q §owdar & A
wigar § fe St uR Wzw wreT Ay
fx oyg § o & =7 wrzz v Hfam

MR. DEPUTY-SPEAKER. 1If all
Members agree and if all those who
have given notices of amendments
don't want to moye them and if they
waive their right, then we can proceed
with the discussion now.

SHRI MADHU LIMAYE: I want to
move it.

MR, DEPUTY.SPEARER Now I
would call 8hri H, K, L, Bhagat,

SHRI H, K. L. BHAGAT (Hast
Delbi): Mr, Deputy-Speaker, Blr, let
us consider whether the conclu-
sions  drawn by Prof Shyam-
nandan Mishra and the allegations
made by him in his speech are justi-
fled by his own facts uiespective af
the facts being duferent. I am mak-
g a very respectful submission om
the facts enunciated by Prof. Shyam.
nandan Mishra humself What has
Mr Mishra told us- He has said that
there was a very serioug conspiracy,
there were very serious preparations,
to attack Mr. Jayaprakash Narayan,
there was an attempt to hqudate hum,
that an attack on the car was an
attack on Shn Jayaprakash Narayan,
the police wele the mute spectators
the demonstrators were very aggros-
sive These are the focts which Mr,
Mishra himself has given, I w~ant to
ask him whether, from his own facts,
his concjusions and allegations are
justified Accarding to hum, thous-
and of demonsirators, ag er a pre-
planned conspiracy to attack Mr.
Jayuprakash Narayan were there,
the police was plaving a muts role:
the conspiracy was there to liquidate
Mr Joyasprakash Naiayan Dut Mr.
Jayaprakash Narayan continued to
sit yn hus car 1 am rather surprised
How 1s it that, with all his asseition
of these facts, no harm whatsoever
v.as caused to the persun of Shn
Jayaprakash Natayan? How could it
be suid that the police did not have
him? Our friend, Prof. Samar Guha
savs that he has received a few abra-
sions n the melee that took place
thers Are we to believe that the
thousands of uggressive people, hold-
ing demonsirations out to atteck Mr.
Jayaprakash Narayan, the polics be-
ing the mute spectators, allow Mr.
Jayaprakash Narayan to gii quitely
in his car and cause no damage,
whatsoever, to hig person? 1 want
1o ask this of Mr.



o the Prinre Minister. It is obvi-
ous. - I do not have to go nte any
sther facts to come to this = conclu-

sicn.© Hiy

conclusions and allege-

tiong are not ut all justified by  his

wn facts. How could Mr, Jayapra-
kish Narayan continue to sit in his
car without any damage to his per-
éon whatsoever? He had finished
one meeting earlier very peacefully.
There was no disturbance, I have
been told that there was another
mieeting which he had addressed and
there was no disturbance at all. It
is obvious that no attempt was made
to harm the person of Mr, Jayopra-
kagh Narayan whatsoever, Nobody
hag alleged. Even Mr, Jayapra-
kash Narayan has not alleged that
enybody tried to open the car or
tried to drag him out of the car or do
sny physical violence to Mr. Jaya-
prakash Narayan, Nobedy  has
made these allegations, In the
lact of these things, even presuming
that the facts given by Mr, Mishra
Pre correct, it is clear that Mr. Mishra
is fabricating his allegationg and
mpeh_.lsiom only with a political mo-
tive, understanding full well what
he does.

6.39 hrs
(Dr, Henry. Austin in the Chair)

- The Chief Minister of West Bengal
hag said that he is sorry that Mr,
Jayaprakash Narayan could not ad-
dress that meeting, that he had fail-
ed to address that meeting. This
thing has bhappened thet Mr. Java-
prakash Narayan faile to address that
meeting, may be for whatever reason
Bay be, there was some trouble bet-
ween twp groups of people. Lt us
keep that aside for the time being.
R.""‘L“_'- the conclusion is that he failed
lo address the meeting, and the Chief
Minister of West Bengal has very
fghtly regretted that he could not
ddress that meeting, But the whole
peint is this. Who is responsible for
Hils cult of disturbance in the meet-

Mgy in this country? Let us eee that
Precisely. I want all of us to consi-
der It dispamlonately. 1y it

§
&
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at he grossty . " instance where somebody hag failed

to gddress a meeting? Is it the only
instance in this country where there
was an alleged demonstration at 3
time when a meeting was being held?
I want fo tell you that recently,
when the Prime Minister addressed
a meeting in Delhi in connection with
th2 Centenary of Chhatrapati Shiva-
ji, a group of women from Maharash-
tra had been sent to this meeting to
disturb the meeting,

These women got up in the meeting .
and tried; and these friends stood up
in defence of those woman and said
that they had a right to go and stand
in the meeting and protest, They
justifie; it on the floor of the House,
I wi ¢ to remind you about Mr.
Barooah's meeting at Baroda. Who
tried to disturb jt? Was it not at-
tempted to be disturbed? Were not
stones flung? I am not justifying
this, I am against all kinds of dis-
turbances in the meetings. Some
pepole tried to disturb Mr. Baroogh's
meeting. Stones were flung in  the
meeting. Sir, even at Lucknow dur-
ing the UP. elections, when the Cong-.
ress President, Dr. Shankar Dayal
Sharma was addressing a meeting—
I am a witness  tp it: 1 was presen
There in the meeting, .
Similar attempts were made
to disturb the meeting. During the
UP elections,, even their leader had
said that the Congress jeeps will not
be allowed to proceed and Congress
meetings will not be allowed to be
keld, What was done in Patna in
several meetings? Sir, Mr. Jaya-
prakash Narayay has a right to ad-
dress a meeting; certainly he has a
right. but the legislatar has the right
to atlend the Assembly. He cannot
be prevented. Who pleased for the
intimidation: who had said that legis-
lators should be slapped? He with-
drew it and said that it was said
jocularly. I say that the Vidhan
Sabha has & right to sit. I say that
the student who wanted to appear in
the examination had a right to go te

the examination—but he was
shot at. He was = short . at
Did  this friend bring in -a

resolution to condemn it, Sir? Distur-
bing a meeting iz bad. thoroughly
bad and it should not be encourag- -
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somebody fails {o attend a meeting,

- should it become a subject matter of

Md‘u:t an MLA from Naysarl in

a resolution or 3 motion in this
House? That is g question for us to
see. Who is responsible, who has
given g call? With respect, I yppeal
to my hon, friends I do not know;

_ 1he appeals were never responded to.

T appeal to them to consider as to who

- ig taking the politics to the streets.

Who has given the call to the people
to take recourse to extra-constitutio-
nal mreang and extra parliamentary
‘means? (Interruptions) Mr, Vajpayee
himself once remarked that exua-
‘parliamentary means are justified;
what are those extra-parliamentary
means? You remember, Sir, that
originally Mr. Jayaprakash Nara-
yan had said that ten lakhs of people
would gherao the Parliament. That
was the language used. I quote; no-
body can contradict me; and later on
he changed the language and said
that it would not be a gherao; it would
be a march. Eventhe Parliament
was threatened to be gheraced. Parli-
ament has a right to meet, collectors
and district administrators have a
right to govern. And you say that
you are forming parallel govern-
ments. Sir, it looks ridiculous. (In-
terruptions).

MR, CHAIRMAN: MR. Mishra:
you may say this when your turn
comes, Mr, Bhagat may continue,

SHR] HK L. BHAGAT: I am speak-
ing, on behalf of my friends, 10 plead
for democracy, constitution and the
Tule of law Mr, Mishra had discove-
red. in Mr, Jayaprakash Narayan a
god. The same god has said that he
will Thold elections in  the
country; and you are preaching to us.
Please, now, keep quit, Prof. Mishra.
forget your intolerance. Learn to have
parliamentary conduct at least in
this House.

(Interruptions).

MR. CHAIRMAN: Order, Order
-Mr, Mishra. you will have an oppor
‘wnity to say.

SHRI H, L. BHAGAT: Is not @

vm !Wﬂﬂ m:,m& illclm {Motn.).

" ed; but’ mm lf. “a meeti _
bado!ldiswtbmtakupucew-f

Gliarat,

, caughf
bythemﬂhdrmhithnu‘ln.hh

face was blackened - #nd he. was.

. paraded on a donkey? Didthcyeom :

out with a condemnation of that incj-
dent? No. Because it sulted
them, As a matter of fact, {f you
parmitmewnynmduzm.w
excused, this motion itself is an
attempt to project the cult of viclence
side and then to stick mud on  the
ruling party. Sir, we believe in de-
mocracy and in defence of democracy,
we would not kill but we would ra-
ther be killed, many more of us
would be killed to defend democracy, ,
but we will not  kill.  That is our’
way.

L. N. Mishra has been killed. My
friends are talking of a democratie
spirit. The other day 1 quoted a
newspaper article which said that
Indira Gandhi iz conducting a very
oppressive and tyrannical regime in
this country and the people have a
right to kill the tyrannical rulers.
That is what is stated in that aricle
I brought it to the notice of this
great House but my {riends simply
indulgeg in jibes and jeered at me.
When certain things are  written,
when incitement to murder and vio-
lence is done in written words, then
our friends ridicule it. These very
friends took it lightly. Now, the
very day this incident relating to the
Chief Justice happened, Then, the
next day without finding out - any
fact, newspapers and leaders kame
out with a statement that the incideni
wag planted. L. N. Mishra is killed
and they say that Government hat
done it. 1 want to ask whether this
is a demoeratic conduct, whether this
is a democratic way. Everylhing the
Government has done? ... (Inter-
ruptinos) Intolerance has become ¢
tralt of my friends over there.

My friends were just now talking

raised, Who was responsible for it?
wnohtltheadmtm? :llruorarn
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sin and it is ‘he sin of these people
_ by which the Assembly was dissol-
ved and the peop'e were deprived of
, their representation. Then it was
said that Mr. Chiman Bha: was bad and
‘we want dissolution’ Now, they are
working in  partnership with the
same Chiman Bhai Sir, would
there be a gieater instance of dupli-
eity, hypocrisy and double minded-
ness of thuis Opposition?

Now, therefore, I say this and 1
warn them. Somecbody was threaten.
Flng us, ‘Look, we can do this, we can
do that™ Look We do not wish to
be provoked We would not hke to
be provoked Whatever provocation
you may give us, We would not Like
to indulge in slieet politics Don't
threaten us You know you are
not stionger than us among the
people Do not do 1t 1 tell you

Now, 1t 15 surprising and, I am very
happy as it shows the great confi-
dence of the people of Inu 1n the
methody of democratic behaviwur ond
conduct What has not been dune 1n
thi: country? Now anything and
everything has bee, done—character
assassination, false allegations and
what not. Somebodv said the Prime
Minister 1s attacking Jayaprakash
Narayan Prime Minister's criticism,
if you sce, whenever 1t 1s there 15 a
political criticism

SHRI SHYAMNANDAN MISHRA
No, it 1s personal

SHRI H K L BHAGAT Mr
Mishra, please learn to he tulerant
You are a semior member T have
come to learn from you not to teach
,vou. But I am sortv I have 1> teach
& professor like you

What [ am submilung 1y that the
Police and the Military are incited to
. revolt. Everything 1s being done Mr.
friends said, the Ganga 1s on fire, the
Yemuna is on fire To-day, I must
usy honestly after listening 1o .Mr.
Mishrg that I did not find that he
Weg even inspired by his mentor.

Sir, it is surprising, it is g very
pleasant surprise for me that millions
uf people in India have so far very
rightly, because they believe in demo-
ciacy, not reacted 1n any unconstitu-
tional manner against the most
unconstitutional, undemocratic, violent
ang leuding to anarchv and chaos
movement of Jayaprakash Naiayan.

1 have my grievance agamst this
Government 1 have repeatedly
suid and thev said that they would
consider my suggestion, for issvirg
a While Paper on what has been done
duning the last one year, what has
been said, what has been wnitien dur-
ing thiy one year f{o propagate un-
constitutional means and recourse to
violence I hope the Government
would 1ssue the White Paper soon and
that will establish the truth

Therefore, my suggestion 1s an in-
cident has taken place  Siddhartha
Shankar has very rightly made his
cmments on 1t Now, to exaggerate
that incident out of ail  proporticns
ond distort facts and fabricate alle-
gations 1s the usual and theatrical
way of the Opposition But if they
think that thev can m this way befool
tlhe people of India. they are sadly
mistaken Thev will be only [ochng
themselves

SHRI DINEN BHATTACHARYYA
{Serampore’  Sir, I fully agree with
the motion moved by Shr1 Shyamnan-
dar Mishra in which he has very
rightly given the true picture a3 to
where thiy ruling party 1s leading the
country Ag soon as it was announc-
ed that Shr1 Jayaprakash Narayan
would address a mecting 1n Calcutta,
day 1n and day out theie was propa-
ganda bv tne Conpress, Youth Cong-
ress, Chhatry Parishad and their allies
CP] that they would not allow Shn
Javaprakash Natayan to hold any
meeling 1n Calcutta They started
propagaling that at the time Mr Jaya
Prokash Narayon comes to the Um-
versily they will sce that all the
Lights would be put off You sust go
through their propaganda leaflets and
their people propagating in the streets
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and you will be convinced about pre-
plannegd attack on JP. All the news-
paperg in India in all languages ex-
tept Patriot 1n Delha have brought the
Tacts in its true form  True picture
hag been depicted in The Statesman,
and other newspaper of De'hl and
Calcutta Can you imagine a minister
leading the hooligans and gangesters
to attack Shri Jaya Prakash Naigyan
and s supporttrs Has it taken place
anywhere 1n & democratic country

We tiied our best to convince you
aud our friends 1n the opposilion ag a
what 15 the atate of allans m West
Benpal ang how the people are being
ruled over theie and what st of
terror regime was prevualiing We cound
not convince you but in an anadent of
half-an-hour the whole world come
to know what 15 the 1ule that t e pro-
ple are having not only in West Bin-
gal but throughout India Some Wesl
Bengal papers ang some {alure wrni-
ifers while describing all these thinge
sard that CPINM N cd- sanuld have
sent earthen potsfull of rasrutiag to
the <tudent leaders Subioto Mukhery
and Prrva Renjapn Das Muns  und
their allies CPT

In West Bonge! cemu-fasust  forces
are there and these poople kil ed
thousands of young men of yur patrtv
And now they have started killing
their own men, because of their in-
fightng. The hon Member who spuke
before me satd about  demo.rutic
norms, decency and all that Heie 18
@ gentlemap witting in the front ben-
c¢hes, whose nume 1z Mr Priva Ranjan
Das Munst He w1l agree that every-
day one would find that the roads
there are being blocke] becaus. of
thely mn-fighting resulting 1, murder
of their own cadre Mr Siddhartha
Shankar Ray wag willy willy forced to
come forward with g statement that
road blocking must be slopped But
still everyday you will find this me-
thod of forcibly blocking of road by
Congress storm troopers still conti-
puing. In respect of attack on J P,
Shrl Siddharths Shanksr Ray has
come forward with a statement. He
hag exprassed his regret for the inci-
dent but he bas not condemned the

persohs responsible foy it. He said that
Jayaprakssh Narayan did not come
out of the ecar on his own, I sy
It ig completely wrong and dis-
tortion of facts There were two
meetngs One was n the stu-
dents’ hall.  The teachers were
there JP addressed the meeting The
meeting being hardly concluded there
wgs some big shouting by the Cliha-
tra Parishad and Yuy Congress people
there Just outside the gate of that stu-
dents® hall and even JP was not allow-
d to come out of the hall and get Into
the cm  He was prevented Thig is
what huppened M: Samnr Guha and
other, were there, ang thev helped
Fim to come and get into the car with
greay cifficulty  And the next meeting
Wwas 1o bie held only 100 yards away
You wil! be surpniasd that the hool-
£ preaented haim 'y reach  that
gole  Some vouth congiess people
wueit ther shouting ang , wirl jomped
upy 3 Jie honuet of the car and Fegan
d mine  In the meantime brickbats
were thrown Two Iuicks were
thiown wmed at Mr  Jayaprakash
Maravun 1 will read out here what
Shr Jayaprakash Narovan hog stated
in o Caleutty meeting Thig 15 from
Statosnan It stales

Mr MNaruvan recalled the  ugly
meidenig that had owcurred st Cal-
cutta on Aptil 2 and said ‘whet hap-
pcned there and of which [ mvself
was a victyn W as naked hoohgarism
and ganpelerism in the piesence of
a West Bengal Minister, a West
Dengal MP and 2 posse of police
officets, and the pohire force’

This 19 Mr Jmvaprakash Narayen's
own statement, S

17 hrs

Again, 1 would say that the attemr.
Wog there to throw stones. brick-bals
erd coconut shells towards the car
where J P, was sitting  8till they ssy -
and Shri Siddharths Shankar Iay
will ssy that there wgs no attempt or
no attack on Shri Jayaprakash Nars
yan. | say, the same ol story they
are Tepepting since the year 1970-7L
From that day ohwerds they started



violence on the Opposition, parti-
larly, in West Bengal. Some Mem-
might remember that Shri Sid-
iartha Shankar Ray was chusen by
hrimati Indira Gandhi as a stalwart
West Bengal; when he was the
.ducation Minister here, he was sent
ere when there was President’s rule
prepare the ground for the election
hich wag a mere show. I will say, and
i was totally a rigged election and
fair or free ‘election was there.
When we came to power in 1971, at
that time, (Interruptions)..

r MR, CHAIRMAN: Now you please
ltry to conclude. Your time is already
cver. You were given seven minutes,
You have spoken for ten minutes.
Please conclude now. Congress Mem-
bers are given ten to fifteen minutes.
“ou have been given 7 minutes.

SHRI DINEN BHATTACHARYYA:
1 shall finish within ten minutes.
Flease excuse me for taking a lttie
more time. You please read your own
Congress Papers like the Jugantar,
Statesman, Hindustan Standard,
Ananda Bazar Patrika and all the
English dailies ip the capital. Read
even Basumati which is run by the
Congress in West Bengal. Thevy al
came forward and depicted the inci-
dent as the most ugly one. They pro-
ved by one action that there is no
democracy. no freedom of speech. Sir,
you will be astonished to hear that
during the jute strike when our C.P.I.
(M) leader was going to address a
meeting in Kamarguli suddenly the
Congress hooligansg appeared there and
said that they would hold a meeting;
the police then and there clamped
Sec. 144 there and this tactic has been
adopted by Shri Rai’s Government
apart from straightway breaking the
meeting of opposition by Congress
hooligans under the direct protection
of police. Here is Shri Tridib Chow-
dhry who had been to Dum Dum for
holding a meeting. But, that veteran
leader was not allowed to hold the
meeting. He was told that if he would
hold a meeting, he would not go from
this place alive. This was the naked
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vway of attack on the minimum demo-
cratic right of the people. In Malda
same method was adopted to disrupt
and break a3 meeting organised by
opposition parties. (Interruptions)

Mr. Darbara Singh will not be able
to appreciate what I am saying be~
cause he could not understand how in
spite of presence of police, how se-
called Youth Congress and Chhatra
Parishad storm troopers of Congress
could venture attacking public and
indoor meetings addressed by promi-
nent left party leaders, Why were
these people not pushed out of the
place? The people who were there to
altend the meeting of Shri Jaya-
prakash Narayan, first of all, were
locked up inside the university insti-
tut anj those who were outside, were
nct al'owad to come near Shri Jaya-
prakash Naravan. They were beaten
up and many of them received injuries.
These hooligans with the help of those
so-calledq Yuva Congress and Chatra
Parishad leaders, with the help of
police and with the connivance of the
administration attackeq J. P.'s car.
Shri Jayaprakash Narayan was sitting
mum. He was amazed. He could not
believe that these things could have
happened in Calcutta a metropolitan
city. The left parties gspecially our
psrty C.P.I.(M) were trying to con-
vince him and the people of other
states that the minimum democratic
rights were not there, parliamentary
democracy was subverted, no trade
union right, no freedom of speech.
no security of life, a semi-fascist
terror Raj was prevailing.

Shri J. P. was convinced and the
next day he said that he had under-
stood the reality and he stressed that
in Bengal democracy was in peril and
terror Raj was prevailing. J. P. took
up the challenge and said that he
would come again and address the
people. Congress Party has become
panicky and so J.P. is being threa-
tened by Shri Ray. If vou read Shri
Ray’s statement, you will find that ke
has been threatening that Shri Jaya-
prakash Narayan should not say any-
thing against Shrimati Indira Gandhi.
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Who is this Ray to tell Shri Jaya-
prakash Narayan that he ghould say
this and he should not say this, I say
this sort of thing is going on in West
Bengal and the people of India will
not tolerste this.

Now, what is happening in = West
Bengal and other placcs® It is obvi-
ous, Sir, that they are buding up
capitalism, Prices are go.ng up every-
where. Wages hav: been freezed
Lang distribution is not there Real
land reforms are not taking place,
Everywhere, they arc facing crisis,
The workers aud 1l oidinmy people
are rising up against this ruling class.
But, they want to crush them and
they want to finish them by terror and
by other iepressive measures They
arc terronsing the people

The previous speaker said that we
are now demanding the dissolution of
the Bihar Assembly What did she
{Shrimat, Indira Gandhi) do in 19597
She wag the Congress President She
made her father to throw away the
Communist Government Ig it no* a
fact? We know what happened 1n
Kerals at that tme The Keraia Gov-
ermmment was thrown out because her
father wag in the Centre. With the
assistance of Shri Padmanabhan, they
formed a Vimochan Samithu

MR CHAIRMAN ANl these things
are not relevant The most relevant
point now is. you me exceeding your
time. There are other Membas
Please cooperate and conclude

SHRI DINEN BHATTACHARYYA:
Sir, whatever our friends of the ruling
party here may say, we are now head-
ing towardg a situation where the top
leaders of the Congress want thal
there should be only one party and
only one leader They want dicla-
torship, This 15 the situatiun they are
teading the country o That 13 why,
while condemning the gangesters und
violent attack on J.P, on 2nd April
1 would appeal, through you, to the
people and specially the toiling masses
of our country to stand up and unite
against this gort of gangsterism snd
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hocligana againat the ruling party who
are bept upom crushing our deme-

cratic rights and subverting our Par-
lismentary democracy, ¢

MR, CHAIRMAN: Shrimati Maya
Ray Please try fo confine your re-
matks {0 ten minutes. From the
Congress Party alone, there are aus
many as I8 speakers,

SHRI S M BANERJEE (Kanpur):
This International Women's Year,

MR CHAIRMAN I will give all the
consideration to her on that score.

-
SHRIMATI MAYA RAY (Raigan)):
M:i Chairman Sir. 1 assure you {hat
1 will not take longer time than 18
absolutely neccssary

1 oppouse thi, Motion Furst of all,
I' relates to a State matter which, I
undarstand canrit uy discussed 1n this
House So en ier we have io make
up our minds 1o delete that jule from
our rule-book or we should not allow
such a matter to be discussed here
and stick to the Rules  This 13 my
firg; rround of oppostiion to this
maotion

Secondly, the hon Mover ol the
Mo*ion deplores the recent violent
incidents tn Caleutta Did he dep-
lore them When we were at the re-
cenving end of such violence from the
peitod of 1887 to 1971”7 Or has Shyam
Babu just woken up when such an in-
cidont has taken place now ia Cal-
cutla?

SHRI SHYAMNANDAN MISHRA:
I condemp both

SHRIMATI MAYA RAY. Did he
deplore the violent incidents perpei-
rated by the Party of the hon spea-
ker who hag Just preceded me? These
were 1n 1971 (Interruptions).

Now this venersble gentleman, this
ballowed has been’, Shri Jayapra-
ktsh Narayan, has issued a clarion
call for a ‘total revolution’, He 1
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of which has already taken place.
One victim has already been claimed
and two attempts at murder have
been made, one on the Leader of this
House and the other on the head of
the judiciary

SHR] MADHU LIMAYE Nonsense.

SHRIMAT] MAYA RAY, Our con-
cept of revolution i totally different
It 15 that of a peaceful transition, an
economic, suclal and cultural revolu-
tion, and that is where the bamc
difference lies between gur ideology
and the ideology of the Opposition.
Not a single constructive programme
has been put before our people n
explaming the totality of the “total
revolution” by responsible members
opposite including Shr; Janeshwar
Mishra They have entered into a
programme of appointing agents pro-
vacatures to spark off incidence, such
that a3 gmall, minor incident escalates
into g holocaust

I do not remember having heard
any voice of protest being raised when
members from our party were #irip-
ped and humibated publicly by fol-
lowerg of Opposition recently—I
think 1t took place in Bihar. 1 do
not remember gny._adjournment mo-
tion being moved when the Congress
President was attacked in  Barods,
when Shri Shanker Dayal Singh was
attacked in Bihar or when Shri K D
Malaviya was obstructed i another

Our stand is quite clear,

We condemn wviolence of any kind;
we have always done go and that has
been the principle of our party, We
stand by that even today. But even
Gandhi); said that violence was justi-
fled under certain circumstances and
it may be that such a circumstance
has come about today. Qur stand 18
quite clear We do condemn violence
and we are not concerned with per-
sonalities, not even with you, Mr.
Madhu Limaye We are concerned
with principles while Members of the
Opposition are concerned with x, y or
z Interruptions). When two pro-
fessors are sitting side by side, Sir, it
becomes a very dangerous combina-
tion He 15 one, Prof Dandavate.
Samar Guha is another and so the
entire party is 1n a ternble mess We
do not indulge in  wilification or
character assassination and scurrilous
attacks on persong as do the Mem-
bers of the CP(M) party

There is a another mde to 1it, Sir.
Prof Samar Guha 1s very agitated
because the Professor was approached
by a girl on the hood of car T must
apoligise on behalf of my clan; I am
really amazed at such a bad taste ..
(Interruptions) 1 would have thought
that Prof Guha being a gentleman
and g bachelor would have approved
of his expertence of having provoked
a womspn to climb of car , (Inter-
rupton) !

AN HON MEMBER He 1s not a
bachelor he 18 prepared to be consi-
dered g bachelor

SHRIMATI MAYA RAY Then [
pity hs wife | (Interruplion) Any-
way a woman chimbed a car; he
should have considered it an achieve-

1n this House over that

Anyway. Mr. Chairman, the Ben-
gali woman is highly emotional and
Prof. Guha must have realised this.
But so is the Professor, judging by
his histrionie performances in this
House, s0 much 30, that Professor
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For ug in Bengal the most crucial
factor is that after a pericd of vio-
lence and turbulence which had re-
iarded Bengal by about fifteen years
In its developmental programme, our
boys and girls have brought about an
atmosphere of peace and tranqullity
in grder that we may progress and
we intend preserving that at atmos-
pbere (Interruptions) Time and
history takes no notice of people like
you or me but we do intend to pre-
serve thiy atmosphere of peace so
that the millions of our pevple who
hve pelow the poverty Line and who
are entitled to a decent living can
have our developmental programmes
implemented ro that they can have
atleast the minimum needs that we
promised then and we intend to see
that they live in gn environment of
peace and safely We will not tole-
rate fascist strong arm methods to
disrupt our aspusations and achieve-
mehts at the Yehest of internativnal
forces disturb that peace that we
have brought about Tt makis me
sk, hearing the Marxist Members
speok here gdopting the holier than
thou attitude It 18 they who un-
blathed 2 reign of terror In West
Bengal thank goodness they could
not do so in any other patt of the
count:y Nobody could produce those
conitions of wviolence Shri Limaye
and the hangers nn of Mr J P or
any tther P J P made a mistuke
He had come and gone from Calcutta
maty times The memories of those
boys and girls are not as short as the
memorieg of the Members of the
Marxist Party They had not forgot-
ten what they had undergone during
the timeg of the Marxist yule There-
fore when Mr J P. joined forces

apologising on their behalf; T do
apologise for what they had done; it

will be dong again It he comes to

Bengal with such fovces, including

subversive international forees....
(Intervuptions)

PROF MADHU DANDAVATE:

While the Chief Minister hesg expres-

sed his regrets, she saya that the boys
and girls had done the right thing

MR CHAIRMAN Mr Ray has ex-
pressed his views as Chief Minister.
She has her own views.

SHRI SHYAMNANDAN MISHRA:
We only want the country to know
what she is saymng

SHRIMATI MAYA RAY Mr Chair-
man, Sir, no development can take
place withouy peaceful conditions and
therein lies the provocation go far a8
the Members of the Opposition are
concerned They are not in the least
converned with, or worrled about the
welfare of the average man They ore
only concerned with singing hallalu-
Jahs to a septusgenarian leader who
15 trying to make a dramatic come
back after his days of Sarvodaya,
and having entered the fray screeches
every time the wear und tear of that
process scratches him

The saddest part 13 that there is &
hupe poverty-sifiken world outside
those parties and this House, waiting
in the wings to go forward and attain
a minimum standard of a decent level
of hving That 15 what we should
be discussing here and not what
happened to J P or the girl on the
hood of a car or whether Samar Guha
had suffered scratches what 1 this 1n
comparison to what millions of people
outside thiy House gre suffering and
waiting for

SHR) PILOO MODY Why are we
not discussing it?

SHRIMATI MAYA RAY We are
trying to but bring in such mo-
ﬂonc'md “myw:h. time of the
House

SHRI PILOO MODY: Al the time

is Government's time; why do youU
not discusg it?
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MR, CHAIRMAN: Let her finish
ber speech.... (Interruptions).

SHRIMATI MAYA RAY: They
have unleashed the forces of reaction
in gll its strength. They CPM 1
lurking behind the skirts of the Jana
Sangh and BLD and other reactionary
parties and are attempting g ‘‘come
back”... (Interruption) through the

As 1 said, we can forgive them
for, 8ir, “they know not what they
do,” but we cannot forget. We in
Bengal have had our share of this
revolution and a bloody one at that,
Sir, literallly, when the CPM took
over gnd ruled Bengal for 22 months
Where was Mr Jayvaprakash Nara-
¥an and Professor Guha when one
after one of my Chattra Parishad
boys were brutally murdered anl
Yigudated” Sir, there 1. not a <ingle
burning ghat in the districts of Ben-
gal that T have not viated during
that period, where one or other of
mv boys was cremated, gfter being
killed in the most barbaric manner

I do not recollect Mr Javaprakash
Nerayan emerg.ng from his Sarvo-
daya retreat to jon 1n in condema-
ing suth octs at that ime 1 dn not
remember hearing his ery of protest
armnst <urh ductardly  acts Nov o
single voice of piotest wa, rais-
ed by our enerable Profossor
Guha aor the mover of this Re-
solution No he only deploves refent
evenis 1n Calcutta. not the old ones
I will remind Prof Guha of the in-
eldent at Ethora in Bengal where a
Communist Party Marxst girl called
Tarafdar stabbed and murdered a
Chattra Parishad boy 71 known be-
cause I visited that place where a
teacher also was speared to death
through the bars of a window in &
locked room. by the very very good
boys of the Communist Party
(Marxist) loyal card-holders
(Interruptions) Does Prof Guha re-
memher? Whereas some Bengall
women know only how tp pound the
hood of a car, others are taught by

some parties to kill? You have jon-
ed hands with them, remember that
I am serious about it, (Interrup-
tions)

Shri Samar Guha (Contai):***

MR CHHAIRMAN Mr Samar
Guha's observation will not be re-
corded

SHRI ATAL BIHARI VAJPAYEE
(Gwalior). Just now you have said
that the remarks made by Professor
Somar Guha will not go on record.
May I know the reason? One may
or may not agree with the remarks
made by Professor Guha but they
were not unparhamentary.

SHRI C M STEPHEN (Muvattu-
purhat When a member speaks, if
the member does not yield and still
another member makes some re-
marks, those remarks will not go into
the records

SHRI SHYAMMNAVDAN MISHRA-
My hon friend, SLni Stephen, con-
tends that since the hon lady Mem-
ber had not vielded, therefore, the
1emarkg madr by the hor Member,
Prolessor Guha, vould not go on re-
cord Mayv I remind him that when
one makes an interruption even
while sitting those interruptions go
on tecnrd?

MR CHAIRMAN They .re indica-
ted as interruptions

SHR] SHYAMNANDAN MISHRA:
Then, you would be pleased to re-
call that the hon Member was speci-
fically referring to Professor Samar
Guha all the time and was directing
her attack ggamnst him Do you want
him to bear all the attack?

SHRI ¢ M STEPHEN: He is the
subject matter of the resolution. So.
he must be amendable to criticism
(Interruptions),

*+*Not recorded
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SHRI SHYAMNANDAN MISHRA
Professor Semar Guha hag besh men~
tioned in the resclution &g had been
assaulted. Does that constitute a
crime? Professor Guha has not yet
made his submizsion in the course of
the debate. Since he has gustained
injury, is that considered to be a
crime for her to make some remarks
against him? Is that the point?

SHRI C. M. STEPHEN: There are
two things which I want to empha-
size. The question ig whether your
ditection that his remarks must not
80 on record js correct or not. The
hon. lady Member was having the
floor and she was continuing to speak.
She was holding the fioor and she
was continuing her speech. Simul-
taneously, Professor Samar Guha was
carrying on a parallel speech. An
occasional interruption is one thing.
But continuing a speech when ano-
ther hon. Member is speaking is a dif-
ferent thing. Both cannot go on re-
cord together. Therefore, when the
hon, lady member has not yielded
but wag addressing the House, any
other speech made on the floor of the
Houge must certainly remain off the
record and, so, your ruling is abso-
lutely correct,

Secondly, Shr; Mishra says that the
hon. Member made an attack on Pro-
fessor Guha two or three times. The
only point for discussion today s
whether the alleged attack on J. P.

red by the Parliament of India. When
we discuss that question, whether the
attack on this member is of such a

expunged which are unparliamen-
tary. For your information and for
the information of these people here,
there 1z actually a dictionary of unm-
parliamentary expressions. I have
seen that very often, noy knowing
enough of the language, many words
are sought to be expunged which
should never have been expunged. The
whole procedure of expunclion is to
be used only in that case Anything
they can be heard by the Reporters..

SHRI VASANT SATHE, That
nothing to do with expunction. This
18 something said without the per-
misgion of the Chair. That 15 why it
1s not going on record.

SHRI SHYAMNANDAN MISHRA:

Expunction 18 not a disciplinary ins-
trument.

SHRI PILOO MODY: I am glad
that Mr. Sathe intervened because it
gives me 4 further opportunity to
clarify the situation. The Chmir is
not a deciding authority as to what
is smd with his permission or not
The Chair merely regulates the pro-
cedure. It does not decide what
should be said by whom and when. I
a Member chooses to say something,

will be the judge whether that was a
just or an unjust thing that was said,
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the oase is different. There was a
parallel speech made by Mr. Samar
Guhs when the hon. lady Member
was speaking. Hence, when an hon.
Member makes a parallel speech
without the permission of the Chair,
the Chair is right in saying that it
will not go on record. Because he
was speaking without the permussion
of the Chair and meking a parallel
speech, it should not go on record,

MR. CHAIRMAN: The hon. Mam-
ber, Shri Vajapyee, raised a point of
order. I thought 1 should examine
the validity of his argument. So, I
allowed the hon Members to make
their submissions I am thankful
to them for expressing their viws on
wvarious aspests of it

As the hon Members have noted,
when interruptions were being made,
1 was taking a lenient attitude. I
know this is a matter on which there
is a considerable interest evinced.
These interruptions were allowed,
Some hon Members wanted to say
something and they sought my per.
mission tacitly or I gave the consent.

In this case, 1 reuested Shrimati
Maya Ray, to conclude her speech
But the Congress Members and the
Chie?t Whip indicated that they were
prepared o Eive more time to her.
8o, 1 was giving her some more time.
She was holding the floor in her
own right. If anybody wanted to in-
tervene and make any observation,
naturally, it should be with my
consent, with the consent of the
Chair or only when she yields Here,
what happened was, knowing as I do
8hri Samar Guha's nature, | was to-
lerent and 1 allowed him. But again,

dly. Aguin, he persisted and, there-
fore, 1 had to take a firmer attitude,
in tune with the spirit of the House
and in conformity with the Rules of
and Conduct of Business
this House, I hope every hon.
ber will agree with me that, in
$his great and esteermned organ of our

!

State apparatus, in this august House,
proceedings cannot be conducted
unless we conform to the injunctions
of this House. It is in this context
that 1 said that, without the permis-
sion of the Chairman, nobody culd
interrput. I hope Bhri Vajpayee will
agree with me. 1 did allow the
first one or two interruptions, but
when he persisted, I said that it woud
not form of the proceedings.

Shrimati Maya Ray.

SHRIMATI MARA RAY: What
is happening today are merely trends.
If you allow such an atmospher to
prevail and escalate, this country
will be plunged into such conditions
of anarchy and chaos that will sweep
away Mr. Jayaprakash Narayan and
Mr. Samar Guha in its wake, and all
the progress and development which
we need so desperately, will be re-
tarded by decades.

The positive action of Shri Jaya-
prakash Narayan and Shri Samar
Guha was to use vulgar and scurri-
lous language i attacking our Prime
Minister. i

The reaction of our youth in Ben-
gal was to protest. The public of
Bengal has given a fitting reply to
his movement and will continue to do
under such circumstances. Do not
trifie with Bengal or Bengalis. You
do not know them It is our youth
and our youth alone, along with the
West Bengal masses, who will resist
this conspiracy launched by the
Right Reactionanies end their han-
gers on like the CMP and other in-
ternationa] agencies. It is they who
had driven out gondaism gut of Ben-
gal between 1967 and 1971 and they
will still do so again today, for, Shri
Jayaprakash Narayan has jointed
hands with those very same forces
and we will not allow those forces to
return through the back-door, with
J. P. or any other person.

There cannot be anone-sided fray.
It you have your say, we shall ha¥&
ours also Bengal is not pusillani.
mous or afrasid. We have been thr-
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ough our trisls of fire and are pre-
pared to go through the same again
1o preserve what we have attained,
Nothing <an stop us, not Mr Jaya-
prakash Narayan or any one elae. We
do have our loyaltieg and we shall
stick to them. Our loyalties are to
our national leaders and to the Lea-
der of this House, 1n particular We
are not apologetic for having our
loyalties or for being members of &
democratic society We do not pre-
scribe  to  the fascist strong-arm
methods of the member, opposite

With these words, I conclude, and
I thank you for your indulgence, Sir,
as well as the indulgence of my lol-
Jow members on this side

SHRI INDRAJIT GUPTA (Alw
pore) Mr Chairman, ay far as the
incident 1n Calcutta 15 concerned,
which forms the subject-matter of
Mr Mishra’s motion, I am afrayd no
amoun! of debdte 1in this House will
bring about agreement on what actu-
ally happened there We can argue
t111 we are blue in the face and even
the statementg which may be made
by those few people here who hap-
pened to be present on the scene will
be different Most of us were not
present, neither Mr Dinen Bhatta.
charyya wus present, now was [ pre-
sent, nor wag Mrs Maya Roy present
Mr Priya Ranjan Das Munsl was pre-
sent and so wag Mr Sama: Guha, but
they will give diametncally oppo-
site versions of what happened. we
can only rely on newspaper reports
and photographs It was precsely
for this reason that 1 wanted to widen
the scope of the debate Otherwise,
it is quite futile I am grateful to
the Deputy-Speaker that, though he
ruled out my amendment, he did
make the observation that it would
have been a more meaningful debate
it my amendment could have been
accepted, but it could not be, unfor-
tunately, accordig to the rules

Now, what are the few facts which
are not disputed by either gide about
the Caleutty incident? One is the
fact thet Shri Jayaprakash Narayan
was pevented from addressing &

meeting at the University Institute
Hall. This iy accepted. Becondly, it
is also accepted that shortly before
he went to the Institute hall he had
addressed a meefing only a hundred
yards away, at another hall called the
Students Hsall. All of us are familixe
with those places It is hardly a
hundred yards away It is a amall
hall  About 200 pcople can perhaps
sit  That is accepted. (Interrup-
tions) The third thing which s ac-
cepted, because the photograph pro-
ves it 15 that & gir! or g woman—I
do not know, her age cannot be de-
cided from the photograph sghe bee
longs to the fomimine sex, she has @
long pig-tail, the pig-tall |is very
much visible—was, according to the
photogiaph, sitting on the top of the
hond or roof of Mr Jayaprakash
Narayans car It i» also agreed that
Jaydprakash Narayen did nut suffer
amy injurs What was in somebody's
mind, we do not know He did not
suffer any mnjury My hon  friend,
Mr Samar Guha first claimed ihat he
suffered some injuries and that he is
having internal  hacmorrhage and
what not I am sorry for that if it
had happened, but my conterition 12
that on the basix of these 3 or 4
facts which are undisputed and
which ate not a matter for contro-
cersy, can one come to the conclusion
that there was a deliberate attempt
to murder Shri Jayapgakash Nara-
yan® Thore should be some limit o
these things 1 do not approve of
this business of physcially prevent.
ing people from holding meetings,
whoever it 15, though it may sound a
goody-gondy thing because nobody
ubserveg it in this country; but to say
that because he was preven-
ted from attending the meet-
ing at the Institute-—though he had
held another meeting perfectly all
night earlier, hall an hour earler,
hundred yards away—snd to say
that because a girl had gone to the
roof of his car, therefaore, there was
a disbolical plot to murder him—that
is more than I am prepared to swal-
low. (Interruptions) That is net in
the motion, It is difcult to put it
in the motion; but that Is  what s



333  Vwlent Incident CHAITRA 18, 1897 (SAKA) n Calcutta (Motn) 334

being tried to be proved here on the
ficor of the House Therefore, as far
as this Calcutta incident goes, I
want to say that facing hostile demo-
nstrators, I am afraid, 15 part of the
occupational hazards of polities All
of us have faced It some time or the
other

SHRI SHYAMNANDAN MISHRA
Now you dont, we are glad you are
safe now

SHRI INDRAJIT GUPTA I wll
tell vou wapt ] mean If one hag to
run the risk of a hostile demonstra-
tion now and then one does not com-
plain and gererwmly one does not
ery if one gets ong or two  bruees
You have to pet used to that I do
not know whether Mr Piloo Mody
has got that eapenience I read 1n
thy newspapers that Mr S.ddhaitha
Shankar Ray has expre.sed his re-
great, because, as he hag said, some
of the boye got over-excited This 18
what he has stated 1n i statement
That means that he has expressed
his regret for the fact as ! under-
stund 1t, that s)me boys had got
excited and surrounded his car and
all these things took place There
were no  weapaons {Interruptions)

SHRI SHYAMNANDAN MISHRA
Iton bar, of ¢ourse

SHRI INDRAJIT GUPTA  There
wete no lethal weapons alleged by
anybody You can now talk about
iron bars and machine guns and
every thing They are not establi-
shed anywhere

SHRI SHYAMANDAN MISHRA
Jayaprakash Naravan has seen the
iron bars w1n the hands of many of
the houligans (Interruptions)

MR CHAIRMAN Let us hear
him,

SHRI INDRAJIT GUPTA My
point is, whether one approves or
disapproves of all these things 1 do
not approve of them but how was
it, that if. as i1t 18 alleged, the crowd

had gone there to atfack and kill
Shr; Jayaprakash Narayan, the
meeting in the students’ hall & hun-
dred yards away was held perfectly
peacefully and orderly? (Interrup-
twwng Secondly, f the peo-
ple of Calcutta in large
numbers had really wanted to
hear Jayaprakash Narayan, could
anybody have stopped 1t? (Interrup-
tums} They shou'd know that Biher
18 nut West Bengal  They  should
know that tInterruptions) Mr,
Dinen Bhattucharyya please dont
proicke me into saying something,
becduse Mr Javaprakash Narayar 1s,
now, cunvinced he said that by his
experience that day, he 15 convinced
that the CMP's allegations about
terror during elections earlier are
now confirmed (Interryptions) To-
day they are completely confirmed
When I contested this Lok Sabha
election in 1971—let them know;
can they deny it I was  fighting
against the.r candidate—in the con-
stituency, in four of the Assembly
constituencies within my area, v
Behala West, Behala East, Jadavpur
and Maheshtala I and my workers
were not able phvsically to go any-
where even to hold any meeting
(Interruptions) I say that 1t  does
not lie in the month of these people
(In*erruptions) 1 ¢

MR CHAIRMAN
down

SHR] INDRAJIT GUPTA The Se-
cretary of the branch umit of my
party in an area called Bansdrom.
(Interruptions)
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gel, o fewr v ) vy (e,
W P BfR wr g 9wy e
Fewarery ?

MR. CHAIRMAN: Mr, Indrajit
Gupta, please continue. We have had
encugh interruptions, I suppose.
Please, no more interruptions.

SHRI INDRAJIT GUPTA: There
must be some limit to buffoonery
also.

MR CHAUMAN:; Let ns be seri-
oug gbout it

SHR] INDRAJIT GUPTA: During
the election, the secretary of the unit
of my parly in a place called Bale-
doni, which is in the Jadavpur cons-
tituency, Comrade Netaji Mukherjee,
was murdered during the election
campaign. The case is stil going on
He was not murdereg by Congress-
men. We know who he wag murdered
by. We do not want to say it here.
And only 3 days ago, every newapaper
here algo carried a report of the con.
viction of the 3 people of the CPM
who had murdered one of our eldest
and most respecied leaders, BSuren
Dhar Chaudhary. They have been
convicled-it is in the newspapers—
afier & prolonged trial

SHRIMATI MAYA RAY: Ask
Dinen Babu what he has 1o say now

SHRI DINEN BHATTACHARYYA:
How many of our people you have
killed?

(Interruptions)

MR CHAIRMAN: Please let us
get out of this insensible murder
business.

SHR! INDRAJIT GUPTA: All 1
want to say is that it is not some-
who is threatening Juyspra-
Narayan as to what will happen
comes to Caleutta. I think It

ty indiscreet, 1 should say ond
unwine of JP himselt tp have

i

ismsusd s threat before he Jeft Celout-
h.m!vﬂlmm-.

Yum SHYAMNANDAN MISHRA:
es.

SHRI INDRAJIT GUPTA: ..and 1
will show you,'

SHRI BHYAMNANDAN MISHRA:

‘T will come back'—dis it a threat?
(Interruptionx)

SHR] INDRAJIT GUPTA: My hon.
friend from the CPM was not there
to welcome him thet day, Not a
single CPM leader wa, there to wel-
come him or tp protect him that day.
Where were you? You are champlon-
ing him now Why were you not in
the College Square on that day?

(Interruptions)

At least Mr Samar Guha had the
courage of his convictions to be on
the spot, but these gentlemen were
not to be found anywhere Now, they
are tolking here

(Taterruptions)

MR CHAIRMAN- { can undor-
stand the feelings of the Membery of
this side, but you should not go on
to the extent of interrupting »
speech.

I nterruptions)

Order, order Please sit down. 1|
on my legs Dleage co-operate.

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram).

'ﬁ'l

recorded.
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‘18 ey, §

SHAI INDRAJIT GUPTA: The pur-
pose of my amendment which was
onfortunately rejected or ruled out
was to show that there was an origl-
nal sin which was responsible for all
this chain of things that were taking
place. 1t Iy gbsolutely a native and
a non-political way 1o consider this
problem without reading it in that
something suddenly
bappening out of the blue in the vac-
uum? I do not gay that if you slap
me, Mr. Mighra, that I would beo
justified. .,

{Interruptions)

MR. CHAIRMAN: 1 know he is
interrupting. but you address the
Chair. Mr Mishra will also co-
operaie

8HR1 PILOC MODY: The original
sin 18 October revolution

SHRI INDRAJIT GUPTA: When
Mr. Jaya Prakash Narayan first
launched his movemegnt in Bihar on
the 18th of March, 1974, his chatra
sangharsha samiti indulged in ram-
pant kinds of arson, etc.

Tt was Everyman's Weekly, which is
whose Paper you know very well,
that Everymun's paper had to wrile
at that time —

“loot ant ar-on do nut make a
revolution” and that “yf they want
o make & revolution, they must do
it with the peuple rather than
against the people” because “what
they did in Patna, howcver, has
turned the entire people of this ity
hostile to them exvept fur the
goonda: and those who are bhadly
partisun”

This way given by Everyman's
paper on 30th Mardn, (973

Interriptions)

The appeal issued for the 18th
Mareh demonstration jopenly  called
ypon the students to march to Patna
in order to have "a holl of blood and
gevolution with the establishment.”
m‘l paper on the 6th ol M"u
wrote— .
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“Cujarat students' demands for
cleansing the gystem breathes right-
eéous anger. Thet of Bihar abandon
and lecentiousness”,

You can check it up. These are
Everyman's paper’y words and not
my words.

SHR] SHYAMNANDAN MISHRA:
What was Indira doing at that time?

(Interruptions)

PROP MADHU DANDAVATE:
1 wish o bring to the notice of the
hon. member that what he has quo-
ted is correct. But everything hap-
pened before Mr. Jaya Prakash
Narayan's tour and after he took up
leadership, all this..(Interruptions)

MR. CHAIRMAN: He iy capable of
defending himself. He iz himself a

leader, That woulg be g better way
of defence.

SHR1 INDRAJIT GUPTA: On the
6th of October last, after his famous
three day Bihar Bandh there was a
public rally. He said this and I will
ask everybody to consider this,—whe-
ther this 3 incitement to violence or
not. He sad-

“Sometimea I also think that
when these men are so shameless

He s referring to the MLAs and
Minsters—

*..what iz left for the people to
do but to g0 to their houses
and being them out and tell them
that they have to go..”

That means, go to their houses, get
them out forcibly, force them to
resign. JP had given a call for the
students to poycott their examinatfons.
May I tell you something in this con-
nection? In Nalanda district, a sfu-
dent by name Brinda Prasad did not
chuose to follow this call’of his and
he went to the examination hall. He
wag killed on the way. So, we have
to know these things. I ask: In which
country—especially one which is char-
ged by you with having fascist or
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semi-fencist regime—~ave politicians
permitted to go up ang down the
country, addressing public meetings,
in which they appeal to the army and
the police to revolt against the Gov-
ernment? There is an interesting
book written by Mr. 8 8. Khera.
1 can quote that if you like, Ay early
as in 1967, Mr Khera wrote this.
This iz what he said:

‘Even a person like Jayapra-
kash Narayan wus reported quile
recently (Indian Express, 3 May,
1P87) as ‘toying with the idea of
a mihtary dictatorship in India’
and suggesting that in the ‘political
instability’ createq by the results of
the general elertions of Fehruary,
1987, the nation should ‘summon the
service of the army to fill the
vacuum and set right the instabi-

lity’.

In the 1987 general election, in a
number of States, the Congresg was
defeated for the first thime. But at
that t:me JP smd, there 15 a political
vacuum...

SHRI SAMAR GUHA (Contai); I
rise on a point of order My point of
order )s this When a political state-
ment attributed to a leader like Shri
Jayaprakash Naravan is made saying
that he said, Military should take over,
and all that, should we not know from
which source the quotation is made,
when he made that statement, and
the place where he made that state-
ment and in which book or publica-
tion this was mentioned, and in the
absence of that, would you allow
such a serious observation to go on
record? He mentioned the name of
one gentleman Mr. Khera. It may
be his own personal observation
There i8 no indication that JP made
such a statement ] request yvu to
kindly understand the mood of the
House. 1 request you to seriousness
of the observations and the accu-
sations made by a Member.

SHRI INDRAJIT GUPTA: 1 am
willing o supply all the quotations

to Shel Samar ‘Guha, Thare no
difficuity, "

BHR] SAMAR GUHA: There is & |,
serious point of order. (Initerrup-
tions), :

MR. CHAIRMAN: Pleasp sit down,
I think you do not have smny doubt
about the seriousnesy of your argu-
ments. The point here In this

SHRI 8 M DBANERJEE: Before
you give your ruling. I want my
points alsc to be covered, namely,
whether, n tlus House, anything can
be quoted or not.

SHRI PILOO MODY: Anything
can be quoted and nothing can bhe
deleted | (Interruptions)

MR CHAIRMAN: Order, order.
Now, Shri Gupta was only quoting
from a eertain authority who has
wrntten a certain public book on cur-
rent topies So, i1n our debate, it is
now open to other hon Members to
put forth thReir wiew pomts. Prof.
Guha himself is to speak He wrote
to me just now that he is an eye-
witness 15 the alleged incident and
that he 13 also a victim according to
him  And so, he can also quote to
substantiate hig view points. The
precedence in  this House 13 to allow
the hon Members to quote from any
recognised authority So, 1 disallow
his point of order and ! would req-
uest Shri QGupta to resume his
speech.

SHRI PILOO MODY: [ sm giad that
you gave a correct ruling.

SHRL INDRAJIT GUPTA: I have
already quoteq from this book. He
can verify it from that. The guots-
tions ure from the Indian Express of
the 8th May, 1967. There is nothinc
mysterious about it. It ls also inci-
dentally mentioned there that the
C.P M. lesders, Shri A. K. Gop-
alan and Shri Basava Punnish wrer-
ned that Mr Jayaprakash Narayou's
remarks amounted to;
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*Patronising flattery of our armed
forces and utter contempt of the
people ang therr democratic and
patrioti aspirations.”

Now | would like to conclude that
the seeds of violence were suwn
through these aclivities and state-
ments which have been going on
since the JP's movement was laun-
ched I ugain repeat that 1 do not
censider that because of these, any
counteraction of this type is justified.
But., on the other hand, we are live
ing in a realistic world, we are not
fooling ourselves JP's movement
avowedly has the suppoert of such
orgamsation pledged, to peaceful
meang ov the Naxalities, as the
Ananda Margis and as the R S S.
These are all velories of peace and
non-violence. They are avowedly in
the movement. Secondly, I shall just
remind you that on the 11th of Nov-
embher when the C P 1. held a de-
monstration  in Patna, every news-
paper—all the newspapers., which my
friends ure quoting—had the banner
headlines deseribing how the trains
were stopped on the way by the
JP's supporters and how they were
forcibly dragged out of their com-
pariments. They were all poor peo-
ple, landless and agricultural labou-
rers, Women wetre beaten up and they
were stripped. One Mr. Loke Nath
Azad—] am not discriminating in
the status of thc people; they arc all
Memberg of the Legislature—a Mem-
ber of the Legislature was so seve-
rely beaten that he was hospitalised
He was a Harijan M L.A. Al these
things went on  This is not denied
by anybody. It was published
through the country in the press.
Not only there was not a word of
condemnation, but, | have a very
sore grievance that when we tried
repeatedly in thig House to raise this
matter, it was not permitted It was
permutted. But, one incident in the
university institute hall there is mag-
nified into such a huge thing because
he is a big leader. These were only
poor agriculturs]l labourers, What
does it matter, if they were beuten
up?! Nobody bothers.

34z

Finally, 8ir, I woulg say this. 1 do
not know if there is any means by
which all these things can be brou-
ght to a stop. But, those who saw the
wind have to reap the whirlwind
1t will be better if we come to sume
sort of an understanding It is no guwl
seeing things in 1solation and saving
that we condemn thig or we suppert
this Something is happening. Fin~l-
ly. Sir, I would bring to the notice of
the Home Minister that in a lengthy
sta‘ement made by the West Berngal
Chief Minister, which iz published in
the papers today, he has made one
allegation, the truth or otherwise of
which I do not know. But, I Lnink it
is the job of the Home Minister (o
take notice of it and hold an enquiry,
investigation. The Chief Minister has
said that the flat in Calcutta in which
Shiy Ju rayrakash Narayan was pu’ up
and which he was using during his
stay there in Moira Street, where he
had had on fabulations with his other
political friends and allies is the
office of an organisation called
‘Awakening of Life' which is a branch
according to the Chief Minister, of an
organisation known as the Neg San-
yas International, which. he says,
tunctions in the USA also and is re-
ported to have links with the CIA. I
do not know whether it is correct or
not. But, it ig the job and it is the
responsibility of the Home Minister
to find out the truth, to pursue this
matter and see whether there 18 any
conecrete evidence available. Much
has been said about how many and
resourceg are useq and so on. It is
an unfortunate fact in our country.
Shri Jayaprakash Narayan is no ex-
ception. He went to Calcutta in a
chartered plane, specially chartered,
which cost some Rs. 14,000 or some-
thing was paid as chartered fee. Is
this the way the leaders of the com-
mon and poor pecple are supposed to
go about? They also do it and your
leaders also do it. It is no use say-
ing that this is right ang that is
wrong. If we are serious about it,
it we want to stop this business of
forcibly stopping people from hold-
ing meetings and demonstrations and
20 on, then, let us get together and
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#ge whether it can be dome. [P Jt
done, whatever conse.

motion. One is, in relation to Shri
Jayaprakash Narayan and the other
person involved is Shri Samar Guha,
Sir, T will first take up the point re-
lating to Shri Jayaprakash Narayan.
Let us dispassionatiely consider the
fucts of the case, that are known, 1
just saw some photographs. From
these photographs and from all the
descriptions that have been given up
1ill now, what is seen is that and
what ig reported, even in the speeches.
ip have happered is that Shri Jaya-
‘prakash Narayan was to have addres-
sed meetinga in two places in the uni-
versity area. One was in the students’
hall and the other was in the Calcutta
University institute. In regard to the
meeting which he addressed in the
students hall, it is nobody’s case that
iLere was any disturbance,

DR, SARADISH ROY (Bolpur):
luside the hall, stones were thrown.

SHRI VASANT SATHE: Nobody
‘has said that. Shri Jayaprakash
Narayan and even Shri Samar Guha
has not said that. What actually we
know is that the meeting toock place
and about 100-200 yards away, Shri
Jayaprakash Narayan came in the car.

The allegation in the case made out
by Shri Shyamnandan Mishra, and the
gravity with which he put it, Is that
‘there was a danger to the life of Shri
Jayaprakash Narayan; actually there
was a pre-planned attack, » plan to

SHRI DINEN BHATTACHARYYA:
There was sgecurity.

SHRI VASANT SATHE: At least, it
wan not effective, according to you.

tect him_ and but for him he does not
know what would have happensé to
Jayaprakash Narayan. That was the
state of affairs. I8 it diffieult in such
a situation for these students and
young men to pull out this old, frail
man from the car? The easlest thing
would tave been to pull him out. 1
would Jike you to consider this when
you ™zke this allegation unless y-.u
blow hot and cold in the same breath
un'ess ycu ssy that that could not be
done because there was protaction,
Then you will have to give credit to
the police that they protected him; or
if the police did not protect. you will
have to give credit to the boys them-
selves that they did not have any such
intention. You cannot have it both
ways. This is the simple logic of the
situation.

Then Jayaprakashji waited in the
car. The boys were demonstrating.
One girl is shown to have climbed the
car in the photo. Shri Samar Guha is
standing nearby in the car with specs
on. It is alleged that he was man-
handled. Then the first thing that
would have happened was that the
specs would have fallen. It s alleged
that this girl climbed the top of the
csr and slapped Shri Samar Guha.

SHRI SAMAR GUHA: That girl
did not slap me.

SHRI VASANT SATHE: Sbe &id
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SHR] SHYAMNANDAN MISHRA:
14did not say that.

SHRI VASANT SATHE: I had noted
you say that,

SHRI SHYAMNANDAN MISHRA:

That the girl slapped him? No. They
elimbed the roof of the car.

SHR] VASANT SATHE: The whole
question ig if these girls had any
tuch intention. I have nol heard
8hyambabu speak in this House with-
out heart ag he did today Normally
he speaks out of convietion, but today
it gppeared ae f he was enjoying and
speaking in 2 manner as if he was
feeling jealous of Shri Samar Guha
when he referred to those girls,

SHR! fFHYAMNANDAN MISHI’A-
That iz how they have been enjoying
the whole thing.

SHRI VASANT SATHE- I am sorry
for Shyambabu

SHRI SHYAMNANDAN MISHRA:
1 am sorry for your degradation, being
reduced 1o mere sycophants, My
speech 18 not to be judged by third-
rate persons.

SHRI VASANT SATHE: Even this
remark cannot be considered first -ate,
See the it pic of your pesolution A res.
ponsible person like Shyamnandan
Mishra comes in this House and wants
vhis enuntiy to believe that there was
& murderous attack on JP! He must
have gome sense of responsibility.
Thewe are the circumstances that we
had been told—a person sitting in the
car, surrounded by hundreds of young
men with the intention to manhandle
him or hurt him? Is this wha! hap-
there? Thereafter he refused to
came out of the car. His car is allow-
od to go peacefully. Is this the exam-
ple of the youth wanting to hurt JP?
And this is what they are saying. This

:

youth and students to have any vio-
lence there? There was no clash
There were two groups. One was =
Morcha, Some people were on the
side of JP; they supported him. Nor-
mally when there are two groups, one
would expect a clash.

Shri Dinen Bhattacharyya said that
brickbals were thrown and he started
quoting from the Statesman. There
wag not 3 word about brickbats. Why
do you want tg tell lies?

SHRI DINEN BHATTACHARYYA:
You go and enguire; 80 many brickbats
were thrown,

SHRI VASANT SATHE: You wanted
tn corroborate vour statement from
quotations from Statesman and there
was not a word about brickbats.
(Interruptions) .

MR CHAIRMAN:Let him have his
Interpretation.

SHRI VASANT SATHE: Thay are

trying to make a mountain out of a
molehill.

SHR] SHYAMNANDAN MISHRA:
He 18 saying that he is telling lies.
Would you allow that to go on record?

SHRI VASANT SATHE. I say that
he was not telling the truth, he was
misleading Therefore, let us calmly
consider the circumstanceg

I uphold the right of not only JP
but also of any other person in this
country, any citizen to express any-
where hig views freely There was a
ridiculous resolution brought in some
days back by Shri Shyamnandan
Mishra that fascism was growing what
greater proof do you need to refute
that, than the fact that persons like
JP are allowed to go on making spee-~
ches inciting the army and the police
to rebel?! Can there be any greater
proof of freedom of expression and
democracy? JP would be welcome any
day in Calcutta to apeak but he must
also give the same privilege to others.
In those days when ugly things were
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‘happening in Gujarat. When Vice-
chancellors and MLAs were being
gheraved, MLAs were shaved and
paraded m the streets, when buses and
public property were burnt, he did
w@ot utter one word of condemnation
agamst the students of the Nava
Nirman Samiti or whatever it is

In Bihar even today MLAs have
been ghermoed Shyambabu has just
now said that the Prirne Minister
dare not go to Bihar, (Inlerruptions).
MLAs and the Ministers cannot speak
there, Why cannot they go and speak
there®

SHRI SHYAMNANDAN MISHRA:
Because they have no faith

SHRI VASANT SATHE. And two
thing: are possible Firstly if some-
Tody goes there and speaks, nobody
w1'l come to histen him  That can be
unde~<* nd  Secondly no one can gn
and speak there because there 15 a
fcar that people will be violent with
the leader

SHRI SHYAMNANDAN MISHRA
Nothing

SHR] VASANT SATHE Now, what
15 happening in Bihar? What 1s this
‘rheiao’  that is taking place? Whay
% 1ae 1 1mical force that was uscd n
Bihar? Therefoie, yvou cannot have
dnuhte standards I would submjt that
as Tar as Juyaprakashji 15 concerned,
thewr are the facts.

Now, I come to our hon Member,
£hi1 Samer Guha Even today Shri
Sama: Guha— 1t 13 now s1x days past—
1s under shock He has himself said
80 Now, Sir that shock obviously 1s
due to the fact that he 1s an emotional
person We know that and we have
scen lum here This shock must be
due to his being emotional, bacause
the photograph does not show that he
was being manhandled He says that
his <hirt wag torn, he gays that his
no<e was bleeding, tus spectacles fell
down and he hed interna] heemorr-
hage When nose start bleeding. it is
& gerioug thing If more blood comes
out, it is likely to damage the brain.
It could lesd to paralysis, Thank

God, we have Shri Samar Guha here
hale and hearty. Therefore, Sir, no
girls were violent but the allegation
was that the girls attacked him.

SHR!I JAGANNATHRAO JOSHIL:
Not at this age

SHRI VASANT SATHE: So, Sir, as
far 4s Shri Samar Guha is concerned
nothing has happened apart from the
internal mental injury that was caus-
ed It is a serious thing, I agree, and
it should pot have happened m the
Internationai Women’s Year. Even
apart from that, nobody has the right
to hurt Shr1 Samar Guha But why
don't you compare this incident with
the one that took place in Pavnar
Ashram” In the Pavnar Ashiam Shri
Jayaprakash Narayan was holding his
meeting with the Sarvodaya workers.
At that time the poor fellow Shri
Shankar Dev, was trying to say that
Shr1 Jayaprakash Narayan was not
telling the truth when he was making
the allegition agatnet Shrimat: Indira
Gandhi and he was «wrculating  the
pam=n'ete For this act, what did
the Saivodava workers do? They lift-
ed him bodily and threw him out,
Therefore Sir, of we put ourselves
strictlv within the purview of today's
motion—this motion which has been
moved bv Shyamnandan Babu—has
absolutely no Jogic no truth even
Therefore, it canot be taken seriously,
und th. resclution deserves to be
1ejected by tins House This resolu~
tion jtself should be (ondemned, and
jou should be condemned for bring-
mg such a resolution

1 could have understood if you were
reaily soriy about the whole (ult ol
vivlence occwining 1n the countty We
are willing to join you Let us serio-
usly conmder this tendency. It 1s no
use blaming each other Let us gec
even now how to put a halt to it g0
that the democratic system, the par-
Lementary Bystern survives and he
righy of each individual and party for
freedom of expression, freedom of
speech and freedom of associalion are
preserved, protecied and maintaied.
Let ug apply our minds to this If
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you were to bring such a resolution,
there can be no two opinions in this
House and we would gladly join you,
but if you bring a tendentious. false
exaggeraicd and perverted story about
a particular incident, nobody can ,up-
port wou,

BHRI SAMAR GUHA (Contai):
Seeing the mood of my Congress
friends, I actually feel ashamed that
this resolution should have been
moved at all by our friends from the
Opposition. At least I thought thst
this resolution would be discussed
and adopted unanimously by express-
ing the same sense of conecern and
anxiety and with the same spirit of
dignity and patriotism that was
shown in this House when a report
came about a person who was
arrested with a pistol when the
Prime Minister appeared before the
Allahabad Court This House unani-
mously condemned that incident At
least I thought that some of the
Members would not behave like
Lilliputiang trying to measuring how
tall Shri Jayaprakash Narayan i«

1842 hrs.
[SrRrt VasanT SaTHE m the Chair]

My name 18 inrluded in the resolu-
tion incidentally 1 am just a grain in
the dust of my motherland Because
I happen to be a Member of this
House 1t has been the privilege given
to ;ae to :nclude my nome in this 1eco.
lution, 1 would have been hoppy if
my name Was hot there

I do not want to utter a single word
about what happened to me Lecause
there are other friends who received
grievous injuries Shri Swara; Ban-
dhu Bhattacharvya had two teeth
broken Prof Dilip Chakravarty, the
undisputed leader of the College and
University Teachers' Organisation re-
seived blows after blows. Another
poung Ph D scholar, son of Shri D L
Sengupta, Member of the Rajya Sabha,
hed four stitches on the head and
jeveral gtitcheg on the face. A number
of other friends are not privileged
Hke me to be mentioned in thig House
n this resolution.

Another reason is that something
was menl,oned about assault on me
which evoked derisive laughter from
the friends on the other side. 1 do
not know whether the feelingg of a
Member whether this side or that
side in a humanitarian sense, in sense
of camaraderie in a parilamentary
institution have come to such a level
that if a friend 1s injured, it only
evokes laughter from the other be-
cause our gense of compassion and
human dignity have come to that level.
I would only add thousand times
shame to myself and my sense of dig-
nity if I utter a single word today in
this debate as to what happened to
me Sir, I was simply astounded
when Mrs Maya Ray boldly said that
they would not apologise, rather they
would support what had been done.
It has lcen very rightly said. Exactly
it is the echo of what all the Cong-
rcssmen in the West Bengal Legisla-
ture as also of the President of the
West Bengal Congress Shri Maitra
said 1n support of aut:-J. P demons-
tration,

“Ayr Pratibad suspasta Ebonz Balis-
tha"

This protest 1s clear and courageous.
They have done just what their lea-
ders sed  Sidhartha Babu did not
utier a single word of regret then and
therre  He mentioned it casually in @
meecting af Durgapur after six days.
Neither the Congress President nnr
the Prime Minister did have a word of
et 1o vhat happened nct for nie -
I am just a grain of dust—but agan
1 sav for what happened tn the {allest
among the Indians today, Shri Java-
praaksh Narayan

SHEI C M STEPHEN- I question
that,

SHRI SAMAR GUHA: He meav put
tlas question to the people of India
ana not to me

Sir, Mrs, Maya Rav said that this
Motion was nothing but waste of
time of the House and she was
thunderously cheered by the Cong-
ress Members, That shows the psy-
chosis of powerism, political arro.
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gance and senve of human degrada-
tion that have been Lrought wupon
them, They say that it is a futile
debate and thig debate should not
have been allowed. It has added
injury to the wound of not Jaya-
prakash Narayan but to the cons-
cience of the Indian people and the
feeling of the Indian people, These
people sitting in this House may have
designg for certain pleasure to give
expression to their views but how
will it reflect on the millions of their
countrymen? I do not know whether
they have thought over that, Shri
Uma Shankar Dikshit is not here;
Shri Brahmananda Reddy 1s ‘here at
least. I thought the older men in
the Congress who had the privilege
to work with Jayaprakashji and who
know him at least should have gome
concern and restraint over the
speeches and the expression of deri-
siveness and the slunderous remarks
which they were making about
Jayaprakashji I repeat that I am
sorry and ashamed that this resolu-
tion has been mooted before this
House. Its purposc was completely
different. 1 thought it could have been
finished within an hour, as it was
done in the case of the resolution
adopted in regard to the Prime
Minister,

There is no necessity for me to
describe what actually happened.
All the papers in West Bengal have
given detailed coverage aboui the
ugly incident. This is Amrita Bazar
Patrika owned by Mr. Tarun Kant
Ghosh, the Minister of Industries, who
is very powerful, next only to Shri
Siddhartha Shankar Ray. Thiz paper
gays:

“Demonstratorg force JP to aban-
don meeting—-Mr. Jayaprakash
Narayan was prevented from ad-
dressing 5 meeting of students and
youths in Calcutta on Wednesaday,
by anti-JP demonstrators from the
Youth Congress and Chhatra Pari-
shad....In the melee stones and

e

sloganas like “neo-
P g paeke e At o

, a Youth Congress lesder, who
also a Minister of the West Ben-
al Government. Was ¢een moving
with the demonstrators and addres-
sing them through a police micro=
phone standing on the rails of the

Institute's gate, The policemen

posted there were seen not inter-

’m "

Here is another paper Basumati,
now completely financed by the Gov-
ernment and controlled by the Con-
gress Party, by one wing of the Chha=
tra Parishad, It gives the picture of °
the Minister addressing, “exciting the
mob  This is what it says in Bengaliee
I wall ranslate it:

“Before the Institute, the demons=
tizwrs damaged and tried to crush
the ca1 of JP For 13 minutes, thev
performed a devilish dance on JP's
car. Some of them got over the
car of JP and were dancing there.
One girl way also there From @
to 7 pm there were demonstrations,
as a result of which 38 were injured,
The attack on 6 of them was very
serious, Samayr Guha was one of the
wounded. From his face and nose
blood was ocozing out.”

This is another paper Ananda
Bazar Patrika which has written
several vitriolic editorials criticising
the JP movement. 1 will translate
into English what it says in Bengali
in its headline:

“Demonstrations after demons=
trations like Daksha Yajna spoiled
the meeting of JP”.

Here 1 have got The Statesman.
It says: “Violent demonstrations
against JP; Severa! injured; Institute
Meeting abandoned”. This is
Jugantar., Again the same story i»
given here. Sir, I will place all
these papers® on the Table of the
House. These are few photographs®.
Here the Minister is exciting; this s
the car and a girl is dancing over it.

5

quently accorded the necemary
permission the documents were nod
treated as laid on the Tabls.

B
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Now I will give you the whole
background, whay actually happenad.
On the earlier day, when JP arrived
at Dum Dum airport, there was a
very good police arrangement. There
were demonstrations with black flags
and other pro-J.P. demonstrations
also. The police made such a nice
arrangement that nothing untoward
happened., Then next morning when
JP was addressing batches after
batches of representatives of political
porties and Nava Nirwan Samiti
elaborate arrangement was made by
Ponu-m Black flag demonstrators
were there, but nothing untoward
happened. After that when J.P.
came and entered into Students' hall
In the evening and addressed the
University professors and teachers,
there was not much trouble although
some trouble started. He entered
Student Hall peacefully, But when
he was almost concluding his speech,
stones, brickbats eic, started being
thrown into the Hall. On one side
of the road was my young friend,
Priya~—I did not see him there, his
name was hearq there—I saw
Subroto Mukerjee on the other side.
I am sorry to mention about them.
I have a lot of affection for them for
two reasons. One, after all they are
brilliant youngmen: they may belong
to any party. 1 have grown in age
and if I find a youngman in any party
coming up, I feel proud. There is
another reason. Every vear on 2ist
October and 23rd January, Subroto
Mukerjee very sincerely and with a
sense of dignity decorates the statue
of Netaji. 1 have congratulated him
severa] times. This year Priya has
brought out a brilliant brochure on
Netaji's birthday. I have my soft-
nesg for them, but [ have to mention
about them as a matter of fact
because they were to lead the anti-
J P. demonsiration there. Perhaps
they will think over the whole
situation now as to what happened
and what they did.

Then what happened. There is
one police officer, Shri Kalyan Dutt,
Deputy Police- Commissioner, who

was in charge of the whole thing.
When J. P. was to come out, already
there was some kind of disorder. On
one side of Bankim Chatterjee Road,
where Subroto Mukerjee was there,
there was a cordon of the police. On
the other side, there was also a
cordon of the police. Suddenly,
some 200 or 300 people, not more
than that, with lathis—not exactly
lathis, but with flags fitted in dandas
were running from North to South.
1 asked Dutt what this was and why
police were allowing them to rum
inside threatening. He said, “Do not
worry, Samar Babu, everything will
be all right, JP will go there.” When
J. F. came out, immediately, a few
hundred boys, from the north side
of the cordon came. About iwo
hundred to three hundred people
suddenly came and ghereced JP's
car. We had allowed the pro-J.P.
students and youth with identity
cards to enter the Institute Hall.
They were all inside. We did not
allow anybody without identity card
to enter the meeting Hall. We were
not prepared for this kind of a
rowdyism There was another
reason On 30th, the Socialist Party
had its annual conference at Panthati,
a small town near Calcuita. When
I went to address that meeting, T was
astonished to see that before me and
after me there were several police
vans and in the meeting ground 300
armed police were posted. The
Additional Superintendent of Police
of Barrackpore was also there. About
15 to 20 police vans were there. 1
acked, what the matter was, and why
this arrancement was there. They
gaid that there were some reports of
likelvy disturbances.

Naturally, we thought that in
the case of JP alsosuch precautionary
measure will be taken. When JP
came, when the trouble started, when
the melee started, when some trouble
androwdyimmsmlusm!h-led
to pacify them. I asked Subroto
Mukerjee “what are you doing? This
is the end of demoeracy. Don't ds
this". The role of the police I *l.';:d
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started - throwing stones and brick- -

bats. JP was there inside the car
with another security guard by his
- side, 'There was stone-throwing, and
" chappals were 8lso being thrown.
With the flag dandas they were
beating JP's car and the window
glass was broken. One stick was
enough to kill J.P. I was standing
by the window of J.P.'s car to
protect him when blows after blows
were coming on me.

I will not mention many things—
what happened about me; I will
mention only one thing. They were
trying to snatch Netaji's badge from
me. What vulgar words were they
using about Netaji. [ do not believe
they were Congressmen. I have
myself published the 15th edition of
the book on Chemistry and at least
20 lakhs of students have read my
book. T do not believe any voung
man in Bengal can speak derogatively
about the emblem of Netaji. They
tried to smatch it away from me.
They were raining blows after blows
on me. 1 kept quiet. I do not
believe in Gandhian ethies. When T
was a boy. I was trained differently;
my cult was different. But that
would have been self-defeating if we
tried to retaliate They were trying
to-  snatch Netaji's  badge, 1
think they were hirelings, not real
congressmen. 1 do not think they
belong to the Congress. I refuse to

- believe they were Congressmen.
When they tried to cnatch Netaji's
emblem, T tried to push them away.
T said that only at the cost of my
life they can snatch away the badge
of Netaji Then Shri Kalvan Datta

came and I said “what has happened
to the police? Why don’t vou ask
the police to give protection?”  He

" replied “yes, you are injured, hut

Y don’'t know who hit wvou" But

nothing was done. T will come to

that story afterwards. .

About 2,000 pro-J.P. youngmen
were Inside the meeting Hall. T

355
theywmukedtommuam
Unlvu-sitymuteﬂﬂl. would .
have been blood-shed. said *dop’t

open the door; don't tllnw them 1o .
come out”. Then JP was allowed
almost to get down. Immediately I
went to the right side of the car to
escort him to the meeting hall. 1
saw hundreds of demonstrators and
hirelings who tried to obstruct J.P.
getting down. I hesitate to use the
word “gangsters” or “hooligants”.
They are our boys and we have
made them what they are. If there
fs gangsterism or goondaism among
them we are responsible for jt. Just
as a beggar-waster uses the lepers
for his own professional purposes,
similarly, we the politicians are using
these unemployed young men,
utilising them for gangsterism, for
hooliganism, for our political
purposes. Therefore, 1 do not call
them hooligans or goondas. Somehow
they are like misled young men.

When I went there and saw the
sight I was terrified because in front
were hundreds of anti-J.P. demons-
trators. Before J P. could get
down, his car was forcibly whisked
away by police and the anti-J.P.
demonstrators to northern direction,
where thousands of demonstrators
were raising anti J.P. Slogans.
I immediately rushed and telephoned
to the Police Commissioner, Shri
Sunil Chaudhari, and asked him
immediately “Where is JP?" 1 told
him “If he is not szafe, what would
happen you cannot understand”,
Then, immediately, within half a
minute, he ielephoned me that J.P,
is being escorted to 6. Short Street
with two police cars in front and
two police cars in the rear. Then !
telephoned to JP. at 6. Shori Street
when Shivnath Babu J.P.’s brother-
in-law salg “JP is sitting like a
statue; nobody dare approach him
now.” After ten minutes JP tele-
phoned me and asked me to sec him
immediately.  Because, pro-J.P.
students who were there wented to

‘take ' some . other action. ut P
" said:  “No, you cannot do Uk thia,
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you have to reply in a different way
by mobilising public opinion such
hooliganigm .

conpection with Shri Brahmananda
Reddy. 1 had long talk with him.
It costs me a few hundred rupees.
He promised, “I will find out the
whole matter and Jet you know
afterwards.”

19 hrs,

Till 10.30 at night, we heki ocur
#meeting at the gate of the Institufe
Hall, but we did not allow J.P. to
'come, though he was eager to rome
again 10 address the students. After
1030 pm. when I found that all
the boys went away safely, then 1
along with Shri P C Sen visited
the hospital and saw some wounded
persons and the son of Shri D L
Sen Gupta, M P. Then at 11.30
P.m, I had <ent this telegram to the
Prime Minister. It reads as follows:

“Protesting against naked fascist
attack on Joyaprakash Naravn,
myself and others by Congress
hooligans in presence of a Minister
inciting the mob. Police helped
hooligans instead of preventing
them. Mysel! injured while trying
to save J.P. Unless police acted
on advice from Delhi and W
Bengal Governments the officer-in-
charge must be suspended
immediatelv. Shri Brahmananda
Reddy informed by me telephoni-
cally urging him to communicate
to you the incldent of attempt to
kil J.P. and butchery of demo-
cratic right of dissent.”

+ Sir, the role of the police war
bafing We could manage ourselves
and deal with the situation. It was
not so difficult to face those few
hundred young men demonstrating
siguingt J.P. Shrl Sunil Choudhary,
Deputy Commissioner was there I
Yrould not blame the police  They
were very esger: they were veorv
much coucerned to save J.P. and
others. But not a single police man
ralsed his baton. Every Press hes

said that the police remained com-
pletely inactive, Therefore, nothing
was done to stop hooliganism against
J.P. A Press reported this fact.
The whole situation could have been
controlled very easily by the police.
1 told Shri Kalyan Dutt, “what you
are doing, gentleman” He did not
say anything. Therefore, this creates
a suspicion in my mind that he
decetved us  He said eurlier, “Do
not worry; everything will be all
right.” This had led to a doubt and
a suspicion 1n my mind that it was
done in collusion with the Govern-
ment. Their whole intention was
not to allow Shri Jayaprakash
Narayan to enter into the University
Thstitute Hall and address the
meeting. Otherwice, why should the
police remain absolutely passive,
inactive, daing nothing. although
ordinary police men were too €ager
to take action. It was the officer
who was wholly responsible. How
can an officer dn il without hav.ng
ony instructions from the Govern-
ment® This is the who'e thing which
has happened and intrigued us.

Now, I want to atk a few basgie
guestions involved in it.

SHRI ¢ M STEPHEN: Now that
vou have completed, I wish {p seek
a clarification. The Chief Minister
made a statement before the Legis-
lative Assembly saying that during
the incident, Mr Samar Guha
mounted on the bonnet of the car
and made a speech which was h.ghly
inflammatory and instigating and that
provoked the incident. I want tn
know whether you mountegd on the
car and made a speech

SHRI SAMAR GUHA: This i= a
fact. I once mounted and tried to
pacify the crowd. But who would
believe what the Chief Minister saidf.
They can draw their own conclusions
All the papers of West Bengal did
not mention a word that I did any
thing to instigate violence On the
contrary, every paper mentioned
about the Minister and others—how
they made inflammatory gpeeches
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They mentioned that Mr. Samar
Guha tried like that This is totally
false and fabricated

1 agaun say that I am not an ethical
bellever of non-violence I belong
to Neta)i's cult Even gecording to
the situation on that day, there were
enough students to counteract the
anti-J.P. demonstration

At, last, 1 say, 20 lakh stvdente
have read my book Half a dozen
students at least woule have given
their lives to save Samar Guha But

that would have been absolutely seif
defeating

What was my slongan? It was
R AR A ) GTA TRY, WA A

There wag another ore i Bengall

urrdT  qreM AT qIor T 9 op X4 of

These were the two slogans We
will give our lives but we will not
take iife We will die but we will
not kill anyone ™

Now, there are a few basic questions
that are involved 1n 1t I think,
every organisation has a right to stage
a black-flag demonstration againet
any-body provided il 13 peaceful,
provided it does not obstruct, provid-
ed 1t does not deprive any person or
sny organisation of his fundamental
rights

Secondly, I say about this vulgarity
—the Oppogition parties are also vic-
timg of such vuljarity--debesing,
demeaning—o! burning the effigies of
important men either of this mde or
that side JP's effigy was bumt
1 do not object to that JP's effigy was
burnt and some crarkers were put
inside the effigy Thev showed black
fags About the bummng of effigies
ft js vulgarity, debazsing demeaning,
we are all equally victims of such
political perversities; it Is the perver-

sity of the present gtate of Indian
walitirs

There are three basic questions. }
know they will not agree. Thiz ie
what Mr Subrato Mukherjoe said in
hig speech, *Why is JP. angry? J.P.
approached the Prime Munister,
Shrimatl Indira Gandai, to make him
the Deputy Prime Minister and, e»
she refused to oblige him, he got
angry and he started all these agita-
tations " It 13 all written In the
papers It hag come out In the press.
It you want I can read it out It 1s
on record

You, Sir, were then the follower 0.

J P Now jou are criticising nim .
(Interruptions) ,

-

MR CHAIRMAN I do not want
to say anything from thig Chair

PROF MADHU DANDAVATE If
you were not in the Chair, I weuld
have said, “You are u J P defcctor ™

MR CHAIRMAN [ do not want
to say anything from heic

SHR] SAMAR GUHA It 1s known
to everybody that in 1853, the Prime
Minister, Pandit Jawsahurlal Nehru,
invited J P to bucome the Deputy
Prime Minister It was written in
innumerable biographies of lndhnq
leaders,—"Who after Nehru” Almost
everybody umiversally said, “J P
after Nehru' You also know that
everybody said, not Ginn but J P
should be the Presiden' You know
that Giri wag the Opposition candi-
dale They [forget 1t conveniently
J P could have been the candidate
for Presidents' Office But he 18 &
man with a gense of different values
and our sense of politica) valueg hap
undergone esuch change to such an
exient that we do not understand
lum He is a petson with a sense of
commitmens to certain basic wvaluess
J P lg the emblem of the basic,
values of morality of politics, which
it 1y now beyond the comprehension
of many of ua perhaps including
myeelt.

Therefore, i such u man is stie
sked, if an aitemipt is made o attack
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possesg in India today in our political
life. They are determined people
having the spirit of sacrifice and
dedication, and nothing can stop
them. Therefore, you have to ponder
over this if these things are allowed

to bappen, what will be the conse-
quences?

Secondly, | want to say that our
Constitution guaraniee; certam Fun-
damental Rights. They may cal} J.P
a ieactionary, they may cali him a
henchman of the Americans. they
may call him a CIA agent. J. P. may
be, according to them, a dalal of the
industrialists. They  have every
right to say s0. I do not contest their
right. They have every rnight to
accuse him and try to convince the
people that J P. is nothing but a
reactionary, nothung but a CIA agent,
nothing but « daial of industrialists,
that J.P., in his old age, bhag gone
mad. This 15 the democratic right of
ant; J.P. groups. 1 do not Say any-
thing about their rigat to say so. But
1 want to esk whether anybedy uas
any right to prevent @ person from
exercising his Fundamental Right of
addressing an assembly or a meeting
or from exerciung hia freedom of ox-
pression. A lurking fear ig there in
the 'minds of the pevple, seeing tne
way In which they have stopped
J.P that this is perhaps the way

,lor imposing an authoritarian rule in
the country. 1 warn the country fo
beware of it. I warn them that it will
recoll on them too. That is the appre-
hension of J.P. JP. never wanted the
army or the police to revolt .Be
says: “be loyal to the Constitution,
hhmwthenaumlﬂa&beloyal

is any
attempt from ruling party to
impose a totalitariapn, rule in thus
country, scuttling the denocratic

values, then revolt againgt them.”
J.P. bas not doné anything wrong.
He ig playing the role of a great
saviour of India,, democracy. These
pignies and Lilliputs may attack
Shri Jayaprakash Narayan, but the
millions of the Indian people consider
bim as the embleyy of the people's
power, as the Lok Nayak of the
Indian people.

SHRI K. P. UNNIKRISHNAN
(Badagara): } Just want to ask him
one question. He hag said just now
that he belongs to the Netaji cult
which does not believe in non-
violence. Now my gquestion ig this.
What did Netaji Subhash Chandra
Bose, after the Tripuri Session, say
and write about your present hero,
Shr: Jayaprakash Narayan? Please
answer me

SHRI SAMAR GUHA, J.P. wrote
fruom Hazaribagh jail a long letter to
Netap saying that he made the
greatest mistake in life in Tripuri
by opposing him. He wrote a long
letter to Neta)i expressing his regret
to Netaj from Hazaribagh jail

This young ‘man perbaps does not
know. J.P. n his historic second
letter during the Quit Indig Movement
saig that Indians should co-operate
with Subhag Bose—he wag not known
ag Netaji at that time. He wdmitted
the mistake. In that letter he asked
Indians to join hands with Subhas
Chandra Bose [ can tell you even
the names of messengeis through
whom he sent the letter to Netaji. One
of them ig Mr Abyankar. They were
sent Lo contact Neta), and deliver the
letter. Ang lastly 1t was Netan who
gave the call of “All power to the
Indiap people” at Ramgarh  Anti-
compromise Conference aond J.P. is
now fulfilling that idea] by building
peopie’s power.

SHRI K. P. UNNIKRISHNAN:
History is recorded and you cannot
rewrite i now.



363 Viciens Incident APRIL 8, 1978 in Colowits (Moh.) 364

SHRI PRIYA BANJAN DAS
MUNS: (Caleuita South): Prof.
Samar Guhg in his usuaj style.....

PROF. MADHU DANDAVATE:
Not his usual style. He did not get
excited even for oncs.

SHRY PRIYA RANJAN DAS
MUNSI: Yes. He tried to explain
the intidentg that happened and took
place in Caloutta on the 2nd of April
when J.P. wisited Calcutta. Prof.
Guha's name )3 included in the mouon
and he was one of the witnesses in
that gathering and be clumed to be
a vicum of the mtuation. Ilnciden-
tally, I was present on that day and
j P

SHRI JAGANNATHRAO JOSHI.

SHR1 PRIYA RANJAN DAS
MUNSHI ... take all responsibility
in this House that [ led the deinuns-
tration from the Calcutta Unversity
lawn and 1 had issued a statement
after the incidemts took place there

Before 1 comne to explamn  all the
matters as express=l by Prof Guna
and the mover of the motion, I would
ke to place before you sume facts.
Tue mover of the motiwn, Shn
Shyamnanden Mishra, Prof Guha and
oue hon friend fiom the CPM Gitup
tited to explain thut democracy 1, at
stake 1n Bengal and that efforts were
made not to attack, buy 1o kill Jaya-
prakash Narayan on that day

SHRI SHYAMNANDAN MISHRA
That would have killed hrna

SHRI PRIYA RANJAN DAS
MUNSI: I would UWke to sobmit to
you one thing JP.s vist to Bengul
after the Patna agatul on started from
23rd April 1974 Hig first vist was
on 23rd April 1974 e did not 2Agu-
nise any meeting He strajghtaway
went and came back Hig second
visit was on 3ist May and then also
hes did not organise any meeting.
He straightaway consulted some
friends and came back. ..

made. Hig fourth visit was on 30th
Seplember and he addressed the first

public meeting in a maidan callsg the -
Shaheed Minar Maidan It way pre-

sided over by Shri P.C. Sen, the Pre-

sident of Cong (O) unit thers ard

presently, President of Nav Nirman

Samits .

SHRI BHYAMNANDAN MISHRA:
He is not the President

SHR1 PRIYA RANJAN DaAS
MUNSI | am not sure In that
meeling there was no demonstration.
Nobody threw sioney and there was
not even any black flag showing His
firth \isit wa, on 20tk Morch 1973
when alkio he consultad4 sine peaple
and cume back Hig sixth vist was
on Ind April 1975 ond on that duy
a demonstrution took plare

SHRI G VISWANATHAN: Wiy

SHRI PRIYA RANJAN DaAs
MUNS1 Naturally It i3 very int-
resting to know why our students ui d
the youth have chosen the date of
Ind April, without disturblng ane
demonstrating during the fifth visit,
to demonsirate their strength and
protest againgt J.P. oa his 2nd Apnl
visit 1 would like to make It verye
cleor to you that the trodition of nots
only the youth of my Purty or the
youth, of other partley but the tradi®
tion of Bengal youth in genersl i not
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to regard the personality but to wor-
ship the ideclogy, ang the conlext in
which it takeg the direction of the
country. We watcheq carefully—
J.P.s movement as it happened in
Gujarat, in Blhar and its consequential
developments—aligning with  the
political parties and its constant
switching to non-violence in the
method of violence and appealing to
the Army, Police and asking students/
:';uth to boycott the examunations,

Maturity of Bengal anq the youth
of Bengal 1s well known and when
Bengal re-acts, it reacts at the proper
tme and 1t never reacts at the
immature time or stage.

On 2nd April Shri Jaya Prakash
Narayan organisey a public meeting
at the venue chosen by him. On that
day one venue was one “student
hall”, the capacity as 50 The other
Institute s Calcutta Institute The
capacity 15 450 (mnterruptions) make
1t 800. 1 left Delly on 31st March in
the rught and on Ist Apnil I was at
Celeutta [ heard froyqpm the State
Unit that they were orgamsing
demonstration. Incidentally, 1 regret
the word ‘incidentally’ my aunt and
uncle were badly ill at Aliourdwar
I was supposed to go there I could
not go. I reached Calcutta by plane
They expired on 4th morning 1 could
not go, When I heard the news that
the State Wing of Youth Congres and
Chhatra Parishad .. poing %o crga-
nise demonstration and that thev took
the decision that mwmere will be cty-
dents strike on 2nd Apry' ang  black
out 1 Calcutta ity [ nadentally
told them that 2nd April was Higher
Secondary Examination dJav v
cannot hold strike There w1
be a  problem for  them
Secondly, if there is a black out in
the entire city. so manv people ir-
cluding the office Roers and the exa-
minees will face serious problems It
doos not look nice We should de-
monstrate very peacefully as a politi-
cal party

I listencd to the news that Youth
Congress will show black flags. Mr.
Jays Prakash Narayan—the symbol
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of youth which they claim—irred to
banter the gentiment of youth by
saying “Oh! they will show me black
flag. That is my flag. Whenever I
see that flag ] get inspiration, When
1 started my movement, I started
with the black flag.” To inspire hum
more it was the task of the youth—
which symbol is clasmed by Shri
Jaya Prakash Narayan. The youth
of Calcutta city did not make any mis-
take 1n that regard and they did it
very carefully and very intelligently
to give more wnspiration to Shri Jaya
Prakash Narayan, having thoussnds
and thousands of black flags,

Secondly the area chosen by Shri
Jaya Prakash Narayan to hold the
meeting was not the Calcutta Un:-
versity,. Do not misunderstand, 1t
was not Calcutta University. It is
not wathin the Cailcutta University
compound In the University com-
pound, not 100, 200, 300 or 400,
but there were 15,000 boys and girls.
It was Calcutta city demonstration
n spite of the examination of Higher
Becondary: otherwise the number
would have been 50000. T went
there and | addressed after three
years in the university lawn and what
1 spoke in the meeting appeared in
aii the newspapers [ do not want
to mention that The speech is tape
recorded.

Shr Jaya Prakash Narayan held a
meeting of tne non-party teachers n
which former Educaticn Miuster of
CFM Mr S Rov was there 1
give 1t a “non party” shape teartcr:
from different polhtical parties were
therc.

Our procession should oot go to the
venue of the meeting of Shri Jaya
Prakash Narayan- that was our
attempt
procession  should  straightway go
toward., Seuldah so that the boys may
catch the bu: to leave that area. I
did exactlv 0 The newspaper which

Mr Samar Guha is quotifig also said |

so

T led the demons'ration When T

was crossing along with the demons-
tration, Bankim Chandra Street of

We made it a point that our -



Mirzapur Junction one police sergeant
in the North Calcutta Mr. Anil
Bannerjee came and told me, before
you started Sthmommebiug in the Uni-
versity areas, a few young men
assembled near tha Mirzapur Junc-
tion and Coffee House. Will you
come and see who is there?
I got panicky. Government is run by
our party, if there is any stake in law
and order it wiil come to our shoul-
ders; as responsible member of our
party and of Parliament I should see
that nothing is done to disturb this.
1 immediately instructed my colle
argue and lientenant. I have my re-
gerds for him and he is a person who
cannot defend himself in this house
because he 1s Minister of my Stale
Mr, Subrato Mukerjee, I said: You go
the spot. Police is there, it will be
more useful if you go there. Our
friends have quoted only one portion
of the paper. I can quote the whole
lot of it. In one portion it has been
stated, he is blowing his own boys
right and left. Counter-slogans were
coming from Nav Nirman Samut: fac-
tion. JP was condueting this meeting
and there was students and teachers,
For the teachers I have tremendous
respect and some of them are my
teachers also. They gave slogans which
I don’t like to mention. These cume
in newspapers also They are: ‘Agent's
of Soviet Imperialism, hands af;
Stooges of Indira Gandh: hands-of.
I don’t deny the fact that no youth
leader, no sensible political leader,
if he ig provoked will keep quiet. I
know how they will react. Here
what happened? 15,000 militant pro-
gressive boys and girls were there.
JP concluded his meeting with tea-
chers in the student hall He came
out of the students hall, This was
reported in the papers. Slogans and
counter-slogans were going on. Those
who have not seen the college square
there cannot explain the position there.
‘The college square is surrounded by
some railings. It is a spectrum where
the youth used to assemble, publi-
shers, shopkeepers, etc, There was a
big crowd. The srea was covered by
hawkers' stalls and it was g strate-
gic spot. Slogans and counter-slo-

.

é

(0) who had no guts to move in the
streets, with their ., own children.

SHRI SHYAMNANDAN MISHRA:
Can you say honestly whether any
person is more respected than Shri
P. C. Sen?

SHR] PRIYA RANJAN DAS MUN~
SI: I have not said anything, § am
only talking of Shri Nirmalanand
Dey. Last time, Prof Guha, it is in
the record of the House, admitted
that these people are dead people
and so their names should be cancel-
led from the hist. This Nirmalanand
Dey's Group and his followers started
not only provoking but they were
throwing chappals from the window
of the Umversity. They were show-
mg their fists and so the entire boys
there became angry Mr. P. C Sen
was not present at the meeting. I am
telling you the truth. You do not
know it. You will be happy that
Shri Nirmalanand had no objection to
do 50 .... (Interruptions)

SHRI SHYAMNANDAN
You have no culture,

MISHRA:

SHRI PRIYA  RANJAN DAS
MUNSI: You do not teach me that.
Why are you angry? When your
followers started shouting, there were
counter slogans and then JP. was
squatted by the police and by some

dent one after another.
the car. Shri Sushi] Dara, President
of the B. L. D. Unit of Bengal
Shri Biswa Ranjan Sarimr,
President of the Bengal
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He wag thoroughly unhappy because
{Interruptions) .. Let me dnish with
this and then you may clarify; if I
am wrong—] am telling the truth—
Profl. QGuha is at liberty to refute it.
What happened afterwards was this.
The car was taken away and then
,8hri Ausit Mitra, the General Secrc-
tary of the Chhatra Parishad—I still
say he ig an honest boy because he
has sacrificed his all—and he is well-
known to the people of Howrah Dis-
trict. He rescued not ome gentle-
man's life but thousandg of lives from
the violence of Naxalites and C.P.M.;
in the entire Howrah area he is a
known fellow and is liked by all poli-
tical parties including Shri Haripata
Bhartl, President of the Jan Sangh.
He himself said Please get away
from here’, Shri Guha stood at
one end of the car. He also said
what he used to say to fhe boys, to
control or to provoke I don't knmow.
The boys got provoked I am fold.
Afterwards the police in civilian
dress, A.C. Central Calcutta was scuf-
fling with the boys and the Munister
Shri Subroto Mukerjee’s face is

selves and he got injured. There
were slogans ang counter slogans. It
usually happens in all political meet-
ings and somebody getg injured. I
do not deny this fact; I make a state-
ment here that what happened is
shameful. There was not a single
word about it. I do not like to

It something is
uled up. If a great
not oxposed

i
F
H
:

to Mukerjee, on that day, the masea-
cre would have taken place because
demonstrators were provoked badly.
It was disastrous. (Interruptions)
Why is the massacre occurring?
1 tell this i1n the face of Shri Dinen
Bhattacharyya that there was & plan-
ned meeting in Alimudin Street by
the C.P.Ms, on the 2nd morning. But,
that day no CPM went to the meet-
ing and still they sent some infiltra-
tors to create such things which will
demolish the entire arrangement.
Shri Jyoti Bosu was all along present
in JPs room in the meeting. He
orgaused a meeting in Alimuding
Stireet, I have my information and I
may show you from the photograph
a8 to how many of them were there
(Interruptions). You will please
keep silent. I know it. You do not
try to tell me about the youth of
West Bengal (Interruptions). You
tell Shri Jayaprakash Narayan, Why
Jyoti Bosu wag about? Why you
were sent? (Interruptions). You are
trying to teach me, Have I not
known the facts? I know the kind
of provocation given to the boys on
that day and I know about the utter-
ances if Shri Jayaprakash Narayan.
Prof Guha may like hum. I do not
mind. I say, Sir, that JP i3 not at
all a symbol of revolutionary youth

He is a symbol of reaction. He ;s
exploiting the youth in the name of
fighting corruption, uniting all the
corrupt people in this country like
Maharan: Gayatri Devi ang Biju
Patnaik and other pecple If he
comes forward and tells us that
he will leave these corrupt people
and he will lead a revolution, 1 will
be the first to join him. Sir, JP has
addresed a meeting of the teachers.
He is trying to incite the teachers
and the students of Vishwa Bharati.
He did not quote that statement

This has also appeared in the papers,
Amrita Bazar Patrika:

“Shanti Niketan had set an al-
ternative programme for education,
but, today, it has very little diffe-
rence with other institutions. He
could not wunderstand why the
Prime Minister, Mrs, Gandhi should



ched, and therefore, he wil] do every-
thing and the youth will keep quite?
No. I do not mind. We must demons-
trate and oppose in Calcutta and
everywhere, 1 will demonstrate in
all parts of India. Even if 1 am put
into trouble by Anand Margis and
RSS, I will do it. I will fight the
reactionary forces. Today, should
the youth be taught by Shri Shyam-
nandan Mishra, ¢ man who did not
have the guts to support the econo.
mic programme of the Congress in
19717 Should the youth be taught
by Shri Morarji Desai, a man who
always indulges in stunts and who
is exploiting the precious weapon of
Mahatma Gandhi, of fasting? Should
the youth be taught by a person like
Shri Jayaprakash Narayan? Where
was he when there was violence in
West Bengal for four years? Prol.
Guha, please help me. I agree that
you are opposed to CPI(M) in West
Bengal. Where was your great lea
der Shri Jayaprakash Narayan at that
time?  Sir, in the University Insti-
tute, where he went to addresg a
meeting, portraits of Mahatma Gan-
dhi and Vidya Sagar Statue were
burnt. (Interruptions), Where was
Shri Jayaprakash Narayan? 1 would
like Shri Guha to help me, Where
was he? Sir, nalls of six inches thick-
ness were pushed into the head of
the leader in the Dum Dum by CPI
(M) (Interruptions). Where was
JP when the Viece Chancellor, Shri
Gopal Sen, was murdered in the
Jadavpur University campus? You
are talking of JP. He has come to
West Bengal at a time when we are
restoring peace after four years of
violence. I agree that still there |is

violence and youth wre. indulging
viplent sctivities. 1 do agree.
the reasons are very simple,
is the economic backwardness of
State and the second is very
The atmosphere of violence
has been built up by the CPI (
for four years has polsoned
youth of my State. I agree that our
boys became unruly on many occa-
sions. 1 condemned them and 1 ex-
pelled them. It is my Stats, Should
Shri Jayaprakash Narayan teach Shri
Ray the lesson of corruption? It was
not JP, but it was the Youth Cong-
ress in my State which demanded
an enquiry against the Minjsters and-
then the Wanchoo Commission was®
set up. It was the Youth Congress
which said that Ministery give permits -
which are sold in the black market,
and therefore, they should be remo-
ved. I have personally sent 80 peo-
ple of my party to jail under MISA.
Can they deny? This is my duty.
When, we have done anything to re-
Store order, when we are trying to
restore the confidence of the people,
when we are trying to restore faith
among the people, he is asking the
Army and the Police to agitate. He
15 being supported by people like
Shri Biju Patnuik and Shri H K
Mahtab, (Interruptions). Jaya=
prakash Narayan will come No-
body prevents him. I know his capa-
city and power. Jayaprakash Nara-
yan was always a follower of viclence, *
In the 1942 movement when the great
great leader Mahatma Gandhi con-
demned violence, when the Working
Committee of the Party had condemn-
ed violence, it was JP who encourag-
ed violence and spread the cult of
vinlence in many States. Can any
body deny it? This ig recorded in the
history of India.

E?gy

11
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Sametimes JP is a  pahcemaker,
Sometimes he is asking boys to slap
MLAs, Sometimes he is saying ‘I am
the Supreme Commander of th® re-
volution’. If JP is the Supreme
Commander of the revolution unltlngl
Biju Patnaik, Gayatri Devi, Atal Bi~
hari Vajpayee, Piloo Mody and inter=
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national reaction, then I say the pro-
gressive youth of the country would
be the Field Marshal to stop that
counter revolution. Yes, I do say
that. What do you think of us?

In the State of Bihar, MLAs are
unsafe. Shyamnandan Babu was
laughing and telling that Ministers
cannot go and address meetings. I
was 1n Ahmedabad on the day the
students started forcing MLAs to re-
sign. He said in this House that that
was the spontaneity of the expression
ot the people. This 15 also a spon-
taneous demonstration—nothing more.
You are talking of spontaneity. Here
1s spontaneity.

You are sayiny that Mrs. Gandhi
cannot go and address meetings. You
are happy at that. Mrs. Gandhi may
not go because there are security and
other reasons for it But it is Mrs,
Gandhi who stood by the people in
the dark days in 1971. You are
saying there is no democracy in our
State. In 1971 when our Government
was in a minority carrying on like
a coalition, we carried out the
Bangladesh operation, we managed
the refugee movement. The entire
thing was done by our Government,
by the youth whom JP accuses of
goondaism.

SHRI DINEN BHATTACHARYYA"
What about the blanket scandal?

SHRT PRIYA RANJAN DAS
MUNSI* You betrayed Bangladesh
You fought Mujibur Rehman Pro-
mode Das Gupta sided with the
Razakars. Do not forget that

The net result 1s not this photo-
graph which you aie showing 1 am
sorry for that. The net result s this
photograph—of JP and Jyoti Bosu,
the great philosopher of proletarian
revolution and the great philosopher
of party less democracy.

Our slogans have nothing personal
against JP Not a single one of them
is provocalive, There was no plan or
preaching of attempts on JP's hile
The slogans were very simple. These
are in Bengali. I will give them and
also the English translation. They
are :

HITLARER TIN DOST JP
PRAFULLA JYOTI BOSE

‘Hitler has got three friends, JP,
PC Sen and Jyoti Bosu';

JYOTI PRAFULLA SUSHIL
DHARA EBAR HABE
BANGLA CHHARA;

‘JP’ Prafulla and Sushil Dhara

will be turned out from
Bengal’;
CPM SYNDICATF SAMAJ-

BADER BARRIC _E;
(CPM and syndicate is the
barricate of socialism);
DALHIN GANTANTRA FASCI-
BADER SHARAJANIBA;
(Partyless  democracy is the
conspiracy of fascism);

CHILIE THEEE SIKSHA NAO
CHAATRA YUBA TAIREE
‘Take the lesson from Chile: Ict
the country’s youth be united’;
KAMODIA THEKE SIKSHA
NAO JP TUMI FIRE JAO

‘Take the lesson from Cambaodia,
Prince Sthanouk, JP please

quit’;

BIJU KI DURNITIHEEN JP
JABAB DIN

Ts Biju corruptionless; JP
answer’.

GAYATRIKI DURNITI HIN JP
JABAB DIN

Ts Gayatri Devi less corrupt?
Answer JP'

These were the slogans There was
nothing personal against him. There
was no attack on him, no intenlica
to do so.

I would like to establish three
things, First, there was no intention
to attack JP. You may blame Bengal
youth, but they are not so foolish
that they will hit a man at the age
of B0 years who is only serving a
narrow selfish interest uniting all the
reactionaries in the country. Onr
enemy is not JP; our enemy is the
arrangement of the reactionaries We
have fought it.we arefighting itand



we will continue to fight it in all
;imum. There is no doubt about

I would liké to say three or four
things.

MR. CHAIRMAN: With that good
Sentence, you should have concluded.

SHRI PRIYA RANJAN DASs
MUNSI: There was no attempt;
there was no plan by the party
against him. Secondly, during JP's
previous visits the youth never
Planned any demonstration. They
could not assess the situation earlier.
They never understood that. JP was
not a danger to Bihar. We never say
that., JP is not a danger to Mrs.
Gandhi herself. JP is a danger to
the very establishment of democracy
in our couniry. We consdered it
In newspapers it came “that JP sad
in Calcutta during the davs of
Gokhale ang esrlier it was saii of
Bengal that what Bengal does today,
India does tomorrow. what Bengal
thinks today, India thinks tomorrow
but today I am surprised that Bengal
is not doing anythung and how will
India do tomorrow? He said i1t 1n
public. I do not know ™ JP1s rorry
for the behaviour of Bengal 1 say
thig for your understanding, the very
next day after the incident the Youth
Congress office of Bombay was
ransacked; the President was n
trouble; the Youth Congress offic: 1n
Saharsa wag attacked I know T dn
not bother He does not care for
the violence of Naxalites and others;
he does not care for the violence of
RSS and Anandamarg Prof Guha
may be a witness, After 1972
elections, when JP said that he
would like to come to Bengal and
see what kind of rigging went there,
1 was general Secretary of the PCC
and I wrote him a letter: You are
welcome to come and meet the
people and see what the fault was
there. But he did not turn up T
make clean offer I am told that
JP is coming again and will address
meetings and he will organise a
revolutionary army or whatever it i«
with all those people. I am told
that JP will send a parliamentary

people Many of your followers have
left you and are begging membership
irom me; I will not give them just
now; T will wait. Your followers 1n
Calcutta will resign and you will he
in a great soup JP will not be able
to help you If you require a seat
please follow JP and join Morarn
and have a seat i1n Gujarat; do not
fight here in Bengal.

SHRI DINEN BHATTACHARYYA
Don't tel]l cock and bull stories here

SHRI PRIVA RANJAN DAS
MUNSI: Stories are inside the House
you know and in you; area you do
not make any stories Siddhariha
Sankar Ray expressed his regret 1
am glad It 18 the test of mv
Government Whether it 13 a meetng
conducted by JP or anybody else, if
in the shghtest way something 1
done, something 1s wrong, 1t shou.d
not be there We must see how it
has happened But I can tell you
categorically and clearly that the
Youth Congress, the Chhatra Parishad
did not make any plan: they never
had any 1dea of attacking or assault-
ing  anybody. JP unfortunately
depended on CPM to mebi.
lise people but they betraved
him People saw Piof Guha
Guha. 1 admire his courage. It 1x
a fact that in all cases of vinlence
in my State, he comes forward. i is
his habit. Some of ihe boys
appreciated his conduct He also
knows that they did not turn up.
They will not turn out. The CPM
is in great danger. Even P. C. Sen
did not go to the meeting because he
also knew that the meeting would be

a great flop. They depended on CFM
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and they betrayed them at the last
hour of meeting. Shri Indrajit
Gupta referred to Jyoti Bosu and
others meeting at flat 31. Thig should
be enquired by the Home Minister's
Intelligence Department, 8, Moira
Street, that flat has witnesseq so
many riots in Calcutta aty.
Gulzarilal visited Calcutta in 1965
during riot at Calcutta. 8, Moira
street flat has witnessed many
conspiracies. T know it. There is
movement, international Krishna
Consciousness. Great hippies, dozens
of Americans come and take charas
etc. morning and night I do not
know what sort of conversation took
place between JP and others Without
casting aspersions on JP, I should
like to say: please make enquiries of
International Krishna Consciousness
and No. 3 flat m Moira Street.
It is nothing but a branch of the
American Consulate at Caleuita
which is indulging in all mischiefs
against the nation and our national
integrity all the time, J. P. mght
also be trying to change their minds
and habits. T do not know how far
he will be successful. There is a
book written by Shri Bharat Chandra
Roy, a poet of Bengal 1In that you
will find a story about ‘Annapurna’
It says that somebody was the
disciple of ‘Annapurna’ and whenever
he touched a thing—ecven a bamboo
stick—it became gold. Here J P is
also considered like that. If he
touches Gayatr: Devi, she becomes
honest, if he touches Shri Biju
Petnaik, he becomes honest, when he
touches Goenka, he becomes honest
snd he touches this thing and that
thing and everything becomes pure.
He i3 trying to make evervbody
honest and purified except his
purpose. Let him first purify his
purpose, let him purify his intentions
and let him purify his desire. But
don't try to denigrate the Prime
Minister and spoll the democracy
Thelr charge is that we are becoming
communists and Communists in this
country as hob-nobbed.

Sit, West Bengal is the head-
juasters of the Communist Party—
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CPI1(M), C.P.I., CPI(ML), RCPL
RCPI-dissident, Bolshevik Party,
SSP(I) and R.S.P. Out of all these
parties only CPI took the stand
against J, P. Bul others like Prof.
Guha and Shri Piloo Mody are
unhappy. A majority of the so cailed
Communists CPM have told that they
are Communists or Marxists, I do
not know why. But they say that
they do not beheve in Marxism
because Marx 1» dead, Lenin 15 in
the Museum and that too in USSR.
We have no faith in that because
Lenin 15 no more living and there is
no Leninism. Therefore, they say
that they would better follow J. P.
because once he was a Communist
and once he tried to follew
Communism.

Sir, T have no personal charge i

against Prof Guha, nothing against
his party, but I only want to
establish that demonstration was
spontaneous. Shri Jyoti Bosu made
a statement the very next day of the
incident because some journalist
wrote in Ananda Bazar Patrika about
this incident. Sir, the role of Ananda
Bazar Patrika is well known and this
Patrika, for the last one week, has
been publishing leading articles on
these matters. When Pakistan was
getting arms from the United States,
when J P. was asking the army to
revolt against the democratic rule, at
that time Ananda Bazar Patrika gave
a large coverage of J. P. movement.
Sometime back 2 news item was
published in that Patrika which
stated that Mujibur Rehman waz a
communal man, Bangladesh was a
State of Communalism and secularism
was destroved there  This kind of
news item was published for some
davs in the front page of that Patrika,
1 am giving this for your information.
In that Patrika thev oraised the
Members of the CPM and Shri Jveti
Bosu's statement that “let S. S Rav
withdraw the police; we do not
believe in police. we have our own
police” was published. Shri Jvoti

Bosu used to say if the police were '

withdrawn from the State. how the
Congress Party could rule the State.
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Let hum choose any kind of action,
but we do not like viclence. I tell
You very seriously that your hands
stained with blood of women and
children will not be spared. Let
Jyoti Bosu do whatever he wants,
Let him gwve a challenge J P also
gave a challenge He is comung to
mobilise a meeting, We welcome it,
but we also say at the same time
that if any mischievous effort 18 made
to disrupt integrity there, Calcutta
will simply demonstrate with black
flags Tt was only 15.000 last time,
now it will be 15 lakhs You are
waiting for that Most welcome
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unreserved condemnation, no doubt
about it.
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SHRI C. M. STEPHEN (Muvathu-
puzha); Mr. Chairman, I rise to op-
pose this Resolution and to pleag with
the entire House, including the oppo-
that we must reject this Reso-
lution unanjmously. In my judgement

today is one of the saddest days in
of this Parliament, be-
I feel we are discussing a
ﬂm which, under the Constitution,
House has no jurisdiction to
discuss; rather, it will not be proper
:lorustodimm;suchnmotion. The
matter we discuss is an allegation of
an incident of violence, a matter con-
cerning law and order in a State in
India. This comes squarely under the

Eg?
55

E

Central Government. Therefore, I
feel we are doing an improper thing
in submitting to the demand that
this motion be discussed.

Sir, I am also pained that yester
day when the demand was made to
move an adjournment motion and
when it was rejected by the Speaker,
the opposition held out a threat of
dharna in this House. They are
speaking about violence. What exasc-
tly do we mean by violence, 1 do not
undeistand  Does it mean viclence
only if you beat somebody on his
face’ Would it not amount to vio-
lence if the Parhament of India ig not
pernntted to function In the proper
manner, Ly the collective action of
obstruction by the Members of Par-
liament? After having entered Par-
hameat by the right of election, in
violation of the oath they have taken
on the floor of the House, if some
members ¢ollective y  say that they
will abstruct the w-n"redmgs of the
House, is it by any measurs less
violent than the riolence we are
attemp*ing to deploie? I feel this
Hou~, . at least the mebers of this
House belonging to my party, have
submtted themselveg to a8 moment of
weakness in agreeing that to avoid &
particular situation, we may discuss
2 motion which we have no jurisdie-
tion tuv discuss. That is why I said
this ig a =ad day

Now the State Government, which
muat have a3 direct interest in this
matter, is not before the Housa, amd
we ore hearing stories. Let aloue
that, forgetting JP for a moment, let

us focus our attention on that parti-
ctﬂlr jncident. Let us ask ourselves
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this question whether there is any-
thing particularly special in thiy inci-
dent. In an eglection year, when
demonstrations and meetings are
taking place, is there anything parti-
culerly extraordinary? Are we nct
conversant or acquainted with inci-
dents, demonstrations which are
taking place and some violence
bresking? Some spontaneous out-
burst is coming out Hundreds of
these incidents are taking place in
this country. As politiclans, we know
that we are in for series of incidents
where the election tempo will be in
full swing When the tension bet.
ween the political fights 15 going ou,
these will be daily incidents

Let us look to Mr Borooah, Piesi-
dent of the Indianu National Cung-
1ess  He was attacked with chappal
and stones in Baroda and Patna No-
body raised a hullabalog about the
meident involved in it M1 Shankar
Dayal Singh a Member of Parha-
ment wey also sttacked only last
week 1n his constituency  Nobody
wag bothered ghout that A geiter of
incidents are taking place  Nobny s
bothered about them

Here, we have heard Mr Munsht
end Mr. Samar Guha. I would tuke
my position on the basis of the state-
ment Mr Samar Guha had made
What 1s the position? A meeting s ad-
dressed 1n the university hail No
mnoydent taukes pluace there A secries
nf meeings JP addressed in the
morning No Incident takes place
there A massive demonstiation took
place under the auspiceg of Chhatra

Guka guoted here reporis that Mr.
Subrats Mukherjee and Mr Priya
Ranjan Das Mungh; made an appeal
to the demonstiators to disperse and
they disprrsed Mr  Samuar Guha
told ug that about 200 people infiltra~
ted into that scens of incident This
is not what I am quoting from the
paper; this is what Mr. Samer CGuha
wiiz just now pointing out that about
200 people came away to that parti-
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cular place eng Shr{ Subrato Mukh.
erjee made x speech to those people
pacilying them. These alogan, and
counter-slogans are taking place.
Mr. Jayaprakash Narayan came
away to that particular place. There
thousands of people made a mareh.
All them were going to the rajlway
station and the leader of Chhatra
Paiishad succeeded in sending them
to the railway station. Gomg by
the statement of Mr Samar Guha
means that only 200 people were
temaining at the place of incident

Then Mi Jajaprakash Narayan came
there ung slogans and counter-
slogans were raised with the result
that an inflammatory situation deve-
loped there That is what is happening
The important point I am emphasising
here 13 this If 1t 15 o premeditated
move 15 thiy the methoa i which
Mr Jayuprakash Nuiayun was 3up-
posed to be gheraoed Everyone of
those who weie present, vho did
not puatticipute should have led into
that p'we  In  spile of ifs lender,
about 200 people gatherett  ihere;
suni others were also there  Thete-
fore, this i« the story whicn s there

Thetefore nothing  was pienedita-
ted theie A development haw tuken
place ag o result of slogang aad  pen
ple get infurtmted and then some
inceident tokes  place Mr Samar
Guha admitteg that he mauuted on
the bonnet of the car and made a
speech The allegation 15 that the
speech wase inflammatory I put a
question to ham He did not deny
that He admitted that he did mount
on the bonnet of the car und made a
speech We know Mr Simar Guha
how will he speak and react in a
partiwcular situation We can more
or lesg judge and his volce gets in-
furiated and then something happens.

What | am emphasising is this
Forgetlng for a moment that Mr.
Juyaprakash Natayan was involved
in this particular small incident of &
serle; of demonstrations and counter-
demonstrations going on and ulti.
mately a small incident of some
cheppal being thrown and somebody
fnoldent



liament of India? This is a ques-
n I am putting to you. If such
idents deserve consideration at the
of the Parliament of India, then
feel that the Parliament of India
ill have no other business to do
ept to discuss this, because these
y be daily occurrences.

What is important about it?
Because JP is involved in it.
A mischievous attempt was made
to equate this incident with the
Allahabad incident. The Opposition
was saying ag if it was an act of
generosity on their part in agreeing to
'pass a resolution unanimously con-
Pdemning the Allahabad incident, Are
we such duds as not to understand
a distinction between the two? 1Is
there any comparison between the
two? The Prime Minister goes to
a court to give evidence; somebody
goes into the court with a revolver
and that particular person is caught.
The Prime Minister of India goes mot
to a public meeting, not for perform-
ing a political function, not for that
sort of a purpose, but to give evidence
in the court.

Now, for example, in 1967, ‘the
Prime Minister went to Bhuvaneshwar
to address a public meeting. She was
attackeq and she was hit.on the nose.
Nobody came forward with a motion
in Parliament to deplore or to con-
demn it. But the case of Allahabad
was different. There was a deliberate
attempt made. Somebody went to
the court with a revolver. Here, it is
not a deliberate attempt made. A
deliberate attempt was made there.
They equate it with that. Ag a citi-
zen of this country, I raise my voice
of protest against equating the
Prime Minister of India, not Shrimati
Indira Gandhi, with J.P.

I do not find anything in J.P. to
deserve that sort of a position. Is
there any comparison between an
elected leader of the country, the
Prime Minister of India, the Leader
of this House, and J.P. I do not
agree that there is any comparison
between the two. (Interruptions)
Don’t add insult to the holy name of
Mahatma Gandhi by equating J.P.
with Mahatma Gandhi, I know J.P,

T ——
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Did Mahatma Gandhi ever go to any
place in a chartered plane? This is
what J.P. went to Calcutta at 10.0’
Clock on that day by a chartered
plane of Kalinga. I happened to see
the TIAC Schedule. There ig every day
a flight from Bhuvaneshwar to Cal-
cutta, landing their at 1.30. He
could go by that flight. But the
great poor people’s leader had to go
there by a chartered plane. Chartered
by whom? By Mr. Biju Patnaik.

SHRI SURENDRA MOHANTY
(IKendrapara): He ig telling a lie—
(Interruptions)

MR. CHAIRMAN: You can refute
it when you speak.

SHR] C. M. STEPHEN: This is
what was stated on the floor of the
Assembly of West Bengal. It is not
my statement.

Next day, the functiong were held
in the evening. He could have come
the next day by the plane. But he
came by a chartered plane.  Where
did he stay and with whom? I need
not say all that. All 1 say is, for
heaven’s sake, don't speak about
Mahatma Gandhij in comparison with
J.P. Let his soul rest in peace. Let
ug not offend ang shame the sacred
memory of the Father of the Nation.

This gentleman in place and out of
place takes the name of Mahatma
Gandhi. What right has he? What is
his following? He talks of partyless
democracy. It is all nonsense. No
politician of any recognition will
accept it. Who will accept it? Will
Congress (O) accept it? Will CPI(M)
accept it? Will Socialist Party accept
it? He is calling it a revolutiun.
What doe he know about revolution?
He has no idea about revolution. He
speaks about partyless democracy,
I ask you, “If he wants partyless
democracy, if he does not sent any
of you, why is he calling all of you”,
Why is he discussing matterg with
you? What is his following consisting
of? 1Is it his following or the follow-
ing supplied by you?

SHRI SAMAR GUHA: Let him go
outside ang make this type of
speech.
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SERI C. M., STEPHEN: I am
now speaking for the people to haer.

I sm making a public speech here.
May I ask you, what is his following?

or is it not a following supplied
by you? It you say that the follow-
ing that Shri Jayaprakash Narayan
is supposed to have is his own, then

going about trying to fing an oppor-
y bas lent his own name to it.
a

mple, small, insignificant inci-
t ig sought tp be brought up be-

the House of Parliament, impor-
tance is sought to be attached to it
‘because J.P. is the tallest man; may
be, physically; I do not know, but
about the other tallness, 1 am pre-
pared to agree

Mr. Jayaprakash Narayan wmade

literate woman, a person who has no
right to be the Chancellor of a Uni-
versity end {f he makey that speech
in the University campus and ex-

that he can get away with
either he

Violent Incident APRIL 8 1975 in Caloutia (Motn.)

then certainly they would havs struck
work for one day, but ng school

felt that this was manipulated and
stage- for a political pur-
pose.

My only sorrow, ag I submitted at
the beginning, is that, for this sort
of thing, for this sort of farcical
comedy, the Parliament’y time was
tuken; gomething was forced on this
House ip the most improper manmer;
we have taken up a subject which we
have no jurisdiction to take up and
discuss, That is why, I say that it ls
a sad thing. For this reason, it is in
the fitness of things that this Reso-
lution be thrown out, thrown out not
merely by the vote of the Congress
Party. but, if we have any sense of
propriety, by the entire Opposition

Let us fot accept this Resc-
lution and let us throw it out
unanimously,

SHRI V. MAYAVAN (Chidamba-
ram): Mr. Chairman, Sir, the way in

£
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The motion is:

“This House deplores the recent
wiolent incident in Caleutta in which
Bhri Jayaprakash Narsyan's cer
wag attacked and g member of the
House Shri Samar Guha end his
colleagues sustained injuries.”

Now, the question is: was there a
violent incident that took place on
2nd April in Calcutta? Secondly, are
we condemning such occurrences?

Sir, what happened in Calcutta on
the 2nd April is an indelible stigma
on the largest democracy of the world.
The Minister of Information of the
State of West Bengal led the proces-
sion against Shri Jayaprakash Nara-
yan. The procession was instigated to
viclence by no other person than Shri
Priya Runjan Das Munsi, a member of
this House, who only the other day
plloted 5 Private Members’ Bill seek-
ing to declare that only politicians
should become Members of Parlia-
ment and no other professional repre-
sentatives should aspire for member-
ship of this House. He was criticised
virulently by his own colleagueg in
the Congresas Party for having brought
such a worthless Bill. Shri Munshi
feigned sickness and was not here in
the House to hear the abuses made Ly
his cwn colleagues. But he wag en-
gagfed in Calcutta preparing the ground
for finishing off an eminent and the
arnly surviving politician of the Inde-
pendent era who did not seek any
offf.2 as a teward for his services and
sacrifices to the nation. Mr. Munsi
himself had accepted while he spoke
that had he not been there, 3 mas-
sacre would have taken place, That
what he has stated in his speech.
Such a felony was perpetrated on the
person of Shri Jayaprakash Narayan
and Shri Samar Guha, a Member of
this House and the Chief Minister of
West Bengal, Shri Siddhartha Shan-

HON, MEMBERS: No

&

apology,
SHRI V. MAYAVAN: All right He
s regretted, if not apologissd, for

this premeditated attack by putting
fuith the eacuse that the audience way
annoyed at certain remarks of Mr.
Jayaprakash Narayan against Mrs.
Indira Gandhi. It has been reported
in the Press.

1 am gure the hon. Home Minister,
Shry Brahamananda Reddy who is
fond of using the phrase ‘our beloved
leader’ will no doubt refer to this
qualified apology or regret of the Chief
Minister, In owr country, there is only
one leader and that is Shrimati Indira
Gandhi, Vet we call ourselves a de-
mocracy. Dissent is the life-force of
a democracy. If this life-force is stif-
led, then we cannot foster democracy
in the country. What has JP done t0
invite the wrath of the hooligans in
Calcutta? He might have referred to
the rampant corruption in the GQUs
ernment led by Shrimati Gandhi...
(Interruptions). We have appointed a
Judge. Is it democratically unwise tor
plead for the amelioration of the mis-
eries of the masses? The widespread
corruption does not affect those in
authority, It affectg the common peo-
ple whose very survival hangs in the
balance. Yet, the Congress Party who
swears by the people does not hesi-
tate to throttle the voice of dismsent
against the anti-people’s policy of the
Government,

I would like to point out that Shri
Jayaprakash Narayan has starteq this
movement, not depending upon his
physical stamina but depending upon
his spiritual and mora! strength. The
hon. Member opposite said that he §#
no respector of personality but iy a
respector of ideology. What ideology
have they been respecting is not
known at all. He 1s advanced in age,
with revious ailments. Any faint blow
on his physique will tinish him off
for ever.

2040 hys.

[SHRY JAGANNATHRAD JOSHI in the
Chair. ]

Every third man is not a security
nian in the audience as you find in the.
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ﬁlﬁa addressed by the Ministers,
be derive strength by addressing
tha people of the country in the swel-
tering heat? What he is doing is just
to strengthén the ginews of demo-
cracy in the country He has got in
hig heart not only the interesty of the
people but also the future of the coun-
try. As we see the political develop-
ments in the country, a microcosmic
mnorsty political party, the CP1, is
extending its full support to the mic-
rocosmuc Congress Party in the com-
ing electiona It looks as though the
CP] has hecome an incarnation of
munificence 1n the country It has
nothing but the interests of the peopls
in supporting the Congres Party Yet,
Shii ¢ P who w arclaumed as a great
Somalist all over the world has sud-
denly bocome a reactiopary i the
eyes of the Congress Party As
Trotsky was murdered by those then
in autherity in Soviet Russia, now
U.P. haz become the largest for the
Congress-CP1  alhance

1 would like to warn the Govern-
ment th:t if  anything happens to
J. P, the country will nse in revolt
and those in authority will have to
run like the refugees of South Viet
Nam now.

In this House, ali the hon. Members,
whether they belong to the ruling
party or the opposition party, whe-
ther one Member is g Prime Minis-
terandmotheruh: 1uduroft;
opposition group, ve & place
honour in the democratic structure.
The other day, when ¢ man with a
gun wag caught in the vicinity of
Allshsbad High Court, where the
Prime Minister was tendering evi-
dence, there was 3 spontaneocus exhi-
bition of semtiments on the floor of
this House from all sides, Yet, when
the physical attack on Shri Samar
Guha wag referred here on the floor
of this House yesterday, it is really
abominable that the ruling party

the politics of our country. Demo-
¢cracy should breed tolerance towards
differing viewpoints, But the ruling
perty members jump in jitters the
moment the PM's, autocratic policles
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are criticised by the opposition. 1
personally feel that the ruling party
members have identified the Cong-
ress Parly with it; Teader. I have to
say that this ig not conducive for the
healthy growth of democracy in the
country,

It 1 say that the country is ruled
by 8 Kashmiri Brahmins, am I doing
anything wrong to the cause of
democracy” What I wish tg stresg s
that the intelligence iz not confihed
to Kashmir and it can be located in
other regwns also for running ef-
ciently the Cential administration, If
J P refers to this, or if Sama: Guha
tays thig, should there e violent
annoyance and anger on the part of
the juling party?

I condemn the attack on Shri
Jayaprakash Narayan and Shr: Samar
Guha By attacking them the ruling

party has wut the rosty of democracy
u the country

SHRI K P UNNIKRISHNAN
(Badagera) M+ Chairman, at this
late hour, I do not want to extend
this exerase in futihity nor do I want
to tax your patience or the patience
of the House But you would forgive
me if 1 make some brief remarks
about the argumentg und inferences
that Lave been placed before ug and
also about the admissibility of thus
motwn to which Mr C M. Stephen
1eferred earlier.

t.b{sh.w not been, able to understand

preposterous
motion. During the jast four years

have I seen such an extraordinary
motion being admitted almost on
the point of ‘dharna’ or on the point



t is the name which hon. Mem-
. Shri Shyamnandan Mishra
d,—hooligans, perpetrators of rape,
son, loot and what not, whereas
ey are the angles and paragons of
ue, defenders of democracy ete,
t the whole debate has been an
ercise in futility and it has ended
a fiasco just like the Calcutta meet-
which was still-born. Whele 1
ave every sympathy for the pnysi-
a] injuries suffered by my distin-
ished colleague Prof. Samar Guha,
am thankful to him that he had
ared us of an exhibition in thie
use of his alleged physical injuries!
am thankful to him that he did not
jo that; he was on a very low key
day but for occasional gesticulaticns.
would like to tell him and request
im that this House is not to be con-
rted into a stage or circus arena.
i0se friends who have moved this
ofiori should not try to convert thie
louse into a circus arena or stage and
they are bent on doing that, we are
eady to play the game and many
ore things can come out like Goenka,
Gayatri Devi, Maharanis and about
their CPM leaders, their new friends,
and all that. Is it proper to have this
debate at all? If he had grievance he
could have come here with g privi-
lege motion. That he did not choose
to do so is significant. And he club-
bed this with an attack on JP's car—
not person, mind you, but the car
used by JP. He was not attacked Lut
the car was attacked. All this shows
how politically motivated Mr. Mishra’s
motion is, where an occasion is trying
to be utilised, like the farce of a fast
which is going on in Delhi by another
gentleman, who is competing with the
so-colled ‘“mahant”. I call jayapra-
kash Narayan ‘mahant’ and this is not
my word. This word was used about
Jayaprakash Narayan by my former
leader and also his leader Dr. Ram
Manohar Lohia. Mahant was the
title given to him by Lohia who was
life-long comrade of his. T do nct
want to go into those things. Even
in Mr. Shyamnandan Mishra’s speech
there was not the usual thrust and it
was on a dull-note, of course there
were the usual inuendoes about the
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Prime Minister. The basic question
now is this. About Calcutta nobady
is more competent to talk than my
friend Mr. Priya Ranjan Dag Munsi
Wwho comes from that place. He rep-
resents Calcutta. He is representing
Btnga]l here. He is more competent
to speak about it than anybody else,
and to describe what went on in Cal-
cutta, This is not the first time that
there has been violence in Calcutta.
Cealcutta has not only been the home
of revolutionaries but also been a
home of terrorists in Bengal Politics.
Even Shri Dinen Bhattacharyya and
hiz friend Shri Jyoti Basu once gaid
that the police had to be removed so
that they could speak in public I am
quoting from the Times of India as to
whnat Shri Jyoti Basu says:

“To-day I challenge the Congress

Party in the State to withdraw the

police for forty-eight hourse so that
I can speak in public”

Whereas Shri Subroto Mukerjee and
Nuru] Islam represent the reyolu-
tionary traditions of Bengal politics,
Shri Dinen Bhattacharyya and his
hoodlums represent the terrorist
trends which we are determined to
crush at all costs in Calcutta, Kerala
or anywhere else

This is a “sangam” between Shri
Dinen Bhattacharyya's hoodlum strains
of Indian politics and Shyam Babus!
There is another Sangam between Shri
E. M. S. Namboodripad and J.P. and
between Shri Jyotirmoy Bosu and
Morarji Desai. I was amused to see
from this morning Times of India a
picture where 3 man bereft of that
great Gandhi cap and another com-
peting Gandhi, Shri Morarji Desai
who squatted on the floor. Who was
behind him—Shri Jyotirmoy Bosu.
Here is another picture. I am told
that some of the Student’s federation
leaders said that it is shameful., In
Calcutta Jayaprakshji was there. Who
wag behind him—Shri Jyoti Basu. We
are determined to defeat and crush
thic “sangam”. I can gpeak about my
State since Munsi has already spoken
about West Bengal—that we are deter.
mined to crush this “Sangam” once
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all. 1 agree with Shri Indrajit
who spoke before me that it

would have been worthwhile to widen
the scope of this debate because there
is violence not only in Caleutta and
West Bengal but also in Kersla, There
§s violence going on everywhere.
There was violence in Gujarat; there

lenve and who ended the violence once
for all in West Bengal? The cradit
for ending the violence there goea
to my friend, Shri Priya Ranjan Das
Muns{ and Shri Subroto Mukerjee
and countless thousands of young men
who sacrificed everything so that the
democracy might survive, Where was
thiz concern then? Where was this
concern when our workers in Kerala
were attacked. A number of persons
were attacked there. There was loot,
srson and rape that went on in the
name of socialism in Kerala. Where
were the CP.M, and socialist leaders
and their hamgers on? Whert was
Shri Bhattacharyya then? They were
not to be séen anywhere It goes to
the lasting credit of my friends who
have added a new chapler o the
history of Bengal for finishing off this
acare of violence of CP.M,

So, Sir, as I said earlier, this moti-
vated motion bereft of any content
deserves to be thrown in the dust bin,
Before I conciude, I would like to say
what is the genesis of thig violence,
1 would have sgree with Shri Indrajit
Gupta if there was a debate wider in
scope and we could have gone into
greater details of it. It is agaln ano-

ther “Sangam” to which also he re- -

ferred, 1 shall not name if becaust 1
do not know whether Shri Bhatta-
charyys will object to the name, The
person who calla J. P as 3 C1A, agent
none other than the distinguished
of Marxist Partly's leader and a
leader of my State, Shri A, K.
cpalan. That was a few years ago.

SHRI DINEN BHATTACHARYYA:
¥o. No, I totslly disagree with this,
" SHRI K. P. UNNIKRISHNAN: Well,
1 shall being the cutiting We did not

¥
£
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say that.’ It is you who said K.

JP was a CIA agett. Mr, Indeagit
Gupta sead out from hero's book JF's
statement and A, K Gopalan'*s re-
joinder,

SHRI DINEN BHATTACHARYYA:
Kaira was g capitalist,

SHRI K. P, UNNIKRISHNAN: He

into the qust bin of history in 1071
and 1872, It is this combination, it is
thiz “Sangam”, with which we are
concerned because we want demo-
cracy to gurvive, we want democratic
value to survive and we want parlia-
mentary institutions to survive, It
Subroto and Priya have done what-
ever they have done, in organising a
demonstration, a black flag demons-
tration. a hundred times I would say,
cheers to Priya and cheers to Subroto
T can also say that the zame fate
awaits this Colossus Mghant, if ho
comes to Kernla. I am telling you to-
day, in advance. We are determined
everywhere to oppove and annihilate
tlis trend in Indlan politics go that
democracy can survive and parlia-
mentary institutions can survive,

SHRI SURENDRA MOHANTY
(Renarupara); Mr, Chairman, Sir.
cvery dark cloud hasp jts silver lin-
ings. The Caleutts incident, how-
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of this House, who {n a most unaba-
shed manner hap justified his action,
is really unparallelled in the political
history not only of India but of the
world Sir, 1 would  ask those who
talk of the preservation of the system
of parliamentary democracy, how
was it open to a Minister and to an
elected representative of this House
to lead this kind of demonstration,
vulgar demonstration? This is worse
than vulgarity.

SHRI PRIYA RANJAN DAS
MUNSI:  Please define vulgarity.

SHRI SURENDRA MOHANTY:
I am coming to that. With you sit-
ting, I need not define.

SHRI PRIYA RANJAN DAS
MUNSI: You symbolise that. How
can you define?

SHR! SURENDRA MOHANTY.
1 have every regard and affection for
the youth of West Bengal. But, my
only regret is that they are repre-
eented 1 this House through a per-
son like Mr Priya Ranjan Das
Munsi. whuose cultural level today has
gone even below the level of urchins.
In an unabashed manner....

SHR! N.K.P. SALVE:; Sir, ls it
fair?

21 hrs,

SHRI SURENDRA MOMHANTY:
I am not yieding. Some of the speak-
ers of the treasury benches have ex-
ceeded the urchings in their abuses and
aspersons, We many differ from Shri
Juyaprakash Naravan. We may differ
from Mrs Indiva Ganhi, but
that does not give us the liberty to
bhural absuses at her. Those who want
to cherigy, the value: of demccracy
ang respect the opposition, should hot
baye indulged in this kind of vulgar
outbursty this evening. If according
to Bhri Dag Munsi. the demonsiration
was justified and {f it was sponta-
heous, [ ask bim as an honest man
why the Chiet Minister, Shri Siddhar-
%a Senkar Ray, hod to express re-

& gregt at Durgapur over the incident?

Here I have th Hindustan Standard of
Tth, Manday. The reort is of ite
Steff Corfrespondent datelined; Dur-
gapur, April 8:

“The Chief Minister of West
Bengal, Mr. S. 8. Ray, today ex-
ressed his regret over the recent in.
cident of an attack on Mr. Jayapra-
kagh Narayan's car j Calcutta”.

He wag worried a: the action of

the Chhatra Congres: Youth in Cal-
cutts.

“Mr. Ray, however, claimed that
students and youth got excited over
certain remarkg on Mrs. Gandhi
made by Mr. Narayan after his
arrival in West Bengal.”

This 13 exactly what we are oppo-
sing today. Mrs. Gandhi, the Prime
Mimister of India, cannot claiy, the
divine right of kingship that she will
te Leyond any ecnmticism.

SHRI PRIYA RANJAN DAS
MUNSI: If you abuse women in £lthy
language, you will bg taught a lesson.

SHRI SURENDRA MOHANTY: 1
am not yielding. That a person, a
Minuster, who hag not even completed
Senior Cambridge, who hay not even
possed Senior Cambridge, should be
the Chancellor of Viswa Bharati is
fantastic. . ..

SHRI §. M BANERJEE:
point of order.

On a

SHRI SURENDRA MOHANTY: I
am mnog ylelding.

MR. CHAIRMAN: He 13 op a point
ol order.

SHRI S. M. BANERJEE: [ would
makeanmpealtosmillmty 1
have great regard for his ability ard
eloguence. I myself have passed just
Senior Cambrige. Anyone who has
attained the age of ﬁmdwho ig not
incane can become a member of thia
House. May I ask him if thiy is the
criterion to be adopted? May I sl



407 Violent Incident APRIL 8, 1975 in Calcutta (Motn.)

whydoes he respect Tagore who was
*not even a matriculate? Is this the
standard? If a person has not passed
a particular examination, does he not
hayve knowledge? This js shameful.

SHRI SURENDRA MOHANTY:
What is the point of order?

MR. CHAIRMAN: Let us use
moderate language.

SHRI SURENDRA MOHANTY: 1t
ig allegeg that Javaprakash Narayan
made a statement in Caleuits on his
arrival that the Prime Minister Indira
Gandhi wag not fit to be Chancellor
of Viswa Bharati University and that
this enraged the youth of Bengal. Is
this not 5 fascist tendency that you
claim the divine right of kingship
which was washed away in blood in
the 16th century in England? = That
the Prime Minister should claim the
divine right of kingship and she
should be beyond all criticisim of the
Oposition and the Opposition should
swallyow whatever be her protesta-
tions shows a fascist trend, a fascist
tendency, which we are condeming to-
day (Interruptions) because Mr. S.
S. RAY said that JP made certain re-
marks about Mrs. Gandhi which had
enraged the youth of Bengal (Inter-
ruptions).

AN HON. MEMBER: It i= the
" statement of Mr. S. S. Ray.

SHRI A SURENDRA MOHANTY:
You are more loyal than the king,
You will never be able to understand
this because this is not a Supreme
Court brief. I could not adduce per-
haps better evidence to the wvulgarity
that was permitted on 2nd April than
. to quote the statement of Mr, S. S.
Ray which I have quoted. My chal-
lenge is still open. If the demons-
tration was that innocuous and that
justified, why should S. S. Ray the
Chief Minister of West Bengal come
with that?

SHRI VAYALAR RAVI (Chirayin-
kil): Where was democracy in
Utkal University when the Minister
and Governor were not allowed?

'

SHRI SURENDRA MOHANTY:
Instead of ~affording protection lsq
the critics of the powers that be the
Government is today employing
strong arm tactics and methods and
is using Government machinery
to bludgeon th ecrities to silence,
Before JP came to Calcutta he had
visited Orissa and we were grante-
ful to him for that. From Jara-
saguda to Dhenkanal the constitue-
ncy of the Chief Minister Shrimati
Nandini Satpathy such kind of vulgar
attempts were also ‘'made, Here
we are not so much bothered about
the personal safeiy of JP. Every
man is mortal and men like JP and
and Gandhiji always die a martyer’s
death they do not die of protracting
allments, Krishna was killtd by
Jarasa, Christ was crucified. Gandhiji
was killed by Godse. The violent
death of such great men always gives
tragic dimension to their lives,
Martyrs’ bood does not go in  vain,
So, we are not bothereq about JP or
Samar Guha; we are concerned with
values.

SHRI C. M. STEPHEN: You are
determined to make a martyr of him
to make political capital out of it

SHRI SURENDRA MOHANTY:
As 1 was saying drunkards, and
hooligans were employed by the
Congress under the garb of youth
Congress and students,

SHRI PRIYA RANJAN DAS
MUNSI: Whisky bottles were found
in Biju Patnaik’s house, your lea-
der’s house.

SHRI SURENDRA  MOHANTY:
If he is interested in learning about
Biju Patnaik he may better address
his enquires to Mr. S. S. Ray who
was his paid retainer for a number
of years and who was handling his
taxation matters. Naturally he
would be able to have much better
information, _
SHRI C. M, STEPHEN: You q‘,ave!
now shifted the retainership to Jg? H



I!4og Violent Incident CHAITRA 18, 1897 (SAKA) in Calcutta (Motn.) 4Io

SHRI SURENDRA MOHANTY:
In Orissa in Dhenkanal 300 drunkards
and hooligans under the garb of stu-
dents and outh congresg started pel-
ting stones at 10 O’clock on JP, meet-
ing on 30th March, 1974 but unfor-
tunately they hit the armed police-
men who were there to maintain
law and order. I congratulate the
District Magistrate of Dhenkanal who
gave order for a lathi charge and in
the mele hooligans were hurt. They
are therefore today clamouring for
a judicial inquiry into it and the Dis-
trict Magistrate and the S. P. are be-
ing victimised because their “erime”
was that they had only maintained
law and order. It is for the informa-
tion of Shri Brahmananda Reddi.
Since you are asking me to conclude,
let me tell you that this is synchre-
nising with the death knell of de-
mocracy in this country. We can
sit till the early hours of the morning
here as we are discussing a very vital
issuz which goes to the very root of
our democratic existence, These are
fascist trends. I know the commu-
nists want to make Shrimati Indira
Gandhi a Keransky.

SHRI S. M. BANERJEE: Your pro-
nunciation is very bad.

SHRI SURENDRA MOHANTY:
Sir, God save Shrimati Indira Gandhi
and the Congress Party from the
hands of our friends, the Commu-
nist Party of India. Whatever it may
be this is a very serious matter. Now,
what we are concerned about is not
the safety of J. P. It is not the
safety of Samar Guha or of any indi-
viduals but with certain fundamental
values, My only regret is that the
Members on the Treasury benches
have degraded such a momentous
issue to personal level and with these
words, I fully associate myself with
the motion moved by ShriShyam-
nandan Mishra ang I hope our message
will be carried across the people and
even at the last moment hon. Mem-
bers on the other side will analyse
their hearts and associate themselves
also with this motion which has been
moved by Shri Shyamnandan Mishra

and deplore the violence, whatever
its colour, whatever its origin might
have been angd in whatever sphere it
might have occurred.

=i fwT daw fag ( =99)

AIfT RgIgad, #° aga =19 § W
arg T TETT 9E A7 ALY qZaA =0T
ARCAR AL R T i el L)
aTd IAH FT L qT SAHT 1T FT fam
ST AT TAEAET FT TAFTC FIH T
3FTH q1A FT HIE ATAT G AT Tied
at ﬁgm%fﬁfrsftaa%maw
& ITH W% srrcrf%r TRl gEr ATER |
dmaw agr £, s fofag @ 2t
fafas ot e fazgr 3 faar &
AIEATAZE -

“AITIW GIAT F WAL AT
Tast #iX 9 9T I o
g g ar ag g ghedar ¥
T A, Fafr ag 9 A

¥ At 3 W F | AR Fawal
FFT FEAT ATfA &9 Gur F Ifq A
wa qas & gfa g agi uferm
g At T8 #Y gear 21 g1 &1 |
W ¥ 34 gu4a fgaT &1 UF amarEw
IRT ghewar g gwigld wged,
AN @A A9 WA § aga & 6=6-
B A1 H FIA IFT A HaT 2 |
§ & AwTET @ QT g 1 A A ag
a9 ATy #wrEt § faadr ¥l € )
HI 981 § I3 FT o9 qEA S Fal

g #IT A9 5= A MY A
T J@ 1F F a W AAU §
ug It a6 g7 & Wi g ¥ fear &
FIEAEI FT FAA F FIW q9T 9
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R fierd 1 g Sw g
oY W Ayt O R ww v ww
¥ uT, Rww agr & orwr w7 B9 A1
ey are-ars Wk feandy T fe gar
it forer 3w 42 g2 § fgwr 1 ampa oy
3t g war e W R o el
% ofr § . wwrefer wgg, froww
&R wor fare fgmr s g wy-
i § ]

W ¥ § g v e weamY
o wai @ § ) ad & ey 7
T Wt WY 2w ¥ OF ety Aar
ot wfearaavr fow @ gear O wwi
oW W X ¥ L AR A A
g€ ¥ &7 ogt ¥ s Wewe fw W
w7y § oy & o Afax few &
g . . (squaiw) . . qNTe
v e & At aren g & forwr ooy
gfedmifm § W fram g fr
®1§ fipser 21, & 7Y wgaT (% v grey
¥, AfFw ag OF TR WA gATR W
otk Fored wut 7wy ©F w2 T A
Ta% 75 ff 77 A% W fv wawrn
o weft 27 7 16 @Y e v
FITSTA ¥ W TITAYRW 97 &Y &W
stgre fwut wor Tae WY w9 gw A
¥ gW %A A A7 IWE € T
% ¥ g, war gy g, 9y a1 F ol
wrar, & 7y ¢, Afew 3 witswr 11 ¥
Frv WY go vt avg A we g
v vt | § o sEAged /efr
afttar § w1 AT g0 47 wvdr 7 WY
Q6 ¥ 6 15-20 w1 3 amy
warr % fenr | g0 adtar w1 A
vt # A R wwiwe fe fafam
weft o suigh At & e www
wATRr SrRTEW HRO AR F v ¥
wy & Sw oy FAr@Wrard 20~-25
Wy oW Aff ¥, ANt @ &
T W NN ot WA g, 5wt
ew ¥ Q¥ e vt we f Yo .
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avay fegre & # 1  oY sere off
wff Twr ur, aw AW oF w0 v Oy
war frr ¥ ot & R oY o
feagwam & freme we fean, gt
woT gu ufgd A ¥ e wr ey
fear 1wy oy gufeewdy =y, we
W A A weer R e g
aéY wowe are Al & gy i g
ot o7 &Y arCw WY wwR ¥ @,
o Frolt & qarar e O ¥ Afiew
qod Wi fachft oW & ¥ & forr
ararrey ®t gfvz ¥ § 3k v A
B wvor fger % we o7 &y § Wiy
¥ fol W ot w9 o ae gy
R frmer wh e ogd are s A
fe s v i o\ § 7 e
¥ fedeit o W agw w0 qfow 2,
wgr Ty weter § ) Afew & aw e
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smEfFmma T ew e ?
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wem | Afer kAT 7 S W
& wy gy 9 gt o ) am

o g awr aft g, e A e

7T AT AT W E, o7 ¥ o ey
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waa § At gy v § wwAm, AR e ot
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gt qf W ¥ AT g v
& 1 & A g fe ww ww A
awy & woare v | v ff e & e
wige § fie oft ac qur oft b sfr @

¥
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ot gue gwe wmit: R www
Hi’“'-‘f!*t.wmm
¥ fret wr anr aft AR A a0 wf-
RO MNA w1 Iy ) gafod g9 aEw
! o o w7 g faar ma f
) a2 AiF o7 wrro oy o vy

SHRI G. VISWANATHAN (Wandi-
wash): Sir, the resoluiion moved by
Shri S. N. Mishra gecks to  deplore
the incident in Calcutta where Prof.
Samar Guha was assaulted. Al] of
us feel very sorry about it. But 1
would hay: been happy if Shri Michra
in his resolution has condemned the
cult of vcioltnce which is very wmuch
on the wncrcase threughout the coun-
try now Recently we heard that when
Mr. Piloo Mody went to addrew a
meeting at Allahabnad, 3 chapp.} was
thrown at lum, Mr. Shanker Dev
wag unfitunately assaulted by Sarve-
daya warkers and thrown oul  tadily
from the ienue of the conferen e, 1
am glad our DMK roember hie ex-
pressed the view that the opposition
should be allowed to eapress their
views freeiy. But I ask him, 15 this
addressed to Delhi along or to Modras
also?

SHRI V MAYAVAN: What iz the
relevance?

SHRI G. VISWANATHAN. We
are talking about violence an? that
is the relevance. Very recently one
of the members of the Legiclative
Council, Mr, Venga was assaulted and
stabbed 1 open day-hight mn  the
MLA's hostel and the irrespo:n.ible
Governmen: of Madras tock no action
at all.

It the cult of violence 1= on  the
ipcrease, all of us shoul be held res-
ponsible for it The politicians of the
country have been egging it on and
it is recoiling on us. Whether it is
J. P, ar Mr. Piloo Mody or Mr. Guha,
politicians reccive bouguets as well as
brickbats, But in a democracy, there
must be two criteria: People must be
shle to express their view  without

fear and also change the Government
without violenre. If you go on en«
couraging violence, whether it is Bibay
or Bengal or any other State it will
naturally regoil on us. The proverb in
the Bible says, he who takes the sword
shall perish by the sword. If you sow
the wind in Bihar, you will reap the
whirlwind in Calcutts, Curbing vio-
lence is the responsibility of all of us,
particularly the ruling parties,

[Sumrt Vasant SATHE in the Chair)

21.31 hrs,

I have great respect for J. P. who
has started this movement  against
corruption, But I do not know whe-
thetr i is restricted only to Patna or
Calcutta. I want to know from him
whetlter it will extend to Madrag or
not ! want J P, to have the same
yard«t.ek for all the States

SHRI S, M. BANERJEE: Has any-
biady 1 oplied for agency fiom Madras?

SHRI G. VISWANATHAN: So far
J P. and his colleagues have kept
num aut the Tamil Nadu Govern-
ment which is the most corrupt min.
istrv in this country I am glad I
have come out of it. The problem is,
how to change the Governments, Is
the «ssolution of the Bihar Assem-
bly the panucea for all the ills of the
country? 1 want some concrete
answer from J P, or Mr Mishra, We
have to change the Government by
the ballot, not by bullets.

1 the fate of a Government iz go-
ing to be decided in the streets by
mub, it will not be democracy. but it
will be mobocracy. We must find
out a solution. ‘There iz no provision
for recall in the Constitution, it has
to be amended. If somebody savs
that the people are against the Gov-
ernment how to find this out? There
is no provision for referendum now
in the Constitution you bhave o
amend it. Let us sit together and
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find out a nhtﬂuninhtn s not

dembtracy mobocracy.
m s+ not going to solve
any problem. Our leader, late Shri

used to say that violence
would complicate  probilems and
¢reste more problems than solving
the problems Are we gomng fo
create such a preceden. for the fu-
ture?

Suppose, in a State, the Govern-
ment is forced to dissolve the
Assembly, what happens after the
election? If somebody takes into his
mind and collects ten thousand
people and dmly goes on cresting
trouble in the capital, what happens
{o the next Government? Is it gomng
to be dissolved again? Where i. the
#nd to this®> Ultimately, it will be
some sort of mobocracy, or whatever
we may call it We have, therefore, to
find out a solution I will request
the Prume Minister, the leader of the
country to st together with the
opposition, as well as JP and find out
a solution

1 am very unhappy that one of our
esteemeq members of thig House and
former Dy Prime Minister, Shri
Morarn Desai, has gone on fast He
insists that unless the Prime Minister
announces, and the Government
announces, elections in Gujarat, he
would not end his fast It is unfor-
tunate that he has taken this extreme
step I think he has to re-consider it
All of us have to sit and find out a
solution 1 will request all the senior
leaders of Congress (O) that they
should not sacr.fice such an eminent
leader

Alreadv. the cult of violence 15 on
the increase and people go on ncit-
ing violenee Whether it is the tall-
lest man or the shortest man, 1 want
that whosoever instigates violence,
should be dealt with by the law of
the land If somebody instigates the
pulitary and the police that they
shoyld defy the Qovernment, I am
very gorTy to say that it is neither
democratic nor patriotio

Former American President Wood-
row Wilson, once said that the world
must be made safe for democracy, Let

polticians of this country should
take up the responmbility.

SHRI N K P SALVE (Betul):
Mr Chairman, Bir, a debate on a
Motion such ag the one which 18 being

dizzy heights of subime dignity in
fact but if it had descended to the
disgraceful low depthe of ridicule,
I am aliud, the suppoiters of the
Motion have to thank themselves for
the gross mishandlmg of the entire
matter [ think, greatest harm has
been done to JP by bringing him
to ridicule in this House by those
who have sought to defend him If
he has friends Like them, who have
defended the Motion, JP need no
enemies.

Su, 1n a way, this debate has been
exceedingly helpful, for a smoke
screen had been created about this
ncident in the country and every
sane-thinking person including Shri
Siddartha Shankar Ray regretted the
incident  Everyone regrets an incj-
dent 1n which it becomeg necessaly to
throw chappals and throw brick-bats
No one 1s happy We love devoutly
democratic traditions and we hate
siluations ang we hate contingencies
where the people have to resart to
extra-Constitutional and extra-legal
means in any manner whatsoever.
And therefore, we are sorry for the
incident As I was lsteung to  Shri
Priv. Ranjan Das Muns; very cape-
fulls and very cautiously—I listened
to the facts as he narrated them with
abaolute calm, clanty and luadity—
T felt and I say now, that far from
blaming the Chhatra Parishad ang far
from blaming the Youth Congress,
my hearty congratulations t) the
young people in thece two organisa-
tions for their extreme restrant and
exemplary behaviour  If there is any
one to be blameq in this connection,
if there 15 any ane to be blamed for
the it 15 those who mdulged
in reckless and irresponsible criticism.
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to over-throw the
lawful Government® Last bul nat the
least, whp wanted the police and the
army to revolt® Under the laws
the United States of America and
United Kingdom any call to the
army and police 1o 1evolt ageinst the
government 1s considered high trea-
son against the country It 18 only
in our country that we tolerate that

SHRI SURENDRA MOHANTY
Arrest him

SHRIN K P SALVE If we do
not arrest him i 1s because

SHRI SURENDRA MOHANTY
You cannot arrest him
SHRI N K. P SALVE: Mr. s0 and
80, we do need to arrest him, as long
a8 you pecple are there to support
him He is a damagogue, , (Interrup-
tions) I am not yielding. 8ir thiz
gentleman who supports the partv 18
led by a party I may be educated by
that But, unfortunately, [ do not
belong to that class which hag com-
mitted all soris of crimes. [ still
continue to be economically on the
same level as my friend Mr. Piiya
Ranjan Das Munsi, and I am o1y
prougd of ft.

SHRI SURENDRA  MOHANTY
You are a middle man Detwich
crime and justice

SHRIN K P SALVE: I am the
middle man between the crime and
the criminals, and that fs why I
keow the ariminaly wery wel

-3
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not once, but in
five consecutive elections The un-
Tortunate part is do they want us to
believe very seriously ~ that Anend
Margis. who are the champion killer
have certainly becomeg apostles of
non-violence Do they want us to
believe that RSS has taken to the
cult of non-violence and have star-
ted Dbelieving in parlhiamentary
democracy? When the chief of the

]
g

not the least, there 18 my
Dinen Bhattacharyya;
are soiled with human
entire water of Ganges
le to wash that blood of

EE]
i

to strength. We shall fight and
fight to the end.

Shri P. G. MAVALANKAR: (Ah-
medabad): Mr. Chairman, Sir, it is
nearly seven hours now.

MR CHAIRMAN. Now, he 35 the
last speaker on that side. After this..

SHRI P. G MAVALANKAR: Mr.
Chairman, Sir, it is nearly seven
hourg that we have been discussing
and debating an msue which is appa-
rently very small, of one incident on
one day in one metropolitan city of
our country. But the hope was and
1 that taking advantage, I use the
worg ‘advantage’ advised by, of the
very serious thing that has happened
at least, thus House, would now con-
sider 1o all earnestnesg and fauness,
the various implications, and thereby,
if possible, give to the countiry some
kind of a conforting message thag this
Parliament 1= not going to lolerate
any increase in the atmosphere and
cult of violence. But, Sir, when I
sat through, almost continuously,
these seven and odd hours of the de-
bate, 1 must confess that | am not
able (o say that this has been necessa.
rily a fruitful debate. Of course, it
is not also a completely futile debate
perhaps, this debate has been purtly
futile. partly {fruitful! It has un-
doubtedly produced zome thunking
points But 1 wonder whether people
who will reag the debate of today n
months and years to come will
reachly agree that we as Members
of this House were really in a
gerious mood and they would ask
whether we were at all earnest about
Jocating the guilt, as to where it real-
ly existed and whether we were doing
80 without bothering about who was
at fault and instead of trying to see
what was wrong in our politics and

policy

Significantly enough , all speakers
who have preceded me have been
Members of this or that political par-



United Kingdom, for the information
of Dr. Kallas, if it pleases him, I
may tell him that Independents have
practjcally gone for good. However,
I do not know whether in parliamen-
tary democracy, although it becomes
workable through party system,
party institution and party member-
ship, we should consider all matters
necessarily from any partisan angles
1s there no national angle? Is there no
objective angle® Is there no dispas-
sionate attitude towards all thesc
matters?

I would hdve gladly sat down il my
hon friend, Mr Satpal Xapur and
otherg felt that I am the only person
responsible for prolonging the de-
hate. I am not interested in making
a very long speech. But the pomnt is:
Look at the attacks that have been
taking place on both the sideg of the
House, these attacks and counter-
attacks, for instance, on JP and
Mrs Indira Gandhi. What have they
produced? If Congressmen are to be
charged with their heroine worship, I
am afraid, I must say that many Op-
position parties must also be char-
ged with their hero worship! If you
Bo on sttacking Mrs Indira Gandhi
all the time, then I am one of ithosc
who will say, Congressmen will go
on attacking J P. all the time But
these attacks on the Prime Minister
and on J P. and other individuals do
not lead us anywhere. It may give
a vicarloug satisfaction to some of us
that we have taken the liberty of
using the parliamentary forum and
thereby publicly criticised or con.
demning or abusing this or that the
individual or leader in sometimes the
most filthy language which can ever
be used

Hearing the entire debate, barring
a few exceptions—I am sorry {f I am
brutally front in this expression of
my fealing T am not only distressed
but am also disgusted at (ke way In

8, 1975 jn Caiowtta (Motn.) Py

whith the detate has developed ratser

SHRIMATI T. LAKBHMIKAN.
THAMMA: (Khammam): He has used
the word ‘herdine” I

think, he nmld change it to “hero”
worship. Prime Ministarep is
masculine

SHRI P. G. MAVALANKAR: The
entire debate included all kinds of
verbal exchangey; and gesticulations.
Today, the House has seen and wit-
nessed a strange spectacle of some
political parties, pitted against each
other, washing their dirty linen in '
Parhament so that the entire nation,
can watch and see the dirty damn
things.

What was the purpose of the de-
bate* It was about the Calcutta in-
cident  Now, it is not a stray inci-
dent It is the culmination of the
cult of violence thai 1s fast spreading
w the country. There was the Al-
lahabad ncident When the Allaha-
bad ncident took place, we did not
even wait for the presg reports to
come in We immediately, instanta-
neotsly, unanimously condemned 1t
which we thought, at that time, was
an attack on the Prime Minister It
i« on record what I said, that any at-
tack on the Prime Minister is, ulti-
mately an attack on democracy. And
we will not tolerate it. It is not a
question of this or that party being
in power It ig a question of the Prime
Minister who belongs to the whule
country. Similarly, when a grenade
was thrown at the highest man
the judiciary, the Chief Justice of
India, this House expressed its decp
concern. I would have, therefore,
thought that, when shis Cacutta invi-
dent took place, we should have pin-
pointed the alarming fact that the
VIPs, whether they belong to the
establishment or to the Opposbion.
very important who are held
in high respect and esteem by mi-
lions of pople, whether it is Mrs.
Indira Gandhi or Mr, Jayaprakash
Narain—it is foolish H:'o ny thatGm
country condening . Indira a
dhi ?ﬁa not Mr. Jayaprakssh Nara-
yan or vice verss; millions of peoplt
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sdmire both these Individuals as
; ngtional leaders—, the VIPg are being
made targets and that the politics ol
gwsassination is repacing the politics of
persualion. That is the pornt which we
should have highlighted in thig debat:,
becausg if this alarmung climate is no*
stopped and the equally explosive
<onditions of repression are not avert-
ed, then 1 feel that no amount of
debate, heat and argument in this
House will really clear the air trom
the polluted atmosphere

Today the situation is that autho-
ritarianism and totalitarianism are
increasing on the one hand; and on
ihe other hand, cvil liberties are
getung eroded, on the third hand, the
politicians ang poliical parties are
becomir.g more and more intolerant
of one another. It 15 on account of
these facts that all thig acrimony,
bitterness, hatred, intimidation and
in the end physical violence are being
injected into the political atnios-
phere.

How has violence been spreading?
Can any one of us, with our hands
on our heart and conscience, say m
all sincerity that we are not guilty of
using the youths of this country for
our political] and narfow purposes, for
our party purposes? Can we say that
we are not exploiting the emotions
and sentiments of the people concern-
ed? We have the atmosphere of
threats, intimidations and personal
attacks. As my friend, Mr Salve. has
said, uncharitable cnucisms av
levelled againsy one another. Physical
assaults, vio'ence, use of force, fascist
techniques and even murders arc
happening. Did they happen only re-
cently? Have we forgotten who
started the gherao and where was it
started—the

Several frignds, including my friend,
Shri lU'raya Ranjan Das Munm, Mr.
Sa.ve and others, have referred to
incidents in Gujarat. { wowld lLice
this to go on record. The Gujarat
movemert started on January 19,
1974, Normally I would not have
Spoxken on this because . consider It
belcw the taste to refer to my own
participation in that particular phe-
nomenon. On January 10, 1474, I
flew back cutting short my stay 1n
Madras where 1 had gone as a mem-
ber vl 3 Select Commuittee, ot which
you Mr, Chairman, were also a mem-
ber, because Ahmedabad was jn
flame, and being my constituency, 1t
was my duty and obligation to go
back to Ahmedabad. For five days,
fiom 10th to 15th January, I tried to
have a dwect, ntimate, honest and
frank dialogue with my young friends
and students, I have been mn the
education field for 25 years and more
ang I claim to know the youths and
students fairly well The Navnirman
Samit: was formed in my presence;
the name wag christened by me. For
five days] pleaded with the student.
They made me their Jleader, They
wanted me to be the Chairman or
the Samiti, but 1 said 1 could not ve
the Chairman; at best I could be their
friend and adviser if they chtse m»
to be so. But after five days, on the
15th January 1974 when I discovered
in the evening that these youngesters
and swdents were out for a pro-
gramme involving some kind of fascist
techniques and violence and intimida-
tion, at once ] resigned publicly and
1 sard that I could not he the leader
of a movement wheTe the followers
wanted me to be led by them rather
than to lead them Therefore, let
them not unnecessarily chide against
some of us and sav that Gujarat was
full of violence. Of course, we con-
demn the phenomenon of MLAs and
Congress MLAs particularly, being
taken out in all kinds of shameful
demonstrations, I am one of those
who feel eternally ashamed of these
things because they do not Jlead us
anywhere, Even if it means a chiev-
ing the dissolution of the Assembly,
jt does not mean westoration of de-
mocratic and decent standards in our
public life, Therefore, my point is::
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of view, then | should gsy that the
“Demon of Viclence™ must be driven

away from our politieal and publie
life for all times {o come, of, else, we
must be prepared to perish for all
times! Hypocrisy and dishonesty will
not rescue us. Only gincere and
honest efforts and bold asttemptis in
the right direction will rescue us and
this country from this increasing cult
of violence,
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g MR aid ¥ eafwagfieam &
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Lovk to Mri. Indira Gandhi in the
totality’.
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THE MINISTER OF HOME AF-
FAIRS (SHR] K. BRAHMANANDA
REDDY): Mr, Chairman, Sir, it is now
over seéven hours since the discussion
started in this House, and naturally
all of you, including me, must, have
been feeling very tired and jaded,
and, therefore, I shall try to be very
briel.

Sir, afler lListening to the speeches
of hon. Members, and particularly the
Mover of the Motion Shri Shyam-
nandan Babu, ! wonder why this
motlon has been hrought before this
House at all. I agree with what my
friends Mr. Unnikrishnan, Mr, Salve
and some others have gaid. I cannot
eall this a futile discussion comle-
faly, but all the name, it is & discus-
slon, which, if it had besn chalienged

on April 2nd. Now, even after listen-
ing to the very unusually calm speech
of Prof, Samar Guha and the very wel]
delivered speech of my good
Mr.PrbaMqu!(nnﬁ,ywwﬂl
observe, the House will observe, and
wonder why a simple demonstration
should have come to the flgor of this
House for a discussion.

i

tional focus. That may be so, but
even there, I am afraid, Shyamnandan
Babu. you have not succeeded.

Now, 1 am not questioning the ruling
of the Hon. Deputy-Speaker when he
disallowed the amendment of Shri
Indrajit Gupta; whether it was allow-
ed or not, if the debate had been di~
rected towards, as you had rightly
said, Sir, while you were speaking,
against the cult of violence. the at-
mosphere of violence, the cult of
hatred and what we have been seeing
in recent months in this country, if
this House had unamimously condemn-
ed this gttitude, probsbly that would
have had a sobering effeet not only on
the entire population of this country
but especially on the impressionable
young men and women of India, I will
not go into the details just now be-
cause all of them have been published
in the papers. Let me start by say-
ing about the Bihar movement. Bihar
movement is for the dissolution of the
Assembly, seeking to secure it by in-
timudation, coercion, threat ete, 1Is
it to be called a peaceful movement?
Is it to be called a non-violen{ move-
ment® People who disagree with you,
who do not want o resign, ara para~
ded on the streets with shoes and all
that round their necks. Is thiz not
an ugly intimidation or coercion?
Many other things are there. Even



E
5

!‘Eg :
E g
i
s
BiE

SHRI K, BRAHMANANDA REDDY:
1 em glad you are a barrister, I am
glad i you are very much gatisfled
of your qualifications; I have nc ob-
jection. But your taste has been just
now displayed here by calling a co-
member ag an yrchin..

SHR! SURENDRA MOHANTY: I
did not call him an urchin. I said he
had exceeded the bounds of an ur-
chin,

.SHR! K. BRAHMANANDA RED-
DY: Never mind, if you have not cal-
led him like that I am happy. That I
want to submit is this. There are
several things that have been happen-
ing not only here in the House but
outeide. 1 want to ask this You
eal] students to boycott gchools and
culieges not only for one year but for

- iwo years, to waste their education, to

come on the dtreets. Is it patriotism,
I ask. Everyone must have noticed
this that wherever Jayaprakash

- Narayan goes, the first thing he does

ig to touch the students and youth
wings, to start this sangh or that
samithi. .

SHRI SAMAR GUHA: It is be-

. cuuse students are on the verge of
- starvation. 25 1akhs of educated youths

- are unemployed in West Bengal alone.

. -SHRI K, BRAHMANANDA REDDY:
1t you zaslly feit ke that, then, the

ing in huge loss 1o their parents, Is -
this patriotism? Is it pationaligm? 1 -
want to ask this, -

MR. CHAIRMAN: His grievance is
that they have read two lakhs of his
books. )

DR, KAILAS (Bombay South): 20
lakhs and not 2 lakhs.

SHRI K, BRAHMANANDA REDDY:
Today it is reported not oneco but
twice that JP himself has been indulg-
ing in gome speeches which cauge not
only disaffection and disloyalty in the
armed and police forces.

Is it quite a reasonable activity?
That is a different matter whether
you arrest or you do not arrest him, I
want lo submit to you.... :

SHRI SAMAR GUHA: Has he ever
asked the army to revolt against Gov.
ernment? He only said that if any
allempt is made o subvert the cons-
titution, only then, they could revoit?

AN HON. MEMBER: I it the right
of the army to revolt?

MR, CHAIRMAN: Who is lo decide
that?

SHRI K. BRAHMANANDA REDDY:
1f you take the roots of the matter or
the genesis of the matter and go into
it and then condemn all sorty of vio-
lence, intimidation, coercion, ete. in
the public life in thiz country, as I
snid earlier, it would certainly ceeate

_ & great impact on all of us.

- PROF. MADHU DANDAVATE: The
opponents of the Reslution are chang.

g their colours,
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, BHRL K, BRAHMANANDA REDDY:
My submissloh is this. Or April 2, it
is.in the words of Prof. Guba himself,
that eyerything went off peacefully.
He nddressed a meeting at the stu-
dents’ hall and in the areag of Shri
Das Murs, J. P. went to Calcutta nut
sjace but flve or six times This was
vhe sixth time that he went to Cal-
vutta. Not only there. But, during
the Jast so many months or about a
wear and nine months or 50, he must
asve gone {o 7 to § States addressing
about hundred meetings,

SHRI KRISHNA CHANDRA HAL-
DFR. ; there any restriction 10 go 0
Calcutta”

SHRI X P. UNNKNIKRISHNAN:
Nobody said that

SHR] K, BRAHMANANDA REDDY,
1 am narrating the fact 10 be sure
gbou! what Mr Syam Babu gaid. He
said that there was a preplanned
attack on the car of J. P. to murder
him or kil im and things like that.
You said that there was g pre-medi-
tated or preplanned attack,

SHRI SHYAMNANDAN MISHRA:
A very carefully planned gnd execut-
ed act.

SHRI K. BRAHMANANDA REDLCY:
You must have seen that government
hias been spending some lakhg of
1upees L8 protection whenever he gocs
W any place of the State in the coun-
tzy. Therefore, to say that the poiire
are keeping quiet is not correct. Do
you want the police to interfere for
anyti..g? Ig there any demonsria-
tion which hag not affected the pub-
He life in the country? 1Is it such a
thing fur a person like Shri Mishra 1o
Bring that on the floor of the House”
{ must submit one thing about Shri
hankar Deo. He is our respected
teader, He went to Gujarat, Baroda
and other places There was stone
throwing; thére wWag brick-batting and
there wag almost all kinds of things
Therelore, # is unfortunute that Shri
Shankar Deo should be insulted by
the Sarvodaya people. Therefore, my

srubmission would be $his. If you can
indulge in inflammable language, you
c«zn offend the people—highly respect-
ed people and highly respected Ilva-
ders of the States, leaders of the na-
t.on and then gimply get away with
i, wWrthoul ¢nv rﬂ:ﬁon, without .y
countering by for that is to ex-
Fect too much, It is not ag ¥ I am
encouraging anybody to hold demons-
trations The fact 15, we must +ake 1t
4> a stance in the political life of any
country and more so, in this country

All of us have been in public life for
depades We have seen instances
where jn & political atmosphere, in &
pclitical heat. sometimes, when intem-
perate language is used, when un-
necessary langauge 1s used, when
iocabulary 15 wastéd on high dignita-
1.8, certainly emotions run high und
1f snme young people indulge in some
demonstration, swrounding a car,
what A ey ji matter? Is it a big tung’
1 would like 1o submit, let us not take
an unrealistic view of things. You
wuy that Indira Gandhip become; the
Chancellor of the Vishwa Bharati
University You tiy to offend her by
saving Tn the words of Mr Salve,
he has sullizd the name of t*is Umnu-
versity What type of speeches? Does
it lend maturitv and stature to the
g¢nt ¢man who uses it* Does it ro
treate an emotion in the munds of
yorme men? It does create emotion 'n
the minds of our people including the
Opposition friends Supposing, some
other man talks disparagingly, deni-
grating JP and using filthiest langua-
ge would it nct offend you? Would it
not affect your emotions® If you get
passing. is 1t something unreasonable
or imhuman? Therefore. Sur, we
<heuld not think thatl am clean and
others are wrorg, that vou are not
indu gh g in violence and others a2
idulging n violence and so on Tf 1
associate myself with Indira Gandhi,
1 am a bed man If Jayaprakash
Narayan associates himself with Biju
Patnaik. he is a paragon of virtue. Let
11& not do that. We know the people
of India, The people will be watch-
ing and are watching, who is associat-
ing himself with whom, about whom
what the great leaderg are speaking,
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and therefore, they are able to arrive
at their own conclusions, We are not
worrfed on that account. But, the
point would be....

SHRI DINEN BHATTACHARYYA:
Don't encourage this thing.

SHR] X, BRARMANANDA REDDY:
Certainly not, ¥ would only say that
it ig not that because a certain gentle~
man associates himself with a certain
gentleman, a bad man becomes & good
man. Therefore, let us not presume
that people are not watching us. You
and I are in the eyes of mililons of
people of this country, By using an
intemperate and an inflammable lan-
guage, you may feel temporarily grati-
fied. Just for an hour, you may feel
satisfica. But, you should know that
the Indian citizen is such g shrew man,
Evey though he ig illiterate, he is
ehrewd enough to understand who is
humble who is wrong, what language
a perion 8 using and therefore let us
be very careful. Therefore, I wculd
submit to ths House, for the conside-
ration of the ‘entire House, that all of
us mue{ have restraint in the exer-

we observe restraint, if we do not use
intemperate language, if we do not
use coercion, if we do not use intimi.
dation, if we do not accuse others
it we dg not denigrate high per-
sonages in power with all kinds
of allegationg and accusationg and
if we do not denigrate our demo-
cratic institutions which we cherish,

" ’
¥

morrow. These
tions. To indulge in small things does
not befit anyone of us.

Now to put the record gtraight, I
just want to waste the time of the
House for s few minutes s0 that
could resd the information I got from
the State Government, because seve-
ral friends have gaid something.. .

PROF, MADHU DANDAVATE: In
that case, why do you say ‘waste the
time of the House'?

SHRI SAMAR GUHA: Did you have
any tak with the Chief Minister when
he visited Delhi n this matter? I re-
quested you about this over the tele-
phone on that very day. within a f»w
munules of it. Did you have any 1alk
with him?

SHRI K. BRAHMANANDA REDDY:
With whom?

SHR] SAMAR GUHA: With Shrl
Siddhartha Shankar Ray.

SHRI K. BRAHMANANDA REDDY;
He did not meet me.
SHRI SAMAR GUHA: He did not
meet you.
SHRI K, BRAHMANANDA REDDY:
You will permit mve {o read it
“Shri Jayaprakash Narayan arriv-
ed at Dum Dum airpart from Bhu-
baneshwar by a plane chartered by
Kalinga Airlines at about 2200
hours on 1st April 1875, The lea-
ders of the Nab Nirman Samiil
Congresg (O), Soclalist Parly etc.
who wanted to recelve him were
allowed to go Into the VIP Ba
where the plane of &ﬂ:mpﬂkagi
[13

-



437 Violent Incident APRIL 8, 1975 in Calcutta (Motn.) 438

“There was no obstruction to Bhri
Jaysprakash Narayan'’s car and no
elagh during his journey from the
airpert to Calcutta.

“On 2nd April, Shri Jayaprakash
Narayan held a number of meetings
at 6/C, Short Street, where he was
putting up with a relation of his
and at a ground floor flat of a multi-
storeyed building at 3 Moira Street.
There was no disturbance during
these meetings. Shri Jayaprakash
Narayan was to address two
meetings in  the afternoon~—
one at the students’ hall and
the other at the Calcutta Universty
Institute. Both the places are in
the university area situated on
Bankim Chatlerjee Street at a dis-
tance of about 200 yards of each
other. The former meeting was

and youth at the university campus
to protest against Shri Jayaprakash
Narayan's activities. From time to
time, prior to the scheduled meet-
ing, processions of youth Congress
ang Chhatra Parishad paraded in
the locality where the meetnigs of
Shri Jayaprakash Narayan were to
be held, shouting slogans and wav-
ing black flags. At about 1635 his.
Bhri Jayaprakash Narayan arrived
at the students' hall escorted by the
police Elaborate police arrange-
ments had been made for mainte-
nance of peace in the area Shri
Jayaprakssh Narayan was welcomed
and received at the gate of the hall
by the organisers of the meeting.
The meeting was being held peace-
fully.

*Mennwhile, Chhatra Parishad and
Yuba Congress meeting at the Uni-
vertity campus terminated at about
1615 hrs, and a big procession of
Youth Congress and Chhatra Pari-

shad led by Shri P. R. Das Munsi,
MP, Shri Subroto Mukerji, Minis-
ter of State, Shn Sudeep Bandyo-
padhyay and many other leaders
wae taken out, A section of the pro-
cession about I00 strong went to-
wards the University Institute
followed by Shri Subrata Mukheri
and o few ether leaders. Reaching
the gate of the University Institute
which by this time was closed by
the crganisers of the Nava Nirmana
Samity, they began demonstrating
and faced counter-demonstration.
Te.s10n was mounting. Seeing this
Shri Subrata Mukherjee climbed on
top of one of the gate pillars of
the Institute and addressed the
crowd persuading them to disperse.
His voice had already cracked and
hetad to take the help of a power
mike used by the police, Some went
away, but some remained and Shri
Mukerjec left the place.

Owing to the intervension of Shri
Mukbherjee tension gubsided. Tension
however increased subsequently due
iv ccunter demonsriation by the
followera of the Nava Niman
Samiti and the speeches given by

SHRI SAMAR GUHA**

SHRI K, BRAHMANANDA REDDY:
IEETERE The atmosphere was surcharg-
ed owing to the nature of the speeches
made at the meeting. Shri J. P.
came out of the students hall after the
meeting...."”

SHRI SAMAR GUHA**

SHRI K, BRAHMANANDA REDDY:
In fact 1 will be anxious not to dis-
believe you but the fact seems to be
otherwise; I am helpless,

SHRI DINEN BHATTACHARYYA:
Who had sent you this report?

SHRI K. BRAHMANANDA REDDY:
Not you.

“....Shri Samar Guha M, P, made
the followng remarks:

“¥Not recorded.
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i the direction of " Garidhi;
Cindira Gandhi and Mr favourite

*E¥riet Minister are leaders of Goonda
m i (Intm-uabﬂmu)

smu sm GUHA:*

HR. CHAIRHAN #lease resume
,vour seat. .

EBJRI SAMAR GUHA:*

MR, CHMRMAN Not a word of
what Prof. Samar Guha says will go
on record,

(Interruplions)

He is reading a report, Mr, Samnar
Gubha. Now what do you want him
10 do? Allow him to rerd. It is not
hig speech, He j5 reading the report.
Do you undersiand this much? You
must agree that the report he is reai-
ing is the report that he has received
from West Bengal. You have already
sufferd from haemorrhage, Some-
time back you were very cool. Don't
m excited. Please sit down,

SI-IRI K, BRAHMANANDA REDDY:
‘The atmosphere was however sur-
.charged owing to the nature of the
speeches made at this meeting. Shri
Jaysprakagh Narayan came out of the
student’s hall after the meeting had
concluded peacefully and boarded his
Lar to go to the next venue. The
police threw 5 cardon all around the
car «rnd took to the University Ins-
titute slowly through demonsrators.
‘No sooner had the car of Shri Jaya-
prakaesh Narayan reached the yate of
flie University Institute then it was
surrounded by the demonstrators,
gome of whem poundéd and thumped
the car. The police pushed them bkack
with great difficulty. Tension ran
“high at this stage when the suppor-
-ters of the Nava Nirman Samity rais-
.ed counter-slogans and made many

. disparaging remarks about the Chief

- :Min‘rter -and the Prime Minister. A
*hwpheud brickbats. and one or

&umm ’1’5, Iiw {s.uw iu'

mmdu'-

:cuu“ﬂ.

bounet of Shri Juyaﬁra]mh. N’myln'l
car and gtarted pounding it. - She was
fcllawed by a-couple of other démons-
trators; . They.  were immediately
brought down by the police. = Shri
Samar Guba, M.P,, then climbed on the
bonnet -of the car and began castigat- -
ing the Congress, the Chhatra  Pari-
shad and the Yuva Congress. Irritat-
ed by his utterances, some .of the de-
monstrators surged towards the car
and in tke melee, Shri Guha's speeta-
cleg fell on the ground and his punjabi
was torn. His spectacles were imme-
diately picked up by a police officer
and handed over to him. The mem-.
bers of the Nava Nirman Samitz. re-
quested Shri Jayaprakash Narayen to
come down and attend the meeting,
but Shri Narayan did not get down
from the car and asked the driver to
move away. The car inched gzlong
and its path was cleared by the police
by removing the demonstrators. It
finally left the place escorted by the
police. A case wag  registered . at
Amherst Street police station, The
State Government have observed that
there was no fighting or clash in the
course of the entire incident and that
the meceting of the Nava Nirman
Samity was held at the University
Institute Hall till about 8 pm. At
the meeling the followers of the Nava
Nirman Samity took a = decision - 1o
squat on the road but they were dis-
suaded by the police.

These are the facts as enumerated
by the information given to us by the
West Bengal Government,

I would like to say this. We dep-
lore any violence. :

SHRI SAMAR GUHA: I had the
courtesy to telephone to you imma--

diateiy e

' "Noi rmﬂed.
'."NP‘ ”F"“M :

- meed to take nty permission? Beciuse
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you have not taken my
pothing will go on record. This is the
only thing I can do.

SHRI SAMAR GUHA: What por-
tion?

MR, CHAIRMAN: Everything that
you said. will tell you why. Because
tepeatedly I am asking you to at least

e the permission of the Chair to
speak. This is elementary, And with.
out my permission you go on speaking
for give filve minutes. What is this?

SHR1 SAMAR GUHA: Do not re-
move from the record. Are you stick=~
ing to your decision that nothing will
g0 on record? I humbly request you.

MR, CHAIRMAN: Please do not
interrupt. Let him go on.

SHRI SAMAR GUHA: I humbly
request this should go on record.

Tod!y 1t 13 affecting somethiag of my
inner feelings

MR CHAIRMAN: I am not expun-
ging I am saying nothing will go
on receord if you speak without
taking my permission. You ask for
permission now 1 will allow you.

SHRI SAMAR GUHA: I seek your
permission.

MR. CHAIEMAN: Now, what do
You want to say?

SHRIMATI T LAKSHMIKANTH-
AMMA:On a pont of order. Every-
body in this House is an hon. Member,
If eomething is quoted here and the
Member contradicts it, are wo not
supposed to believe what the Mem-
ber says now ig true ang correct?
What should we do? Here is a state-
ment given by the Home Mmister
and here ijs an hon. Member saying
that he has not said it. What should
we do? What the Member says should
be taken as true

MR. CHAIRMAN: What is the
point of order?

SHRI K. BRAHMANANDA RED-
DY: Prof. Samar Guha was mention-
ing sbout the telephonic talk. It is
true that he mentioned that there
was demonstration and the Police
did not intervene and then I toid him
that ¥ would certainly look imnto the
matter (Interruptions).

SHRIMATI T LAKSHMIKAN-
THAMMA: Rose (Interruptions).

AN HON. MEMBER: She is in
search of truth,

MR. CHAIRMAN: 1 can bring
geatlemen to order but I can’t bring
a lady to order if she behaves in a
disorderly manner. (Interruptions)
Hereafter, if you do not behave pro-
perely I will have to pull you up
also (Interruplions)

SHRI K BRAHMANANDA RED-
DY: Now Shrimatj Lakishmikantham-
ma and Mrs Maya Ray are sitting in
different places, there won't be any
trouble (Interruptions)

We deplore violence in public life
in the country It is our endeavour
and it will be oyr endeavour (n fut-
ure to Eive all ressonable protection
to any public man or any other in
every lawful exercise of fundamental
rights There i1s no Egain-saying this
fact But what 1 have submitied be-
foie 15 that we have to see that we do
not cicale a cimate, we do not do any-
thing to contribute to the creation of
atmosphere of wiolence and we do
not indulge mn  speeches which are
inflammable, etc

In the end, I would say, as has
been said by Shri Stephen and seve-
ral other friends ., looking into the
matter and looking at what has hap-
pened—that the demonstration took
place, even 100 or 200 persons sur-
rounded the car and even if Shri
Samar Guha or some lady got on the
bonnet of the car—it is not & matier
which ghould claim the attention of
the House. It is purely a State sub~
ject. 1 am glad that Shri Sidhartha
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Bhanksr Ray, Chiet Migister, because
certain things have happened in his
felt about it and it was
of

debate in serving the purpose for
which it was intended (Interrup.
twons)

MR CHAIRMAN May I appeal to
Jou all not to say a word till he has
finished?

AN HON MENMBER. How long
will he take?

SHRI SHYAMNANDAN MISHRA.
1 cannot say, I will take a reason-

SHR; 8 M BANERJEE I agree
he should be allowed to reply to the
debate to the best of his ability, but
he says, there should be no time
Ymit. It has never happened even
in the House of Commons If we
start the discussion on the 0Oth and

spiri¢ of indefiniteness that is prevail-
ing all round
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which give; a right to the member
who is replying to speak for any
length of time that he wants? If you
can ghow me some rules, then 1
have nothing to say

SHR1I SHYAMNANDAN MISHRA:
I have told you that I must be given
enough time

MR. CHAIRMAN There is no right
to reply for an unlimited time

SHRI SHYAMNANDAN MISHRA
You can pull me up if there 15 repe-
titon

MR CHAIRMAN, It 13 not a ques-
tion of repetition

SHR] SHYAMNANDAN MISHRA:
I have my night to reply.

SHR] DINEN BHATTACHARYYA:
The member has categorically stated
that he wants reasonable time

SHR! VIKRAM MAHAJAN (Kan-
gra). Under rule 178 no speech shall
be for a duration of more than 15
munutes

SHR SHYAMNANDAN MISHRA:
Why don't you trust my reasonable-
ness? As 1 was submitting, the mo-
tion has eminently sucoeeded,

SHRI C. M STEPHEN: Sir, 1
submit I am entitled to know how
long we aiif to sit here? I am appesl-
ing to you to prescribe the thne.
Otherwise, I am moving a closure
motion We ocannot just continue to
sit like this.

MR. CHAIRMAN: You leave 1t fo
my discretion.
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hold, ax the hon. Home Minister has
-tited to do, or convey an impresgion
i'td the House, that the debate

been futile. The debate had

it had eminently succeeded in serv-

incident at Calcutta.

It is clear that my hon. friends on
the other side have been extremely
unhappy because of two reasons,
whuch have not originated from me.
They have, in fact, originated irom
the Chair. One ig that they did not
like, and put up all kinds of resis-
tanve to the admission of a motion
of this kind. ut ultimately the
motion was admnitted. and they have
been smarting under the per-
mission the chair hag given for a
discussion on this subject. It 15 a0
very clear that they hav: been
smarting under the rejection of an
amendment for which they .aliied all
their support. And you know what
type of amendment jt was?

My hon. friend, Shri Brahmananda
Reddy, the Home Minister, said that if
the scope of the discussion were en-
larged, it would have been better. I
am not prcpared to learn any lesson
from a person like Shri Brahmananda
Reddy. I there is a specific incident
the whole atiention of the House has
to be concentrated on that incident.
When that incident took place at Al-
lahabad, we did not agk for the en-
largement of the debate. When the
incident took place in ths gallery,

it I proper focus and effectively
w the attention of the country to

. Thiz is an incident which requives
the specific attention of the Ifouse,
~and if these pecple have been trying
ébmawﬂomh,thtt:hcwl the

utter irresponsibility which characte-
rises their attitude. 8o, let tham pot
get away by saying this that they
wanted the larger subject to be
discussed. We want the larger sub-
ject to be discused and if they ‘van-
ted to discuss the subject of viulence,
there was ap ideal opportunity
which the hon. Prime Minister lust.
After th> murdet of Shri L, N,
Mighra at Samastipur, who preven-
ted the Prime Minister from calling
a meeting of the leaders of th¢ oppo-
sition to consider tha‘? Bup the
Prime Minister and her parly have
been avoiding a discussion with the
opposition. They do not have the
courage to call a meeting of ite lea-
ders of the opposition. If she thaug'it
it necessary, she should nave invited
leaders like JP also to that mesting
It wag JP who first converted a poli-
tical meeting into a condolenza meet.
ing Let the hon'ble Home Micister
Shri Brahmananda Reddy n~ld 'ws
face to the mirror and ask what *he
hon Prime Minister did when a cn-
dolence meeting was held at Vithal-
bhai Patel House? She turned it mto
a political meetng. But what dud JP
do? He converted a public meeting.
a political meeting, into a condolence
meeting. That is the contrast in qua-
hity, Mr. Brahmananda Reddy, from
which you suffer.

Today what hay made me a sad
person is the quaity of the speeches
made by some members in the name
of Congress. This is the crisis of
quality, a deterioration we have been
witnessing. 1 will never call it Con-
gresg if this is the kind of values
which saturates their speeches and
their attitude.

The rejection of amendment also is
a triumph for the opposition just as
the motion ig a triumph for the op-
position. These people have been
smarting under all this.

Now the impression created on
one's mind by the gpeeches from the
other side is that JP iz an undesira-
ble person—he happens to be a ClA
agent, he happens o be an undesira-
ble person, and what not. Even then,
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MR. CHATRMAN: I do not know.

SHRI SHYAMNANDAN MISHRA:
1 would not like you to know because
you ate now gitting in the Chair
which is much higher than any per-
son’s here, He said that there was
no deliberate attempt on the life or
J. P, Now, who will be more pleased
than myself if am assured that
there was no deliberate at'empt on
the life of J.P.? But my predicament
is, whether to believe my hon, friend
Mr. Sathe, who sits in that corner or
to believe the hon'ble Member Mr.
Priya Ranjan Das Munsi whose seat
T do not know but who generally
occupies a front seat. According to his
own admission, the hon'ble Member,
Mr. Munsi happened to lead the
procession that went there And
what did he say” He sald that 3
massacte had been prevented because
of the efforts made by him and Mr
Subrato Mukherjee This has gone
on record So, had these honourable
gentlemen not been present, a mas-
sacre would have taken place What
greater testimony do you want to
prove the contention that there wase a

deliberate attempt on the life of
J Py
T ask you: Should 1 belive the

hanble Member Mr. Vasant Sathe
or should I believe for that matter
the hon Minister, Mr Brahmonanda
Reddy. who was arguing on the same
lines? The hon. Minister was alan
trying to argue how there could not
be a deliberate attempt on the life
nf J. P. But he is contradicted by his
own party Member, Mr Priya Ranjan
Das Munsi, who said that there was
an attemnt at n massacfe which was
prevented. (interruptions)

SHRT PRIYA RANJAN DAS
MUNSI: Don't trv to make politics
out of it. I know how manv criminal
vou have protected. .(Interruptions)
But for the criminals, you are surviv-
ing...(Interruptions) In Begusaral
you were seen surrounded bv crimi-
nals . {Interruptions} T know vou

SHRY SHYAMNANDAN MISHRA"
My hon, friend, Shri Indrajit Gupta
who does not happen to be present

450
just now galso seemed to bhold the
same view thut there could not ke
any conclusion that there was an
attemt on the hfe of J. P. But here
g what J. P himself has said, He
said, “1 would have been beaten and
killed” He himse'f has said it. I
have to go by that

What are the evidence gvailble?
I the blows fell on J. P and not on
the car, whay would have happened
to J P~ I ask you that Were they
only after the body of the ear? He
was physically prevented from going
out of the car 1 do not belive in the
de'iberately concocted report which
the Home Ministey read out to the
House 1 never care to ask for such
reporis T know the depth of degra-
dation to which this lot has gone, and
they cannot be trusted with preparing
any accurate and honest report.
Therefore, I never cate to ask for
them,

Shri Jayaprakash Narayan had told
me that he had been prevented from
going out of the car If he had not
been physically prevented from go-
ing out of the car by the security
men and others, then what would
have happened? T ask the hon'ble
Member, Mr Gupia. to contemplale
the consequences, what would have
happened

Would they also forget what kind
of slogans wers raised on that ocra-
jon” ‘The slogans were: (spoke in
Beagally *We will murder; we will
murder”

SHRI PRIYA RANJAN DAS
MUNSI- No. no Do not say these
things, Mr Mishra Dn not behave
like a Begusarai man Beha?e like a
Member of Parliament. This sort of
slogans were ncver raised Do you
think that you can say whatever youl
like and we will accepl it” (Inter-
ruptioms) |

SHERI SHYAMNANDAN MISHRA:
Lot them sav whatever they like.
When Mr. Brehmananda Reddy was
reading out the report, 1 kent comp-
letely silent although 1 did no;
believe a word of it. My hon. frien
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. _SHRI' SHYAMNANDAN MISHRA:
1 am quoting from a paper.

- .SHRL PRIYA RANJAN DAS
‘MUNSI: ‘Any paper of West Bengal?
I chailenge.

SHRI C. M. STEPHEN: Let him
" place that paper on the Table of the
House. Let him produce that paper.
He just cannot speak through the
hat in repudistion of a statement
made by Mr. Dag Munsi. who was
present on the spot.

SHRI SHYAMNANDAN MISHRA:
I am quoting from a paper.

SHRI C. M. STEPHEN: Where is
the paper? Place it on the Table of
the House.

'SHRI - -PRIYA RANJAN DAS

MUNSI: What ig he saying? Such a

it, he can follow the same proceduve.
1t is an identical case. =~ =

‘MR, CHAIRMAN: That is a differént
thing. He was reading the repert of

tion 115 you will be petfectly free
1o reise:it. Bug that is not out of
order. Here, when he says, ‘1 am
quoting ' g particular slogan which

. was raised and I am quoting from

the newspaper.', and once he says, ‘1
am quoting’, he must produce the
document on which he is relying.

SHRI PRIYA RANJAN DAS
MUNSI: Let him gay which paper it
is. ' ' L

{Interruptions} .
SHRI PRIYA RANJAN DAS
MUNSI: He is 5 responsible Member.
Let him say which is the papet.

(Inerruptions)
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me

SHRI PRIYA RANJAN DAS
MUNSI: Let him name the paper
8t least. He can produce It
tomorrow. This is a serious charge
which I cannot accept.

MR. CHAIRMAN: The hon.
Member shoukd not get excited.
Mr. Mishra, as jong as you say that
you are quoking from the paper, do
you have the newspaper?

SHRI SHYAMNANDAN MISHRA
I will ghow it to you tomorrox.

PHOF. MADHU DANDAVATE.
There 1s a precedent.

(Interruptions,)

MR CHAIRMAN: . Mr. Unni-
krishnan, please st down, I have
allowed this to be said, subject to
the condition: (1) that if it 15 not
produced fomorrow, then the Char
again hos the right to expunge it.
That is the position as 1t stands now.
It will be expunged if he does not
produce it and it will not form port
of the record.

SHRI K. P. UNNIKRISHNAN.
He can produce it tomorrow, but let
him et least name the newspaper

MR, CHAIRMAN: Yes, I am

agking him to produce the paper and
the newspaper cutting tomorrow.

SHRI K. P. UNNIKRISHNAN:
But the name of the newspoper
should be given to-day.

(Interruptions.)

MR. CHAIRMAN: Actuaily, the
rule is that before you quote from
a2 document, you must.inform the

Chair that you waat to make a
quotalion feom that document und
then produce the document., That
15 the rule. You cannot just offhand
quote and say, 1 will produsse it
later on.’ That is the rule.

AN HON. MEMBER:
Members guote.

SHRI SHYAMNANDAN MISHRA:
We read so many papers. -

SHRIMATI T. LAKSHMIKAN-
THAMMA: It 1s not that a Member
hag said this or not smd that. Sir,
we take what the Member says
whether from this side or from that
side.

Many

MR. CHAIRMAN: I am not able
to follow what the hon. lady Member
s saying.

PROF. MADHU DANDAVATE:
He did not say that Mr. Munsi gave
the slogan.

SHR1 SHYAMNANDAN MISHRA:
1 read so many newspapers. i will
show 1t to you tomorrow.

MR CHAIRMAN: 1If it is not
there, 1t wall be expunged. Now,
kindly do not prolong it further,

SHRI SHYAMNANDAN MISHRA:
Then the slogan was raised—I am
again quoting from the newspapers
which I will show to you tomorrow—
‘Yeh Bihar Nai, Yeh Paschun Bangla.'

Sir, I was referring to certain
remarks of the hon. member Shri
Gupta. He hag not a word of
sympathy, Mr. Brahmananda Reddy
had not a word of sympathy, for the
21 persons who had been injured by
a finng from the house of an MLA,
Mr. Phulana Rai, 3 Member of the
Ruling Party, on the 3th of June
1974 —Now, I ask my hon. friend of
the Communist Party whether you
should not have spoken a word about
them? And then my hon. friend Shri
Indrajit Guptas ....

(Interruptions.)
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SHRI 8. M. BANERJEE: Shri
Indrajit Gupta said that he doed not
support this.

SHRI SHYAMNANDAN MISHRA:
Did he not support that indirectly?
Whether J. P. woul@ not have been
killed on that date—5th of June, 1974
when firing was resorted to—that 1s
my question?

(Interruptions )

Mr Chairman, I draw vour
attention to another point which was
raised bv the hon member Shry
Indrajit Gupta He quotejy Shn
Khera in a particular context But
may I remind this hon House that
Mr Indrajit Gupta himself had made
serious allegations against Shri Khera
during the course of a Commission of
Enquiry when investirations + er1e
being made by 2 Commission On
the one hand he would quote
Mr Khera and on the o'her hand he

would make cerious  allemations
against him
(Interruptiont )

Today €hri Indrant Gupta wa<
donning the mantle nf a Budhiet He
wae not onlv non-violent het had
turned a completely Buddhist Mav I
ac<k him whether it i not a fact that
in a1l the processiors orgrunieed by hi-
party there are persons  eawinped
with lethal weapons? Whether it
happene to he the casp In tha
processions of Congress(OY DM K
or Jan Sengh or CPM* T eav
that their processiont are full of
persons who carn lethal weapons<
and vet now they are bringing to <
the message of non-violence Whv
do vou carrv lethal weapons in the
processions?

{Interruptions )

Mr Chairman Shrl Priva Raniar
Das Mungi has told that manv » time
J P has returned from Calruita
without addressing a meeting What
docs he want to convev saying so?
He then wanted to fell the Wouse

that the halls whete he had addressed
meetings had msagre capacity.
Probably, he slipped into saying
that there was also 2 meeting at the
Maidan near Shahid Minsr,

We were told by Bhri Priya Ranjan
Das Munshi that we will continue
to face all this; that was also the
threat given by hon. Lady Member
Mrs Maya Ray But T am also told
that Mr S S§ Ray had already
expressed regret, 60 why J make a
fuss about it But regret of what
kini Mr Ray savs that Jaya
Prakash Naorayan had used certain
remarke against the Prime Minster:
thereby he wanted to suggest that
it was natural And yet it had
been conudered a prace pgesture
on the part nf the Chief Minletar
Even 1if the regret was with ohvioue
reluctance on his part his other half
wac unabashed, when she <afd that
the ¢ incidentr would continue to
orcur

Then again, Mr Chairman what
had Mr Priva Ranian Dat Muns!
zd —“vou will fare ficld marshals”
Now h.s partvy consists of

(Interruptions )

Mv  hon'blr fiiend Shri Pande
enuld not  invite me to a dinner
though he promised daksahna too
which T would not like to tell the
opposition members! @ensider also
what the President of Ruling Partv
m West Bengal hae gaid about the
mcident This ogain T will quote
‘He has been paid 1n his own coin’
This 15 what he has sald And these
are considered to be examples of re-
gret!

SHRIC M STEPHEN- How ‘ong
are we to go? He has taken 40 minutes

for reply

SHR! SHYAMNANDAN MISHRA
You will he plessed to hear about
the mark made by g uniquely signi-
ficant person 1 say, & unigquely sieni-
fliant person He sava: "Antl-JP de-
monstration was inspired and perhaps
organised by covert pro-JP glements
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within the State Congress! And who
is this peculiarly significant person?
Mr. Yeshpal Kapoor,

SHRI S. M. BANERJEE: When
did he say, evening or night.

SHRI SHYAMNANDAN MISHRA.
That is a very apropriate question.
He knowg what time of the day or
night one cou’d be treated more
balanced than on some other oc¢a-
sions,

SHRI C. M. STEPHEN: How long
are we to go on like this? There must
be a time limit.

MR. CHAIRMAN: I now fix time-
limit. This must be over at 11-40.
Then I will adjourn the House.

SHRI SHYAMNANDAN MISHRA
Let me say what Mr, Krishnakant has
said,

‘It was hoped that the authorg of
the Resolution of the Working Com-
miltce on the Cult of Violence would
have shown at least some concern
about the events in Calcutta where
Shry Jayaprakash Nargyan was ob-
strucied from addressing the students
the other day.’

My hon'ble friend, Shri H. K. L.
Bhegat, wanted tn meet my point
that the police dud not stand az mute
spectators. But what have we seen
in this very city of Delhi when the
raid was carried out gt No. 7 Jantar
Mantar Road? It could be said that
the police gtood as mute spectators
when the inmates were driven out of
the premises, And, in the State of
Bengal itself, our office was raided by
the ruling party with 300 to 400
policemen; our Dum Dum Congress
Commitiee Office was bombed bv
their men. Our office was sought to
be occupied at Midnapore where Miss
Aba Maity stood like a valiant fighter
and they treated her in g very shame-
ful way.

So, Sir, the basic question is:
whether any party would keep 2

private army fully equipped to attack
ity oppponents. There is a hostel
calleq ‘Hardinge Hostel'! which is
cquipped with arsenal and distillery.
This is how a political party keeps a
private army and maintains it

The basic question is: if the leaders
of the stature of Shri Jayaprakash
Narain and of the standing of Mr.
Guha are prevented from exercising
their rights to freely express their
views, what would happen to smaller
men? These are the issues which 1
wanted to highlight through this
Motion and this, I hope, has been
cffectively done,

H they try to defend this incident
in an unabashed and aggressive man-
ner, that will not help democrgcy or
even them. They cannot hold up
therr face agamnst the mirror, Let
the country realise this, 1 know that
they are guing to oppose this Resolu-
tion,. We welcome their opposition
because thereyn lies the success of
the Motion in 3 way. This will
clearly unmask that they stand in the
way of such ga Resolution being”
passed even though it only wants to
condemn a violent incident. ] ask
them: is this a crime of the Opposi-
ton that 1t asks for the condemna-
tion of this violent incident? In fact,
while this Motion has sought to con-
demn thig incident here the Mover is
sough!l to pe condemned and all those
persons associateq with this Motion
are alsv sgught to be condemned.

Therefore, Sir, I was not surprised
when the hon, 1iome Minister, Shri
Reddy, said that this was a ‘simple
demonstration’ and what has been
done is not ‘unhuman." What he
wanted to suggest was that it was
human On that day, or probably,
the next day, one important person
who led the demonstration said that it
wag a perfeclly peaceful and legiti-
mate demonstration ! So we have got
an 1deal Home Minister who says that
it was a simple demonstration! Our
ideal Home Minister further says that
it was not an unhuman incident. He
might even suggest that there was an
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element in that incident which might
be said to be overbrimming with the
milk of human kindness. That was
the kind of impression that he gave.

Therefore, this ig an occasion when
the country has come to realise the
nature of the party which is ruling
this country and which is driving this
country to Fascism, Now, most of the
allegating that had been made by my
hon. friends from the C.P.M. about
the rigging of elections, about the
political murder etc, would stand
confirmed. It was because of their
actions (Interruptions).

SHRI PRIYA RANJAN DAS
MUNSI: Shri P. C. Sen was the only
Congress (0) Candidate who won
election.

SHRI SHYAMNANDAN MISHEA
Finally, if conditions for Fascism are
created in this country, it would be
the autobiography of the Ruling Party,
it would be because of the kind of
elements which have come into the

* Ruling Party. It was remarked by a

very eminent writer thst Itallan
Fascism was the autobiography of
Italy. In this country, the growing
conditions for Fascism I repeat, are
an autobiography of the Ruling Party,
We were not surprised when Shri
Munshi and Shni Subroto Mukherjee
got cheers from Shri Salve, Probably,
he would get something in return for
a lawyer does not do anything with-
out a consideration.

MR. CHAIRMAN: Now, the
quegtion is:

“This House deplores the recent
violent incident in Calecutta in
which Shri Jayaprakash Narayan's
car was attacked and g member of
the House Shri Samar Guha and
his co legues sustained injuries.

The motion was negatived.

The Lok Sabha then adjourned nll
Eleven of the Clock on Wednesday,
April 9, 1975/Chaitra 18, 1897 (Saka)






